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LOt( SABRA DEBATES 

1 

LOK SABHA 

Wedllelda)" Apr" 17, 1985/ 
ChaUra 27. 1907 (Saka) j 

The Lok Sabha me, al Eleven of the 
Clock. 

(MR. SPEAKER ill the Chair) 

ORAL ANSWERS TO QUESTIONS 

[Tranllation) 

FinaneJal Assistance to Players 10 
SchoolslC olJeg;s 

·465. SHRI MooL CHAND DAGA : 
Will the Minister of YOUTH AFFAJRS 
AND SPORTS be pleased to state: 

.f (&). whether any financial assis-
tance is given by his Milllslry 10 those 
students who take keen interest in 
games and sports in universities, colleges 
and schools and live excellent perfor. 
mance; and 

(b) if so. the criteria adopted 
therefor and tbe amount of finaDcial 
assistance given to them ? 

[English] 

THE MINISTf;R OF STATE IN 
THE DEPARTMENT OF YOUTHAF. 
FAIRS AND SPORTS (SURI R.K 
JAICHANDRA SINGH): (a) and (b) 
A statement is laid OD the Table of the 
Sabba. 

State.eDt 
Pinancial assistaDce in the shape of 

scholarships ;s provided to ahose school 
and co)le:e/uDAversity students wbo 
show marked promise in .ports, with a 
view to nurturiDI their ta!ent and as aD 
incentive to hiah endeavour. 

2 
Such scbolarahips are awarded to 

Itudents on the basil of their talenl in 
sports as assessed from their actult I per-
formance in national and state-level, 
iDter-university, etc. tournaments with 
reference to posit:ons obtained by them 
in such tournaments. The Icholar must 
be a bonafide full-time student and 
should not be employed on a job on a 
whole-time basis. He/she should al.o 
not be in receipt of any other sports 
scholarship. Besides, he/she bhould be 
of a good conduct and have passed the 
last annual examination. 

A t the universi ty and col 'ege level, 
100 national-level scholarships of the 
value of Rs. 1200/- per annum each are 
a\\arded annually. For school students 
400 national.level scholarshIps of the 
value of Rs.900 per annum each and 
800 state level scholarships of the value 
of Rs.600/·-per annum each are awardel. 
The~e are in adduion to renewal of 
scholarships \\hich is done if the awaldf"e 
maintain, or improves his/her perfor-
mance in the following year. 

[Tram/at jon] 

SHRI MOOL CHAND DAGA : Mr. 
Speaker, Sir. 100 nstiona) )evel scholar-
ships at University aDd college level. 400 
national level scbo'arshipll and 800 Sta te 
level scholarships at school JeveJ are 
granted to students who are talented in 
sports and sames. I would like to ssk 
the hOD. Minister when this scheme WIS 
introduced and wha t the number of 
students who are rece-iving scholarships 
is at present At national, Slate and 
Ul'iversity levc 1 respt'cllvcly ? 

[Engli.,h) 

SHRI R K. JAICHANDRA SINOH: 
This was started in J 970· 71. I have ,ot 
the ti~UT('8 for two yrars. In 1983·84, 
the number of sludents or the University 
and CC'lIclle level~ was 197, and in J984· 
8S, it was 192. The number of student. 
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of school level was 1627 in 1983·84 aDd 
1733 in 1984-85. 

(Tra ns/ollon] 

SHRI MOOL CHAND DAGA: 
The reason for our country's dismal 
performance in the Olympics is that 
government bave not been able even to 

sanction full seholarships at the national 
and State levels ever since this scheme 
was introduced in J971. What are the 
reasons for living scholarships to such 
a small number of students in a country 
of lodia's size ? 

The second point is that the prices 
have registered a hundred per cent 
increase since you started this scheme 
and fixed the amount of scholarship, 
where as you continue to give the same 
amount of scholarship Can you e~pect 

India to project a good image in the 
world of sports in thl! Olympics in these 
circumstances? 

[English) 

SHRI R K. JAICHANDRA SINOH : 
The proposal for not only i ncreasl ng 
the number of scholarships, but also 
tor increasing the value of the schola· 
rship is on and the Department is con· 
sidering it. 

MR. SPEAKER You mean, you 
are considering it. 

SHRI MOOL CHAND DAGA : 
When you have fu~ed 400 and 800 at 
Central and State levels ..... . 

MR. SPEAKER : He bas replied to 
both. 

SHRI MOOL CHAND DAGA: 
They have fixed 400 at Central level and 
800 at State Jevel. But we have reached 
only 30 per cent of thai level. Tbat is 
the point. 

SHRI R. K. JAICHANDRA SINGH: 
I think I have answered the point. We 
are thinking of increasing both the cum-
ber of scholarsbips as well as the value. 

MR. SPEAKER: Do it faster. 

KUMARI MAMATA BANERJEE: 
In West Benl_l. students and youth are 

very much interested fa celebratu., 
the International Youth Year 
in the local clubs through various 
'rolr .... e •. But due to lack of money. 
this section of youth are not settins a 
chance to fulfil their activities. I would 
like to know from the hone Minisrer 
whether the Government has any prop-
osal for giving financial assistance to 
the registered clubs which are seriou~ly 

interested in celebrating the Internati-
onal Youth Year through various perfor-
mances and which are also trying to 
organise the local clubs for international 
events like Olympics. 

SHRI R K. JAICHANDRA SINGH: 
For the International Youth Year, we 
have a different scheme But I think the 
question needs due notice. 

SHRIMATI PHULRENU GUHA: 
The hoo. Minister has given us the 
number of students. Out of that, ( 
would like to know, how m'Qny are 
woman students. 

SHRI R.:rC JAICHANDRA SINGH: 
The break-up fjgure hi available here. 
For 1<)84-85. at the university leve', the 
Dumber of women is 99 out of a total 
of (92 and at the school level almost SO 
per cent are girls. 

SHRI SHANTARAM NArK· Aport 
from the various schemts which are In 
force, I would like to know whether the 
Government intends to eDact a centraJ 
legislation to give facilities for youth on 
a permanent basis. 

SHRI R K. JAICHANDRA SINOH: 
The idea is Doted Sjr, 

MR. SPEAKER: Shri Rao. 
SHRI C. MADHAV REDO) : Ques-

tion No. 473 may Rlso be ta-ken up alon, 
with Question No, 466. They are -on the 
same subject. 

MR. SPEAKER: Any objection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENERGY, SPACE AND 
ELEC1\RONJCS (SHRI SHIVRA.J V. 
PATIL) : No objectioo" Sir. 
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·466: ~aRt v. ,SOBHA~~qI(~B­
l!WARA kAO :' tWill tbe PalMS 

t 'MINiSTER be p1caaed to Ita te ; 

(a) wh"ther Go~ethmeot h4ve taien 
a dtcision to Bet up a township to 
attract tbe Indian scientists working 
abroad; 

(b) if so. the details and the facili-
ties that wiH be given to the s~ienllsts; 
and 

(c) the estimated cost of tbe project? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPA-
RTMENTS OF OCEAN DEVELOP. 
MENT. ATOMIC ENEflGY, SPACE 
AND ELECTRONICS (SHRl SHIVRAJ 
v. PATIL): <8> No. Sir. 

(b) and (c) Do not arise. 

Indian Stientists ',"orking Abroad 

·473 SHRI PRIY A RANJAN OAS 
MUNSI. 
SHRI C. MADHAV REDDI : 

Will the PRIME MINISTER 
be pleased to state: 

fa) whether Government are aware 
that some prorrinent Indian scientists 
and te;hnologists in USA. U. K. and 
France are thinking of returning to 
India if they get better Prospects and 
avenues to work here; 

(b) if fiO, the steps Government 
propole to take in the matter; and 

(c) the outcome of any n~gotiation5 
with them through our embassies? 

THE MJN'ISTER OF STATE IN 
THE MINISTR'Y OF SCIENCE A NO 
TECHNOLOGY AND IN' THE DEPA. 
RTMENTS OF OCEAN DEVELOP-
MItNT, ATOMrC BNBI\OY, SPACE 
AND ELEtTRo~nCS.(SHRI SHIVR.f\J 
v. PATIL): (a\ A number of scientists 
and technbJoaists bave expres •• d a 'desire 
to cottle back to Illdia. 

(b) The, Qovermnen' h •• ;Dlti'ted a 
, n~be~ of meutJres to -~tracl l~'~j,n 

,SC1,ntlst. ~Dd Tochraol9.&iits se~tlod 
abroad to came back to' \Jais coua • .Y. 
Some of these are :-

1. Total outl.y (or sfience &, tech. 
QoIogy bas been IIJc:rea,ed. a'od 
fellowship and associiuesl.fp 
have been provided aionawith 
appropriate facilities. 

2. There is a provision for tempo-
rary placement of acientists and 
technqlollirs JUndt'r the scheme 
of 'SkieQtists' Poo!\ In many 
cases Indian scienllsts are COD-
sidered for appointments In 

Indian institutions in absentia. 

3. Facilities to import equIpment 
to the scienlists returnina from 
abroad have been provided. 

4. There are a number of schemes 
for recognising talented young 
scien tists and providing them 
appropria te research facilities. 

S. New ~cientific departments/orga. 
nisations such as Departments 
of Environment, Ocean Develop-
men t, New Bnergy Sources. 
N Hional Biotechnology BtJatd 
(te. have been set up and SOl11e 
of these are in the high tech-
nology a real. 

6. DeleBstion of enhanced admi-
nistrative and flnsnciEd I'c;wet. 
have been made to scltntfflc 
institutions to improve tbe wor. 
kins condition. of .c"enti~ts. 

(C) The emb'Hie. are Dot equip~ 
to ha~ detaj led nuotistjons .ncb 
distinauis~ed scientists and ttchnololilts 
belonginJ fO various disciplines. 

SHRI V. SOBHANAnaEESWARA 
RAO: Several incen.ives are bdDl 
offered 10 the entreJ)l'eneura throulh our 
recent Budaet. Our Prime Miniater 
hal a)10 appealed to people abroad-
either Indian scientists t"t eagineers-to 
come and set up indu.tri.. in oor 
country. In 'View of this, will Govern. 
ment coosi<!er a proposal to aet up • 
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townlhip >n~ar Delhi. whe,e an infra-
atructural fac;ilities can be I?fovided to 
the scient!,t. as well as enjineers who 
.ant to return to India and set up 
industries and wbere. just like DIC. tbey 
can open an organization in wbica 
through a single door, infra structural 
and other facilities caD be provided? 
Will Government consider taking steps 
in this direction? 

saRI SHIVRAJ V. PATIL : We 
have received pJoposats from our scien-
tists. technologists and engineers. Of 
course we have to distinguish between 
Icientists. technologists and engineers. 
Scientists would deal witb the theoreti-
cal aspect, wherel1s technologists will 
deal with the application of science, 
and engineers will be concerned witb 
actual bui lding up, and thing~ like tha t. 
We hdve received proposats. and those 
proposals are examined. We are giving 
assistance to those who are interested 
in seeing that these technology townships, 
technology cities or parks come UP. We 
have provided them assistance in the 
shape of contacts which they wanted to 
have witb the diff~rent Departm~nts, 

so that they can get the information. 
Again, we have been informing the 
~tate Governments also, where town-
sbip1J are proposed to be set up, to give 
tbem 1.1,1e assistance. and all that is 
necessary in this respect is being done. 

SHRI V. SOBHANAOREESWARA 
~AO : Inspite of tile desire of the 

Central 88 weJl as the State Governments 
to attract nOD·resident Indians and the 
categories of people like scientists and 
engineers, invariably delay is taking 
place, due to which the efforts of people 
who wanted to come, do not bear fruit. 
So, will Government of India set up a 
separate mechanism which will be in-
formed of the needs of these 
people -there non-resident Indians 
who want to do something in our 
country-and wi)) the Government 
see that they take up thrs matter and 
do the needful, so that thOse people's 
prebJemi are solved, and the industries 
actually materialize? Will Government 
consider setting up such' a mechanism? 

SHRI SHIVRAJ V. PATIL: The 
proposals are to set up these tewnsbips 

in dUr,reDt Stltel-in Tatni1 Nadu, 
Haryana, Uttar Ptadesh. a'lld other 
States allo. So. Governmeats .. t the 
local level also ba ve to interact with 
them. The Government at tho Contral 
level is giviD, them all tbe assistaDce 
they need. Ther~ are certain thiop 
which tbey want. Then tbe finane_al 
instil utions also ave to belp them. 
Certajn things have to be 'ied up. 

EstablishiDI townships means pro-
viding so many things-infra-structure, 
roads, buildings, water connection, 
electricity, communication facilities, 
and al I those things. So, we are look-
ing into all these things, but the project 
is such that at different levels I here has 
to be interacti ~n. And we are tryina 
to help them from the Department of 
Science and Technology, \\hich IS look-
ing into all these problems. If some 
electronic township has (0 come uP. the 
Department of EJe<..tronics is looking 
into those things and we help them. 

SHRI C. MADHA V REDOf: Has 
any concrete proposal been received 
from the Gov~rnment of Andhra Prad~sh 
regarding establishment of technololY 
city and whether Jt is under the con-
sideralion of the government? Has the 
Government of India changed its pOlicy 
of attracting foreign engIneers in view 
of large forei,n remittances that we 
have been receiv;n. of la te ? 

SHRI SHIVRAJ V. PATIL: We 
hav~ received a letter from the Chief 
Minister of Andbra Pradesh and a reply 
is sept to the bon. Chief Minister. 
Therefore, the proposal to set up. 
technological township or technologies I 
city near HYderabad is there. It was 
sta ted that about Rs 132 crores would 
be required for establishina that city; 
and they wanted to know whether finan-
cial assistance will be given by the 
Government of Indi... We are livin, 
them assistance aDd ,uidance. The. 
institutional finance will be available 
to them and it is expected that the Goa\-
resident Indians who would like to c~ 
back. they would invest their knowtedae 
and finance also for estabJishiDJ it; and 
at the same time, the State (ioverD. 
ments may live theft') help in 80dina the 
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land necessary and give them some con.
cessions in the shape of sales tax and
other things. So, we have communica red
that we, would be giving them all the
assistance.' As far as fund, are con.
cerned, they have to come from the
institutions or those who are interested
to come here and iheStute Govern-
ments.

PROF P. J. KURJEN : On the one
hand there is a proposal from the g ovcr n-
m en t to bring back the Indian s rienrisr s
who art: working abroad, on t he other
hand, there is a considerable brain drain
from ih-s country even now continurng.
Along with gove r nme nts effort to bring
back the Indian scientists working
abroad, is the government ,prepared to
make a 'study 00 the brain d: ain at pre-
sent from this couotry? Are they pre-
pared to take steps to stop this brain
drain io order that at le.is t the scientists :
who are working, at present especially
in the country feel s at i-fied about it?

SHRI SHIVRAJ V. PATIL: This
problem Ins been posed every now aod
then: it has to be examined in correct
perspective. Now we are told that we
have , about 2.6 million scientists in
India. The record which rs available
with us, the record which is prepared
by CSTR agencies . in differ'~ni counrr ies
shows lhai about 23,000 sc-ent ists are
abroad: may be more scientists are
there. But if we consider the percentage
of the scientists who are abroad corn-
pared with the seiern is ts who, are here,
it is a'very very small number. 'But we
have taken all'th~ steps to see that the
scientists do not go out. Now, I have
enumerated the steps which we have
already taken There is one scheme
under which scholarship is provided to
the scicruisrs who come out of t he
universities. Then the financial assis rance
is given to them to carry out research
and development: in br(h r to sec that
they interact with the scientists coming
from different countries. we provide
them facilities to go abroad and we
have started so many departments in
the high technology. For instance. bio-tec
hno lcgy is developing; electronics deve-
loping: genetic. technology is .developing
and space technology is developing,

10

Now, these new departments have' been
started here. There are two tKin.si:
(1) desire to' do something which is
useful to the people; (2) to have the
assistance in H{e shape of money and
other thing,.' Now, in both-these 'areas,
we are trying to do and the hon. Prime
Minister has done a lot.

THE PRIME MIN1STER

RAJIV GANDHI) : I would just

add a little bit to that.

(SHRI

like to

The real way to stop the brain dran is
to give adequate facilities: and what the
brain drain really means is that our
educational system is turning out more
people or a certain calibre and learning.
t ha n the industry and research depart.,;
ment can absorb As a developing
country this will remain the case for
some t ime to come, but we should look
at the positive aspect of it and not look
at it as a brain drain. The work that
we have done to stop is there like the
hon. Minister has said. We have taken
'many steps in high technology and.
recently we have taken many steps to
invigorate industry both public and
pr iva te sector, so that we can absorb
these people. But, really what we should
look at this is, as a-bank i1 -which-v we
are 8:ending people to be further trained
abroad, whom we can r call at a time
when our country has the facilities to
u t ilis,- their full potential and we will
be doing; that as we gain experience, as
we "progress: the atmosohere , the climate
will be such that many many more
people will come back and we should
not look at it as losing somebody, but
a~ sending somebody out to get more
experience so that lie can serve us
better.

SHRf SATFUDDIN CH0WDHURY ;
In the reply. the Prime Minister has said
that we are nroducing excess people.
But. now we are going to h'ave-in a
very high sea :e-· import of technology
which we do not have in our country.
I want to know whether Y('U are going
to have a proper plan to absorb thelT'.-
those who are going out, and is there
any time-bound programme?



MR.. SPBAXBR : He hal alread, 
... ii4 it. 

( '.te"MP'lonI) 

SHIll SAIFUDDIN CHOWDHURY: 
We are importjD, technololY. 

MR. $PEAKER : You have to 
borrow at certain times. 

(Interrupt lOlls) 

SHRJ SAIFUDDIN CHOWDHURY: 
We require morc. It is not enoulh. 

AN HON. MEMBER : They go 
because they are Dot given facilities 
here. 

SHRI RAJIV GANDHI: A time-
bound programme is there In the Seventh 
Five Year Plan. 

MR. SPEAKER: Shri Harish Rawat. 

Setting u, or Electronics Iadustry by 
Foreign Cempanles 

*467. SHRI HARISH RAWAT 
Will the PRIME MINISTER be pleased 

to Itate : 

(a) wbotber (oref,n oompaai.. lIad 
applied (or Iraot of licence to lot up 
aDY .Jectroaica industry OD tb.ir OWD or 
with e .. uity participatioa with IDdiaa 
companies durin. the year 1984-85; aDd 

(b) if so. the particulars of tbose 
foreiln companies aDd proposed indust. 
ries as weU as the names of the places 
(or wbich lice Dces b,ve since been 
issued? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE. 
LOPMENT. ATOMIC ENERGY, SPACB 
AND ELScrRONICS (SHRI SHIVRAJ 
V. PATIL) : (a) Yes, Sif. 

(b) A Statement is laid on tbe 

Table of the Houle. 

State.ent 
List or Companies with foreign equity of 40% or more issued approval in 

J984 .. 8~ is given below: 

S. No. Name of Company Location 

---------------------------------------------------------- ----
1 

1. 

2. 
3. 

4. 

~. 

6. 

7. 

8. 

9. 

2 

MIs Datapro Consultancy Services 

M/s Computer Automation (India) Ltd. 

Mis Data Storale Technology 

MI. Softech Systems 

Dr. Bhupinder Kumar Modi .. 
MIs Strata Search Sahpoorji Pvt. Ltd. 

MIs Associated Software Co. 

Shri G. K. Pillai 

Mil Amrit J. Patel 

SEEPZ. Bombay 

SBJ!PZ. Bombay 

SEEPZ. Bombay 

SEEPZ. Bombay 

SEEPZ, Bombay 

SEEPZ. Bombay 

SEBPZ, Bombay 

MEPZ. Madra. 

3 

Tehsil : Vatwi (GIDe 
IndJ. Area., 
DISTT: Ahmedabad 
ST A TB : Gujar. t 
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1 2 

10. Sbri Salbir SiDab Bajlj 

11. MI. ReliaDce Systems (p) Ltd. 

12. Shri M.K. Chowdhury 

13. MIs ReJco India Pvt. Ltd. 

14. MIs Saren Tronics (I) Pvt. Ltd. 

J 5. Mis Nllairis TechnololY Park 

16. MIs Hyderabad TechnololY 

17. MI. Siemens (Jndia) Ltd. 

18. ·M/s Tata Burrou,hs Limited 

J9. MIs O.K. W. Ltd. 

3 

Teb.f I : Veerua rdra 
Di.u. : Ban.alore 
State: Karnataka 

Tebsil : New De I Ili 
DisU. : New DeJbl 
State : Union Territor,. 

Tehsil : Noida 
Dis)t. : Ohaziabad 
State: U.P. 

Tehsil : OmaJuf 
Diatt. : Salem 
State: TamiJnad. 

Tehsil : Gandhi Nar• 
DiaU. : Gandhi N.t. 
State: Gujarat. 

Tehsil : Kothaairi 
Distt. : Nilairi 
State: TamiJnadu. 

Tehan: Rajinder N,t, 
DisH. : Rania Reddy 
State: A.P. 

Na.ik, Maha ruhk. 

Thivjm Indu.trial Blt.te, 
Union Territory 

of Ooa. 

Backward Area in U.P • 

• Letter of Intent (LOI) Iranted subject to forelan equity beina broupt down to 

below 40Y.. 
~ ~ 

(~.n] 
• I 

SltlU. HAlt"'S RAWAT: Mr. 
Spe"" Sir ~ dqe fO tbe efforts on tbe 
part or (jO"lrnment and the Prime 
Mini .. er. an a\l'.reDeSI ba1 been created 
in tbe ~iDd. 01 people about electrooiOi 
and tbe electroDlcs fndUltry, and lieeaoe. 
bave been ,Ivon to lome forei,n compa· 

aiel for the seHin, up of sucb ioduafriel. 
Tbe criticisms and the other neM 
report. appearil1, in the press in tbis 
reaard indIcate that most of the com-
panie. to whom licences have been given 
are either M R.T.P. companies or such 
other companies •• have tti~d to set up 
induatrie. iD the country iD collaboratioD 
with forelln companiol. These forcilD 



companies are totally silent about the 
use of obsolete technololY in the develop-
iD~ coulltri~s \or it) OW' cOUDtry. An 
impression hal also been created about 
these companies tha t inaddition to usinl 
their techneJb.y itt these c~untrjes for 
industrialisation, they also take interest 
in otber fie1ds. Throu8b )OU, Sir» I 
would like '0 aaic the hone MiOister 
whether lacences have been 15<:;ued to 
some M R.T.P and F E.R A. compames 
to set up electronics iDduslfles in the 
country and if so, the percentage of 
equity shares of the foreig n companies 
to wbl~h licences have been given on the 
basis of partlcipauon in equity shares 
with foreign companies. 1 would a Iso like 
to know wh~ther Government prop0se 
to reduce further th'! percentage of 
foreign equIty fixed at present and 
whether Government h.lve thoroughly 
examined the bonafides and the antece-
dents of the foreign companies which 
have bf'cn permitted to collaborat~ with 
Indian companIes on the b~sis l f (qllil), 

participatIOn, so that it could be ensured 
that tht:~e compames lake IT tele~( cnJ) 
in idul\tr;,' and not In any other field? 
And ...... 

MR SPEAKER: You put your 
supplementary otberwise in this way you 
will rose alJ tae rime and lae Que~tlOn 

wi IJ not be put. 

SURI HARISH R.t\WAT: J would 
like to ask the hOD. Mim~ter whether 
licences have also been given to tlle 
companjes covered under 1\1 R. T P. Act 
to set up electronics jndu~try and If so. 
what is the basis thereof? When ::.uch a 
demand has alc;o been made by some 
public undertakings, why were licences 
issued to' t1he M.R..T P. and F.E R.A. 
companies overlooking the former's 
chdm? And ...... 

MR. SPEAKER: What are you 
doing? Yesterday also 1 requested you, 
toda)' alain I would like to tell you tbat 
there is a procedure to ask suppJemen-
taries. Please study that and learn to put 
supplementary quc5tions. 

IEnglJ,slr] 

,J do not alree with tbis. V()u aTe 
jusJ taking tho time ot tbe House. The 
monoJoaue goes on and OD. 

[Tranf/ation] 

SHRI SHTVRAJ V. PATIL = His 
question wa •••.••• 

MR. SPEAKER: You also aive a 
brief answer. I doubt whether thero was 
a question at all 

SHRI SHIVRAJ V. PATIL: A! to 
how many hcenc~s weI e gi"cn to the 
foreign companies during the year 1984. 
85. we have Biven here a list of 19 com-
panies. Of them, 16 compn nies are for 
export purp05es and are in export areas 
and we have the expectations of 100 per 
cent export from them. The remaining 
thre~ companies have also b~en a,ked 
to reduce foreign equity partICipation to 
40 per cent. Of these, one company has 
not been asked to reduce equi ty by Sf A. 
because it IS DOt mandatory under the 
law. 

Wr! en'je.}vour to dev~lop new techno-
logy In' he cOLIn try or develop i odrgen-
oudy even the technology whIch we hav!! 
Jmported anj us:: it 

NON tht: question is what thl!'c 
foreign COmp,1(llCS are domg here. Tnc .. e 
eomp.lllles nre engaged In production 
here They bring with them foreign 
technology which we are using. I ( is 
necessary (or GO\ ernmen t to keep a 
watch on their activitre, and Govern-
ment's procedure in tIllS regard is beIng 
followed. Our effort is to make neW 
technology eaSily available In the country 
and to have production by making use 
of it. 

SHRI HARISH RAWAT: I wei .. 
come tbe efforts made! by th~ Govern. 
ment in the development of ekctronic~ 
indultry, but I w~uW Uke to aft the 
hOD. Minister whether Government 
have any sch(;:mc. under these Hcences 
which have been issued or in future, to 
expand electronic industries in tne fUlly 
and triba 1 areas, because there are 
some remote. b~ckw.rd and hilly steas 
whose cJirn,tic conditibl1l are such that 
only electronic industries can be s~t up 
there and even (or envi ronmental 
preservatiQn it is necessary to !et lip 
su'ch induc;tries tbf're aod it so, What aro 
the details of iucb a scheme' 
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SHRI SHIVRAJ V, PATIL •
Government are aware of it,

[English]

What is nervous system to the body,
electronic system is to the industry for

. its economic development.

[Translation}

Keeping this in view Government,
especially our Prime Minister, has formu-
lated new policies in this regard, Atthe
same time, it' has' been ensured tbat
more and more industries are' set up in
the billy areas and it has been said in
the new package of policy that special
steps should be taken to set up elec-
tronic industries in the' hilly areas and,
apart from this, the new policy recently
framed by the Department. of Industry
stipulates that the ceiling for the pur-

. pose of subsidy in the hiliy areas for
other industries is Rs, 25 lakhs
where as in the case of electronic indus-
try, this ceiling has been raised, to
Rs. 50 Iakhs, We hope that such a big
concession wi It pave the way for the

.setting up of electronics industr-ies in
<the .. hi lIy areas

. '
So far as other facilities are concerned,

w~ale raising funds 'with' the assi~tlince of
the State'Governt1?en<and also froin' ~ur
own resources. Hon. Members' have al-
ways bee~ raising this question and' ihis

,pOlicy has, therefore been framed keep-
inlJ that .in view. ", ' .

[English)

,SHRJ UTTAM RATHOD: rhe
)I2for~~tion.i~at is b~n'g, gi~en t~ropgh
the magazines about the CIH ,wo,rkipg,
shows that the CIH is trying to spread
its ne: In all the developing, countries
througn multinationals, 'May J know
frorr; ' theJ hen, .,Mini,Uer whether the
Government-vis taking ,precaulions to
find. out if these foreign. agencies. have
such.interests in our couniry also,. that
is, whether they f' are working as. CIA
pgents,

SBRI SHIVRAJ"V. PATIL: --For
me, from the Electronics Department
or the Scientific Departme-nt, it will be
very -difficult to >say which company
belongs to which undesirable organisa-

tion from outside countries. As far as
possible, we try to see that only those
activities which are helpful for the
economic development, take place. We
shall a Iso have to see 'that We cannot
entirely close our doors to thernew
things that are happening inthe world .
We shall have to take and give, This
has to take place: 'We shall have to
balance the interests of the devefop-
ments in new areas as well as' to
balance the interests of the country
also.

THE PRIME MINISTER (SHRI
RAJlV GANDHI) ; I would like to just

" add to tha t Wea re always keeping a
watch out for such activities and there
is no question of allowing any such
activities in India.

DR, V. VENKATESH: Sir, J
would like to know from the Prime
Minister whether the Government has
got any idea of having electronic based
industries in the country; particularly in
the drought-prone areas, such as, Kolar

, and'Bldar districts of K'aranataka, and
, other parts of the nation. ' ,-

MR SPEAKER: What has drought
to do with this industry? '

OR. V. VENKATESH In the
droiight-nrone '. areas I want to know
a bout the setting up - of electronic
industry.

SH,RI SHIV~AJ y. PATIL : '"The
intention of the 'Government is to see
that the industry is spread out equitably
and)n. a proper manner throughput the
length and breadth of our country. The

, industi4es Mi~istry has., ~~ePt:ed. a policy
'which lie lps the indu,sVics'.¥D; to ,the

non-industry areas, the backward areas
and the area~. which ,~re !\tfectcd
because (If some hatural climatic
conditions also. If all these things -are
taken into account, it will be' possible

-for -the indust ry to reach Bidar orK'(ffar
districts of Ka rnataka

MR. SPEAKER: Mr. Mahajan
seems to be very very eager today.

.' S8TH ~Y,S. MAHAJAN: Sir, the
Soviet Union had shown interest in the
development of electronics indus'try and
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we bad entered into aD a,reemeDt with 
them in 1982 for a period of three 
yean, Has tbat agreement been renew-
ed aDd wllat hal been the consequence 
ot the cooperation with the Soviet 
Uoion' 

SHRI SHIVRAJ V. PAl IL : Sir. in 
lact, we tate tbe alsistaoct aod belp 
from aU the countries frorn which it 
can be bad, and we do cooperate with 
all the countries wi th which it is possi-
ble for us to do. Under the agreemrnt. 
we bad to import lome computers and 
in return for the computers imported by 
us~ it was agreed that components will 
be sent to tbat country. I do Dot have 
specific information on this agr~ement 
at this point of time btJt if the hon. 
Member is interes~ed" I can suppJy that 
information. 

rrrtJn,fatID"} 

MabllnlgatioD Project 

*468. SHRJ DTLEEP SINGH 
BAURIA : Will the Minidor or PLAN ... 
NING be pleased to state: 

Ca) whether the Advisory Committee 
of the PlanDinl Commission has appro-
ved the Mahi Irrilltion Project in 
Madhya Pradesh: 

(b) whether the Planninl Commi~ 
.Iion is further considering this 
seheme trom tbe iovestment point of 
view; 

(c) whether the Planninl Commission 
J)ropose to grant approval to the imple-
mentation or this Project under the 
State PJan; and 

(d) if so" by what time? 

Is",llsh) 

THB MINISTER OP STATE IN THE 
MINISTR.Y OF PLANNING (SHRI K. 
R. NARAYANAN)! (a) Yes, Sir. 

(b) to (d) The PJanniol Commi. 
u.iOD has communicated its I approval 
of tbe Icbeme to the State Government 
00 the lat lanuary" 1985. 

(7)."s '.tlo"1 

SHR.I DILEBP SINGH BRUIlIA: 
Mr. Speaker. Sir, I wouJd lite to exp· 
ms my tbanks to tbe hOD. Minister 
for approvin. tbis project. Initially, Itbo 
cost of this project wa. al. 27 Clores 
which has now lone upto Rs. 61 crores. 
I would like to ask the 'boo. Minister 
by what time tbe work 00 this project 
wi II start and by wha t time it wi II be 
completed and the source from which 
the funds would be made availabte. 

MR. SPE.AKER : Tbere is nothing 
to know about it. When the project has 
been sanctioned, the work OD it will 
also be started. Government would of 
course provide the funds for the 
purpose. 

SHRI DILEEP SINGH BHURIA : 
The State Government do not have reso· 
Ufees. If funds are not provided for 
this project, the project would remain 
on paper only. 

[Englishl 

SHRI K R. NARAYA'lAN: Tll! 
total co~t of tbe proj!ct wu estimlted 
at Rs 61.52 crores. Even though the 
Planning Commi'lsion bas llpproved this 
project, it has to be finally agreed upon 
through discussions between' the State 
Government and the Planning Commi-
ssion, because this approval is subject 
fO the State Government findioa enough 
funds for thr execufion of the scheme. 

Secondly, the period of e-xecution 
of the scheme would cover about eilbt 

• to ten ,ears. That wa4J originally 
p'anned. 

[Trans/at Ion] 

SHRT DILBEP SINGl{ BRURIA: 
I would like to know whether any pro-
posal for makins the funds available 
for thi .. project has been sent to the 
World Bank. J would also like to .,t 
the hon Minister what action is belli' 
taken in thIs re,.rd. Would the Central 
Government provide lunds for this pro-
ject or would the funds be obt.in~d t 

from the W.orld Bank and only then the 
work on tbi' project will be started,? 
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.",1""1 
saRI K. R.. NAllA Y ANAN: TIUI 

I. ODe of the schemel for which the 
World Banlc assistance is btiDI soulbt. 
Actually the Appraisal Committee bas 
_.reed to approacb the World Baok and 
we have already scnt the details of this 
to the World Bank. 

SURT BHANU PRATAP SINOH: 
I would like to know from the hone 
Minister how many such medIum and 
major irriga tion schemes of Madhya 
Pradesh are still pending with the Plan .. 
ning Commission '1 

SURf K. R. NARAYANAN: There 
are quite a large number of schemes 
which the Madbya Pradesh Government 
h8~ taken up and many of them are on· 
soing schemes. T think 'call send the 
hone Mernher fuJI Jist of the scheme! 
later on, if he likes. 

{Trondatlon 7 

SRRI GtRDRART L4L VVAS : 
The hon. Mini5ter might be knowing 
that Rajasthan allo has its share in 
the Mahi Irrigation Project. I would 
like to know from the' hon. Mjnist~r 
whether tbe share of Rajasthan in the 
project ha~ been riDaJjClt"d and whether 
any effort hat; been made to execute the 
s("heme a'ter hAving conc:uhations with 
the Rajasthan Government in this r("lard 
01" not. 

[E",lIsh J 

SHRI K R. NARAYANAN: ne 
bon. Member knows th~t this nceds • 
~para te question. 

f (Trans/Btl",,] 

-sHat GntDHARI LAL VYAS : We 
.tta have our ,bare in thit project. I 
'Wanted to know tbe pOlitioft in tfall 
regard, since you bad mentioDed tb, 
name of only ODe State. 

{En,II,h] 

SHlU I., R. \NARAYANAN : I can 
tell tbe hoD. Member that the pro9QI.' 
of bit SIt te hal booD oonsidorec:i. 

, 

, ",.., A",*" 

(T,a_I.IIon) 

MR. SPBAKBR : V,.ljl, you will 
not be deprived of your .hare. 

FI,lnl Squad. lor Driver. "loIMI ... 
Tr.me Rule. In Deihl 

*469. SH RI SHANTI DHARIWAL : 
\\'111 the Minister of HOME AFFAIRS 
be pleased to .tate : 

(a) whether Government's attention 
ha~ been drawn to the increasing road 
accidents in Delhi; 

(b) whether out of these aecideatl, 
the maximum number of accidents occur 
at road crossin,.; 

(c) if so, whether Government have 
formed any flying ~Quads for takiD, 
action against those drivers wbo violate 
the traffic rules! 

(d) if no ~uch squad exists a t pres. 
ent. whether Oovernm("nt propose to 
form such flying squads; and 

(e) the number of persons challaned 
during the last rhree years, month·wise ? 

{ E",lishl 

THE MINISTER OF HOME AFF· 
AIRS (SHRI S. B. CHAVAN) : (8) to 
(e) A Statement is laid 00 tbe Table 
of .he House. 

Sf.tem~nt 

Ca) Yes. Sir. 

(b) No, Sir. 

(C) and (d) In order to enforce 
traffic re,ulation •• Delhi Police have 
deployed mobile traffic patrols conslat-
in, of 118 motorcycles and 6 jeep'. 
Recently, 6 hitth 1)owtr motorcycles 
have been inducted for traffic pattol duty 
on the Rio, Road. 

(el Mnnth .. wi~ flgure. of the num- • 
ber of persons challaned for traffic' oe_. durin, the last three year. are · 
"t~_:-

~ \ 
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Month 

JaDoary 
February 

MArth 

AprU 
~ 

May 

JuDe 

July 

AUJU't 
September 

October 

. November 

December 

(TranI/III ion] 

,)912 

;TQtal 
Chall •• 

1f4l13 

26453 

36019 

1%84 

31846 

~13S 

30411 

14408 
20794 

16548 

11952 

12354 

SHRl SHANTI DHARIWAL: Mr. 
Speaker t Sir, there are zebra crossings 
on tbe roads in Delhi aad red habt 
traffic signal poles have been JO. 
stalled at a distance of 30 to 40 t .. away 
from tbem. But the drivers of 
tbe vehicles cross tbe 2ebra cross-
iags in spite of the ,ed light and 
stop their vehicles just near tbe red 
light poles, and when tbe Ir~'n ttaht 
signal is on, tha t causes the highest 
number of acci<k Als on the roads. I 
would like to know what measures have 
been taken to check it. 

SHRI S.B. CHAVAN : PatroUibl is 
done to check it and the traffic police .. 
men ~re put on duty. They are supposed 
to take ~ctiOQ .. ainst those who violate 
the traffic I!~!es .. You oan see the &ation 
taton by us frQm the number of challaol 
wh~h bave heen liven in &bo St3temeDt. 

SHRI SHANTI DHARlWAL: You 
have given tbe Dumber of persons 
cbaUancd but it does not show bow 
tnAay petsops have been cballaned (or 
accidents that oc;~urred at tbe,..ubra 
cro.sinSI_ 

1983 ~\ j~~ 

Total Total 
/ I " , ~ r' 

~U~ ~11 .. 

J,S083 .30173 

23279 313$9 

25618 '.1 
Sl84f1 30488 

3J443 32737 

47282 31760 

30215 34211 
31096 32791 

2~2S 303J9 

3028S 30618 

20193 20262 

27495 '.998 

saRI S B Cl:lf\ VAN: If you want 
to know the number of persons prp· 
~ecuted for violation of rules reaard'l}lJ 
zebra crossinls, J would require notice 
for it. 

SHRT SHANtr OHARIWAL ~ The 
drivers of hedvy trucks drive their vehi-
cles at a very high speed and thus vio .. 
late the speed limit preserl bed for ~hef;n. 
I would like to know if measures are 
being ta ken by the Government to oheck 
theIr speed. There are several roads..i.n 
Deihl lik Mandlr Marl where schools 
all. situated aear Abe .ro~s ... and • .,hool 
ch i Idrcl\ le.~~b 9-(~S J~ .roac:il! f her •• 
A Dumber of accidents t.k~ place thue 
because vehicles pJy on these roads at 
great speed. On the road •• ncar ..the 
Willingdoo Hospital, North A'lenue ."(1 'Gb1e gatallaba,"""" ply~oe the 
.oadl' at treat I' speed. i J)o I Moyua .. nt 
,.-po!e 40 eODl1ructr UIIderaro.~ rlub-
_~s or owrtmd,.,.. a" NCb ttW:c. ? 

j 1 

SHRJ S.B. CHAVAN: So far aa 
the question of overspeeding i. \0 ........ 

ned, radars have ~n installed at 
dlftr'ent 11Ot1~ts. -4 'fh\V~thi .. f»,",i~ave 
de .. e' .. ne.1 thins. (·'ltbe~t.h."etl.iftOtudf. 
radar IUD.1Iitof~ fllat~ deh 'oateI\"''' 
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detected •• d action is taken 
.Iainst tbose who inclulae iu over-
apeedioa. , 

As regards his second question. we 
have constructed apeed breakers at the 
places where schools are situated and 
where there is heavy tratHc. If there is a 
need to construct an underground sub· 
way at any place, tbe Delhi Administra-
tion wilJ consider the matter. I do not 
have any infQrmation regarding it. 

[English) 

PROF N. G. RANOA: Sir, some 
of the worst offend~rs of these .raffle 
rules are the drivers of these DTC buses. 
Some special steps should be taken. 
instructions given and punishment aJso 
fixed for those drivers of buses when 
they try to overtake each other, the 
buses themselves. not even the carc;. 
The DTC bu~es try to overtake ea~h 
of her !lnd in tha t way crea te trouble for 
the passengers and for the pedestrians. 

(!nterruptit,ns) 

SHRT S.B. CHAVAN : I am in full 
agreement with what the hone : Member 
is saying and that is why a large num· 
ber of cha lIans bav~ been issued in tbe 
case of even the DTC hus drivers. So, 
we are trying to take alJ the precaution. 
ary measures which are absoJutely 
necessary. But there is a Violation, there 
is no doubt about it. 

SHRI NARAYANCHOUBEY : Sir, 
the first Supplementary which was asked 
is why we cannot ensure that there is 
red light before zebra so that the people 
can understand and the buses stop be-
fore the zebra. What happens is, the 
red light is ahead of them, and suppose 
the green light is also there the bu~es 
definitely enter the zebra line and 
people are put to lot of inconvenience. 
Why can't it be made possible on the 
part of the Administration to see that 
the red light and green light are before 
the zebra line? 

SHRI S B. CHAVAN Irreqpective 
of the fact that wh~thtr the zebt8 
crossing-Hne is very much away from 
the red Jiaht and the green light or 
whether tbe zebra lioe is ahead of signal 
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lights. for tbe purpose of ICiulaUDI 
traffic, ultimately it is the obsc"anco of 
the Iules which, in fact, i. very Deoo,a.ry. 
Sometimes the pedestrians are also in a 
burry aod they try to 80 across the 
zebra lioe in spite of tbe fact that the 
green light is on for the traffic. So 
many things do happen. That illl why, 
patrolling has been intc:osifted witb a 
view to educa te people and also to boole 
those who violate the traffic rules. 

[Translation] 

MR. SPEAKER: Chavan Sahib, 
what you have said is correct. But ate 
the drivers aware of the rules at the time 
of issuance of licences to them? 

(En,llsh] 

This is the most lax part of it. 

Arrangements should be made to 
ensure knowledge of traffic rules hy 
them. They do not have any knowledge 
about the traffic ruJes. 

SHRI VfJAY N. PATIL: In my 
view, the traffic policemen hesitate to 
challan the offenders. More traffic 
offenders could be chalJaned in Delhi 
than those shown in the Statement. 
Regarding red light I wouJd like to sub-
mit that the drivers do not stop at red 
light and even cross the roads in spite 
of there being red light signal Secondly. 
it wou Id be better to insta I light si!tnals 
in place of the traffic jq Jands ('In the cros--
singlJ of the roads. At the Willing-don 
Crescent near the WifJingdon Hospital 
as many as four traffic poJicrmen remain 
('In duty from 4 O·clock to 6 o'clock ia 
the evening. This result. in more 
expenditure on the police arrangements 
a nd traffic is aJso not controlled pro-
perly. \Vould the bon Minister make 
arrangements for installing Jillht si,nals 
in place of the traffic islands? 

SHRI S.B. CHAVAN : Sir, this is a 
suggestion for action whicb wiH have to 
be examined properly. 
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Espa.sloa of lad Ian Rare Earth, Factory 

*470. SHRl N. DBNNIS : Win the 
PRIME MINISTER be pleased to state: 

(a) whether there are proposals 
under consideration of Government for 
the expansion of Indian Rare Earths 
factory at Manavalakurichi in Kanya 
Kumari district by setting up additional 
factories; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPA. 
RTMENTS OF OCEAN DEVELOP. 
MENT. ATOMIC ENERGY, SPACE 
AND ELECTRONICS (SHRI SHIV-
RAJ V. PATIL) : (a) No, Sir. 

(b) Does not arise. 

SHRI N. DENN(S : Sir. the basic 
raw material ilmenite required for this 
factory is available in large quantity in 
the coastal belt of Kanyakumari district. 
Annua)Jy, a quantity of 75 Ihousand 
tonnes of ilmenite is exported to foreign 
countries where it is processed and 
converted into costly Titanium Dioxide, 
Titanium metal and other products. 
And these finished products are again 
imported to our country. 

In view of the availability of infra-
structural facilities, the abundant avail· 
ability or raw materials and also the 
great demand for finished goods in our 
country, may I know from the hone 
Minister whether a Titanium factory 
would be set up in the industrially back-
ward Kanyakumari district for process-
in, and making Titanium dioxide, Tita-
nium metal and also other by-products. 

SHRI SHIVRAI V. PATIL : Sir, I 
have been told that the sand which is 
required for this purpose is not availa-
ble in requisite quantity in that area. 
We have started mining activities on a 
large scale; yet the raw material is not 
available in sufficient quantity. That is 
tbe difficulty in expanding the activity 
in that area. Por this material, we are 
taking steps at other places. 

SHRI N. bBNNIS : Regardfftl the 
availability, [ would like to brinl to tbe 
notice of the bon. Minister that Kanya. 
kumari has to it. credit the highest 
deposit of S7 million tonnes of ilmenite 
whereas in Orissa and Kerala, only 33 
milJion tonnes are available. In Kerala 
and Orissa. these factories are set up. 

On two prior occasions, it was ans .. 
wered before this House that permission 
is given to private industrialists for 
setting up a Titanium factor). there. So, 
the Go\:ernment have recognised the 
necessity of setting up a titanium factory 
in Kanya Kumari district. May J know 
from the hone Minister whether the 
Government would come forward to set 
up a titanium factory in Kanya Kumari 
district ? 

SHRI SHTVRAJ V. PATIL : Reply .. 
ing to a question of this nature in thelast 
Lok Sabha, I had extensively answered 
it. Now, the report which is avaiJabJe 
with me and which is given by the expe-
rts shows tha t the raw rna teria) is not 
available in sufficient quantity in that 
area. That is why we have estflblished a 
factory for this purpose in another area. 

SHRT S. KRISHNA KUMAR: The 
sea beaches of Chavara in Quiton dist. 
rict of Kerala State has the very best 
monazite and ilmenite sand perhaps in 
the whole world. One or the earliest IRE 
factories was set up here. There were 
many proposals for expansion of this 
factory and setting up of new industrial 
ventures in thj~ area. But, unfortunately, 
due to the collu'iion between certain 
officers of the existing ractory and a 
certain Opposition politician who are 
indulging in labour gangsterism!t some 
or these ractories are bei mr Jost to 
Kerala and these are going to other 
places, like. Orissa and Timil Nadu 
which have 1ess rich ore. I request the 
bon. Minister and a~k whether the Mini .. 
stry is aware of the goings 00 in the 
IRE factory in Qui10n district. 

MR. SPEAKER: If it is a request. it 
is accepted. If it is a question, I will 
ask the Minister to reply. 

SHRT SHIVRAJ V. PATTL : It i. 
about establishing a factory. As far .s 
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the defect. in tbo admioi.tratioD are 
concerned, I sbal) myself look into them 
and. if I let ."me information, I will 
certainly act OD it. 

SHRt JAGANNATH RAO: There 
is an ilmenite factory at Gopalpur, in 
my constituency, in Orissa. Is there any 
proposal to set up a titanium factory 
or to export tbe concentrate from that 
place? 

SHRI SHIVRAJ V. PATIL: I need 
notice for this. 

SHRT A. CH ARLES : Trivandrum 
is the most adjacent place to Kanya 
Kumari. We have a titAnium factory 
there which was started before Tndepen-
dence. It is very J)ainful that no dev-eJop-
ment has been m'!de in that industry there 
for the last SO years. The raw material 
is sufficiently available there. May I 
know from the hon. Mini4Jter whether 
immediate ste},s woulci he hke'n for the 
development of thnt indu~frv there? 

SHRT SH1VRAJ V PATIL: This 
kind of indu~try is somethinl! special. T 
am not ~ure whether we would be ahle 
to fulfil the need for estabH~hing indus-
tr;e~ in the non-andustrv areas by e4;ta-
blishing industries of this kind. Of 
course. if it is J)ossihlca. it could be 
done But if it i~ not pos,ibJe. it cannot 
be done. 

Export of Computers 

*471. SHRTMATT lJSHA CHOU-
DHARI : Will the PRIME MIN(STER 
be pleased to state: 

(a) whether India will export com-
ruters to other countries; 

(b) if so, the details of the comou-
t('rs proposed to be exported and the 
names of the export firms: and 

(C) the steps taken by Government 
to increase the production of computers 
in the country so as to reach to the 
needy persons in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPA-

RTMBNTS OP OCBAN DEVELOP· 
MENT, ATOMIC ENERGY, SPACB 
AND ELECTRONICS (SMRI SHIVRAS 
V. PATIL) : Ca) to (c) A Statoment i. 
laid OD the Table of the House. 

Statement 

<a) Yes, Sir. 

(b) MIs Processor Systems (I) Limi-
ted wi II design, develop and export the 
prototype of computer to Japanese firm 
under the contract for design and deve .. 
lopment of sophisticated fourth genera-
tion computer systems. The work: 
includes development of both hardware 
and software. The scope of the design 
and development work and details of 
these computer systems are as fo)Jows:-

(l) Two 32 bit host computers and 
eighty terminals for computer 
based education system, with 
memory module. disc controller 
module. LAN module, terminal 
module, voice synthesizer mod-
ule. video mixer module, etc. 

(2) Operating systems software. 

(3) Basic software for computer 
based education system. 

MIs Hindustan Computers Limited, 
Noida. has exported computers to Singa-
pore. The computer is a Local Area 
Network based system with locally deve-
loped network software. 

(c) The new computer policy 
announced by the Government of India. 
Department of Electronics on November 
J 9, 1984 and the integrated policy anno-
unced on March 21, 1985 are aimed at 
promoting computer industry in the 
country and increase the production of 
computers a t lower cost. 

r Translation] 

SHRIMATJ USHA CHOUDHARI: 
Mr. Speaker. Sir. I want to know from 
the hon. Minister whether our cQuntry 
is considered an advanced country in (he 
field of techno)"gy? The Scientists of 
our country are knowo in the worfd for 
tbejr ability next only to those in tbe 
U.S.A. and U S.S.R. Labour cost is also 
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very low here. A maximum of the 
computer parts aDd other machinery are 
"eios manufactured bere. To formulate 
a useful poli~y in respect of prices and 
the quality and quantity tbereof, we 
make mote provision for the Govern· 
ment agency so that all the parts may 
be manufactured in our own country? 
What proposals do you have in this 
regard? 

SHRI SHIVRAJ V. P\TIL : It is 
correct tbat electronics technology is 
progressing OD a large scale in our 
country and In the world at large. It is 
necessary for us to keep p1<..e with the 
advanced technoJogy. Recently, our 
Government have taken many steps in 
this direction so that the electronics 
industry could be developed in the 
country. Last year in November, 
sufficient efforts were made to increase 
the production of computer~ and our 
production did increase. For the export 
of computers al~o, we have formulated 
a new policy. This year also, we have 
given a package! of policies to the 
country, our object being to encourage 
this inJustry. So far as manpower is 
concerned, we have no dearth of it. We 
have electronic m~n power with us and 
we are tr)ing to involve those persons 
a1so who have knowledge of computers. 
AJong withit we are formulating a policy 
under which steps will be taken to 
manufacture the material necessary for 
the electronic industry in our own 
country. Subsequently, we sha II take 
steps to manufacture components. We 
shall get this technology from wherever 
it is available or develop it in our own 
country. In this way we are trying to 
expand the electronics industry, which 
includes computers also. Keeping in 
view the views expressed by the hon. 
Member, we have presented an elaborate 
package policy statement. If in addition 
aaything more is required, that will be 
provided. 

SHRIMATI USHA CHOUDHARI : 
Mr. Speaker. Sir,my second supplement. 
.-try question is that a feeling is gaining 
ground in our mind and I want to 
express that feelins before fl)e hone 
Minister aDd particularly before Shri 
Rajiv Gandhi that whereas by adoptina 

the computer system we bal'e entt!red a 
new era-and we usoany see tbe t when 
we adopt' a mechanisation policy or 
any other new idea, gradually that 
brings about a big change in our society 
and it influences oor society-the ques-
tion of increasing unemployment has 
also come before us. though I appreaciate 
the steps taken for expanding industri-
aHsation in the country under the new 
policy and I congratulate the hone 
Minic;ter and the hon. Prime Minister 
becau!le J')eople have welcomed these 
steps very much. It is true that this 
will help a lot in increRc:in~ the efficiency 
of th! administration. But the Que~tion is 
that if the u~e of computers is started in 
every fieJd and if we make excesdve use 
of it, then in future a new problem may 
arise before us I would therefore. like to 
know from the hon. Mini'lter, particularly 
from the hon. Prime Minister whether 
Government hnve Riven thought to this 
aspect so that in future the computer 
system mav not have adverse effects on 
our society? 

SHRI SHfVRAJ V. PATIL: So far 
ac; the first part of the question of the 
hon 1\tfember is concerned. T allree with 
her but in ref!3rd tu the seeond part. I 
would like to c;ay with great r.:"spect that 
hf'r apprehension is not correct that 
with the use or computers, the ("mploy· 
ment potential will be reduced. We 
feel that if we increase the U4lie C"f com .. 
fluters in our lIfe that will bring about 
efficiency, inC'reaqe our output and we 
~ha II be able to do thin~~ in a better 
way. With vr\ur per"nimion I wouJd 
like to ~uhmit in one minute fhat with 
the u~e of tractors in farm;ng, we are 
now getting three croP' 8 vear instead 
of the one the t we were gettin~ earlier. 
because now we c;ow tJeeds in time and 
harvest the crop. in time. Similarly. by 
introducing computers, our irrigation 
facilities will incre'lqe, production in 
industries will incr~~c;e and work in 
offices will be fi~i~hed ;n time and will 
be done easily. Therefore. with the use 
of computer., our outout will increase 
and not tfecreaCle. hecauCie by adopting 
oew technologv. the efficiency increases 
and do~s not decrease. Keeping in view 
all the asoects. our Government and our 

lender have taken steps in this dire-ctioo. 



M~~"BAKBR : By ulloa ..,..etcHs 
fa farmiDa, the wale. will decrease. In 
OUf .I'ea~ iftltead of RI. 60, ti. 58 ate 
beiaa, ..,4,· now. 

SHRlUATJ. PRSM6L4BMI CHA-
VAN: Thr __ ,you,.Sir .. 1 would Uke 
to ask the bon. Minister if be As. ,8,Jist 
with him of the number of factories 
maaufacturing computers in our country. 
It may also be explained what.incentives 
are being given by the Government to 
tbeae factories. 

SHRI SHIVRAJ V. PATIL: So far 
as the Jist is concerntd I shall hand OVer 
to ber a complete and correct list. 
But we bave taken far reaching 
d 'cisioos to manufacture computers on a 
very Jarge 8ca)e. Last year also we 
took certain decisions which have been 
presented before the House. This year 
also we have taken certalo decisions. 

For the import of toohnoJogy ioto 
O!.lr country we have reduced the customs 
duty, and customs duty on components 
has also been reduced. The upper limit 
also been lowered. Many more facilities 
ha ve a Iso been provided. 

WRfTTEN A'N8WERS TO QUESTIONS 

[English] 

I. T. D. C. Re"tallrants In Foreign 
C01nrtries-

·472 Slilll SlilVENDRA BAHA· 
DUR SINGH; WiJl the- M.im$lor of 
Tourism and Civ,il Aviation be please &0 
state : 

(a) whether I T. D. C. intends to.. 
have chains of Restaurants in countries 
like France. Britain, U. S •. A. and G4lJf 
countries; 

(b) if so, whether this will be prDfi. 
table; 

(o) whither roar_t sufve,.. haft 
been carded out; aad 

(d) i,r 10. by wb..., ? 

THE MINISTER OF STATE IN 
THE MINlsT.R. Y OF 1tl.utlsM A~D 
CIVIL AV1AtibN : (SHR! ASH01C~' 
GEltLOT):,a)Tbere is p,escoti)' no prO .. ' 
posal for ItDC cstablisbiDI a cbaia ot~ 
Restaurant. in countries Uke Prallce USA . ' , 
and GUlf countrIes. ITDC has, however, 
entered into an agreement with iF'rontier 
of India Ltd' (FIL) in act. 1984 for 
providing consultancy and manaaement 
Sf rvices on a fee basis for the set tina up 
of. sp:ciali&y Indian RettaurarC by FIL 
in London' 

(b) and (c) No market survey has 
been conducted. 

(d) Does not arise. 

Report of Committe 00 Hel icopter 
Corporatloq. 

·474. SHR} R. ANNANAMBI 
SHRI CHIITA MAHATA : 

Win th: Minister of TOURISM 
AND CIVIL AVIATION be pleased 'to 
state: 

(a) whether the Project Report OD 
the setting·up of the setting up of a 
Helicopter Corporation has been recei-
ved by Government from the Committee 
constituted for this purpose; and 

(b) it so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY O'p TOURISM AND 
CIVIL AVIATION (SHRf ASHOK 
GEHLOT) : (a) Yes, Sir. 

(b) The Comlnittee bas recomme-
nded fornuuion of a Helicopter Corpp. 
ation initially to meet the needs of the 
petroleum sector and. in due course, for 
meetinl the needs of hiJJy tenains, 
relief operations, intra·cit,y transport 
and tonrist charters etc. after a detailed 
survey has beL'n made of tbe demands 
on these accounts, 

Ioeide.oe of Patal RadlatlO'iB in Indian 
Rare Eartbs Udyog..,andal, Kerala 

-475 PRCi>F. K. V. THOMAS: Will 
the PlUME MiNiSTER .,., ple-altd to 
state : 



17 APRIL.1M5 

(a) wbether workers in tbe Indian 
Rare Earths Ltd. Udyogmandal. Kerala 
arc subjected to fatal radiations from 
radio active substances they handle; 

(b) .has any cancer death occurred 
due to these radiations: and 

(c) if so, bow many workers died 
due to cancer iu the past three years ? 

THE MINISTER OF STATB IN 
THE MINISTRY OF SCIENCE 4 AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY, 
SPACE AND ELECTRONICS (SHRI 
SHIVRAJ V. PATIL: <a) No. Sir. 

(b) No, Sir. 

(c) Does not arise. 

Capacity Utilisation I n Air India and 
1 ndl.n Airlines 

.476. SHR.I BANWARI LAL 
PUROHIT: 
SHRI VIlA Y KUMAR 
YADAV: 

Will the Minister of TOURISM 
A NO CIVIL AVIATION be pleased to 
state : 

(a) Whether attention of Govern-
ment has been drawn to tbe news item 
capti\)oed 'Airhnes not using full capa-
city' appeared in "The Hindustan 
Times" of 21 March, 1985; 

(b) if so, the facts about utilisation 
of capacity of Air-India and Indian 
Airlines last year; and 

(c) the steps contemplated by 
Government to use the fun capacity of 
Air India and IndIan Airlines? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) The aircraft utilisation typewise 
in Air India during the year 1984 .. 85 
was as follows: 

Bocial '741 

A300 B4 

Boeing 707 

,,~ 1m. 

3117 bra. 

20Bl hrs. 

Durin, the same period the utilisa-
tion in Indian AirHnes was as 
follows :-

Airbus 

Boeing 737 

F 27 

HS 748 

2627 bra. 

2699 hrl. 

2232 hra. 

2007 hrs. 

(c) The average utilisation of air. 
craft by Air India and Indian Airlines 
compares favourably with the industry 
average. It is. however, the con.tant 

endeavour of the two airlines to optimise 
the utilisation of their aircraft. 

Western Gbats Development Scheme 

*477. ~HRT K. MOHANDAS : Wilf 
the Minister of PLANNJNG be pleased 
to state: 

(a) whether the Western Ghats 
DeveJClpment Scheme is being imple. 
mented; 

(b) if so, the total amount allotted 
for this scheme a nd how much has been 
spent so far; and 

(c) what are the different schemes 
~ubmjtted by the concerned States for 
Western Ghats region? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SARI K.R. NARA.YANAN): (a) to (C) 
The Western OhatR Development Pro. 
llramme is being implemented from 
J974-75. 

The total allocation so far for the 
programme is Rs 10] 83 crores As 
against this the expenditure is expected 
to be Rs 102.03 crores. 

The Bulk of the schemes imple-
mented by the concerned States viz. 
Maharashtra, Karnataka, Tamil Nadu, 
Kerala and the Union Territory of Goa 
relate to the sectors of agricultural, 



CHAITRA 27. 1907 ('~K.A) W,ltlen An,""" S8 

horticulture, forestry, soil cODsorvation, 
minen irription -aDd road.. SOlDO 
schemes for the development of Khadi 
&: Village industries (mainly bee-keep-
ing). aericulture and animal busbandry 
including dairy development have also 
been implemented. In keeping with policy 
of eco-conservation and eco.develop-
ment which will now govern the schemes 
for hUI area development, some of the 
States have also taken up integrated 
development of water·sheds in Western 
Ghats area. during the last 2 years of 
Sixth Plan 

Jacome from Tourists Visiting Tajm"al 

·478. SHRI APPAYYA DORA 
HANUMANTU : Wi)) the Minister of 
CULTURE be pleased to sta te : 

(a) the income from the tourists 
who visited the Tajmahal during 1983. 
84 and 1984.85; 

(b) the amount spent for the main-
tenance of TajrnahaJ during that period; 

(c) whether the maintenance of 
Tajmahal is in bad condition; and 

(d) if so, the remedial steps being 
taken? 

THE MINISTER OF ST~TE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING. ADMINISTRATITE 
REFORMS AND PUBLIC GRIE-
~ANCES AND PENSION AND IN 
THE DEPARTMENT OF CULTURE 
(SHRI K. P. SINGH DEO): (a) The 
income of the Deoarlment from the 
tourists who visited the Taj Mahat is 
as follows: 

1983-84 

1984-85 

Rs. 5,SO,492.S0J 

Rs. 5,64,615.00 

(b) The amount spent on the main-
tenance of Taj Mahal during the period 
is as follows : 

1983·84 

1984-85 

(c) No, Sir. 

(d) Does not arise. 

Rs. 10,40,316 

Rs. 10,49,407 

"TeIUlu-G .... ProJ ect" 
*479. SHRI K. RAMAMURTHY 

SHRI CHINTA MOHAN: 

Will tbe PRIME MINISTER be 
pleased to state: 

(a) the findings or the visit or six 
member expert team of the Depart-

ment of Environment to the project 
sites of 600 crore Telugu-Ganga 
Project in Andhra Pradesh; and 

(b) the action proposed to be taken 
on such findings? 

The PRIME MINISTER (SHRI 
RAJIV GANDHI): (a) the findings 
of the Expert Team of the Deapartment 
of Environment 'regarding Telugu-Ganaa 
Project, AP include: 

(l) a survey of the criticaJly 
degraded areas in the catch-
ments of the 3 balancing 
reservoirs should be carri~d out 
[0 prepare treatment plan 
which shou Id be implemented 
concurrently with the engineer. 
ing project; 

(2) The command area develop .. 
ment programme should be 
detailed to ensure that the 
irriaa lion potential created by 
the project is optimaJl}" utilised 
and the problems of water-
logging and salinity can be 
prevented; 

(3) Compensator)' afforestatioD. 
includinl! irrJgated plantations 
through lift irrigation wherever 
possible. should be taken up 
a8 time targetted programme 
to off-set the loss of almost 
10,000 hectares or mostly dry 
decidous forests. 

(4) Rehabilitation of 26 affected 
villages should be undertaken 
as per an overall Master Plan 
ra ther than simple payment of 
monetary compen •• tioQ; 

(5) To control incidence of water 
bornecpidemic., a Vector 



Control CeDtM .bout. be set 
up ~t Kalahasti Of at Nellol'c; 
and 

(6) Land use pattern needs to be 
strictly controlled in tbe ca&c;;h-
ment of Punddi Rcservoir, 
Madras to prevent location of 
polJ.,.tin, units like slaugbcer 
houses etc. 

(b) Additional detail, on various 
aspects listed above have been requested 
from the Project Authorities and the 
environmental impact of the project 
will be assessed on that basis. 

"Permission to Tatas lor putting up 
power unit in Bombay" 

·480-SHRf V. KISHORE CHAN-
DRA S. DEO ; Will the Prime MINIS-
TER be pJeased to state: 

(8) whether his permission was 
obtained by the Department before 
granting sanction to fhe Tatas for ins. 
tailing power unit 6 at Chembur in 
Bombay and if so, the details therefore; 

(b) whether the uni t is to work 
indefinitely on Gas; 

(c) if so, whether permission will 
be denied to them for the installation of 
multi-fuel boilers; 

(d) whether Bombay State Electri-
city Board are planning to erect a power 
plant at Bassein, the Ma harashtra Sta te 
Electricity Board at Uron and the Rail-
ways at Chola and if so, why could not 
the Tatas be asked to put up their plant 
away from the over.polluted Chembur 
area; aLd 

(e) whether any major Environ-
ment Groups raised objections to this 
location and the details tbereof ? 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): (a) to (c) Appro-
val for installation of the Unit has been 
granted on tbe condition that non-
polluting fuel such as LSHS/fueJ oil 'gas 
will be used and there will be no fall 
back on coal as fuel aod feed610ck of 
hiab sulphur content at anyatase. 

(I) Yes. Sir. There ue. pla .. IoP J 

setll_ up of power plaot. Ie othot,,, 
area •• The isslIOI ret_tm; to alWraatn. 
si tel yis·a-vis tbe iafral1ructuQj alrd 'I 
environmeDtal aspects were takea ioto I 

aCCOlJDt while coDsicleri", tbe proposal· 
of the Tatas. 

(0) Yes, Sir. The objections were 
against the instaHatioD of a coal-baaed 
power plant in this location. 

Regional Super Compatter CeDtrea 

·481. SHRTMATI JAYANTI 
PATN1AK: Will the PRIME MINIS. 
TER be pleased to state: 

(8) whether a decision ha. been' 
taken to set up Regional Super Compa-
ter Centres in different parts of the 
country; 

(b) -whether one such unit is propos .. 
ed to be set up in Orissa; and 

(C) if so, the expected time of 
commlSsionlDg of the above project In 
Orissa? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND iN THE DEPA-
RTMENfS OF OCEAN DEVELOP-
MENTS ATOMIC ENERGY, SPACE 
AND ELECTRONICS (SHRI SHtVRAJ 
v. PATIL) : (d) Yes, Sir. A deciSIon has 
been taken to set up regional computer 
centres in different parts of [.be cOflOtry 
as ao integral part of the natiolPwide 
computer network (NICNET) by tho 
National Informations Centre. 

(b) Yes, Sir. One such unit is 
proposed to be set in Orissa. 

(c) The Unit is expected to be 
commissioned in Orissa in the fitst batt 
of 1986. 

Air jeUToe, facility between BaDI_lore 
and MYlore 

*482. SHRI V.S, KRISHNA lYER: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 
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(.) _Ct!M"'I"l'8' !au." qf ri .... d 
uad~fo~fID ~'I'i.tt re_ri .... web'" 
due. t~ ".N'lliability ,of .it Jeur., 
facilk, ,from Sa_loro to ·Myaore;, 
aDd 

(b) wbethot G~l\OPlonc pr~,~ 
to NtJprove tho oxisU~g airpert at 
My.or~ and run dqmestic fija"'s fr~ 
BaQlal4l(c to Mya¢'re and back? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GBH£'OT): (e) and (b) : MY80re;S at 
a distance of 139 kms. from BaBgalore 
and the two ci ties are weJl connected 
by rail and road. The traveJling pubhc 
sh'Ould not expenence and difficulty in 
travellioB between the two cities 10 the 
absence of a shuttle air serVJce between 
Mvsore and Banaalore. Vayu~oot has, 
however aarJanked Mysore and Bangalore 
wi th a thrice weekly Dornier service on 
the route Hyderanad/T1f upathi/Mysorel 
Bangalore with effect from 8th April, 
1 ~8S. 

Proposal for Relief to Persons ComJng A 
from SrUanka 

·483. SHRI N. DENNIS: Will thc 
Mialster -of HOME AFFAIRS be pleased 
to state: 

(a) whet~r the Government of 
TaOlll Nadu has .approached CcptraJ 
Government for reJiof to be provided 
to persons coming from Sri Lan~a d\1r. 
iOB the last three-four months; and 

(b) if so, the detail's rewarding the 
quantity of nee aad oth~r foodgrain so 
far suppJied to tJa. State Goverllfrtent ? 

THE MINIS:r.ER OF HOME AFFAI-
RS : (SHRI S B. CHAVAN) (;a) and 
(b) Yes, Sir The entire expenditure in 
this I'Clud is beiDI met by the Oovetn. 
ment of IItd!.. HOWever, nd pn)posal 
bas been received ftom the State OCJ\¥etn 
ment f.or 1he 'UppJy of riot! 8bd other 
foodarains either by the Min'ttry of 
Home Affiars qr by the Ministry of Foqd 
and CI"U Supplies. 

Ap"'l~atJOD' (or, I~.,~"..t 

*4~4. SHR! THAMPAN THQ~S : wqJ t&e
j Mloi,fef \o( f~~NAL 

A)!7J1 AIRS be 'p)eAsed to • tate! ; t, 1 , 

(a) whe~her over five thousand 
passport ap'pllca~ioQs are l)ehdh}g 41s-
posal"t tlie'k.!gional (~ass'port Office at 
Cochin (since January, 1985): 

(b) the reasons (or such IODI delay 
in the issue of passports; 

(c) whether Government's policy is 
to process ttie paSspbtt appUcf. tions and 
issue passpOrts withIn seven days; a\nd 

Cd) irao, the stepq taken to f"nsure 
the issue of passport in seven days from 
Cochin Regional Passport Office? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI KURSHED ALAM 
KHAN): (a) Yes, Sir. 

(b) The reason for delay is atttibu-
table to delay j 1 receipt of verificatIon 
reports from the State Police authorities. 

(c) No, Sir. Instructions were given 
to PI As to issue passports within seven 
days (rom tbe receipt of Clear po1ice 
reports and not (rom the ,date of re~eipt 
of passport applications. 

(d) Pas50ports in Cochin Office arc 
being issued WI thin the prescribed time 
frame. 

Commercial Pilots in I A. '.r. 
.485. SHRI V. SR.M~JVASA 

PRASAD : Wil~ the Mlnfster tit' 
TOURISM AND CIVIL AVIATION be 
pleased to state: 

(8) the total number of unemploy-
ed ~oll1mcrcia 1 pilot~ appointed by the 
IAAI as Airport Ombers sinc~ i982; 

(b) whether some 0' the ap~ointetl 
officers belong to tli~ categdtY of ex .. ~t. 
vlcemen of lndiari Air 'Force and Arm;: 

(e) whether services of some of the 
offieels 8J'1C tC'bl terminated: and 
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(d) if so, the reaSODS therefor? 

THE MI~ISTER OF STATE IN 
THa MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT): (a) The total Dumber of 
unemployed commercial pilots appoiDt~d 
by the IAAI as Airport Officer (Oper-
ations) since 1982 is 19. 

(b) (c) and (d) Only one of the 
officers belongs to the category of Ex-
Servicemen of the Indian Air Force. 
His services were terminated we.r. 
16.11.1984 on grounds of unsatisfactory 
performance during the period of proba-
tion. There is no move to terminate 
the services of any other officer at tbe 
moment. 

Reports from States Reg: Implementa-
tion of Directives for Welfare of 

Minorities 

3275 SHRI O.M. BANATWALLA : 
Will the' Minister of HOME AFFAIRS 
be pleased to sta te : 

(a) whether Government have 
received any quarterly reports from 
States and Union Territories with res· 
pect to implementation of directives! 
guideilDes contained in the commUnlca-
tion addressed to tbem by the lare 
Prime Minister on 11th May. 1983 
regarding welfare of the minorities; 

(b) if so, the details thereof and 
steps taken by those states/Union Terri-
tories for the implementation of the 
aforesaid directives; 

(c) details about implementation as 
regards matters pertaiDiog to the Centre 

. and 

(d) steps Government propose to 
take to seek fuJI implementatIon of the 
suggestions contained in the said comm. 
uDlcation of the late Prime Minister? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
<a) to (d) Reports are received from 
an tbe States and Union Territories on 
a regular basis. However, some of tbe 
States and UOlon Territories io North 

East.rn part o( tbe couDlry have Jndi .. 
catod tbat they do Dot bave aoy pro"" 
blem o( minorities •• their population 
primarily consists ot tribals. Govern. 
ments of Jammu and Kashmir havo 
indicated tha t while the IS-point guide-
Jines would be of great value to Itates 
susceptible to communal tension. their 
states does not have any such communal 
problems, West Sensal has not $ubmit-
ted any report so far. 

10 pursuance of the 1 ,-point direc-
tive some of the Important .scheme. 
taken up by Central Ministries are as 
follows :-

(i) Scheme for coaching of weaker 
sections amongst minorities by 
University Grants Commission 
in selected UOIversities and 
Degree Colleges. 

(ii) Scheme for opening Extensjon 
Centres of communlly polyte-
chniCS in minon ty concentra-
tion areas. 

The implementation of the late 
Prime Minister's IS-point directive is 
be'ing monitored by Minorities Cell of 
Minastry of Home Affairs on a conti-
nuous basis by obtaaning quarterly re· 
ports from the states, Union TerTitoraes 
and Central Ministries and pOinting out 
the deficiencies for necessary rectIfica-
tion. The officials of Minorities Cell 
are also undertaking tours of various 
States for detaHed discuClsions and 
follow up action on the lS-point 
Directive. 

Memorandum From President of A I) 
India Tapriwas and Vlmukat Jatfes 

Federation, Cbandlgarb 

3276. SHRI ANANDA PATHAK: 
Win the Minister of HOME AFFAIRS 
be pleased to state: 

(8) whether he has received a memo-
randum No. 7S .. 27SIP-l dated 15 January 
1985 from president of All India Taprj. 
was aod Vimukat Jaties Fedaration, 
Chandiaarh. 

(b) if so. what is their dem.nd aDd 
whether it IS justified; 
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CC) jf 10, the reaSODS for not CODce-
ding or caulio. delay in conceding their 
demaQd; 

(d) whether the Punjab and Har-
yana High Court had upheld their 
demand: 

(e) if so why the court's verdict 
could Dot be implemented; and 

(f) whether Government propose 
to take a finaJ decision and iUlroduce 
appropriate LegisJation in the current 
Budget SessIOn of Parliament? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SriRIMATl RAM DULARI SINHA): 
(a) A memorandum No. 575/P.J 
da ted 1 S.1. J 985 addressed to Prime 
Mlni!.ter and copy ""ndorsed to Home 
MIOIster has been receIved from 
Preside-Dt of All India Tapriwas and 
Vlmukat Jatle, Federation, Chandigarh. 

(b) and (C) The main demand in 
the momorandum IS about the inclUSion 
of Vlmukt Jatles in the hs[ of schedUl-
ed Tnbes in Punjab. Before these 
communllies are included in the list of 
Scheduled Tribes in Punjab. they wilJ 
have to be excluded from the existing 
lisl of S..:heduled Castes as per the ver· 
dlct of the Punjab and Hdryana HIgh 
Court, Chandigarh dated 8.11. J 982. 
Am~ndment in the existing Jists of 
Scheduled Castes and Scheduled Tribes 

can be done only througn aD Act of Par-
hament 10 view of Article 341 (2) 342(b) 
of the Consti tution. At present lhere is 
no list of Scheduled Tribes io relation 
to Punjab because Article 342 of the 
Constitution has not yet been made 
applicable to that state. 

(d) The Hon'ble Judge has taken 
the view that "the Vimukt Jaties to 
which the petitioners belong have beeD 
wrongly included in the Hit of scheduled 
Castes. " 

(e) and (f) The verdict of the 
Han 'bJo Biah Court as mentioned above 
is belDi considered in consultation with 
the Government of Punjab, Reaistrar 
General of India and the Ministry of 

Law (Department of Legal Affaire). AI 
tbe members of rhe community are alao 
found in the neighbouring States/UoioD 
TerritOries of Haryan8. Himchal 
Pradesh, Delhi and Chandi.arh, 
.be views of these State Govern-
meuts/U. T. Administrations have also 
been sought for. Tbe flnal view rc,ard. 
iog introduction of bill in the parlia-
ment would be taken after receipt of 
fuJi comments from all these State 
Governments/U.T. Administrations and 
examined in consultation with the 
Registrar General of India. 

Programme for Development of Adva •• 
Area in GuJarat 

3277. SHRI AMARSINH 
RATHAWA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number of pockets under 
Modified Area Development Approach 
approved in Gujarat so far; and 

(b) the programme envisaged for 
development of these pockets wtih 
deta ils thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) There are 14 pockets identified 
uflder ModifIed Area Development 
Approach in Gujarat so far. 

(b) The programmes envisaged (or 
development of these pockets are namely 
family-oriented economic developmenl 
programmes under Agricuhure. Minor 
Irrigation. Social Welfare, Cooperation, 
Cottage and, Sman Industries 
Dairy Development, Forest and 
Rural Development Sectors. Besides 
infrastructural programmes mostly in the 
sectors under SoiJ Conservation, Rural 
Electrification. Road Development, 
Education and Healtb are also taken up. 

Compfllsation to East Benga' Displaced 
Pers"ns In Orr iss. 

3278. SHRI MANORANJAN 
BHAKTA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether in the Potferu irriga-
tion area in Orissa. a number of EAst 
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lJongal Dj~l.ced PeNOns faqlilie.t .ve 
beeD rebabilitate.d with I\hree acre. of 
I.Qd: 

(b) it 80, tbe totllt number of auJ:h 
falP;iUes .od since when tb~y are settlc:d! 

(c) how many of those families 
who were allotted three acres of land do 
not let irrigational fac,ilities and since 
when; 

(d) in case tbe irrigational facHj· 
ties arc nOl avatJable, whether Govern. 
ment would consider to provide these 
displaced person families each or other 
cOlJ1pen~atioD in a similar manner as 
agreed for 15 families near Lucknow; 
and 

(e) if not, reasons therefDr ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (e) Information is being 
collected. 

Heun Tsang Memorial at Nalanda (Bihar) 

3279. PROF. NARAIN CHAND 
PAR.t\SH~R : Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Heun Tsang Memo-
rial at Nalanda in Bihar has since been 
completed and handed OV\!f to the 
State Oovernmen t of Bihar; 

(b) if .,0, the total co.,t of const-
ructions alongwith the period taken for 
completion of this Memorial including 
the date of its completion; and 

(c) jf Dot, the likely date of com-
pletion and the reasons (Of delay? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING ADMINI~TRATIVE 
REFORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
K. P. SINGH DEO) : (a) The Memorial 
has since been completed. There is 00 
proposal to hand j t over to the S ta te 
Government of Bihar. 

(b) l'b~ ,~(lt.' ~~~dk~u~J (,r ~"jcb 
approval has been acqorded, i. 
Rs. 46 42 laldl~. The cObittuction wert 
commenced in 1961 and completed ta 
1984. 

(c) Obes not arise. 

Formation of New All Iodia Ser,ice 

3280. SMRI ZAINUL BMHIUit.: 
WilJ the PRIME MINISTER be pleased 
to state: 

(a) wbether there is any propoM' 
under consideratton of Government 10 
form new All India Services; 

(b) if 80, in which field services are 
to be formed; and 

(c) wbethctr tbe proposed services 
wilJ be formed on Ibe pattern of I.A.S" 
I.A S. allied Services and I P.S. or 00 
any other pattern? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING, ADMINISTR,ATIVE 
REFORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
K. P. SINGH DEO) : (a) to (C) A 
statement is laid on the TabJe of the 
House. 

Statement 

Formation of New All India Services 

The Parliament amended the AU 
India Services Act, 1951 (61 of 1951) 
in J963 by ad~ing Section 2A which 
reads as follows : 

"2A~ Constitution of now AU India 
Services-With effect from luch daw 
as th~ Central Government may, by 
notification in the of6cial Gazetto, 
appoint in Ibis behalf, there 'hall 
be constituted the followiQ8 All 
India Services aDd differont dates 
may be appointed for different 
services, namely :-

1. The Indian Service of Engia..,s 
(IrrigatioD, Powor, Buildiog and 
aoadt); 



2. Ttae I hdiM -Porest Setvke; 

3. The Indian Medical and Health 
Service. " 

2. In pur6Wa.QCCI of lhe aforesaid 
amendment of the Act, the Indian 
ficN'.ost Se~ico ..... , c_.a; tu.d with 
ef"'ot Hom,J. 7.1966 aad all 'tile SlLates 
are participating in it. T.he Mclun 
Medical and Health Service was cons-
ltituted wjth effect fl'om 1st Fc-hlruary, 
1.969 Before the cadre of the &uV!ice 
could be constituted in various States 
and the initial recruitment to the 
service could be taken up, some Stale 
G.overnmcllts withdra\w their -earlier 
con~ent to paft~jdpate it) tbe Se.rvice. 
The Indian Service of Engineers is yet 
:to be Jconstituted~ In MaFcb 19'18, the 
then Government had decided thet the 
question of constituting the cadres of 
t,Re Indian Service of Snsmeers and 
Indian Medi.cal and hLealdt :Ser;voe 
should not be pursued. Tbe position 
h&s since been reviewed and the State 
Go\'cr(lmo:-nts are being consulted infor. 
rna lIy in the nlH tier A fina I decision 
rClZarding constltutipn of Indian ServICe 
of Engineers and H'con~tillltion of 
Indi-tn Medical He 11th Service will be 
t ~ J...~n a frer the views of the State 
Governm\"!nts becorne available. 

3. Mlnio;try of Agriculture and 
Rllr.ll Devc}op I'ent (Depa, .ment of 
Agriculture & Cor pora T ion), Ministry 
of Educa tion and the M inist, y of La w 
and Justice (Dt!partml'nt of JU"ifice) 
have inf0rmed that they are examining 
the question of creation of All India 
Agriculture Service, AJI India Edu· 
cation Service and All India JUdicial 
Service respectively. 

4 Government have not yet taken 
a final decision re~arding formation of 
new All India Services and their 
pattern. 
Nuel..,ar Power Generation During 

1985·2000 

3281. SHRI SANAT KUMAR 
MANDAL : Will the Prime Mwi'tter 
be pleased to state: 

(a) whether the Department of 
Atomic Energy halS drawn up some 

ll,..,..,itiotts 'Pl'f)lraaJll'leS fer ~m~­
tatton dUriDI I"S..i2080 iacJUClias -opa. 
iDa of new uranium ftliaes and aUlmen-
tation en fuel fabrication faICilit1iea to 
meet die baiic iupsk for nuclear pewer 
aeneration; an4 ' 

(b) if so, the broad outlj.aes of tae 
proposed prqsramme and its apti. 
cipated capital out Jay ? 

THE M11NtSTER OF STATB ·IN 
THE MJNISTR Y OF SOFEtNOB AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE· 
LOPMENT ATOMIC ENERGY, 
8,PACE AND ELECTRONICS (SHRl 
SHIVRAJ V. PATIL) : (a) and (b) 
Yes, Sir. The Depanment of Atomic 
Energy has drawn Uf., a detailed 15 
years nuclear power profile. The 
profile tdes jnto aacoun, exp~qqation 
and mining Qlf urlnium le5OU~s-.:J 

au.gmentation ..of fuel faQrjcatj~ c'n~a. 
city. The faraet is to instaU iQ..~ 
MWe nudear powrr ca,pacity over tqe 
mext (iff,een ~ars bf seuing u;p tM'ctve 
units ,of 235 MWe each and tet) oni .. 
of 500 MWe each. It would involve 
a capital 0!-ltlay of Rs. 13.900 crores 
over a period of J 5 years at 1983 price 
level. 

Sea Pollutio n 

3282. SHRJ SOMNATH RATH : 
WJiI the PRl~E MINISTER be pleased 
to slate: 

(a) the extent of sea pollution in 
lndia; and 

(b) the measures adopted to check 
the same ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE· 
LOPMENT. ATOMIC ENERGY. 
SPACE AND ELECTRONICS (SHRI 
SHrVRAJ V. PATIL): (a) While 
localised problems do appear fr om 
tirnt' to time in the Indian coastal areas, 
no serious threat to marine life has 
been reported due to pollution. 

(b) Monitoring studies to check 
the levels of different pollution in 
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edible marine orlanisms are being 
carried out by various national insti. 
tutions and universities deahna with 
marine pollutioo. Coast Guards are 
eDlaged i~ combating oj) pollution. 
Legislation rlecessary for the preven. 
tion and control of marine pollution is 
also beiDa enacted. 

Licences '"to SCs/ST. Entrepreneurs 
3283. SHRI ANANTA PRASAD 

SETHI: Will the PRIME MINISTER 
be pleased to State: 

<a) whether there is any proposal 
under consideration of Government to 
issue the Jicences to set up new 
Electronic units tn favour of Scheduled 
Castes and Scheduled Tribes entrepre-
neurs; and 

(b) if so, details thereof'l 
THE MINISTER OF STATE IN 

THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPA-
RTMENTS OF OCEAN DEVELOP-
MENTS ATOMIC ENERGY, SPACE 
AND ELECTRONICS (SHRI SHIVRAJ 
V. PATIL) : (a)No such specific pro-

posa. 's under consideration of tbe 
Government. 

(b) Does not arise. 

/ Communal Riot. 

3284. SHRI HANNAN MOLLAH : 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of incidents of 
communal riots which took place in the 
country during 1984 and 1985 tiJi date 
State-wise; 

(b) Dumber of persoDS killed and 
injured in those riots; and 

(c) the total loss of property in 
those riots; and 

(d) Dumber of persons arr~sted and 
details of action taken agaist them ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) to (d) A statement is attached. 
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ForelgD Exchanle Ear.,. bY ITDC 

3285. SHRI T. BALA GOUD : 
Will the Minister of Tourism and Civil 
AvjatioDibe pleased to state. 

(a) the amount of foreign exchange 
earned by the ITDC during the last 
three years: 

(b) whether Government propse to 
construct big hotels during the next 
five yearl' in Various places of tourists' 
interest; 

(c) if so, the details thereof; and 

(d) the steps taken by Government 
to increase accommodation facilities for 
the low budget domestic travellers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT) : (a) The required i.,for· 
mation is given as under:-

Year 

1982.83 

1983·84 

1984.85 

Direct foreign exchange 
earned 

(Rs. in Jakhs) 

994.94 

1204 59 

1400.00 (Provisional) 

lb) and (c) The 7th Five Year Plans 
for ITDC and HOleJ Corporation of 
Indian have 80& yet been finalised. 

(d) Tn 1978. the Department of 
Tourism got registered Bharatiya Yatri 
Avas Vikas Samiti, an autonomus 
society to construct/establish new 
Dharallflhalas/Sarais/Musafirhkanas at 
various places of pilgrimage interest. 
The cOlistruction of budget hotel. for 
domestic travetters will be assitJned 
priority jn the 7th Five Year Plan. The 
Department of Tourism has written to 
State Governments for formu1ati"g weh 
proposals which wit' be finalised io the 
consultation with the Stat. 
Governments. 

Airbus Indastrles Oll'er to Le •• e Boellll 
Aircr.ft to IadiaD Airlines 

3286. SHRI PIYUS TIRAKY 
Will tbe Minister of TOURISM AND 
CIVIL AViATION be pleased to 
state: 

(a) whether the Airbus Industries 
have offered to lease boeing aircraft to 
Indian Airlines if they are awarded its 
Rs. 700 crOTe fleet renewal contracf for 
the Airbus·320; 

(b) if so. details of the offer; 

(c) the details of the requirements 
of the Indian Airtines; 

(d) the detailt of the other aircrafts 
being considered tor purchase, and 

(e) the details of offers received 
from other aircraft manufacturing com-
panies, jf any? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURIS~1 AND 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT) : (a) and (b) The offer of 
the Airbus Jndu4ilTJes contemplates the 
sale of A-320 aircraft for delIvery In 
1988.89 and rnakieg available some- air-
craft on lease during the intervening 
period. 

(c) Based on.n assesatnfnt of thf'ir 
future requi1'ement& for capacity 8ugmen-
ta~ion a1'd the need to phese out 5 old 
Hoeing-737 aircr,ft, Indian Airlines, 
afrer eva Jua ting ~rious ain:raft types, 
have placed with lthe approval of the 
Government a lett,r of intent on Boeing 
Company for tho purchase of aircra't 
with the followingt delivery schedule :-

1'985·86-5 Boeing (757-200) aircraft 

1986~i7-4 B<*ing (757.20tJ) aircraft 

19870t88-3 Boting (757.200) aircraft 

(d) ud (e) Nt propos.ls from any 
other ais-craft manufacturi .... companies 
are under CODside*tion. 
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·'&mlfODae.tal Deterioration In 

Bombay and Calcutta" 

3287. SHRI BHOLA NATH SEN: 
SaRI C. MADHAV REDDI: 

Will the Prime Minister be pJeased 
to state: 

(a) whether att(ntion of Govern-
ment has been drawn to the fears 
expressed by Dr. Rashmi Mayur ~ 
Chairman of the Environmental Com-
mission of the World Parliament 
(Reported in India Express March 21, 
1985) that if the present pattern of 
deforestation Joss of too soil. build up 
of carbon di-oxide in the atmosphere, 
worsening climate and pollution of 
riven and Oceans continues, by 2020 
A.D. Bombay and Calcutta will be sub-
merged under the ocean which would 
rise by 6 to 8 feet due to melting of 

polar ice; 

(b) the steps taken/proposed to 
check environmental deterioration to 
save BombifY and Calcutta; and 

(c) the progress if any. in the 
matter of setting up a global Environ-
ment Agency as suggested by Dr. 
Rashmi Mayur? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI BIR SEN) : (a) 
Yes. Sir. 

(b) The green bOllse effect to which 
Dr. Ralhmi Mayur rerers and to which 
he attributes the pos~ibiJity of submer. 
gence of Bombay and Calcutta under 
sea is a hypothesis only and has not 
been conclusively proved. So it is not 
possible to take Rny action' on mere 

. hypothesis at this stage. 

(c) Setting up a global environ-
mental agency is beyond the jurisdiction 
of the Government of India. So the 
question does not arise. 

Written Test for the Post or Assistant 
Commandantl/Deputy Superin teudent 

of Police 

3288. SHRI RAM PUJAN PATEL: 
Will the Mir ister of HOME AFFAIRS 
be pleased to state: 

<a) whether Government had held a 
written test in October, 1983 and tbere-
after interview in November, 1983 for 
the post of Assistant Commandantsl 
Deputy Superintendent of Police in 
C.p.O.S.; 

(b) if so, how mo:tny candidates have 
been seJecetd for training; 

(C) whether all the selected candi-
da fes have been called for training; and 

(d) jf nott when Government pro-
pose to cal) the remaining candidate, 
for training? 

THE MINISTER OF STATE IN 
THE MJNISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Yes, Sir. The final interviews were 
held in November, and December, 1983. 

(b) J 3J candidates were selected 
for training. 

(c) Yes, Sir. 

(d) Does not arise. 

Rules for Appointment or Me.mbers and 
Chairmen of AdmInistrative Tribunals 

3289. SHRI RAM SAMUJHAWAN: 
WiJl the PRIME MINISTER be pleased 
to state: 

(a) whether any rules have been 
framed for appointment to the post of 
Members and Chairmen of the Adminis-
trative Tribunals set up at the Centre 
and in the various States; 

(b) if so, whether a copy thereof 
wil) be laid on the Table; 

(c) the manner in which the seJec-
tion and appointment of Members and 
Chailmen of the Administrative Tribu-
nals set up in seme of the States like 
Andhra Pradesh during 1984 was made 
and their terms and conditions of 
service; 

(d) whether aJl these appOintments 
are subject to approval of the U.P.S.C. 
and 

(e) if not, the reasons therefor ., 



5' CHAITRA Z7, 1907 (SAK.4) 60 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING ADMINISTRATIVE 
REFORMS AND PUBLIC GRIE-
VANCES AND PENSION AND IN 
THB DEPARTMENT OF CULTURE 
(SHRI K. P. SINGH DEO) : (a) & (b) 
The Administrative Tribunals for the 
Centre and the States in terms of the 
provIsions of the Administrative 
Tribunals Act, 1985(Act No. 13 of 1985) 
have not been set.up so far. Howeyer, 
action is in progre~s to set-up the 
various Bencbes of the Central Adminis-
trative Tribunal. The qualifications for 
appointment as Chairman, Vice-Chair-
man and Members of the AdmlDlstra-
tive Tribunals at the Centre and in the 
States, to be set-up in pursuance of 
the Administrative Tribunals Act. 1985. 
are laid down in the above Act. Any 
rules framed under the authori ty of the 
Act regarding conditions of service of 
the Chairman, Vice-Chairman and 
Members of the Tribunal will be laid 
before each House of Parliament In 
accordance wi lh the provIsions of the 
Act. 

(c) The Andhra Pradesh Adminis-
trative Tribuna I is the only State 
Tribunal whicb bas been set-up under 
an Order of the President, (the Andhra 
Pradesh Administrative Tribunal Order, 
1975) uDder article 371 D of the Con· 
stitution. The other State Admini!· 
tralive Tribunals have not been set-up 
under the Ord.er of the President and 
thus form a State subject. The se1o!ctlon 
and appcrintment and the terms of office 
of the Members a~d Chairman of tbe 
Andhra Pradesh Administrative Tribunal 
are governed by the provisions con-
tained in the Andhra Pradesh Adminis-
trative Tribunal Order, 1975 referred to 
above. 

The remunerations, allowances and 
conditions of service of Chairman and 
Members of the Andhra Pradesh 
Tribunal are laid down by the Govern-
ment from time to time. They are 
generally similar to those applicable to 
High Court Judges in case the appoint-
ment against the post of Chairman and 
Members is made from sitting or retired 
Judges of High Court. In tbe case of 

others who are appointed aa Members, 
generally they are eJiaibJe for a pay of 
Ra. 3,000/. per month fixed with other 
conditions of service similar to those 
applicabJe to officers of tbe Govern-
ment of Andhra Pradesh at tho highest 
level. 

(d) In terms of Item 2 of the 
Schedule read with Regulation 2 of the 
Union Public Service Comrnjss~on 
(Exemption from Consultation) Regu-
lations, 1958, the posts of Chairman 
and Members of any Tribunal created 
by or under the provisions of a statute 
are outside the purview of the Commis-
sion. 

(e) Does oC't arise in view of (d) 
above. 

[ Translation) 

Inclusion of Certain Castes or Rajasthan 
in List or Scheduled Castes 

3290. SHRI VISHNU MODI: 

SHRI SHANTI DHARIWAL : 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have 
received any representation demanding 
inclusion of the Eraval and Lashkari 
communities of Rajasthan in the lIst of 
Scheduled Castes; 

(b) jf so, action taken by Govern-
ment thereon so far; 

(c) whether Government propose to 
include these communities in the list of 
Scheduled Castes: and 

(d) if so, by what time and jf not, 
the reasons therefor? 

THE MINISTER OF STATE IN TAE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Proposals have been received 
demanding inclusion of Eraval In the 
list of Scheduled Castes and Lashkari 
in the list of Scbedultd Tribes in 
Rajasthan. 
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(b) to (d) The above proposal alona 
with similar other proposals are beina 
considered in the context of the pro-
posed comprehensive revision of the 
Jists or Scheduled Castes and Scheduled 
Tribes in consultation with the State 
Governments/U.T. Administrations 
concerned and in accordance with the 
relevant criteria folJowed in the matter. 
Comments from some of the State 
Governments are stilJ awaited. The 
final view in the matter would be 
taken after the comments from all the 
State Governments have been received 
in full. Further, amendment in the 
existing lists of Sch.!duJed Castes and 
Scheduled Tribes can be done only 
through an Act of parliament in view 
of Articles 341(2) and 342(2) of the 
Constitution. 

Proposal To Include Hampi in ITDC 
Schemes 

(English) 

3291. SHRT H,G. RAMULU : Will 
the Minister of Tourism and Civil 
Aviation be pleased to state: 

(a) whether Union GC1vernment propo~c 
to include Hampi, the capital of erst-
while Vijayanallar Empire with great 
historica 1 background and tourist 
attraction in I T.D.C. schemes; 

(b) if 80, the steps Central Tourism 
Department has tak~n to develop this 
pJace to attract tourists; details thereof: 
and 

(c) jf not" the'teasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT): (a) and (b) ITOC owns a 
Tourist Restaurant in Hampi which is 
being operatf"d by the Karnataka 
Tourism Development Corporation. 

The Department of Tourism has 
included Hampi in the list of centre!C of 
tourist interest for phaeed development 
with the combined r('~ources or the 
State, Centre and Private sectors. 
Against the 8anctioneci amount of R~. 
15.59 lakhs, the Department of Tourism 

has released a sum or Ra. 7.5 Jaths to 
the State Government in 1983 for cons-
truction of a Restaurant Complex. 

The Department of Tourism has 
also selected Hampi as one of the 10 
N4tional Heritage Cenfres to be pro-
vided with basic facilities during the 
7th Five Year Pian. 

(c) Does not arise. 

0euers Writren in Hindi in Sangeel 
Natak Akademf 

3292. SHRI RAM BHAGAT 
PASWAN : Will the Minister of 
CUL Tl JRE be pleased to refer to the 
reoJy given to Unstarred Question No. 
8920 on 26 April, 1984, regarding use 
of Hindi in Sangeet Natak Akademi 
and State; 

(a) total nllmher of memoranda. 
orders, notices, invitation cards and . --
circulars issued by the SRngeet Natak 

A k"rle-mi. Nf"W De-lh; in English and 
HincH from April. 1984; 

(b) total nU:l'ber of letters received 
in Hindi and replied in Hirdi from 
April. 1984; 

(c) total numbeor of letters sent to 
Hindi sf'eaking Statt's in EngHsh from 
ApriJ.-1984 and reasons thereror; and 

(d) action taken to prepare agenda 
and minutes of the various Committees 
in Hindi '/ 

THE MINISTER OF STATE IN THE 
MINfC;TRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE 
REFORMS AND. PUBLIC GRI. 
EVANCES AND PENSION ANn IN 
THE DEPARTMENT OF CULTURE 
(a) The number of memoranda. order~. 
noticf"~'CJrculars and invitation card~ 
i~~l1erl by the Sanlleet Natak Akademi 
from April, 1984 are as follows: 
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No. of Memoranda No. of Office 
orders 

No. of Noticesl 
circulars 

No. of invitatioD 
cards 

----------------------------------------------- ~ -------
English/Hindi English/Hindi Enalishl Hind i Enalish/ Hindl 

21 1 154 1 

(b) Since April. 1984. 700 letters 
including 229 application for various 
posts were received in Hindi, out of 
which replies to 179 letters were sent in 
Hindi. 

(c) The letters received in Hindi 
are generally replied to in Hindi by the 
Akademi. However, no separate state-
wise statistical data has been kept. 

(d) The Akademi has got one Hindi 
Translator and one Hindi Typist only 
and is making efforts to prepare agenda 
and minutes of important meet in~ 
bjJjnguaJJy. /~ 

Proposal For IdentifyJng Certain Tribes 
As Primitive Tribes 

3293. SHRJ K. PRADHANI: WilJ 
the Minister of HOME AFFAIRS be 
pJeased to State: 

<a> Whether Government of Orissa 
has sent a proposal to his Mrnistry for 
identifying some tribes as primitive 
tribes; 

(b) if so, the names of tribes sug-
gested by tbe Government of Orissa 
for identifying as prirnitve tribes; 

(c) which tribes out of that Jist 
have been identified by the Centre as 
primitive tribes; and 

(d) the details thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Yes, Sir. 

(b) Nine tribal groups were identi. 
fied as primitive tribes during the Fifth 
Five Year Plao period. The State 
Government submitted a fresh proposal 
for identifying 8 more tribal group., 
namely (1) Didayi, (2) Lodha, (3) 
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Birhor. (4) Gadabs. of Lamtaput Block, 
(5) Jhadia Kandha, (6) Erenga KoJha, 
(7) Koyas of MaJkangiri, and (8) Salia 
parajas as primitive tribes during tbe 
Sixth Five Year Plan. 

tc) and (d) The names of the 
tribes identIfied as primitIve tribes so 
far are given jn tbe Statement attached. 

Statement 

Names of the Scheduled Tribe Com-
munities identified as primi'ive tribes. 

S. No. Communities identified as 
primitive tCibes. 

1. Bondo (Poroja). 

2. Dongaria Kondh. 

3. Kutia Kondh. 

4. Juangs. 

5. Kharras (Hill). 

6. Lanjia SOllras. 

7 Mankldias. 

8. Paudi Bhuyans. 

9. Jara Soura. 

10. Birhor. 

11. Didayi. 

12. Lodha. 

FuRds for TSP Durlag 1985-86 

3294. SHR! GIRIDHAR 
GOMANOO : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the discusllion with the 
States and Union Territories has been 
completed for the year 1985·86 to for· 
mulate the schemes and programmos 
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aDd to allocate fund. for Tribal Sub· 
Plan and Component Plan; 

(b) if so, Centre's contribution for 
tbese plans; 

(c) funds agreed to be provided by 
the States for Tribal Sub·Plan and 
Component Plan and tbe procedure 
followed; and 

(d) tbe &pecial Central assistance 
for Tribal Sub-Plan proposed, including 
Modified Area Development Approach 
and Primitive Tribes Micro Projects for 
the year 1985-86 ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) (i) The TSP discussions with the 
States for 1985-86 have been completed 
by the Ministry of Home Affairs in the 
case of 9 States and 2 V.Ts. Discus-
sions with 8 States remain to be com-
pleted. 

(Ii) Special Component Plan Dis-
cussions have been completed in the 
case of 11 States and 13 States remain 
to be completed. 

(b) to (d) For the yea. 1985-86 tbe 
contribution of the Government of 
India by way of Special Central Assis-
tance will be Rs. 140 crores for Tribal 
Sub-Plan and Rs. 165 crores for 
Scheduled Caste Component Plan. In 
the Centrally Sponsored Scbeme of the 
Ministry of Home Affairs. Government 
of India, the total proviSion is of Rs. 45 
crores for 1985-86. 

CeDtrally·Protected Monuments in 
Madbya Pradesb 

329S. KUMARI PUSHPA DEVI: 
Will the Minister of CULTURE be 
pleased to state: 

(a) the amount spent on the main· 
tenance of the centrally-protected 
monuments in Madbya Pradesh during 
the Sixth Plan period; and 

(b) which archacolosica) circles are 
JootiD, after those mOQuments ? 

THE MINISTER OF STATE IN 
THE MINISTRY OP PERSONNEL 
AND TRAINING, ADMINISTR.ATIVB 
REFORMS AND PUBLIC 
GRTEV ANCES AND PENSION 
AND IN THE DEPARTMENT OF 
CULTURE (SARI K. P. SINGH DEO) : 
(a) The amount spent on the main-
tenance of the centrally protected 
monume-nts in Madhya Prac'esh during 
1984-85 is Rs 18,54,395.00" 

(b) The monuments are looked after 
partly by the Circle at Bhopal and 
partly by the Circle at Bhubaeneshwar. 

Visit of U S. Under Secretary of 
State to Ind.a 

3296. SHRI B V. DESAI: Will the 
Mjni~ter of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the U. S. Under 
Secretary of State visited Jndia on 14 
March, 1985 and had talks with the 
Foreign Secretary and various other 
Government Officials; 

(b) if so, whether the Union Govern-
ment had drawn his attention to the 
serious situation arising out of the 
supply of sophisticated V. S. arms to 
Pakistan; 

(c) is it also a fact that Indian 
Government brought up the issue of 
Pakistan's nuclear weapons programme 
in the light of documented evidence in 
this regard; 

(d) to what extent U. S. Under 
Secretar) of State apprecia~d India's 
concern in this regard; and 

(e) what were the other issues dis-
cussed and what was his reaction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
(a) Yes, Sir. Under Secretary of State 
Mr Michael H. Armacost visited 
Ind"ia from March 13-J6, J985 and 
held talks with the Foreign Secretary 
and Government officials. 

(b) Yes, Sir. 
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(c) Yes, Sir. 

(d) Tbe Under Secretary of Sia'e 
reiterated the position of the US Ad-
mini.rra.ion that US military arms and 
equipment were being supplied to 
Pakl1tan in view of the security threat 
to that country on account of presence 
of Soviet troops in Afghanistan and 
also to moderntse Pakistan's defence 
forces. With Ngard to Pak.~tan's 

nuclear programme, US Administration's 
position is that the US security 
assistance being provided to Pakistan 
was designed to strengthen that 
country's confidence in its security and 
thereby conVInce its leeadcrs that the 
nuclear option was neither necessary 
nor in PakIstan's broader interest. The 
US Government has stated that it has 
made clear to Pakistan that lack of 
restraint in the nuclear area would 
affect negatively the programme of 
economic and military assistance ow hicb 
beg a n in 1981. 

(e) The two side9 excbansed views 
00 bilateral matters, regional issues 
pertaining to South Asia and inter-
national issues of mutual interest. 

Refugees from Pakistan occupied 
Areas of J&K 

3297. SHRI JANAK RAJ GUPTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state; 

(a) whether there are a large number 
of refugees from Pakistan-occupied 
areas of J&K, who have not been given 
their claims so far; and 

(b) jf so, steps Government propose 
to take to settle tben claims? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARJ SINHA) : 
(a) No claims are being entertained 
from persons who came from Pakistan-
occupied areas of Jammu and Kashmir 
and have now seltJed in J&K State for 
the properties left behind by them in 
Pakistan-occupied areas because the 
whole of Jammu & Kashmir is an in. 
tegral part of India and the areas 

presently UDder QCcupation Qf P,ki,a. 
are only under illegal occupation. 

(b) Does not arise. 

( TranS/Olio,,) 

Battery Vans 

3298. PROF. NIRMALA KUMARI 
SHAKTAWAT ; WiJJ the PJUME 
MINISTER be pleased to sla te : 

(a) whether two UBattery Vam" 
were operating in 1983.84 during Pa~lia­
ment Session which used to carry 
Members of Parliament; 

(b) if so, the reasons (or discon-
tinuing the operation of those Vans 
now; 

(c) the time by which "Battery 
Vans" are likely to be made available 
in the market for commercia I sa Ie; and 

(d) whether Ba ttery rick~hawsJ cars 
and seooters have also been manu-
factured ano whether they have been 
tested and if so, the commercIal sale 
price thereof? 

THE MINISTER OF STATE IN 
Tl-JE MINISTRY OP SCIENCE AND 
TECHNOLO(,Y AND IN THE 
OEPARTMEN rs OF OCEAN 
DEVELOPMENT, ATOMIC EN£RGY, 
SPACE AND ELECTRONICS (SHRI 
SHIVRAI V. PATIL)~ (a) Yes, Madam. 

(h) The two experimental battery 
vans whIch were used for conveyance 
of Members of Parliament were found 
to be satisfactory for ahort distance 
opcraticm These were withdrawn tem-
porari Jy jn order to put them to Cx.ten. 
Slve testing and field triQls. This has. 
been largely done and the two vons 
w," be re tored for Parliament Service 
soon. 

CC) The ex.perience &ained frQ,lQ t~ 
trjals so far Jodicate that indi~llo.u. 
traction ba tteries may hamper commef. 
ci41lisation of batt~ry VIUl$ thougb from 
a techni~aJ a n.al<, the. ba ttery vans _to, 
indigenously developed components have 



performed well. Utllisation.f battery 
'Vans at pla~s where &ed polDt .to 
point runniDS is involv~ like airports. 
postal deliveries, etc. olfers 1000 pro-
mises, Battery vans may become com-
mercially available in tbe next 3 .. S 
years. 

(d) Five battery powered ricksbaws 
(3-wbeelers) were fabricated on experi .. 
mental basis by Electromobile (India) 
Ltd., Banaalore. a joint sector under-
takini of the Government of Karnataka. 
Though the initial performance of these 
rickshaws was sati~factory. they sub-
sequently ~veloped pro~rems larscJy on 
account of inadequate preformance of 
batteries. MIs Electromobile (India) 
Ltd, manufactured battery powered 
2-wheelers but have discontinued pro. 
ductlon. Mis Electro Anil Pvt. Ltd, 
Bangalore manufactures 2-wheelers 
whose ex. factory price is Rs. 7650/-. 
This 2-wheeler has been tested by the 
Automotive Research Association of 
India. Poona and declared road worthy. 
Battery powered can are presently not 
being commercially manufactured in the 
country. 

Sterilisation or JJORS at Bairanghatta 

3299. SHRI R. M. BHOYE: Will 
the PRIME MINISTER be pleased to 
sta te : 

(a) whether at Bairanghatta 
National Park, about 20 Kilometres 
away from Bangalore, an American lady 
doctor Nan ShatTer sterifized seven lions 
as reported in Navbh3rat T'Me. 
(Bombay Edition) of 19 March, 1985; 
and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SNRI BIR SEN): 
(a) and (b) Dr. Nan Sch 'Wer, a 
veterin:rl'y doctor from the Lincon 
Park Zoologica I Gardens, Cbic.ao 
(U S.A.), visited India in March 198.5. 
Durin. 1llis period me traveHed to 
My~ore and Bangalorc. At the Bann,er-
ahatta I:.Mn Safari Park near Bangalore 
she carried out va'Sf'Qtomy operaftioas 
0.0 four lions. The opcratiO'li were 
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successful aad atl the fout ",*8 are 
doina well. The ma.i'll objeotive rA n. .. e 
operations is to control the unregplated 
grbwth bf the population of hYbrid 
Afl'ican liObS in the Lion Safari ~.tk. 

[E",II.hl 

Number or Thermal Power Plants 
creating Pollution 

3300. SHRf BRAJA MOHAN 
MOHANTY : Wi)) the PRtMl! 
MINISTER be pleased to State: 

(a) the number of thermal plants 
based On coal wbich emit sulphur 
dioxide and fly ash functioning in the 
country; 

(b) whether on account of pollution 
from such prants adverse health effects 
are created leading to lung cancer; 

(c) whether at present emission 
control in coal based power stations in 
India is not satisfactory; and 

(d) if so. the steps taken to prevent 
potJution ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHR [ BIR SEN) : (a) 
There ar~ 57 major coal fired thermal 
power stations in the country. 

(b) There are no conclusive findings 
on the occurrence of lung cancer caused 
by the emissions from thermal plants. 

(C) The emission control in old 
power stations is not satisfactory. How-
ever, new power plants a.e equipped 
with necessary emission control devices. 

(d) Under the Acts for Prevention 
and Control of Water and Air Polfution, 
the existing as welJ as new unit. hate 
been directed to jnsta 1 necessary pollu-
Hon control equipmcnL 

(Translatfon] 

Per Capita Income In the Coun'ry 

3301. SHRI JITENDR A P,ASADA : 
Will the Minister of 'PLANNING ~ 
"leased to state : 
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<a} - tbe prescnt avcrale per capita 
income in the country. State·wiae; and 

(b) the reasons for the difference, 
if any, in the States' per-capita income 
and the measures proposed to be taken 
to increase the .per-capita income of 
those States where it is Jess? 

THE MINISTER OF STATE IN 
THE C MINISTRY OF PLANNING 
(SHRI K. R. NARAYANAN) : (a) The 
latest avaiJable estimates of per capita 
income in the country and in various 
States/Union Territories are liven in 
the annexed Statement. 

(b) The per capita income or a 
State depends on tbe level of its 
economic development, which in tUfn 
is influenced. amonl other factors, by 
the efficient utilization of tbe available 
natural resources and development orin-
frastructure. The problem of regional im 
ha lances/dispanties is sought to be tack-
led by the Government through various 
measures such as 0) resource transfer, 
which is weighted in favour of back. 
ward States: (ii) special Area Develop-
ment Programmes dire~ted at speciflc 
backward/probJem areas. and (iii) in-
centive measures to promote privafe 
investment in backward areas. 

Statement 

PER CAPITA INCOME AT CURRENT PRICES. 
1980.81 to 1983-84 

State/V.T. 1980.81 1981-82 1982-83 

1 2 3 4 
----~----- ----- --._... .... --

I. Andhra Pradesh 1314 1537 1607 

2. Assam J221 1302 J5'6 

3. Bihar 929 1007 1022 

4. Gujarat J828 2192 21~2 

5. Haryana 2331 2601 2858 
6. Himachal Pradesb 1515 J806 1914 

7. Jammu & Kashmir 1455 1568 1705 

S. Karnataka 1312 1538 1549 
9. Kerala 1421 1445 1617 

10. Madhya Pradesb 1149 1240 1357 

11. Mabarashtra 2261 2496 2S25 
12. Manipur 1241 1370 1366 

13. Meghalaya 113S 1236 1308 

14. Nagalaad 1439 

15. Orissa 1101 1308 1339 
16. Punjab 2760 3169 3S02 
17. RajasthaD 1238 1441 1574 

18. Tamil NadD 1271 J427 1376 

(Rupees) 

1983-84 (Q) 

S 
---

1878 

J762 

1174 

3147 
2230 

1820 

1160 

1636 

1593 

1483 

3801 

1881 
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1 2 3 4 5 

19. Tripura 1206 

20. Uttar Prade.h 1272 J296 1443 1'67 
21. We.t Ben,al 1549 161' 1767 
22. Sikkim 1300 
23. Delhi 2908 3121 3314 
24. Goa. Daman &: Diu 2794 2831 3042 3458 
2S. Pondicherry 3160 3703 3630 3693 
26. Arunachal Pradesh 1323 1'66 

All-India IS64 1741 1868 2201 

Q : Quick Eslimates - Not available 
Note: The Official estimates of State Income i. e. Net State Dome.tic Product are 

prepared by the respective State Statistical Bureaus and that of natioaal 
income by the Central Statistical OraaDlsatioD. Ministry of PJannfnl, GOVI. 

of India. The Union Territories of Andaman & Nicobar Island., Lakshadweep, 
Dadra & Nagar Haveli, Chandigarh and Mizoram do not prepare IbOie 
estimate.. Owiog to dIfferences in the source materIal used the ftsures fot 
different States are not strictly comparable. 

Abolition of Sale. Tax on E •• eDtiat 
Commodl tie. in Dadra and Napr 

Ha.ell 

3302. SHRI C D. GAMIT : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(8) whether the people of Union 
Territory of Dadra antJ Naaar HaveJi 
have made a ~trong demand for the 
abolition of sales tax on the essential 
commodities; 

(b) jf so, tbe details thereof; 

(c) the reaction of Government 
thereto; and 

(d) the time by which the saJes tax 
wtn be abolished on essential commo-
dities in the Union Territory of Dadra 
and Naaar HaveJi ? 

THB MINISTBR OF ST ATE IN 
THB MINISTRY OP HOME AFFAIRS 
(SHI.IMATI RAM DULARJ SINHA) : 
(a) IDd (b) So_ ropteaentattons have 
beeD received from tbe reaidents of 

oadra and Naaar HaveJi for aboJftJOD 
of sales tax In that Union Territory. 
The Administration bas also made aUI-
aestlons for makins chana'" in tbe ID-
cidence of sales tax on differeDt item •. 

(c) and (d) The matter is under con. 
sideration in consjlltation with tbe 
Ministry of Finance. 

(En,lisbJ 
• 

Uranium Depo.lt. FOUDd 'D Rat.aalrl 
DI.trict (Maharaabtra) 

3303. SHRI HUSSAIN DALWAI: 
WJII the PRIME MINISTER be pleased 
to state: 

(a) whether Union Government Ire 
aware of the fact that rich depo.ita of 
Uranium are found on Westorn Coast of 
Ratnaliri District of Mlhara.htra: 

Cb) tbe effective meAsures Govern. 
ment have so far takeD to exploU the 
mineral resources or Uranium ID tbe 
Stlte of Maharasbtra: and 

(c) If Dot. tbe reaBOOl for DOl doiDI 
10 earlier? 



THE- MiNl5-fflR OP STATE IN 
THE MIr-lIS fR V OF SCIENCE A"ND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE .. 
LOP~BNTt ATOMlC ENERGY, SJ-ACE 
AND (f!LECTRON1cS \SHRI SHIVRAJ 
V PATIL): (a) No depostts of 
uraOlum have so tar b~en Idl!ntifi.ed 
either on tho: W\!stern Coa,t of Ratna. 
giri District or in Qther Distracts in the 
State of Mabarashtra. 

(b) A number of surveys for e"plo· 
ration of uranium have been carried out 
in various parts of Maharashtra. Fortber 
detaiJed work in tbese areas is in pro-
gress. 

(c) Does not nrise. 

(T-romltltIDn) 

Amount spe.,t for Affore.tation 

3304. SHRI K. D. StTLTANPURI: 
Will the PRIME MINISTER be pleased 
to state : 

(a) the amount spent by the Union 
GoYe-rnment on afforestation in 
Himachal Pradesh during the SIx.th Five 
Year illan period; .and 

(b) the details thereof? 

TH~ MINTSTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SlIRJ BIR SEN) : (n) 
a~d (b) The details of amount provided 
as financial assistance in the form of 
grant and Joan by the Union Govern-
ment on affor~station in Himachal 
Pradesh 'during the Sixth Five Year 
Plan are :-

51. 
No. 

1 

Name of the scheme 

2 

1. Social Forestry includll1g 
Rural Fuelwood planta. 
tiona 

I 

Amount 
spent 

(Rs. in 
lakhs) 

3 

164·:12 

............... , "V6 

1 2 

2. c Soil, Water and Tree ~n­
~ervation in the Himalayas 

\ (OPERATION SOIL-
WATCH) 

l. National Rura) Employ· 
ment Programme (NREP) 

4. Soil Conservation in tbe 
Catchments of River Valley 
Projects 

S. Integrated VVatcrshed 
Management in the Catch .. 
ments of Flood Prone 
Rivers 

3 

5'n.23 

6(}.SS 

661 00 

339.00 

The eJOpenditure on sty;) OOtiservation 
schemes at SJ. Nos. 4 and S above also 
includes afforestation. 

Review of ItnplementAtibn or 20-Point 
Progratnlae 

330S. SHRI NARSTNH 
M"KWANA : 'Will the Mtnfster of 
PLANNING be pteased to state : 

(a) the <fetails of guideHnes issued 
to Sl'ate Governments fat the tevi~w of 
implementation of 20.Point PrograMme 
and when these were issued; 

(b) the names of States which have 
started reviewing the implementation as 
per guidelines and of those who have 
not cempJeted this review work so far; 

(c) the details regarding achieve-
rMnts of the 20-Point PrOgtamnle; al1d 

(d) the new gu ide Ii DOS i,sued for the 
speedy implementation of 20-Point Pro-
gramme? 

THE MINISTER OF STATE IN 
THB MINISTRY CJP • PLANNING 
(SHRI K. Ro. NARAYANAN): (.) 
Guideltoe. w.re;lIIJd 'to Sttlet.n , .. 
1,.., ApriL. 19i1-~m"oatj ... tlat C«t8ia 



," .. ~,,,, 
items of the 20-Point Programme, for 
which clear.cut tarsets can be formula. 

t.tl_ t!.._ _"" .., ... ,., ~~ ted, will &e DJooit(ft'eti gp a mODully 
b.iil. The) wert &110 iltoa'itlecf f&'a t 

Jft i"'" ~ all the items iD~luQlnl those covered 
uDder the Montbly Prolress Report 
would be monitored on a quarterly basis 
and tAt the' qdarterlY Rc(Jor( W!~l .. :be 
evaluftory Ib 6atote. ~ Thcf Statd were 
alked to sct up moni toring and review 
machinery at various levels and furnish 
the Reports in the proscribed pro-

formae. 
I I "'/(' I 

.. (b t A:II ~jat~ .~ .reyiewi"g the Pro-
iramail accordinj to "iuidelincs. 

I iJ....... I , , 

(c) A,statement: "vi~l> the taraet. 
and acbievemc;Ilts for ~9~.83. 1983.84 
and 19'4-85 Cupto Pcbruary, 1985) is 
aihached. 

I 
(d) No new guidelinc. bave been 

issued for the Specdy implementation of 
the 20-Point Programme. 
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[English} 

Separation of Judiciary fro .. Executi,e 
inStates 

3306. SHRI LAL DVHOMA ; Will 
the Minister of HOME AFFAIRS be 

pleased to state : 

(a) the States and Union Territories 
where there is no separation of judiciary 

from executive; 

(b) the reasons for Dot separating 
judiciary from executive in such areas; 

and 

(c) whether there is any proposal 
to separate judiciary from executive in 
the areas where it has not bren 

separated? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
tal (b) aAd (c) The separa tion of 
Judiciary from Executive In respect of 
trial of cnml on I cases is governed by 
the Code of CrimlnaJ Procedure, 1973 
(2 of 1974). According to sub-section 
(2) of section J, the Code docs not 
extend to the State of Jammu & Ka&hmir 
which is governed by a separate Jaw. By 
virtue of the provj~on to sub-section (2), 
certain provisions of the Code including 
provisions Tela ting to separation of 
Judiciary from the Executive are not 
applicable to the State of NagaJand and 
to the tribal areas, which are now 
comprised in the States of Assam, 
Meghalaya and Union Terr!tories of 
Arunachal Pradesh and Mizoram, unless 
specifically applied thereto by a notifi-
cation, where some simple rules relating 
to Administration of Crimina I Justice 
are working sa tisfactordy in rela tion to 
the simple and unsophisticated people 
inhabiting these areas, The provi!'ions 
of the Code relating to separation of 
Judiciary from the Executive can how-

84 

ever be extended to these areas by the 
State Goverom.nt or UT coDceroed. 

The Code or Criminal Procedure, 
1973 has not yet been extended to the 
State of Sikkimt which became the 22nd 
State of Indian Unlon, after the Code 
was enacted. The Government _ of 
Sikkim have not yet communicated (heir 
decision for the axtensior. of tbe Code 
to the State. 

Minor For-est Produce Pllrchased by 
L.A.M.P,S. 

3307. SHRI ARVIND NETAM : 
Will the Minister of HOME AEFAJRS 
be pleased to state: 

(a) whether minor forest produce 
ocouples a key positJon in the food an<:1 
Income budget ot tnbaJ fanulies; 

(b) whether only a part of minor 
farest produce colJe~ted by tubals has 
been purchaM:d b) largt:·~ILCd mult;pur ... 
pose sOClctJe" In Bastar DI~tflct of 
Madhya Pradesh; 

(c) wh.:} t arc the schemes to ensure 
purchasing of tOtd J manor forest produce 
collected by lriba Is; 

(d) whether Madhya Prac'feliih Minor 
Fore"t Produce Federa lion has any 
scheme for regeneration of minor forest 
produce items; and 

(e) if so, what are the Minor 
Forest Produce Regeneration Pro-
grammes for Bastat area ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) Yes. Sir. 

(b) Yes. Sir. 

(c) Forest Development COl'-
poralions/Sta te Tribal Development 
Co.open tiYe Corrorations/LAMPS 
and Primary Marketing Societies 
have taken measureS for colle-
ction, processing and marketi.. of 



fOf,,~t. C>l'p4~~er> Cool\"a\i,:is, liop of 
for., Jabqur has ~~~. 'sPf!~de4( ~up an~ 
10Ds"tel'Pl Je~.e ,of ~inl;)r lorest produer; 

r ) \ 

hallbe~q 8i~'1l t9 the coopera'ive~ and 
LA~fS at conpe.~icnal rate~. Laws 
bavo ~n passed. in MP na tionalisina 
some items. of MiJlor Forest Pr~~uce. 
CollectioQ of minor for.st produce is 
beiog d90e by the MPf P.crdcr~tioo, 

.I 

(d) and (e) Yes, Sir. AmoDlst 
others, Ratanjot. Bamb.oo.. ArjuD & 
Mulberry Plantatjons wiJl be taken 
up during the Seventh Plan. Exact area. 
in the State wi)) be identified. 

Amendment to Forest (Conser,ation) 
Act, 1980 

3308. SHRIMATI KRISHNA SAHI: 
WilJ the PRIME MINISTEa. be pleased 
to state: 

(a) whether many areas where 
minerals are found In aburdance are 
covered by forests; 

(b) whether the Forest (Cooserva-
tion) Act, ]980 prohibits State Govern. 
ment from usmg ~ny forest land for non-
forest use without pnor approvaJ of 
Union Government; 

(c) whether the State Government 
can grant mini ng Jeases on forest land 
only after they have sought prior permi. 
sCiion of the Union Government which 
leads to inordinate delays in granting 
mineral leases; and 

(d) if so. whether Union Govern-
ment propose to amend the Forest 
(Conservation) Act, 1980 ? 

THE MINISTER OF STATE IN 
THE MINfSTRY OF ENVIRONMENT 
AND FORESTS (SHI\I BlR. SEN) 
(a) Some mjnerals are found in 
fores t areas. 

(b) Yes, Sir. 

(c) The Union Government has 
laid down detailed guide)1nes (0' the 
expeditious handling of cases ariSing 
under tbe' Porest (Conservation) Act. 

W,lltell Anl"f" 86 
! • 

19~O.. Inordinate deJay does Dot take 
pJace at the Central ()O'vcrnment Je.el. 

1 ~ ... .:. .. fI'"" ., r 

(d) Does not arise. 

{Translation] 

Persons killed during Lok Sabha aDd 
AlSembly ElectloDI 

3309. SHRI C. JANGA REDDY: 

DR A K. PATEL : 
SHRI PIYUS TIRAKY : 

Will the Minister of HOME 
AFFAIRS be plealied to state: 

(a) the State-wise number of per-
sons killed and injured during tbe last 
Lok Sabha elections and at the time of 
Legislative Assembly elections; 

(b) tbe State-wjse comparative 
figures in regard to the number of 
persons ki lJed and injured during the 
elections held prior to these eJections; 

(c) whether the incidence of vio-
lence in eJections has gone up, if so, 
the reasons thereof: and 

(d) the steplJ being takf"n bv Govern-
ment to keep electioRs free from inci-
dents of violence? 

THE MTNfC;TER OF STATE 
IN THE MINISTRY OF JtO~ 
AFFAIRS (SHRTMATl RAM DULARI 
(c;lNHA) : (a) fO (d) The information is 
being collected and will be laid on the 
Table of the House. I 

Negotiation with Thailand for New 
Flights by Air India 

~310. SHRI BALASAHEB VIKHE 
PATIL: Will (he MInister of TOURISM 
ANn C1VIL AVIATION be ple.sed 10 

I state: 

(a) whether recently a deleaation 
was sent to Thailand to negotia,'C;l new 
air flights by Air India; 

(b) if so, tbe outcome tl;lereof: 
" j 
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(c) whether similar negotiations ~re 
also under way with other countries; 
and 

(d) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
(a) and (b) Yes, Sir. An Indian 
delegation visited Thailand from March 
6 to March 8, 1985 for air services 
talks. The Thai authorities had been 
requested to issut! the necessary autho-
risation for Indian Airlines as the 
second designated carrier of India to 
operate a twice weekly service between 
Calcutta and Bangkok. This request 
was accepted in the air services talks. 

(c) and (d) Negotiations with other 
countries are held periodicaHy and as 
and when required to review the Air 
SerVices Agreements. Arrangements are 
being finalio;ed for holding air services 
talks with Kenya, Pakistan, Maldives, 
Bulgaria and Belgium. 

Withdrawal of U.S.A., U.K. and West 
Germany from the Membership of 

UNESCO 

3311. SHRI N .V. RATNAM: Will 
the Minister of EXTERNAL A.FFAIRS 
be pleased to sta te : 

(a) whether United States, Britain, 
West Germany issued an ultimatum that 
they would withdraw from UNESCO 
within ('ne year, if so, the reasons 
therefor; 

(b) the 
thereto and 

reaction of Government 
whether it has been 

conveyed to the Secretary·General of 
D.N.O.; and 

(c) the steps taken by the U. N.O. 
to prevent the situation and the stepc; 
taken by Government of India in that 
direction? 

THE MJNISTER OF STATE TN 
THE MINISTRY OF EXTPRNAL 
AFFAl~S (SHRI KHURSHEED 
ALAM KHAN) : (a) The United States 
withdrew from UNESCO on December 

31, 1984 on the alleged grounds that 
there was "extraneous poJiticisation", 
"hostility towards the institutions of a 
free society" and that UNESCO was 
·'mismanaged. ,. The United Kingdom 
has also given notice that it would 
withdraw from UNESCO with effect 
from December 31. 1985. However, it 
would re-consider its decision jf it was 
satisfied ~y the end of the year that 
substantial progress had been made in 
carrying out the reform programme 
which they had suggested for UNESCO. 
The FRG has not given notice of with. 
drawa) from UNESCO. They have stated 
that they would continue reform efforts 
from Within, especially through the 
Executive Board of UNESCO. 

(b) India and other non.aligned 
countries regret the withdrawal, or 
threats of withdrawal, by Member States 
from UNESCO as this adversely affects 
the principle of universa Ii ty which is 
important for the achievement of 
UNESCO's objt'ctives. 

UNESCO i(l an intergovelnmental 
organisation with its own constitution 
and legislative or!!an and is not a 
suborcfinare organ of the United 
N(l tions Positions of Governments 
relating to developments In UNESCO 
are accordin!!Jv n(lt rf'Quired to hf' com. 
munica ted to the UN Secretary-Genera I. 

(c) India and other non-aligned 
cOllntrie~ hnve expressen full ~UnT'ort 

(or, and confidence in UN~SCO. We 
are determined to continue to work 
for the attainment of the jdeals of 
UNESCO and for the stren~rhening of 
the United Nations and the intergovern. 
menta) organisations of the llN family. 

The UNESCO Executive BOArd and 
the Director·General of UNFSCO h:=tye 
fa kf"n ~evera I steps for reform of 
UNESCO's functionin,z and proct'durrs. 
The consequences of U. S. withdrawal 
were aho dj~('uc;!\ed at a Special Session 
of .he UNFSCO Executive Board in 
February 19R5 when ways and me'ans 
(\f adjm:ting UNFSCO's programmes 
and staffing pattern were discussed. 
India has been taking active part in 



the-- work ttf UNESCO's I!xeeutlVl 
Board and its Temporary Committee 
which ha vo recommended leveral cOIl-
creto aDd ~onstructive .tep. (or tho im-
provement of UNESCO'. fuoctionina, 

lodia ha. aareed to forelo US. 407. 
245 which bad accrued to it due to 
currency fluctuations on our earlier 
conuibulions to UNESCO. Several 
other countries have also taken similar 
atep. to assist UNESCO to meet its 
immtdiate financial prob1ems. 

Atblevemeot. of Antarelit. 
ExpedltlCJns 

3312. SHRI P.RATAP BHANU 
SHARMA: 
SHRIMATI 
SINHA: 

KISHORI 

Will the PRIME MINISTER be 
~ealed to state : 

<a> the main achievements of An-
tarctica Expeditions undertaken by 
I.ltan Scientists and Metooroloailtl 
du-tina ll!t two years; 

(b) the main activi ties of the team 
at 'Daksbin Ganaotri; and 

Cc) whether Go.ernment have recei-
ved any new suggestions from the 
fourth team of our Scientists whicb hal 
recently completed its trip successfully? 

THE MINISTER OF STATB IN 
THE MINISTRY OF SCIENCB AND 
TECHNOLOGY, AND IN THE 
DBPARTMBNTS OF OCEAN DBYB-
LOPMENT, ATOMIC ENERGY, 
SPACB AND ELECTRONICS (SHRI 
SHIV.R.AJ V. PATlL): (4) aDd (b) Two 
lCionliic expend! lions to Antarctica have 
been organised durinl the last two 
yean. A permanently manned scienti-
Ie station fully equipped with two work-
loa laboratories in tbe field of Bio'op 
and Meteorology have been established 
fa AD.arctica. Besides tht., a field 
... tioo in the hiU. about?O tm •• a, 
from our permaDent station bas allo 
..... 1M up. It. 1% member Iteam which 
bIoIud- 3 tci •• tilt, hll jUst retaraed 
frOID Antarctiea Ifter .'I,i1l8'1 t .. tor 

15 moaths. Proaoaaly a t... of 1J 
persoDs includiq 3 sc;ieotiatl Ii. maoDiDI 
our .tation. Valuable data in tho 
fiolds of meteorololY, communicatiOlll. 
bioloSY. seolo,y have been collected 
and are beiDI analYled. 

(C) Yel Sir. These wi II be kept a. 
a guideline while organisina tbe Fiftb 
Indta.n Antarctic BJ~editioo. 

IDttothe. t. Sugar Fadorie. for .,td., 
up of Bioaa. Plant. 

3313. SHRI VIJAY N. PATIL: 
WilJ the PRIME MINISTBR be pleated 
to state: 

(8) whether Government propose' to 
live Iftcentives to the sualr 'Ict6rtM 
for ereetinl Biogas Ph.nts attached to 
the distilleries; and 

(b) if so, the details of the scheme 
and the Dumber and nlmo. of lupt 
factories which ate being consrdered fot 
sueb incentives? 

THB MINIStER OF STArR IN 
THE MINISTRY OF selENe! AND 
TECHNOWGY AND IN THE 
DEPARTMENTS OF OCEAN DEV&. 
LOPMBNT, ATOMIC ENERGY, 
SPACE AND ELECTRONICS (IHR.I 
SHIVRAJ V. PATIL) : (a) and (I» Ye~ 
Sir. T~ Oov~l'lment support. the' .... 
structioD or biOla, pia .. baled 011> 4 ... 
tillery effluents (spent wasb) at distil· 
lerie. or suwamtil,js·eum·diwti I '-ric.. Th. 
support is upto 33% of the ineremeatal 
capital cost relatio, to the biola! .y.tem 
subJ~ct 10 a maKimum of lts. 2' laths. 
Installation of two full scale plants have 
beeD supported accordingly at CoIN lose 
Products (I) Ltd., Ankleshwar (Qujarat) 
.ad tbe Prlvara Sabakarl S.thar 
KarkbaDa Ltd., Pravaraa,lr (Mal:aa .. 
rasbtra). Techno.economic feasibility 
reports are under preparation by • 
numblr of other distilleries includinl 
..... ' llrifJI.Icum",DJltill,rI.. rot .v.'_ 
1m. fibaDelat suppo.,.. Tb •• umber« 
UDi t. tbat could be supported .UJ 
depend OD t8. finaneia. a"ocatio. 
available to" tb. ,"',...fftt. 



R_lett.att-t. of s.td*_ Af!1forlfJor 
11 r ~ Vayadoot' 'PIJ"~ 1\ 

.~ 3314, SMRt RAM :BAHADUR. 
SiNGH : Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to state : 

~ I 

,I ,,) 
<a> whether . S. Cd,. dUDK A,irport 

hal been reactivated for Vayudoot 
flipts; 

'" 

(b) if so, the details in this regard; 

(c) tbe atDount SJ)cnt on reactiva t. 
ina Safdarjung Airport; and 

, (d) the justification for sp~nding 

tbat amount on reactivating the Safddr~ 
jlJ.Jf' AirP9rt ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
Ct\'tL AVIATION (SaRI ASHOK 
GEaLOT) : (a) to (d) Vayudoot have 
proposed to opera te Dornler airc.raft 
from 5clfdarjung aIrport. The ploposaJ 
is under consideration, No expenditure 
bat sO' far been Incurred in this regard. 

Afrtraft purcbased by Indian Airlines 
\ and Air ImUa 

t 331S., SHRI SHANTARAM 
P010UKHE: Win the MlI'lister of 
TOURISM AND CIVIL AVIATION 
be pleased to sfate : 

<a> the Dumb. of aircraft purcbased b, Indian Airlines and Air Ihdia during 
'I ,; ~" '\to 

the" ~st three years ending March, 19a5; 

r (b) the cost of such ajrcraft; and 

4- (c) the new routes proposed to be 
tatew fbr opera tion , 

""~ ! 
tHB MINISTER. OF stAtE; IN 

a'ilB M~JSTRY OF TOURISM ,.~ 
.(;!IVIL AVIATION (SHa-I ASaOK 
!~H:t(jT\: (a) and (b) The requisi\e 
.""O;;! ~ j \ ~ : , .... 

information i. 'pv~ ,..)ow: "; 311 ~ , 

npe or No. ba te of 
aircJaft of acqUis'ftion 

I ait-
craft 

Indian Airlines: 

A~OOB4 2 !.6.82 (1st) Rs.42.34 
crores 

3.6.82 (2nd) RI.46.75 
crores 

Boeing 4 12.8.82 (1st) Rs. 1384 
737 crores 

21.8.82 (2nd) Rs. 13.86 
crores 

27.8.82 (3rd) Rs. 13.85 
crores 

22.9.82 (4th) Rs. 13.88 
crores 

Air India 

Airbus 3 Ju Jy, '82 (ht) Rs.44.36 
A300B4 crotes 

August, '82 (2nd) Rs. 46.84 
crores 

Nov. '82 (3rd) Rs. 50.08 
crores 

(c) These aircraft have been in ope-
ration 00 various routes since their 
acquisition in 1982. 

CrUtria for ewtablJlhing new AtomIC' 
Power Plants 

3316. SMRI NAVIN RAVANI .: 
SHRI SHANTARAM 
POTDUKHE: 

Will the PRIME MINISTER bel 
Pleased to 8 ta to : 

~ 

I~(a) the Criteria for estab!iahioll new 
atol'llk powor plants in the countr,; aad 

,It 
I (b) whether the fuel usod ia ,at.., 

'POWer ",Jants aqs 'tali I, avaUable tn ... 
_lIM .. , ?oN l .~ ./1' Il 



eftAlfAA t" -7 (SAU) 

~s MlNIn'BR OP STATE IN 
lrHe MfNlstRY'VP SCIBNCB AND 
TECHNOLdoy AND 'IN THE 
'DBPARTMENtS OF OCEAN DEVE .. 
LOPMENT, ATOMIC ENERGY SPACE , 
AND ELECfRONICS (SHRI SHIVRAJ 
v. PATIL) : (a) The criteria ror selec-
tion of sites (or establishing new atomic 
rower pIan,s are tbe need for power, 
the hydel potential, the availability of 
co"l and the sUItability of sites in the 
r.,ion. This also involves study of the 
~ite geology. genera) hydro]ogy, water 
availability, environm('ntaJ, health and 
safety factors like den~lty of population, 
alriculture and Jive stock data, meleoro-
JOlieal factors, seismIc conditions. 
transportation problems, etc Policy 
aspects such as the need for ba1ancing 
cellaral investment in the different 
regions of tbe country are also kept in 
view. 

(b) Tbe uranium necc3sary for 
making the fuel is uvuiJable for tbe pro .. 
j~cfc·d power programmes. 

Setting up of an Electron rs l'roject in 
W('st Bengal 

3317. SHRI SATYAGOPAL. 
MISRA: \Vlll th~ PRIME MINISTER 
be pleased to ~tJt~ : 

(a) whether there is any proposal 
under consideration of Government to 
set up an eJectronics project ID West 
Bengal; aDd 

(b) if so, the details thereof; and 

(c) if not, tbe reaSOD\ therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AN!> IN THE 
DEPARTMENTS OF OCEAN DEVB. 
LOPMBNT ATOMrC, ENERGY, SPACE 
AND aECTRONICS (SHRr SHIVRA.t 
V. PATIL) : (a), Cb) and (c) Project in 
Efectreoics aro pJanned aud implemented 
by various Departments of the GQvern-
ment. 11lc information is beina collec-
ted from them .. ltd win be Jal4 OD the 

w"_. 'of ~ Hous'. ' 

Neh·ltem capUolted U A1ttarede .,...., 
Coarereaee" 

3318. SHRI VILAS MUTTEMWAR : 
Wi II the PRIMS MINISTBR be pl •• 
to state : 

(8) whether Government'. at_tioD 
has been dra WQ to the D'eWl"litem ._., .. 
tioned "Antarctic Troaty Conference" 
appeared in the Statema. (Oelhi 
editioD) dJted 28 February 198~; 

(b) if so, whether the Indian ct. ... 
gate or delegates participated in tbe 
international Antarctic Conference beld 
in RIo De Janeiro to discuss the 
Antarctic future as well as the mineral 
wea Ith thereof: 

(c) if so, the outcome of disculsiobS; 

(d) \\ hether Government are aware 
that 55 delegates from 28 countries 
held a five. day meetlDg in Ant.rctte .. 
in January 1985 in personal capacity to 
dilicuss the Antarctic future; and 

(e) if so, the outcome of thQir dis. 
cussiOU4) ? 

THE MINISTER STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DBPA. 
RTMENTS OF OCEAN DEVELOP-
MENT, ATOl\1JC ENERGY. SPAca 
AND ELECTRONICS (SHRI SHIVRAJ 
V. PATIL): (a) Yes Sir. 

(b) The meeting of the informal 
working group Oil Antarctic mineraJ 
resources was held in Rio De Jancrio. 
Brazil, from 26.2.85 to 8.3.8S. An 
IndIan delegation attendl'd this meetiOl. 

(c) The meeting was inconclusive. 
Details of a legal regime for the 'l-
ploration and development of mineraJ 
resources of An tarctica are stilt bein. 
negotiated by the Consultative Parties 
to the Treaty. Further meetinls for tbis 
purpose are planned. 

(d) and (e) A workshop OD A.t8totic 
Treaty system was held in ADtM'cdta 
frOUl 5th to 13th JanUM'y 1915. ham. 
did Dbt ,articipato ill tb, .orP1ttP. 



Prep ... lor St.rtll.aSportll .. titut. 
I. CIlIaot .. NaDar 

3319. SHRI SHIV PR.ASAD SAHU : 
Will tbe Minister of YOUTH APFAIRS 
.AND SPORTS be pleased to statc : 
(a) whether Government propose to start 
a sports institute, like the institution in 
Patiala. in Cbhota Nagpur area (Bihar) 
which is surrounded by forests and 
hilla, with a view to promotina sports 
amonl the Adivasis and youn, athletes 
or this area bavin. interest in sporu; 
• ad 

(b) if 10, by what time? 

THE MINISTER OF STATE IN 
THB DBPARTMENT OF YOUTH 
AFPAIRS AND SPORTS (SHRI R K. 
JAICHANDRA SINGH) : (8) No. Sir. 

(b) Doeso't arise. 

StUlal up of DepartlDeDts of EnyirOD-
meat In S fatel 

3320. SHRI KRISHAN PRATAP 
SINGH: Will the MINISTER OF 
PLANNING b! pleased to state: 

(a) wlaether tbe PJaDniDI Com-
mi •• iOD has asked tbe State Govern-
mcnt. to set up independent deparfmcau 
for Environment; and 

(b) if so, the names of the States 
where such Departmeats have been set 
up? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI K. R. NARAYANAN): (a) 
The State Governn,enfs have been 
requcsted to create appropriate oraaniza .. 
tioDal structures and mechanisms to 
deal with Science and Technology and 
environmental prosrammes durin. the 
7th Five Year Plao. 

(b) The State Governments of 
Haryaoa, Karoataka, Madhya Pradesh, 
RajasthaD, Sikldm, Tamil Nadu aod 
Wee' B'D,al have set up Departments 
Or la¥itQIAl,pe, 8ib._r 104 QuJarA t 

have set up Depar_.11 of .... 
a:nd EDviroomeat; .... tIat Ita •• of 
Orill. aDd Uttar Prade.. haft .. t II, 
Department. or ScieaCt aD4 TecbIJo'op 
and Envi"loomcnt . 

[&,111/,] 

RebabUlt.tlon of widewl ... Hfa •• 
.letl.1 darl.. rlote. 

3321. SHRI AMAR ItOYPRADHAN: 
Wi II tbe Minister of HOYE APPAIRS 
be pleased to stato . 

(a) tbe number of women who H· 
came widows durin. the rioC. OD tbe 
assassination of Mrs Indira a.uhi; 
and 

(b) whAt steps Goverament ba". 
taken for their rehabilitation? 

THE MINISTER OP STATE IN 
THE MINISTRY OP HOMB APPAI .. S 
(SHRIMATI RAM DULARI SINHA) : 
Ca) 990 womeD became widows i. the 
UnioD Territory of Delhi durlo. theM 
riots. In(ormation io re.peet 01 all 
other Union Terri tori.. aad Stat. 
except the followiD& States, i. nil:- ' 

SI. No. Statc'S 

I. Bihar 
2. Haryaoa 
3. Himachal Pradelh ... Jammu &t Kalbmir 
S. Kerala 
6. Madhya Pradelh 
7. Mahara.blra 
8. Naaal.a. 
9. Orissa 

10. Tamil Nad .. 
11. Uttar Pr.de.b 
12 Weat BeD .. l 

Information ftom the.. St.,.. i8 
still awaited aad will be laid •• •• 
Table of the Houae. wbea r.ceived 

r • 

(b) Ie additioD to tbe ,raDt of 
aratuitolll rllief tbe PeW Adalaiatra-
tiPD bat .,tt" vati.", 0"- "'" Ie 



..... .,Uitate .uelt _Jdowe which Include, 

.I .. t ....... DDA 110m flab, provision 
of ",b opporta.itiel, opoajn. or Aopn-w". tor loHiPi .'ter l!le children of 
... id .... to eDable tbem to conceD-
Ir •• oa tbolr work, impartiol of 
traia • ., thi-ouab Traiaial.cum-Produc-
doD CeDt,.. aad p.yment of. .tipend 
., a.. 200/· t. 2J0/- du.iDI traloin, 
...... " •• , or old a.. penlioD to 
... wid."" elc. 

IatonaatioD in resp~ct of States 
... afoDed abo". would be larnJ.Il" 
.&er, •• rtoejpl or ..... ame. 

3312. IHR. CHINTAMANI J!lNA : 
Will I'. "inl,t,r of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(I) whether Valli Niv.s would be 
ce ... tructed at different centres to cater 
•• ta.. aeed. of the low budae' domestic 
tour •• t.; and 

(tt) i r so, the detai I, thereof? 

THB MINISTER. OF STATE IN 
THB MINISTRY OPTOURISM AND 
CIVIL AVIATION : (SHRI ASHOK 
GBHLOT) : (a) Yes, Sir. 

(b) Detail. haw not yet been 
worked out. 

It.,. t. I' •• tlf, f oreat Reserve. 

!323. SHRIMATI MADHURI 
IlNGH : Will tbe PRIME MINISTER 
be ple •• ect to .t. te : 

(a) wheth.r destruction or sea-plants 
., pollution could upset the biosphere's 
delicat. OxyaeD .. Carbon·Djoxide bal. 
aace.aDd 

(~) if 10, the precautionary measures 
,ropoted to be t.ken by Government j Q 

till' re .. rd and tbe stept proposed to 
... .ab. for identification of forest 
........ aDd jncreasiDI environmental ... n._ ? 

THII MINISTER OF STATE IN 
TII8 MJNlSTaY OP SNVJaONMBNT 

AND FORESTS (SMAI BIR SBN):, (.)"1 
Yes, Madam. The marine ftoatfn. pluta 
produce many times more o.l,aea ~ban 
what is produced OD laod. Poth.tloa 
of marine waters caD a«ect .d' ..... ., 
the microscopic plant lpecie. aDd red .. 
their photos),Dtbe lic productioD of 
O.lYlen . 

(b) The lovernment ia tl1iq to 
ensure the reduction of polhUJoD It.1II 
land·based lourees aa weJl a. oil pollu-
tion in tb. sea. Afforest.tioA .al 
.tepped up from 0.4 million hectare. in 
1980-81 to 1.1 million hectares in 
198.·85 and will be further inlCDSiried 
durin. the Seventh Plao. The settiD, 
up of the National Waste Lande 
Development Board will belp auarn.llI 
these efforts Wilh people's participaUou. 
Steps have been taken to incol'porate 
environmental parameters in tbe scbool 
curricula and in non-formal edu~atioDaJ 
proerammes. Other mea~ur("5 have aJso 
been taken for promoting Environ. 
menIal awareness. 
{Trans/ation] 
Complaint. received .. by Commissioner 

for SCs/STs 
3324. SHRI LALA RAM KBN: 

Will the Minister of HOME AFFAIRS 
be pleased 10 state: 

(a) the number of complaints 
received by the Commi ssioner for SCsI 
STs in current year so far reaardiDI 
reservations for SCs/STs; and the .ctiOD 
taken on them, 

(bJ the number of complaints 
received from the Society of Deprea-.ed 
PeopJe for Social Justice and the action 
taken on them; and 

(c) the action taken by tb~ Ministry 
aaainst ,the offices under _ the Central 
Government and Public Sector Under-
takinls etc. which do not implement tb. 
system for filling vacancies reserved lot 
SCs/STs? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFJ\IRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) 1056 complaints were received by 
the office of the Commissioner lor 
Scheduled Ca.tes and Sclaedulod TrU ... 
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et wbich 1042 .late to.service mattora 
.dIOJuditl. reservation in services. 9 about 
ecbacatioQllI matters aDd 5 regardlDl 
other mauers. AU these complaints 
__ Olen taken up wi tb the CODCC(D~d 
IlQpartmeots!Oraanisations. 

(b) One complaint has been receIved 
from the Society of Depre~'ied People 
r. ioci_al Justice and the matter has 
heeD taken up with the General 
Maaaaer. Delhi Electricity Supply 
U"'rtakinl. 

(C) As per the instructions of tbe 
Minillry of Pl!fsooncl dud Tr di nina, 
A9ministratlve Reforms and Public 
Grievances and PenSJon (Departmt!nt of 
'et60nnel and Tralnmg), there I~ a 
LiaitoQ Officer in each MlllistrYJD,:pJrt-
ment and Public Sector Undertaking to 
.... ure Implementation of varwus in-
'U-UctioDs/directivec; on reservdtlon for 
Scheduled Castes and Scheduled Tribes 
in services. The Liaison om..;er~ are 
also required to In,pect the rostas every 
year in their respective D.:partmcnb/ 
Oraanisations and submit inspl.:ctlon 
report to tile Mlnistry/Departml.llts con-
cerned. Instructions hav~ been I~sued 

by the Department of Per .... onnel & 
Trainina to observe the reservatIOn 
and other olders relating to the repl'::" 
MDtatioD of Scheduled Caste~/Schedulcd 
Tribes in s:rvlce strIctly and Instances 
or discrimJnation or deliberate mlrtlC-
tion of the above orders are to be 
brou8ht to the notice of the appropl late 
authorities for ~uitable action. As 
rqards the reserva lion orders In Public 
Undertakings, the orders I~sued by the 
Department of Personnel &nd Training 
are not Ipso faCIo applicu ble t~ Publtc 
Undertakings. Reservation in Public 
Undertakings is regulated by the Prest-
dential Direcdves issued by th~ BUleau 
of Public Enterprises,! Minastry of 
Fiaance from time to tllne. 

[En6/ish} 
Enquiry into riots in Delhi 

33:!.5. SHRI NARAYAN 
CHOUBEY: 
SHRIMATI OEETA 
MUKHERJEE: 

'Will tbe Minister of HOME 
APFAIR.S It. pleased to state: 

(a) whether Sbqtliry( ComnU.*l 
headed by the Addltiona1 Com 11IiJsinDtr,. 
of Police, Shri V. P. Mat wah. "al 
appointed to enquire Into ,tho .conduc. 
of the Police during tho riots in .[)eNd_ 
following the 8uassoination of Smt., 
InduB Gandhi; 

(b) if so, whether the EnquilY •• 
be n completed and the rCJ')ort submit .... 
ted; If ~O, the detaIls and action laceD 
If any, agJI1l.,t any offiCIals; and 

~c) if the report has not be~n sub .. 
milled, tIme by which it is expected 'I 

THE ~IJNISTER OF STATE IN 
THE MINiSTRY OF HOME AFFAIRS 
(~HRII\1AT( RAM DULARJ ~INHA) : 
(d) Yes. Sir . 

(b) and (c) Th_; EnqUiry Report is 
stili aW81 red. 

Wa~h'Jand DClelopmcot 

J 126. SHRf H M:. PATEL: WJII 
the PRIME MINISII.:.R bl: pl~,IS~d 10 
statl! : 

(a) whether Government are aware 
that the NatIOnal WdsttlJIHJ Develop-
ment Board has bt.:cn gIven dn annual 
target of vc:get,ttlOg 5 m1l1100 hee'd,es 
of wastcl.1 nd; 

(b) \\ hether (Jov~rnment arc aware 
th:lt (he amount hJ.., been s<.:t dSlde (or 
the (ntlre con...,ervatlOo programme; 

(c) the estlmJted lO::,t of 'vegctatlOg' 
say 100 hectares of wasldand; and 

(d) wltbin what pCflod Government 
intend to accomplJsh the entire pro~ 
gramme of 'grecDlng' the available 
wJ,teland '7 • 

THE MINISTER OF SJ'ATE IN 
THE MINISTRY OF ENVJRONMBNf" 
AND FORESTS (SHRI BIR SBN) : 
(:\) The Government have takeo a deci-
sion to set up a National Was'elaQ'Ql. 
Development Board wIth the object of 
bringing 5 million hectares of land every 
year uttdor fuelwo'Od and fodder plao-
tllion. 
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("') Government allocates· funds 
e\'ln'y year for the conser"'atioll pro-
gr8'm~e undertaken. 

(c) The cost of afforestation (vegr: .. 
tadftg) varies dependin~ on factors such 
as the nature and depth of snjf~ tapo-
.-.phy. availability of labour~ and the 
number of pJ'8nts raised per hectare. 

(d) Th~ available wasteland win be 
covered 88 part of the programme to 
bring S million hectarcs of land every 
year under fuelwood and fodder. 

Anti-National activities in . B()rd~ r 
Districts of Gujarat 

3327. SHRT DJGVTJAY SINGH 
Wil! the Minister of HO"vtE AFFAIRS 
be pleaSied to !\tate : 

(a) how many C<l')es of anti·nalional 
a.:tivities have been detected in the 
border district'i of Gujarat; 

(b) how many of them arc of sub-
version and how many of economic 
offences; 

(c) whether such cases have in-
creased during the last five years; and 

(d) any new steps bei ng taken to 
strengthen border security 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRtMATI RAM DULARI SINHA) : 
(0) to (d) Information is being collec-
ted and will be laid on the Table of the 
House. 

Proposals for Absorption of Modern 
Technology 

3328. SHRI K. P. UNNI. 
KRISHNAN: Will the PRIME MINIS-
TER. be pleased to sta te : 

(a) whether he has directed tbe 
MiJ2istry of Science and TechnoJo8Y to 
prepare specific proposal Is to achieve 
absorption or modern high technology, 
fulldr utilisation of capacity and 
i~",vemoDt. in pr9ductivity; 
~ It) , I 

(b) jf so, whether the Ministry have 
set up any Study Group in pursuance 
of this diJ'cctive; 

(cl whether the Ministry finalised 
its proposals in this regard; and 

(d) if 110t, when the Minbtry bOl'e 
to ~ubmit their proposals? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENl'S OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, 
SPACE AND ELECTRONfCS (SHRI' 
SHIVRAJ V. PATJL ) : (a) and (b) 
The Prim.! Min ... ster 10 his Broadcast to 
th: natIon on January 5, 1985 has stated 
tlut improvement in productivity, 
absorption of modern tecbnology, and 
fuller utilisation of capacity must 
acquire the status of a national cam. 
paign and that he has a~kcd the Minis-
tries of SCJcnce & Technology ;nd In-
dustries to prCPJr\! sp~~lfic proposals to 
achieve the'Se objectives. 

(e) and (d) The pn")posals are beinG 
formu la tuf. 

Touris.s to India under 'Ashok Young 
Explorrrs Travel Plan' 

3329 SHR I EDUARDO FALEIRO : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) the number of tourists expected 
to visit India in a year under tAshok 
Young Explorers Travel PIan'; 

(b) the total" amount of foreign 
exchange likely to be earned by the 
Ashoka Group under this plan? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF TOURISM A:r-.O 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT) . (8) Nearly 2,500 foreign 
stu<.lentsjyonth are expected to utilise 
the Ashok Young Explorers Travel Plan 
during J 985; 

(b) under tbis 'Plan'. the foreign 
exohange earnin,l to the A.hok Group 
arc estimated at about Rs. 5S lakhs. 



Airport ia BiJ.' .... , Kar .. tak. 

3330. SHRI S.M. GURADDI 
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state: 

(a) whether Government have consi-
dered "001 Gumbaz" whisperiDllalJery 
at Bijapur in Karnataka as a Tourist 
Ceatre; 

(b) whether there is any proposal 
to declare it as a Tourist Centre; 

(c) whether jn view of itl beio •• 
·(oreiln tourist attraction, there is any 
proposal to construct an air strip/air" 
port there; and 

(d) if not, the reaSODS therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GEHLOT) : (8) and (b) Bijapur hat 
Nen considered as a tourist centre, for 
phased development with the combined 
resources of both the Cen tre and the 
State and tbe private sector. India 
Tourism Development Corpora lion is 
operating a TraveJJers Lodge with 10 
beds at Bijapur. 

(C) and (d) There is no proposal at 
preseat under consideration of the Civil 
Aviation Department (or conltructinl 
an air strip/airport at Bjjapur in 
Kar_ntaka. 

Acqaisltion of Air Bus for Air India and 
RoeluR for Indian Airlines 

3331. SHRI KAMAL NATH : Will 
tbe Minister of TOURISM AND C. VIL 
AVIATION be pleased to state: 

(a) whether it is under the consi .. 
deration of Government to acquire air 
bu. for Air India and Boeing for Indian 
Airlines: 

(b) whether both the airlines arc 
thinkiDI of placiDg order for aircraft 
aDd epares separately; and 

(c) tb. reason for not comhiniD: 
tIM tr.auction. jointly to effect 
teo .. lIl, ? 

THB MINISTliR. OF &TATS IN 
tHS MINISTR.Y Of TOURISM ANP 
CIVIL AVIATION (SUR.f ASHO~ 
GBHLOT) : <a) aDd (b) Air lui .... 
siped wi th the approval of Go_ra. 
ment aD a,reement With M /.. Air .... 
Induslries ror tbe purcbale of' Airbua 
A3tO-300 aircraCt. ladiaD AlrU .. 
bave placed with the appruyal or 00 .. • 
rDlDent a letter of intent on Mia. Boel .. 
Compaa, for the purcbaae of J 2 B .. i .. "7 aircraft. GoverDlDeDt bay. Jet to 
tate a 80al decision on tbeir aircraft 
acquisition proposal. 

(c) 1 be aircraft requirements or 
the two airllncs is bascd on tb. nature 
of operations undertaken by them aDd 
and as .uch, it i. not alway. feallbl. to 
combin. the transactions. 

A" •• tloRal Pall.nler Aireraftl f.r IA 
and AI 

3332. SHRI NOHD. MAHFOOJ 
ALI KHAN: 
SHRI RAM BAHADUR 
SINGH: 

Will the Mini.ter of TOURISY 
AND CIVIL AVIATION be ple.sed 
to state: 

(a) whether Government propose 
to add some passen.er aircraf.s to 
Indian Airlines and Air India', exi.tiol 
lIeet; 

(b) if so, the dt'tails tbereof st_Una 
the expenditure involved; and 

(c) the extent to which the exiatin. 
capacity in the IA and AI fleet ia presen-
tly beinl utilised aDd how doe. the 
present utilisation of ·the capacity JUI" 
tify buyinl more aircraft for the two 
major air carriers ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GBHLOT),: (a) and (b) Yet, Sir. Air 
India has sianed an a.reemeDt with MI •. 
Airbul Industries 00 8tb April, 198.5 tor 
the purchase, at a total estimated coat 
of RI. S41.90 crores, of 6 Airbu. A 3JO. 
300 aircraft to be delivered proarcuivcl, 
from April 1986 to December 1916. 
Indian Airlines has placed a letter 01 
intent _ftb Mil. 8oein. Com,aDJ tor 
eb. 'ur; ..... of 12 .eMliDi 7'781 ... ,. 



. te be .liftred pro,ro •• ively froM 1985 
to 19.7. 

(-c) The cxistiDi capacity of the 
two airllDe, is behlJ utilized to the Dpti-
mum extent commensurate with desired 
""I of .chedule reliability. fleet size 
.ad opera tina pattero. It is, bowel/er, 
D.eee ... ry to acquire more aircraft to 
.. , the need5 of the projected trafllc 
lI'ow&b in tbe comin, yean a" well as 
for the replacement of the apinl 
aircraft. 

•• Ies for Gr •• t of RecoanltloD to Sertie. 
Va'oas/ Auoclatlon. 

~333. SHRI LALIT MAKEN : Will 
the PRIME MINISTER be pleased to 
Itale : 

Ca) whether the reCOlnlUQD rules 
for &rant or reeolnition to service unions 
UlociatioDS have been framed; 

(b) if not, the time by which these 
rule. will be framed; 

(c) tbe procedure that hal beeD 
followod iD Iraotina recogoition to 
_"ieo uDioDs/aalociationl whicla have 
boCD recolDised so far; and 

(d) the Dumber of a ppJicali.n for 
teeOlDitioD gf .ervice uaioAS/.I.oc;"tioo 
peDcliq with tbe Miailtry tOI:tber with 
tboir particulars aDd date of applica-
tion? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF PBRSONNEL AND 
TR.AINING, ADMINISTRATIVE REF-
OR.MS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE 
DBPAR.TMENT OF CUL rURE 
(SHaI K. P, SINOH DEO) (a) aDd 
(~) The CeQtral Civil Servicos (a.co,-
aitioD of Service AlsociarioDS) R.ul~s. 
1'" are at preleDt treated a8 inoperative 
f.r certaiD re •• ODI. Frea" tecOJDition 
ruloa are "eine drafted in cODsultatioD 
wit~ lb. staff side of the NalioDaJ 
Couacil of Jol'lt CODluhative Macbinery 
.ad Coa;apulsory ArbitratioD. 

(0) P.DdiD, laalilatjoa of f,cah 
,rfCOllitJ4ta t.... "_·lact •• r •• __ 
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r'C:OIDition to the service .saociationl' 
uldoDS is CODsidered teepinl in vllw t. 
luidclincs issued by this Ministry OR tbe 
subject. 

(d) Individual applications ror re. 
coanitioD or service associatiolls/unioDI 
representinl the Government employe. 
working in a particular Ministry! 
Department are considered by concern. 
ed Ministry/Department, Ministry of 
Personnel and Training, etc. beiDI a 
policy making aleney for reeoanitiOD 
have no information in rClard to the 
pendency of such applications in 
other Ministries. 

So far as this Ministry is concerned, 
no such application is pending. 

Vayadoot Service to Kutch and Ahmed • .,.. 

3334. SHRIM ~ TI USHA THAKKAR: 
Will the Minister of TOURISM AND 
CIVIL AV1ATION be pleased to state: 

(a) whether demands are beiDI 
made from time to time by VIP, variou. 
oraaoil8tioos and Chamber of Commerce 
of Kutch, Ahmedabad and Bombay for 
tbe Vayudoot Service linkinl Kutch 
and Ahmedabad or Bombay, Kutch and 
Ahmedabad; 

(b) if so, the detltils and outcome 
tbereof; 

(c) the time by which the said 
service is likely to be started; 

(d) whether Government are aware 
that Ahmedabad is the capi tal of 
Gujarat. Hi,h Court is functioninl there 
and is an industrial ciey, and the Kutch 
people have to visit Ahmedabad by 
rail\¥oy route which is a long one; 

(e) if so, whether Government pro-
pose to extend the existiDI Bombay· 
Kaodl. Vayudoot Service upto Ahme-
dabad; aad 

(f) if so, the details tbereof? 

THE MINISTER OF STAT! IN 
THB MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GIIHLOT) ; (a) tv (C) attuo.t. '~.v. 
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been recei~d trom various sources in 
tbis behalf. Vayudoot is altcad) opera-
ting a dally seJvice between Kandla and 
Bombay with an Aveo aircraft leased 
from Indian Airlines. Indian Airlines 
operates a daHy service be tween Bombay 
Ind Bhuj via Jamnagar. 

(d) Yes. S,r. 

(e) There is no proposal at present 
to eXC.,nd the existing Bombay/Kandla 
so.-vice upto Ahmedabad. 

(f) Does not arise. 

Pollution of Yamuna 

3335. SHRI JAI PARKASH AGAR-
WAL ! Will the PRIME MINISTER be 
pleased to state: 

(a) Ythethcr a ttentwfl of Govt:rn· 
ment has been drawn to lhl! constant 
source of pollutIOn of the rI\'~r Yamuna 
in Delhi both from ea"i[ern and western 
Banks; 

(b) v.bether Govel nmedt have any 
proposal for undertakIng long term and 
short term m:dsures to deal wJth the 
problem; and 

(c) whether in view of (he historic & 
reliaious importance of river Yumuna, 
Government propose to link the s.;hcmc 
with the Central Ganga River Autho-
rity ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENf 
AND FORESTS (SHRI BIR SEN): 
(a) Yes Sir. the Government is 
aware tbat Yamuna i~ polluted in some 
strotcbes due to discharge of industrial 
aod domestic effluents fJom cities loca" 
ted on its bank. 

(b) Phased programmes have been 
undertaken for trapping of wastewater 
from tbo major drains and its diversion 
,to tbe seW8aC treatment plauts •. 

(C) lW Sir, 

Increale In Freed HI Riabter t ...... J08 
, 

3336. PROF. M.R. HALDER: 
SHRI NlRMAL KHATRI: 
SHRI N. DENNIS; 

Will the Minister of HOMB APF .. 
AIRS b! pleased to state: 

(a) 'totnl number of freedom 6,b"" 
lers In India, who are gettina pentioQ 
facility; 

(b) whether Government are think-
ing of raising the rate of pension for 
(he freedom fighters; 

(c) if SO~ the details thereof; and 

(d) whether there h any proposal 
to provide medical facilities to them as 
well ? 

THE MINISTER OF STATE IN 
Tl-JL MINIS1RY OF' HOME AFFAIRS 
(SHRIMATI }~AM DULARI SINHA): 
(a) 1,32,H59 r {ccdom fighters and their 
dependenls have b::'Cll S8JH.:tiollCd pension 
upto :\1.3 85. 

(b) and (c) The Non-Ottlcial Advi· 
sory Committee set up at the Central 
It:v~1 to con~tder the policy issues 
concernmg th\! impJementation 
of Swarantrata SalDJk SamDl2l11 
P~nsioll Scheme in its mcetlllg held on 
21. 7.84 recmnm~ndcd enhancement of 
pensIOn upto Rs. 500/- p.m. Their 
recommendation is under the active 
considel"ation of the Government. 

(d) On request from the Ministry 
of Home AtfulfS, most of the State 
Governments/Union Territory Admll'$. 
have made arrangements to provide free 
medieaJ facilities to freedom fighter. and 
their fami lies. 

Demand for Reduced Air Fare on'ln .. 
va ndrum-Gulf Sect or 

3337. PROF. P.J. KURIEN: Wi.ll 
the Minister of TOURISM AND CIVIL 
AVIATION be plea~ed to state: 

l(a) wbether tiler. haa beOCl. de-
.. ad b~ fACti... tivJDf u,roa • .fGI 



tedq~d lir fare on Trivlndrum.Gulf 
Sector; and 

~ (b) if to. the reaction of Govern-
~ RIetH tltereto ? 

THE MINISTER OP STATE IN 
THE MINISTRY OF TOURISM AND 
01VtL AVIATION (SHRI ASHOK 
GEHLOT) : (a) Ye$, Sif. 

· '(bl ; The matter hal been examined 
carefuUy by the Government. Air fares 
applicable on the India-Gulf sector have 
becn fixed multilateraUy at the Interna-
tional Air Transport Association forum 
.. ratified by the concern~d Govern-

• ments. and are considered rea4Jonable. 
It Ie Ilot open to Air India to char&e 

·lower fares unilaterally. 

Secrutfny of tbe Ihit of SCI/ST. 

3338. SHRI ANADI CHARAN 
nAS : WHI the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether there is a constant 
demand for scrutiny of the Jist of 
Scheduled Caste and Scheduled Tribe 
communities in each State; 

(b) whether there is any scope for 
n:vision of the eJustina hst of SCs and 
STs; 

(c) when Government Drapose to 
revise the Lists; and 

I I (id) whether the Ministry fixe" 
,. any criteria for inclusion of castel in 

the scheduled Iht in respect of each 
State or the State Governments send the 

~ l4t of tbeir OWQ accord for President's 
j&pptova1 ? 

I 

· THE MINISTBR OF STATE IN 
TIfB MtNISTRY OF HOME AFFAIRS 
(S'fUlIM~ TI RAM DULARI SfNHA): 

t, ~ i ,. (a) Proposals have been reoe ved .or 
t t'e# re\,jsl~n or,tbo lists of Scheduled 

Castos' and Scheduled Tribes. 

(b) and (0) Comments from all 
the State Governments/V.T. Administra-
tionl bave been invited. The present 
poeitiOD i. tbat ~Il bu~& four . StaJtl have 

.eot their comments on tlae propOial. 
for revision of tbe Jists. The relDauti. 
four States are beiol remiuded to e •• -
dite their comments. A final vi.w i, 
tho matter would be taken whln the . 
comments from all the State Govt •• 
have been received. Purther, amlnd-
ment in the existirw lists of Scheduled 
Castes and Scheduled Tribes can b. 
done only through an Act of P.rliameDt. 

(d) There is a set of criteria for til. 
inclusion of any community in the Jist 
of Scheduled Castes and another set or 
criteria for inclusion in th~ Jist of 
Scheduled Tribes which are as followl J-

Sc:beduled Cast ea 

Extreme social. educatioaal 
and economic backwardn ... 
arising out of the traditional 
practice of untouchability. 

Scheduled TrJbes 

Indica lions of primi live trait., 
distinctive culture, aeolraphical 
isolation, shyness of CODt.~t 

Wllh the commuoity at lar .. 
and backwardness. 

In view of Articles 341 (I) aDd 
342 (J) of the Constitution, 
consultation with the Slate 
Qovernments!U T Admiaiatra-
tions is obligatory. The pro· 
posa Is re~eived (rom the Stat. 
Govc:rnments/U.T. Adminilt-
rations are examined while keep. 
ing in view the above criteria. 

PeriODS arrested in connection "It II 
Military Action in Punjab 

3339. SHRI SURESH KUR.UP: 
Will the Minister of HOM!! APPAIIt! 
be pleased to state : 

(a) the total number of persons 
arrested in connection with the military 
action in Punjab; 

(b) the number of students and 
ladi~1 amon,st them; a od 

(c) wbother any pro.ecutioa. hay. 
been laUDCbed a •• jost tb,m 1 



)11 

;-88 MINISTER OF STATE IN 
fJtB J.flNJSTR Y OF HoME AFr:A1R.S 
Cift;IMATl RAM DULARI SINHA) : ,taj and (h) 4712 persons including you~h. 
aad •• dies were apprehended dUI lila t ., 
Army action upto 30.6.1984. 

(e) Prosecutions have beeD launch-
r~d alainst those found involved in un. 
•• ..,rul activIties. 

Ea,'roamea.a) PoUc)' 

3340. SHR I Sk JBALLA V 
-PANIQRAHI : Will the PRIME 
MINISTER be pJeased to sa ate : 

(a) whether any Environmental 
Policy is beIDg worked out; and 

(b) if so, the d.!tai Is thereof? 

ThE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI BfR SEN): 
(a) aod (b) Tiwari Committee had 
IUlaC.ced a draft National Envlron-
mcntal Policy Resolution for adoption. 
A cop)' of the Resolution is laid on 

~ 

tbe Table of the House. [Placed In 

Library. See No. LT-I083/8'sJ. This 
ba. been accepted as a Policy frame-
work to be eJabora ted InlO a Polley 
."olution in due course. The broad 
approacb to envJConmental Hems is 
liven in the Sixth Plan and the Seveoth 
PlaD approach documents. 

Briefly, the main areas of environ. 
ment.) concerns include_the following :-

- Pollution monitoriol anu control; 

- eDvironmeDtallmpact assessment; 

- conservation of biological diversily; 

- dtmonstrattna technologies for 
reatorina degraded eco-systems/areas; 

- promotion of environmental educa-
tion, traiDlD&; 

- a'Warene.l, creation of environ-
mental information s)stems; 

- 'lpoolO,iq. re.,ar~b aud develop-
mot atudic.; 

cfiacitDl/re~jeWiD' ~Jaftifa b11tR. 
mental law.; 

encourqinl Stlte' to ere\te .", .. bl. 
environmental mantaelbeDt .true-
tures and creation of Idv • .,ced 
institutions of Jeamre •. 

• V."adoot ,.r,leel betw"a _,..1." 
01 ...... 

3341 .. PROF. KANSON 
MElJl,NLUNG : Will lb, Mi.IUI,el of 
TOURISM AND (.IVIL AVIATION 1M 
pleased to sta te : 

(a) in view of the .tateme,,! ... 
by the Prime Minister on tbe lloor ", 
this House on 20 Marcb. 19" tbat 
Vayudoot s~rvice is operated .1 .ptda. 
feeder service (rom the North Bait 
Relion irrespective of h. pro~t or loa. 
whether Government ha'Ye alr~ady tlken 
up necessary stepl in 'his regard; 

(b) if so, the numbcr of V13·\fdoot 
services in operation in .. he North Ba.t 
region in particular and h; othtr partl 
of the country in .eneral; 

(C) whether the re is a propot.J 10 
introduce Vayuaoot Scrvic;e betwfCD 
ImpbaJ and DJmapur; 

(d) if lOt whcn ond how many ftiDe, 
in a weelc and the approximate fare 
therefor; aDd 

(e) the Dumber of Vayudoot .ervi\e. 
to be Introduced in the Nortb Ea,I 
Region in tbe ncar future: the dc,.i .. 
thereof? 

THE MfNIST1!R oP ~t~~ INtt'bS 
MINISTRV OF TOURISM AN't)"ef\tIL 
AVIATION (SHRI ASaOK Q~HLOT) : 
(a) and (b) Yes, Si~.. Vi~~ll.tt i. 
o~e.ra·tiDI se~vicel\ ir, 't~e }ro~ ),_ • Cern 
reSlon on th, rJute.-(j~ a ~tl./ 
Sbntong/Gauhati/Si'Jcbar ~.D(f-i 'b.ci ~"d 
(ii) Calcutta/CoOcb ~4ane-.i~'tt.; It 
operates 16 ler~ices in" oihe~ p~rt. of 
the country. 

(0) NO! Sir. 

(~j 1 D~~\D~ ( ~tr ••. 



noJJ."TC f.~I~ltle, to R'Jirt4 
~p,.r •• "Dt $erva ••• 

J)4~ •. s.q~1 ~~~$HM~N MALLICK: 
Will the PRIMB MINISTER be pleased 
It!' ,.ate : 

(a). ."'~fl,bc.r Raj)w,), authorities 
eltend to tfi~'f, retired employees PTO 
facilities once in a ,ear; , 

(b) if so, whether Government 
propGIe to extend similar facilities like 
,._'!~ elF. to retired Government 
~"t~~~ ~;D~ .iD ~ year or a fter every 
'~ur ,elrl, cODsiderfnlC the 'aet that 
tbey blve devoted their most importlnt 
P,,~, ~( life in tbe service of Govern .. 
nI~»~,; ~~f 

Ce) if not, tbe reaSOllS thereof? 

THE MINISTER OF STATE IN 
THB MINISTRY OF P2RSONNEL 
AJIIID TRAINING, ADMINISTRATIVE 
aSpORMS "AND PUBtIC GRIE. 
VA~!S' AND PENSION AND IN 
TH8 .lbEPAR1'MENT OF CULTURE 
(5lfttl X. P. SI'NGH DEO): (8) No 
Ifr: ' ' 

CUe •• •• HahJ.,t ID SUte 

3343. PROF. RAMKRJSHNA 
MoU'~: Will'the PRIME MINIStER 
• .»le_d to IJa te : 

(~~ whether Government have 
~cle.l to Nt up ChHia t

• babitat in ""'ta' Stat",; and ' · . 

(b) ir 10. tbe details tbereof ? 

l1f&\t~I'1Jllt ~W!, ~T~T' IN 
TNI MINISTRY OF ~y3tQ~~T 

, . 
"'rille. A"'w~;" 

• ! ~ \ 

~ Nf?, ~0R:~STS ~SHR,I BIR SSM) • ('1 
'th~ cheetah is ext inct ~ n india.~ 'ib~ 
is DO proposal to sct up habitat ~rif 
cheetah. \ < l '. , 

(b) Does Dot arise. 

Special IOfelliaat'oD CeU ia COD.eeUOIl 
wJlb Delhi Riot. 

3344. SHRI RAJKlJMAI. RAI t 
Will the Minister of HOME APf'A1R9 
be pleased to staCe : 

(8) whether Delhi Hljh Court .... 
directed Attorney Gcnenll to iD,or~ ".i 
about tbe scope of the Special invest., •• 
lion ceJJ set up by authod tiel in con~ 
nectioo with the riots that follow,,, tl" 
assassination of Jate Prime Ministtr 
Mrs. Indira Gandhi; 

(b) what are the details; ,nd 

(~) how the investi,a tion is actio. 
on ? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF HOME APPAl,S 
(SHRIMATI RAM DULARI SINHA) ': 
(a) Yes Sir. The Delhi "jlh Co~rt. 
dUfJOg the hcarinl of a ~ase. had 
directed the Attorney General to furnisJt 
information about the Special Investi .... 
lion Cell. Tbls information had been 
furnished to the Court. Incidentally, 
the Court has already given its judlc· 
ment on 11 3.19~S dismissing the writ 
petition. 

(b) The Special InvestIgation Cell 
of tho! Vigilance Depdrtment has been 
consU luted by the Commissioner of 
Poli~e. Delhi for investigating into 
complicated ca~es arising out of tb. 
rec!ot disturbances in Delhi. 

(c) 51 cases of vclrious police 
districts in Delhi which were lound to 
be complica (cd were tra nsferred ItOOl 
various Police Stations 10 SpeciaJ In. 
vestiaation CeIL Duriog tbe courN of 
investigation of 5L cases, officers of 
Special Investigation Cell have CXIJmiDcd 
morc than J474 persons to ideo,i" 
criminals. The- Special InveeliJatka 
Cell. wJlile investiaatinl these c ..... 
h.s dec ted arrests of J 1Z per.CNII~ 



J}~ 

Chan.BI in 20 easel have beeD etrep.rod 
&lid are UDder scrutiny with the Directot 
or Prosecution. The remaining cases 
are peDdin. investi,ation with tbe Ccli. 

JWce.eat. In Dowr1 Death C •• es 

il4S. SHRIMATI KISHORI SINHA: 
Will the Minister of HOME AFFAIRS 
iN. pl.ased to state : 

(a) whether his Ministry has made 
uy study of the recent judgement'i in 
... r1 death cases in which the accused 
• cape" punishment on technical 
around.; 

(b) if Dot, whether he is aware tbat i...... are too many loopholes in tbe 
IPC to enable the accused to escape 
,unilhmen t; 

(c) if so, what steps he is inlending 
t.· take to make these prosecutions 
•••• liv. and detel rent; and 

(d) if tbe answer to (8) is in rhe 
•• r.ative. the findin,s thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) The Gbv~rnment has gone through 
tIM judlcment of the Delhi Hiah Court 
dated 3rd November, 1983 acquitting 
the husband, brother- in-law and 
.other.iowlaw of Shrimati Sudha Goel. 
who bad been senten:ed to death by the 
Additional Sessions Judge. Delhi. 

(b) There IS no loophole in the 
lodiat) PenaJ Code which (~nJy defines 
oft'cDces and prescribes the punishment 
therefor. Sections 302 and 306 of the 
Indian Penal Code provide adequate 
,enaltiel for the offence! of murder 
and abetment of sUicide. Section 498A 
of the Code also seeks to pUlJi~h cruelty 
... married woman by her husband 
... ~ht. relatives for not bringing dowry 
or fer brinling inadequate dowry. 

(C) The conviction of a person 
*"nds on whether the prosecution ".t b~n able to pr0ge its charles 
••• i.,t the accused beyond all 
_ft ..... ~J. dOUbt. When the prosecution 

• ..., I "" 

Is Dot lable to do 10 or whep tbtfo~ It ~t.c~ 
of evidence a,afDst the accll.e'd, fbi 
case against the accused wourd' r .. t 
The Evidence Act, 1812 has, '1 hcS~f~t, 
been amended by the insettfon 'or'~" 
section 113A. which prdvicUl 'mIt. 
where a married woman cOmmiU lu1Mde· 
within seven ycars from the dat~ or ~t 
marriage and it is provcd that sb!' " •• 
subjected 10 cruelly wilhin the meanioa 
of Section 498A fPC by her husband 
or his relatives. the Court may presume 
that the hu~band or such relatives 
abetted the suicide of that woman • 

(d) Delhi Administration's ptti-
tion to Supreme CaUl t for special leave 
to appeal against the judgement rererrtd 
to in part (a) is still pending. 

\'-'.,teland De1'rlopmcnt Corporation of 
India 

3346. SHRI S. O. Gf-IOLAp .. : ~ilj 
the PRIME MINISTER be pJcased., to 
Sta te : 

(a, whether Waste Land Develop-
• f 

ment CorporatIon of India has come 
Into existence as proposed; aod 

(b) jf ~O, the progress and ..pJan for 
development? 

'\ .. .. , 
THE MINISTER OF ~TATS. ,:IN 

THE MINISTRY OF ENVIRONMp.NT 
AND FORESTS (SHRI BlR SEN)! 'll) 
Yes. Sir. The Central Government have 
taken a deCISion to set up a National 
Wa~telands Dev, lopment Board. 

(b) Details are being worked out. 

Night LandlDI FacllitJ •• at Patna 
Airport 

3347. SHRI LALITESHWAR S~~I: 
SHRI VIJAY KUMAR 

YADAV: 
, 

Will -the Minister of TOt;~lp,l, 
AND CIVIL A VIATJON be pk ••• ", to 
state : 

(a) when Palna Airport is proposed 
to be equipped wfth -Itfperiii l ~ hlah! 
landlnl f •• f1ftietj .. I .. ~ ~H I.': !~H t 



· (If) whoa Patnl illlOi"l to taave ao 
-e.ilt. air Hfvice from Delhi; 

; (Q). wbcther Government propose to 
c~aoct P~'na aad Kbajuraho CrQm 
BG~bay by.air service; and 

i (4) the time by which Government 
prq,o$O to connect Dhanbad, 
Jamshedpur and Patna by Vayudoot 
leryice ? 

mE MIN STER OF STATE IN THE 
MINISTRY OPTOURISM AND CIVIL 
AVIATION (SHRI ASHOK OEHLOT) : 
(a) The Patna airport is presently 
equipped with Medium Intensity Runway 
Lights and Abridged Visual Approach 
~'ope Indicator System (AVASJS). In 
order to further improve and upgrade 
the existing system, (he following faci-
lities have bee'n sanctioned. The likely 
dates by which these facilities are 
expected to be completed are livrD 
aiainst each: 

(I) Conversion of Medium I 
Intensity Runway Lights 1 30.9.85 
into High Intensity. J 

(ii) Conversion of A V AS ( 1 
into 3 .. Bar A V ASI on I 
runway 25 and in'taIJ. I 31.8.85 
alion of 3-Dar AVASI I 
on runway 07. J 

(iii) Improvement of the "1 To be 
Apron flood lighting. I taken up 

J in 
1985-86. 

(b) At "reseot there is no plan to 
8'"lt cveniD, service between Delhi aDd 
Palqa. 

j \ 
.(c) No, Sir. 

.1 (d) Vayudoot have plans fo operate 
to,J)hanbad and Patna from Calcutta 
~urinl the )ear 1986-87. 

International Airport at Hyderabad 
aDd Vbaklllp.'naill 

, J :43.'. SHRI K. RAMACHA..NDRA 
R:I!DOV: Will th" Mipister of 
t6\111ISM ANP qVIL ,AVIATJO~ be 
,~ .... cI to .tate : 

(a) wbether Government wHI con. 
sidet setting up of International air-' 
ports at Hyderabad and Visakhapatuam 
j n Andhra Pradesh; 

(b) if so, when; and 

(c) if not, reasons therefor '1 

THE MINISTER OF STAT!! 
IN THE MINISfRY OF TOURISM 
AND C(YJL AVIATION (SHRr 
ASIIOK GEHLOT): (a) to (c) There 
i. DO specific propo§al under consider .. 
ation of the Government at present to 
de",I.He Hyderabad and Visakhapataam 
as Interna (lonal airports. The 
Government had, however, recently 
appointed a comrnittee to inter-alja 
identi fy some other airpol ts to which 
international operations could be in-
trod~ced wi th a view to relievina the 
pressure on the Bombay airport. 

Implementation or Forest Policy 

3349. SHRI V. S. VIIAYA. 
RAGHAVAN: Will tbe PRIME 
MINISTER be pleased to state: 

(8) whether the forest poJicy of the 
Union Government is being implemcote4i 
in letter and spirit; 

(b) whe ther any Sta te Governments 
have violated the GuideJines in tbis 
respect; and 

(C) if so, the names of those Slates 
and the steps beiDg taken to see th.l, 
the Central policy with reaard to forest 
is impJemen ted '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENViRONMENT 
AND FORESTS (SHRI BIR SEN) ; 
(a) to (C) The National Forest Policy 
was laid down in 1952. The Policy is 
an enunciation of general principles, 
which leaves discretion to tbe State 
GOVl!rnmcllts to regulate the details of 
forest administration in their rcspec~iv. 
territories. While all efforts are bein. 
made to implement the poJicy in letter 
and in spirit, certain inadequacies in 
impl~meDt.tion bave come to notice. 
vi.l. tions ., the p(ovi.ioDS of ~h. 



F",est(Conservation) Act 1910 have been 
noticed in the States of Madhya 
PAd.h, Uttar Pradesh Maharashlra and 
Keral •. 

EducatioD to Cblhlr~n of EaapIQ)'._ 
of C.S.I.R. 

33S0. SHRI M. V. CHANDRA-
SHBJARA MURTHY: Will the 
PlUMB MINI&TER be pleased to 
.tate : 

(a) the number of schools for (he 
education of the children of tile 
employees working in CSIR Jaboraforl~s 
an4 how these schools are managed; 

(b) whether C S.I R. laboratories 
have made any proposal fo set up 10 
plus 2 schools in those laboratories. 

(c) how many laboratories have 
their own schools and how laboratories 
have control over them~ and 

(d) details thereof? 

THE MINISTER OF STATB IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY, , 
SPACE AND ELECTRONICS (SHRI 
SHIVRAJ V PATfL): (a) There are 
26 Schools functioning in tbe 17 
National Laboratories/Institute, of the 
CSIR. The management of the School! 
is vested in the Kendriya Vidyalay 
San •• than Managing Committees, 
Education Societies, Registered Educa. 
tion Societies constituted by the Staff 
Members of the Laboratories/Institute! 
as the case may be. 

(b) Proposals have been received 
from one National Laboratory to up· 
Irade the school to 10 plus 2 level and 
frolJl two other laboratories for openina 
of tbc Central Schools in their area. 

(C) and (d) The LaboratorieslIns. 
litute, are not directly involved in the 
ro~nipi or tbe schools in their re.pe~_ 
tive area. As stated in reply to part 
(a) ot the question, the Icbo9J" aJ;c\ 
be~" mloated by dUfe(ent bq4i".~ 

The eOGtrol of 'he Laboratortollial. 
titute. on the schools i. txere'" "" 
the Laboratories/Institutes by wa, of 
bel nl members of tbe Manaa_Dt 
Committees responsible for tbe' ptoper 
runnina of the scbool.. In moat 0".11. 
cases, tbe Director of the relpectiv. 
Laboratory/Institute or his Domine. i. 
the Chairman/President of tbo MalIA". 
ment Commi ttee of the school. . 

CoaaJrudJoa of New Air T,r",,.. 
a.a,dlaa ,t rrlY~lIdr •• 

3351. SHRI T BASHEER : 
PROF. P. J. KURIEN : 

Will tbe ¥iJ1istcr of TOURJ~'" ANP 
CIVIL AVIATION be ple"ed to ~'a,c : 

<a) tb. time fixed fQf co~.eJit. 
con,tr"ction of tbe new Air T"m.ip,t 
BuiJdina ,~, TriVllodrum; 

(b) the reasons tor the delay and the 
steps beip, ta~en to expcdi'. Jbc "con .. 
,truction work 104 'bo- time b)' "bleh II 
i& Weedy to b, cOIlJPlet.ca; 

(C) wbotlter eV~D the new bwJdinl 
is ioadeQU4le to meet the heavy traffic 
and C,tlo·needs; aDd 

(d) if so, the other mea.ure. 
Government propose to develop tbe 
Trivandrum Air Port? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI AS~OK 
GEHLOT) : (8) and (b) The project 
for the construction or a new termlDI' 
buildin. at Trivandrum airport, a. or': 
,inally conceived. was Ichedule~ to be 
completed by May, 1983. In order to 
meet the anticipa ted increase iO ,,~eD. 
ler traffic. tbe scope p( the proJ,ec~ ,hafl! 
to be cbanged very su~staDtiaJJ1. ~, 
project is now likeJy to be completed 
by the end of ~Ulu,t, 19S". 

(C) and (d) The new terminal buUd-
ina i~ ~~~I}t. fOlr ~ndl~1I i,nt.~r'¥.\tjpnal 
p.ssen,er traMe on'1- It .",nt ~~'k 
re~u~r'.qJ,ftlt~ or P'~II!) .tr~, j~ 
quaf •• ,. The Air c.t.~ I.i. ~~ft~I •. ,".' .. " 



""t .. ~ "t!.ca}td ~1t!.;m'Pfft Whlcll has 
iMca COD~tructC.r rOt' '6c purpose. 

+, 1»telojmeni ot M.liabiatJ,Ura. 

:3·~$i. "~Httt P. C"'DA.~8~rt~M: 
Will tbe Minister of CUi/rtikE be 
plc.sed to state: 

I (l) trmelher UNOP has formal.ted 
• Ma,ter ·Plan for tbo developmeat of 
W.habaJipuram near Madras in Tamil. 
".du; 

(It) .!lether the Master.Plan is belDg 
_emeb'te'd 'and if 80, at what cost; , 

(c) whether INTACH has submitted 
'i'~FepGl1 tbat there are serious devi-
ltion, (rom the Master-Pian; and 

(d) the corrective action taken by 
Government ? 

¥HR MfNrSTER OF STATB IN 
mS '~''NISTRY OF PEftSONNEL 
·~~O TRAINING. AD\{(N(STRATIVB 
:'k~Po1lMS AND PUBL1C ORIBVAN-
. eES AND P~NSION AND IN THE 
. '6Bl"~kT~eNT OP CULTURE (SHRI 
k'; P SINGH 'DEO) : (a) Ye~, Sir. 

(b) Tb'e Master·Plan is b:in& fmplc-
.. mt'Wted 1n phases by T .tmitnadu Govern-
ille'o, '1 aD et't'innted cost of R.i. 5.82 --crOM. 

(C) NOt Sir. 

(d) Doc. not arise. 

Rntr,it"oa 01 'postl of Stenoarapbers! nsn'tl for .. omen 

33S3 SHRI V. SOBHANAD'lEE-
SWAR' RAO : Will Ibe PRIME 
MINISTBR be pleased to state: 

Ca) whether Government propose to 
keep at least 4S per cent of posts of 
.tenolraphors, typists etc. in the Centra I 
Sec:=retariat Service reserved (or ."Y0men 
~ i, ~one by tbe Governm~nt of Andhra 
Pradefh; and 

. ~) If.o. I~~~e by whidh 'Govern-
..... ~~I to "fa. ',t1for ia this 

NIItd 1 

THB MINtSTBR OF STA,.S IN 
'tHB MINISTRY OF PSR.SONMBL 
ANI) 'tR'AINfNG, ADMINISTRATlvB 
REFORMS AND PUBLIC GRIE· 
VANCES AND PENSION AND IN 
THE DEPARTMENT OF CULTURE 
(SHRI K. P. SINGH DEO): (a) No, 
Sir. 

(b) Does Dot arise . 

'Work' III Group fot' Raral Deofel." .. eftt 
Plans 

3354. SHRI N. DENNIS : will the 
Minister of PLANNING be pleased to 
alate ; 

(a) whether a working group waa 
appointed by the Planning Commislllion 
to make sugqestions for rural develop· 
ment plans; and 

(b) is so, the d~tai Is regardina tbe 
SUliestion9 made for various rUral 
dc:velopment plans? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF PLANNING 
(SHRI K. R. NARAYANAN): (a) atnd 
(b) Yes, Sir. The Report of the Wortina 
Group 00 Special Programmes of Rural 
Development, set up by the PlanoiD, 
Commission (or the Seventh PlaD, 'bal 
b'een received. Its rec.ommen'da dons, 
which are in the nature of internal SUI-

aestions for the Planning Commission, -are 
under consideration as a part of the 
exercises (or the formulation of the 
Seventh Five Year Plan. 

Altotment of Houle Sites in A A N 
Island. 

3355. SHRI MANORANJAN 
BHAKTA: Will the Minister of HOME 
AFFAIRS be pleased to refer to the 
reply given to Unstarred Question No. 
532 aD 26 July. J 984 reaarding allotment 
of house s. tes in A & N aod etate: 

Ca) how many house sites have been 
a 110'1 tcd ill the Union Territory of A & 
N Is1aods under the 20·Point Pro-

. "aramme as on 3 f December, J 984; and 
(b) how many persons 'have 'been 

liven a,tual posse.sJoD of tbe litea 10 
allotted? 
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TUS MINISTIR OP STATE IN 
THE MINISTRY OP HOMS AFFAIRS 
(SHRIMATI RAM DULARI SINHA) 
(a) S,465. . 

(b) 4,630. 

Tourf'ft1 potentialities in Anda ... n •• d 
NJcobar lslaods 

3356. SHRI MANORANJAN 
BHAKTA: Wi" Ihe Minister of 
TOURISM AND CIVIL AVIATION b. 
pleased to state : 

(8) whether Government are aware 
of the tourism potentialities in the 
Union Territory of Andaman and 
Nicobar Islands; 

(b) if so, tbe m\!asures taken to 
promote tourism and to provide faci-
IHies for Incoming tourists in [he 
islands; and 

(c) wh~tbc:r Governm.:nt propose to 
aive conC\!SSlon in air f.lre to attract 
tourists to the Islauds ? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATJON (SHRI ASHOK 
GEHLOT) : (&) Yes, Sir. 

(b) The Dl!partment of Touribm has 
brouaht out a brochure on Andaman 
and Nicobar Islands in Engli.'ih for 
diltribution. A Youth Hostel has been 
coostructed at Port Blair. A 29 seater 
Fibre Glass mol or boat a t the cost of 
RI. 10.00 lakhs has been provided to 
ADdaman and Nicobar Islands for us~ 
by tourists. In addi lion under the hos-
pitality seheme a number of travel 
writers from UK, USA, West Germany 
and Jap!lo wei e sp,}nsored to visit the 
Islands. It is expected that 00 their 
return .hts.: media writers, will write 
articles on the hland5 which will give 
wide pubkici Iy to the louri st potential 
iD tbose ountries. In ,iddition. Depart. 
ment has aho sponsored groups of 
travel agents to the AnJaman Islands. 
The Andaman and Nlcobar Administra .. 
tion is b::ing encouraged to provide 
~udaet accommodatiQn fQf the tourists 
i. the blanda. 

(c) No, Sir. 

Re,le" or r.actlo.i •• 01 N.kru y.,q. 
Keadral 

3JS7. PROP. NAR.6.IN CHAND 
PARASHAR : Will the Minister of 
YOUrH AFFAIRS AND SPORTS be 
pJealcd to atate : 

(a) whether any revl=w has been 
made of the fUDctioniol of the Nehru 
Yuvak Keudras in the country tlflCl 
their inceptio!'l: 

(b) if so, the outcome of thi. review 
a nd whether any prOlramme for stream-
lining their functioning has been .chalked 
out consequent upon this review; 

(c) if so, the nature thereof; and 

(d) if not, whether any such review 
would be undertaken and if so, when? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF .YOUTH 
AFFAIRS AND SPORTS (SHRI R. K. 
JAICBANDRA SINOH) : Ca) to (c) 
Th~ Scheme of N..:hru ¥uvak Kendra! 
has been revil. wed several limes by 
different Groups/Commlttees si QCC its 
incepiion. The genera] assessment was 
that thl! programmes of the Nehru 
Yuvak Kendras were useful for the 
betterment of rural youth and needed 
to be continued Detailed guidelines 
have been issued for tbe Kendras for 
operation of tbelr programmes duriol 
1985-86. 

(d) Does not arise. 

RecJafmina of 'and at Sea-Shore .. , 
3)58. PROF. NARAIN CHAND 

PARASHAR : Will the PRIME MINIS-
TER be pleased to state: 

(a) whether any land ha. bleen 
rechumed by Government at any sea. 
shore alonl the Indian coastal Hne 
durina the years 1982.8S; 

(b) if so, the nature and area there. 
of and the steps takeD for its proper 
development and utilization; and . 

(re) if not. whether any plan bas 
"ep fotmula,.d 'or ,uQb, l.nd •• .,aa 
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emeraed out of the Arabian sea or Bay 
of Bengal aad the nature and scope of 
such a plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TBCHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE-
LOPMENT. ATOMIC ENERGY, SPACE 
AND ELECTRONICS (SHRI SHIV-
RAJ V. PAT1L) : (a) to (c) Infor-
mation is being collected and will be 
placed on the Ta ble of the House. 

Settina up a New Organisation for 
Espionage Cases 

3359. SHRJ DILEEP SINGH 
BHURIA : 

SHRI RA M PYARE PANI KA: 

WilJ the Mjnister of HOME 
AFFAIRS be pkuscd to ~tale : 

(n) \\he1her in the Jight of recent 
espionage cases, Government propose 
to dissolve all the exi~ting inteJJjgcn~e 

organisations, agencies, dcpHtm{:llts 
and set up a new 01 gani.~a t i(ln to ensure 
effective ac(j on; 

(b) if so, the composrtlon and 
fun~tions thereof; and 

(c) numes of the dera rtnll'nts from 
whose agencies personnel will be drawn 
for this? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARJ SINHA) : 
(a) No. Sir. 

(b) and (c) Do not arhc. 

Capacity Utills1Jtion of Insat Satellite 

3360. SHRI PIYUS TIRAKY : Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether expenditure on INS AT 
8a tcHite comes to Rs. 200 crores and 
its poriod of function is only 7 years; 

(b) if so, tbe reasons for not using 
the total capaci ty of INSA T i.e. 2000 

circuits in the first year; why only 1600 
circuits are being used: 

(c) whether the Oil and Natural Gas 
Commis'-ion. National Fertilisers Ltd., 
Reserve Bank of India, State Bank of 
India, and the Posts and Telegrapb 
Department and All lndia Radio and 
Doordarshan have asked for its circuits: 

(d) jf so, why INSAT circuit is 
not provided to them; and 

{c) by what lime I NSAT will be 
fuJJy lltilised '! 

THE MINISTER OF STATE IN 
THE 1\1 IN ISTR Y OF SCJENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVELO .. 
PMENT ATOMIC ENERGY, SPACE , 
AND ELECTRONICS (SHRI SHIV-
RAJ V. PAT!L) : (a)' The approved total 

out lay for procuremen t, launcbing, insur-
ancl..', projt'ct & programme management 
and tb~ fvlar,:ter Control Facility for 
three tlrst genera tion INSAT satellites 
is Rs. 225 8 l:l"orcs. The breakdown of 
th~ a bove a mOlID l is Rs. 119.2 crores 
for three <;C'ltellitcs : lA, 18 and Ie, R,. 
51.6 crores for J.lUllch of three satellites, 
Rs. 25.1 crores for the launch insurance 
for three s;] tellifcs, lts. 19.2 crores for 
setting up th~ l\1astcr Control Fa~iJity 
at H,l~ ... an which controls all INSAT 
satcllitcl) and Rs. 10.7 crores for pro .. 
gramm~ management including project 
contingencies. As of 31st March, 1985 
the actual exp~nditllrc on INSAT-I 
Space Scgmt.'nt js Rs 177.6 crores to-
wards the cost of both INSAT-IA and 
III and their launch. and partial pay-
ment towards INSAT.IC and its launch 
scbeduled for Juue, 1986, 

In')urance claim for loss of INSAT-
IA and other recoveries about being 
us $ 66,86 million, the net expenditure 
to date is much smaller. 

Each INSAT satellite is designed for 
a useful on-orbit life of 7 years. 

(b) For the planned around-segment 
and interconnectivities, the full rated 
telecommunications capacity of the 

, primary INSAT·I satellite (INSAT-IB) 
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is 3956 two-way circuits and this is to 
be achieved in a period of two years. 
The target (or the first year was 2000 
two-way circuits and against this farget 
tbe INSAT.IB capacity utilisation by 
the Department of Telecommunications 
(DOT) was 1989 two-way circuits. 

(c) and (d) The Department of 
Telecommunications (DOT) is the 
primary user of the INSA T Te lecom-
munications capacity. All India Radio 
(AIR) and Doordarshan are the primary 
users for the high-power S-band broad-
casting strvice capability. These agencies 
are actively using the INSAT capacity 
and capabi lities alongwi th the I nd ia 
Metcrological Department HMD) which 
Is responsible for uti lisation of the 
meteoro)o!ical services capabilities of 
INSAT. The Oil and Natural Gas 
Commission (ONGe) is also operating 
two earth stationfJ, ooe on·shore and 
one off-shore, with INSAT·]B. For 
tbo National Fertilisers Ltd" the 
Department of Telecommunications 
(DOT) is establi~hing a separate earth 
ItatioD at Vijaipur (MP), which is 
expected to be commissioned by March 
1986. The Department of Telecom-
munications (DOT) is considering a 
number of other requests for dedicated 
earth stations/captive networks usi ng 
INSAT-IB. 

(e) The full utilisation of the 
INSAT·IB is expected by end of the 
current year. 

Nuclear Reaearch and De vclopment 
for Industries 

3361. SHRI BHOLA NATH SEN: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Bhabba Atomic 
Research Centre has taken andlor is 
contempJatiDB steps to make the fruits 
of itl research and development efforts 
available for rapid growth of our in-
dustries or to help in tbe general 
technical growth of the country in 
addition to its primary aim of develop. 
h1l tbe national energy proarammes; 

(b) jf so, tho det.i)s thereof; and 

(c) the results of steps already 
taken by Bha bha Atomic Resoarch 
Centre? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVB-
LOPMENT, ATOMIC ENERGY , 
SPACE AND ELECTRONICS (SHRI 
SH1VRAJ V. PATIL) : (8) Yes, Sir. 

(b) and (c) The research and 
development effort in BARC is primarily 
to support our nuclear power pro-
gramme. ]0 the process, it aenerates 
know-how in a variety of techoologies 
useful for industrial growth. Briefly the 
areas covered are as follows : 

(i) Material Sciences 

Developments have been under-
taken in Material production, 
fabrication and testing and it 
covers some exotic rna teria Is 
like Zirconium Beryllium, and 
their alloys. 

(ii) I-iotopes 

The uses of isotopes in 
medicine, agriculture and in-
dustry are vast and BARe has 
developed not only the primary 
isotopes but also the instru-
rncnt'i and techniques for uti lis-
ing them in these areas. These 
are a Iready available to 
hospitals. research establish-
ments and industries. 

(iii) Mutation breedjna 

A number of mutants have 
been produced using ionising 
radiation. The main items are 
groundnut, moons, arbar (toor) 
etc. 

(I,) Instrumentation 

A large number of instruments, 
used in research, electronic 
instruments uled in control 
CDaineering aad jastrum,atl 
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for analytical services. has 
been developed and the 
technical know-how transferred 
to industries. 

A constant effort is being made to 
transfer technica I know-how genera ted 
in BARe to industry for which a 
tcchnology transfer cell has been 
established. 

A.eur_nee from Super Powers for 
endinK Arms Build up 

3362. SHRI BHOLA NATH SE.N: 
WiH the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government of India 
has information about the efforts made 
by the Disarmament Consultative 
Council of the Socialist International 
which is seeking assurance from the 
super powers that incessant arms build 
up will be cnded and not extended to 
outer space; 

(b) if so, the details thereof; 

(c) the present posi tion and the 
progress made so far; 

{d) the response of the super powers; 
and 

(e) what is Government's stand in 
the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI KHURSHID ALAM 
KHAN) ; (a) to (d) The Government 
of India are aware that a delegation of 
the Socia!ist International's Disarma. 
ment Advisory Counci I visited Moscow 
and Washington last month with the 
stated purpose of appea ling to the 
leaders of the USA and USSR for 
concrete results in their disarmamen t 
nelotiations which commenced in 
Geneva OD March 12. 

In Moscow the delegation held talks 
with the Oeneral Secretary of the 
Communist Party of the Soviet Union, 
Mr. Mikhail Gorbachev, while in 

Washington the delegation had meeUDJI 
with the U.S. VIce PresideDt and tb. 
Secretary of State. 

(e) The Government of India wel-
comes any constructive initiative whiell 
would help to halt and reverlo tb. 
nuclear arms race a nd to pre.,rv, 
Outer Space as a frontier of peaci. 

ProducHon of Video Cassette Recor4er. 

3363. SHRI NARSINORAO 
SURYAWANSHI : WJII the PRIMIi 
MINISTER be pJeased to stale: 

(a) whether Karnataka TelevisioD 
Industrialists Associa tion has appealed to 
provide them opportunities for market-
ing and manufacturing alJied products 
likt! video cassette recorders and pJayers 
and also about non-availability of 
critical components etc.; 

(b) jf so, whether Government are 
considering the rna tter; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE. 
LOPMENT, ATOMIC ENERGY, 
SPACE AND ELECTRONICS (SHRI 
SHIVRAJ V. PATIL): (a) to (c) A 
representation has been received from 
MofussiJ Black & White TV Manufac-
tuwrs Association, Jagalur Road Deva .. , 
nagcre, Karnataka regarding the Picture 
Tubes supply to new Manufacturers 
(8S1) Uni t in the MofussH Areas (other 
than Bangalore Mctropoli tian Area). 
The Associa tion has been advised to 
contact Electronics Trade & Techno)o,y 
Development Corporation Limited (ET 
& T), in this regard. 
[Translation] 

Enactment of a Law Regarding Storage 
of Arms in Religious Place 

3364. SHRI DILEEP SINGH 
BHURIA: 
SHRI VILAS MUTTEMWAIl : 

Wi 11 the Minister of HOMS 
AFFAIRS be pleased to state: 
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(a) whether any Central legislation 
baa beoa enacted to prevent storage of 
almS in religious places and use of such 
places for non-religious activities; and 

(b) if not, whether Government 
would consider to enact such a legis-
lation in the context of the happenings 
in Punjab? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AfFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) Various provisions in the Arms Act, 
1959, the Indian Penal Code and other 
enactments provide for such rest ric-
tions. 

(b) In view of the aforesaid position, 
no new legislation is being considered 
by the Government. 

I En,lish] 

Special Programme for Indian Missions 
abroad to keep 1 ndinns in those 

countries informed ahout India 

3365. SHRI PRIYA RANJAN DAS 
MUNSI : WJlI tht: Minister of EXTER. 
NAL AFFAIRS be pleased to state: 

(a) the special programme his 
Ministry has (frawn for Indian Mission.:; 
abroad to convey to the Indians in those 
countries and involve them about the 
efforts being made in India toward~ 
strengthening the national unity and (0 

flaht against subversive forces; 

(b) whether cultural trou pe, Ii terary 
,roul's and combined sports delegations 
visit frequently Canada, USA, UK, 
FRO etc. to contain false propaganda 
in a section of the foreign press; 

(c) if so, the details of such visits 
during the last two years; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI KHURSHID ALAM 
KaAN) : (a) Our Missions abroad have 
been specifically instructed to work very 

closely with the Indian Communit)' and 
pay particular attention to ethnic 
Indian newspapers, radio and TV pro-
grammes. Following events of June, 
1984, a special campaign was undertaken 
to count~r motivated propaaanda of 
persons holding extremist views. A 
total of 123 Master Video cassette. and 
40 Master Audio cassettes were des-
patched to (.)ur Missions a broad. Tboao 
were multiplied by our Missions and 
widely distributed in order to proje~t a 
correct picturt! of developments in the 
country. Presently, a weekly Video cas-
sette is sent out to our Missions which 
contains news, variety items and 
rcporls of a cll1tural n:lture. These 
cassettes arc being wideJy utilized by 
ethnic tdevision media where it exists. 
Apart from the above, considerable 
amount of printed material is sent for 
wide distri btl (ion. 

Recent Jy some personaJi tics as.8O-
ciated with ethnic media in UK. USA 
and Canada ",",ere invited by the Ministry 
of Ext:ll1Jl AtLtir . .,. The visit enabled 
them to acqlJaint themselves with deveJop-
mellts Jrl India at first hand. Some 
others nprc~.;ntlI1g InJiao origin com-
munity abrodd who were visiting India 
on their own, \vcre provided with faci-
lities to vi<;it dJtTt'fcnt part.) of the 
country and meet important persona-
lities. TIle focus of thl! effort was to 
en li-\ t support for ~ trengt hening India's 
national unity and to counter subversive 
forces to the maximum extent. 

(b) a nd (c) D.:tai Is of performing 
delcga Ii OilS spouson.:d by Indian Council 
for CuJtural Relations to USA. Canada, 
UK and FRO during the years 1983·84 
and J 984.85 are given in the Annexure. 
Details of visits of sports teams arc 
being collected. 

(d) Docs not arise. 

Statement 
Details of Performing Delegatioas 

sponsored by tbe Indian Council for 
Cultural ReJations to USA, Canada, UIC 
and FRG during the years 1983·84 and 
1984-85 

USA 
1. Ustad Nasir Zahir .. Uddin Daaar and' 
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Ustad Nasir Faiyaz-Uddin Daaa-r 
with two accompanists, Delhi (April, 
1983). • 2. Nisbat Khan and Shri Irshad Khan, 
Sitar players, Calcutta (April, 1983). 

3. Sbrl Inderlal, Sarangi player and 
Shri Zameer Ahmed Ta bla player, 
New Delhi (September, 1983). 

4. Sbri V. G JOI (VioJin). Smt. Girija 
Devi (Vocal) and Shri Brij Bhushan 
(Kalra Guitar), Co !cutta (September, 
1983). 

5. Shri Shiv Kumar Sharma and Zakir 
Hussain. Bombay (April, 1984). 

6. Kuchipudi Art Akademy directed by 
Dr. Vempati Chinna Sat yam, Madras 
(April. 1984). 

7. Uday Shankar. India Cultural Centre, 
Calcutta led by Smt. Amala Shankar 
(June. 1984). 

8. Pandit Jasraj, Bombay and three 
accompanists (Ju)y, 1984). 

9. Asad Ali Khan, Been player, New 
Delhi (October, 1984). 

Canada 

1. Shri Purnadas Baul and two accom-
panists, Calcutta (September t 1983). 

2. Smt. Kalanidhi Narayanan, exponent 
and Teacher of Abhinaya and 
Bharatnatyam, Madras (April, 1984). 

3. 5·1/2 travel grants to Banaras 
University Th'reatre troupe Varanasj 
(May, 1984). 

4. Sbri Shrikant Deshpande, VocaJist 
Bombay and two accompanists (Sep-
tember. 1984). 

USA and Canada 

1. Smt, S. Kanaka, Bharathanatyam 
d •• cer, New Delhi (April. 1983). 

2. Padamsri Namaciripettai Krlsbnan. 
Naduw8ram play.r IDd four Iccom· 
pam,", Ma4iral (May. 1983,. 

3. 14-Member percussion arour> of 
KarlJ8taka College of PercuS8iOft, 
Banga}ore (June. 1983) • 

4. Shri K. V. Narayanaswamy. Voca-
list in Karnataka style, and 3 accOlft-
panists, BangaJorc (Sept-ember. 
1983). 

5. 17-Member Kathakali troupe of 
Kerala Kala MandaJam. Cheru-
thuruthy, Kerala (May, 1984). 

6. Shri M. Chandrasekharan, Violinist 
and 3 accompanists, Madras (June. 
1984). 

7. Smt. Meera })tasad, 
Calcutta and Shri 
Tabla player, New 
1984), 

Sitar pJayer, 
Paiyaz Khan, 
Delhi (July, 

8. Smt. Saroja Vaidyanathan, Bharat-
nat yam dancer and four accompanists, 
New Delhi (July, 1984). 

9. Dr. Emani Shankara Shastry, Veena 
player, New Delhi and Shri Yella 
V~nkateshwara Rao, Mridangam 
player, Madras (September, 1984). 

10. Shri Narasimhachari and Vaslnta 
Lakshmi. Bharatnatyam dancers, 
Madras (November, 1984). 

UK 

1. 12.Member Rajasthani Music Troupe, 
Jodhpur (August, 1983). 

2. 30-Mcmter Naya Theatre troupe, 
Madbya Pradesh (August, 1983), 

3. Prof. Debu Chaudhary, Sitar player, 
New Delhi and his accompanitts 
(September, 1983). 

4. Geetanjali group of Smt. Suvta 
Mukherji, speciaHsed in Brahma 
Sangeel and her two accompanists, 
New Delhi (September, 1983). 

S. Km. Madbavai MaudgaJyam. Oddissi 
dancer, New Delbi aDd ber 3 accom· 
panists (October, 1983). 
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6. Shri K. N. Panikkar, Kathakali 
export from Kerala and his two 
accompanists (October, 1983). 

7. Mrs. P. Sundaram, Mrs. Nalini 
Raghu, Mr. p. Krishnan and Mrs. 
Sahitha Sadhestiv (October. 1983). 

I. ll-Member Jagran troupe of Shri 
Aloka Roy, NC'w Delhi (January, 
1984). 

9. Pt. Durga Lal, Ustad Lalif Ahmed 
Khan and Jawala Prasad (February, 
1984). 

10. Shri Imrat Khan, Sitar player and 
two accompanists, Calcutta (April, 
1984). 

11. Shri Jaikishan Maharaj, Ka thak 
Dancer and Shri Ashok Chakraborty, 
Tabla player. New Delhi (March, 
1984). 

12. Shri N. Teppayya and five 
panists, Nadaswaram 
Bangalore (May, 1984). 

accom. 
player, 

13. Ms. Jayashree Mundkur, Bharata-
nat yam and Mohiniattam dancer 
and five accompanists, Calcutta, 
(May, 1984). 

14. Ms. Norma Carneir Alphonso Pianist 
and Music Critic Bombay (June, 
1984). 

15. Dr. V. Doreswamy Iyengarm Veena, 
Bangalore. 
Dr. T. R. Subramanyam, Vocal, New 
Delhi. 
Shri A. V. Anand, Mridangam, 
Madras. 
Ms. Anuradha Brahmanandam, 
Violin player, Madras (November. 
1984). 

16. Kathakali, teacher, Dr. Smt. Kanak 
Rele, Bombay (December, 1984). 

17. 12-Member Rajasthani Musicians and 
4-Member Baul Singers troupe 
(February, 1985). 

11. Sbri Mustaq Hussain Khan, Bombay 
(January. 1985). 

UK and FRG 

1. Smt. Bharati Shivaji, Bharatnatyam 
and Mohiniattam dlbcer aloDg with 
6 accompanists, New Delhi (June, 
1983). 

2. Ustad Amjad Ali Khan, Sarod Player, 
New Delhi (October, 1983). 

3. IS-Member Kinnauri Dance group 
from Kinnaur, Himachal Pradesh. 

5·Member Sufiana Kalam group, 
Sri nagar (J & K). 

12-Member troupe of Lamas from 
the Rumtek Monastry of Sikkim. 

12-Member Music and Dance troup 
from Ladakh, Leh (May, 1984). 

04. 28 Member Cultural troupe consist-
ing of : 

1. Ustad Moinuddin Dagar, 
Bombay, 

2. Ustad Fariduddin Dagar, 
Bhopal. 

J. Shri Vidur Mallie. Bhopal. 

4. Pt, Siya Ram Tiwari, Patna 
and their accompanists (April, 
1983). 

5. Darpalla Academy of performing 
Arts led by Km. Malika Sarabhai, 
Ahmedabad (Junc, 1984). 

UK and USA 

1. Smt. Sunayana, Kathak dancer, 
Bombay and her accompanists 
(September, 1983). 

Accumulation of Properties by Ministers 
and t heir Personal Stall' 

3366. SHRI CHITTA MAHATA 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have for-
mulated any method to ascertain whether 
the properties accumulated by the 
Ministers and their Private Secretaries, 
Personal Staff are disproportionate to 
thci r lenuinc sources of incomc; and 
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(b) if S(iJ, the detai Is tbereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) nd (b) There is a Code of Conduct 
for aMinisters. Uader this Code a , 
person before taking otllce as a Union 
Minister has to disclose to the Prime 
Minister details of the as~ets and liabi .. 
lities of himself and members of his 
family. After taking office, and so long 
as he remains in office. the Union 
Minister has to furnish annually by the 
31st March to the Prime Minister a 
declaration regarding his assets and 
liabilities. It has not been the practice 
to discJose their details. 

The Priva te Secretaries/Personal 
Staff of the Ministcr~ are governed by 
Central Civil Services (Conduct) Rules, 
1964 and corresponding rules applicable 
to Central Government savants. Thl.!se 
rules provide that every Govunment 
servant has to submit a return of his 
assets and liabilities. These rules also 
require every Government servant to 
keep the Government informed regard-
ing the transaction involving sale and 
purchase of immoveable property and 
acquisition or disposal of moveable 
property beyond a specified va lue. 
Appropriate control is exercised by every 
Ministry/Department to ensure that 
these ru les a re strictly adhered to. 

Guidelines issued to Ministries/Depart-
ments re: Identification of Schemes for 

Tribal Sub .. Plan Areas 

3367. SHRI GlRIDHAR 
OOMANGO : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether his Ministry issued 
,uidelines to the Departments and 
Ministries of Government of India 
reaarding identification of schemes and 
programmes and quantification of funds 
for Tribal Sub-PJan areas during Sixth 
Five Year Plan; 

(b) if so, the details thereof and 
the names of the Central Ministries/ 
Depar~meQts wbi~b followed the same; 

(c) whc.ther during Seventh Plan 
also the same procedure is proposed to 
be adopted in relation to Tribal Sub-
Plan areas; and 

(d) if so, the names of the Contra) 
Ministries/Departments that have started 
the exercise on the basis of these guide. 
lines? 

THE MINISTER OF STATE IN 
THE MINISTRY OP HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Yes, Sir, 

(b) On 12th March. 1980, the then 
Prime Minister in her Jetter to the 
Central Ministries ca)Jed upon them to 
quantify funds and take appropriate 
action to fcrmu)ate the Tribal Sub-
Plans. On 4th Ma}" 1981, the Home 
Secretary reviewed the programme of 
quantification of outlays for the TSP 
with the officers of selected Central 
Ministries. The following Central 
Ministries have quantified funds for .he 
TSP during the Sixth Plan: 

1. 

2, 

3. 

4. 

5, 

6. 

7. 

8. 

9. 

10. 

11' 

12. 

Ministry of Agriculture & Coo-
peration. 

Ministry of Commerce, 

Ministry of Communications. 

Ministry 
Culture. 

of Education & 

Ministry of Food & Civil Sup-
plies (Deptt. of Civil Supplies) 

Ministry of Health & Family 
Welfare. 

Ministry of Indu$trial Develop-
ment. 

Ministry of Information & 
Broadcastiog. 

Ministry of Irrigation, 

Ministry of Labour. 

Department of Rehabilitation. 

Ministry of Sbippina & Trans· 
port. 
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13. Miaistry of Rural Develop-
meot. 

14. Ministry of Social Welfare. 

15. Ministry of Food & 
Supplies (Department 
Food). 

(c) Yes, Sir. 

Civil 
of 

(d) All concerned Ministrjes have 
&tarted the exercise of quanUfJcation of 
funds for tbe Tribal Sub·Plan. 

Allotment of Forest Land in Andaman .,.d Nicobar Islands for Red Oil Palm 
Cultiyation 

3368. SHRI MANORANJAN 
HHAKTA : Will the PRIME MINISTER 
be pleased to state: 

(a) whether some private parties have 
applied to the Union Government for 
aHotment of forest land for raising red 
oil palm plantation in the Union Terri· 
tory of Andaman and Nicobar Islands; 

(b) if so, the action Government 
contemplate to take in the matter; and 

(c) the names of such parties or 
companie8 stating the area asked for? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN) : (a) 
Yes. Sir. 

(b) The requests are being examined 
with reference to all angles including 
availability of lands, the environmental 
impact etc. 

(C) Names of parties/compa nies 
from whom such requests have been 
received are given below: 

SI. 
No. 

1 

Name of the Party/ 
Company 

2 

1. Hindu.tall Lever Ltd. 
Bomba), 

Area asked 
for (in 
Hectares) 

3 

5,000 

1 2 3 

2. ShatrUjhUD Jiwnani. 
Bombay, 10,000 

3. Oil Palm India Ltd. 
Kortayam, Kerala. 

4. Shaw Wallace & Company, 
Calcutta. 20,000 

5. TGL Group, Adoni, 
Kurnool, 10.000 

6. AJimchand Topandas Oil 
Industries Private Ltd. t 
Adoni, Kurnoo). 10,000 

7. Aegis Chemical Industries No figure 
Limited, Bombay. mentioned. 

8. Ram Bahadur Thakur 
Pnvd te Ltd. t Cochin, 10,000 

Implernentation of 20·Point Programme 
in Karnataka 

3369. !)HRI B. V. DESAI: Will 
the MINISTfR OF PLANNING be 
pleased to state: 

(a) whether the position of 
Karnataka in implementing the 20~Point 
Programme stood 12th by the end of 
financial year 1982-83; 

(b) whether in 1983.84 its position 
was 15th and the average performance 
varied between 70 to 80 per cent of the 
target; and 

(c) the posJlJon in regard to its 
implementation of 20-Point Proaramme 
during 1984·85 '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI K. R. NARAYANAN): <a> 
Yes, Sir. 

(b) Yes, Sir. 

(c) For 1984·85 information is 
avaUable upto February, 198', i.e. 11 
months. The position of Karnatak, in 
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tit. implementation of the 20.Po;ot 
Pro,rammo in this period is 6th amODI 
all the States. 

Workina Group in Forestry set up by 
Plannlal Commission 

3370. SHRI B. V. DESAI: WiJl 
tho PRIME MINISTER be pleased to 
state: 

<a) wheth~r a working "roup on 
forestry set up by the Planning Com. 
mission had recommend~d an outlay of 
Rs. 7000 crores for the new thrust to 
forestry; 

(b) the total outlay set for the 
forestry during Sixth Five Year Plan; 

<c) how much of that was spent 
during the Sixth Five Year Plan period; 
and 

(d) the recommenda lions made by 
the working Group of the Planning 
Commission? 

THE MINISTER OF STATE IN 
THE M1NISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN): 
(a) Yes, Sir. 

(b) The total outlay set for forestry 
during the Sixth Five Year Plan was 
Rs. 692.49 crores. 

(c) Upto 1983-84 i.e. 4th year of 
the Sixth Five Year PJa n Rs. 596 13 
crores have been spent. Rs 236 00 
crores was the ou tlay for J 984·85 which 
is the finn] year of the PJan. 

(d) The Planning Commission has 
not yet taken a final view. 

Tran.fer of Forest Land for Kolar 
Irrigation and Water Supply Scheme 

3371. SHRI DILEEP SINGH 
BHURIA : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Union Government 
have traDsferred the forest land to 
Madbya Prlldesb for its KoJar Irrigation 
and Water Supply Scbeme; and 

(b) if Dot. the difficuJties ~'inl 
faced in this regard ? 

THE MINISTER OF STAn IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN): 
(a) No, Sir. 

(b) A revised proposal accompanied 
by clearance of the project by tbe 
Central Department of Environment 
from the environmental angle. was 
received on 4.12.84, from the State 
Government of Madhya Pradesh. 
Clearance under the Forest (Conserva-
tion) Act 1980 is under consideration. 

Social Forestry Scheme in Phu'aban' 
District 

3372. SHRI RADHA KANTA 
DIGAL : Will the PRIME MINISTER 
be pleased to state : 

(a) the year of inception of Social 
Forestry Scheme in T'hulabani district in 
Orissa; 

(b) the purpose of launching that 
scheme in tha t Di~trict; and 

(c) the variolls works undertaken 
since the implementation of that 
scheme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
A ND FORESTS (SHRI VIR SEN) : (a) 
to (c) The Centrally sponsored scheme 
of Social Forestry including Rural Fuel. 
wood Plantations is not in operation in 
Phulabani District of Orissa State. 

The details of the State social 
forestry schemes in Phulabani District 
are being obtained from the Stat. 
Government of Orissa and will be laid 
on the Table of the House. 

[Tralls/ation} 

Production of T. V. Sets 

3373. SHRI DILEEP SINOH 
BHURIA: Will the PRIME MINISTER 
be pleased to state; 



(1) tbe 81h1ea of States where TV 
... Daf.elwin, fact()ri'es bave been 'Set 
9L~ the help of National SmaJl 
... ~.trie. Cotporation; 

{6) the cost of TV sets being manu-
factured in these factories; and 

(e) _bether keeping in view the 
llfWh Ilt.rltet prices of ColouT TV Sets, 
~nment will a~t the National Smnll 
Mle llldultries Corpora tion to encour. 
.'the sMail entrepreneurs for selting 
db maximum number of TV manufactur-
Iq factories? 

THB MINISTER OF STATE IN 
7HB MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE-
toPMENT, ATOMIC ENERGY, 
WAO' AND ELECfRONICS (SHRI 
SHIVR.AJ V. PATIL) : (a) No TV 
manufacturing units have been set up 
'UoJaaiVeJy with the belp of Nationa 1 
-Ima1i 8ca~ Industries Corporation in 
any of tbe States. 

(b) aDd (c) Do not arise. 

[E",lish] 

Prle~. or Mechanical and Electronic 
Watches 

3374. SHRI N. DENNIS: Will the 
P.R.lME MINISTER be pleased to state: 

(a) whether difference in prices of 
mechanical and electronic watches is 
vcry biib; 

(b) whether it is due to cheap and 
poor qualify electronic digital smuggled 
'tem Japan and Hona Kong; 

Cc) if so. the measures Government 
."ve taken or propose to take for t be 
production of J.ow cost electrAlnic 
watches indisenou81y for mass la Ie; and 

(d) at what prices such low cost 
olectl'", watQbu are proposed to be 
mado available for saJe 1 

.. ~NI$TBR OF $Ti\TE IN 
THB MINISTRY OJ' S~IENCS AND 
TBCftNOLOOY AND IN THE 

DEPARTMeNTS OP OCM\N I)BVI-
LOPMBNT, ATOMIC I!NlHtOVt 
SPACB AND ELECTRONICS (SlIM 
SHIVRAJ v. PATIL) : <a) Yes, Sir. 

Cb) The difference in prices is 
primari1y due to tcchnoJoaica I progre •• 
made in the field of maltal e~ctronic 
watches. 

(c) Government policy for manu-
facture and sa '0 of low cos t digital 
electronic watches has rC'~eDtly bcc:.n 
announced in Parliamen t on Mart;h 21. 
1985, as part of Ulntegrated Policy 
Measures on Electronics". 

(d) It is difficult to indicate tbe 
exact prices at which the Jow cost 
digital electronic watches would become 
available. Attempl~ are being made to 
reduce the prjc~ and the Government 
hopes to ~ucceed in this drort. 

{{eorganlsnt ion of States 

3375. SBRI MOOL CHAND DAGA: 
Will the MmiC)ter of HOME AFFAIRS 
be pleased to s ta te : 

(a) whether the attention of Govern .. 
ment has been dr.lwn to news item 
captioned 'A fresh look on States reor-
ganisation appearing in Hindustan 
Times dated 6.2 85; 

(b) if so, whether the same has 
been studied and dealt with in his 
Ministry Rod with what results; 

(c) whether the scheme of dividiDI 
the country into five adrninistra live 
zones has been studied in the Ministry; 
and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AflPAIRS 
(SHR.{MATI RAM DULARI SINHA) : 
(a) Government hav~ .eeD die r"WllDf 
Press R~port. 

(b) Tbere is no proposal ulder 
consideratioD of the GovertliMot at 
present for reorS.l1itaU.u'of afty .'.'to. 
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(~) and (~~ It is for the Mioistry 
",ministratively concerned with the 
developmental projects to consider the 
d .. ir6bility or olhorwisel of resortjl)g to 
zonal division of the country from 
administrauve angle. 

Setthll up of an Electroni cs Unit In 
WeBt Be,gal 

337(i SHRI AMAL DATTA~: Will 
the PRI ME MINISTER be pleased to 
state: 

<a> whether Government have 
decided to set up Electronir,s Units at 
Korwa and Garhwal in U P. t PanchkuJa 
in Haryana and rejected the demand 
of Wc~t Bengal State Government to 
set up an eloctronics unit jn West 
Bengal; and 

(b) the steps Government have taken 
to financially help the Slate Govern. 
ment when the WBEIDC had taken 
initiative on their own to set up the 
same at Ridhannagar in West Bengal 1 

THE MINISTE R OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVP-
LOPMBNT, .''.TOMTC ENERGY. 
SPACE AND ELECTRONICS (SHRI 
SH1VRAJ V. PATJL) : (a) Requests 
were received from varioul) State 
Governments, including fhe Govern-
ment of West Bengal, for ~etting up of 
electronics units of Hindustan Aeronau-
tics Limited and Bharat Electronics 
Limited. However, taking the varIOus 
factors into consideration, it was finally 
decided to set up a unit of Hindustan 
Aeronautios Limi ted, at Korwa and 
two nctw units of Bharat Electronics 
Liftlited, at Oarhwal in lJ. P and 
Pa ,thkula in Haryana. 

, 
(b) Government has no financial 

scheme to assist State Electronics 
Development Corporations to set up 
fUectronics units. 
[TrtlMi,nonJ 

C •• dle. traIned by National Inst ifute 
., fijtort. 

3377. SHRI aARISH RAW AT: 
Will .he MINISTER OF YOUTH 

APFAIRS AND SPORT-8 ~be pit .... to 
state : J ~I,t 

(a) the numlHr or plltOQIJ iG", 
country trained as coach", by .. 
National Institute of Sporta. 80 fa,; 

(b) whether the services of theso 
traint~d coaches are beiOfl uti~~ by 
the different sports organi61l,t'OQG IIlf 

(c) the s t~ps proposed to be kb. 
to ,provide good remunettatioD aDd 
facilities to (Lese traiaed coaches·' 

THE MINISTER OF STAte IN 
TBE DEPARTMENT OF YOUTfi 
AFFAIRS AND SPORTS (SHRi It. K: 
JAICHANDRA SINGH) : (8) 6.267. 

(b) Yes, Sir. 

(c) It IS expected that the employer 
sport~ organi<;ations would take sucH 
steps. The Nclajl Subhas National 
Institute of Sports already provides • 
fair remuneration to coaches employed 
by it and inlititutional facilities are also 
available to them. ~ 

[English] 

Functioning of SAl as Ap~x BodY of 
Sports 

3378 SHRI HARISH RAWAT: 
Will the MINISTER OF YOUTH 
AFFAIRS AND SPORTS be pleased to 
state whether Government have decided 
to ask the Sports Authority of India to 
function as an ap;-x body guiding all 
the sports organisa'ions in the country? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF YOUTH 
AFFAIRS A ND SPORTS (SHRI R. K. 
JAICHANDRA SINGH): The Sports 
Authority of India is expeCled to act 
in cooperation with other sp~r'ts 
organisatIOns as may be necessnry. 

[Translation) 

Centr al Ftiqds for Dellelop.eat of 
Alternate So.re.. of ~Qerl1 I. 

Uttar Pradesh 

3379~ SHRI HAll ISH RAW.A1i: 
Will the PRIME MINISTER be pleased 
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t. atat. tb. ImouDt of Central assistance 
,ropoaed to be liven to the Government 
., Uttar Pradesh durinl the current 
tiD.acial ,ear keeping in view its 
.aerlY requirements and the importance 
af devclopinl alternate sources of 
tatrlY thert ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPAR.TMENTS OF OCEAN DEVEW-
PMBNT, ATOMIC ENERGY, SPACE 
AND ELECTRONICS (SHRJ SHIVRAJ 
V. PATIL) : In order to promote the 
Ule oC alternative sources of energy in 
Uttar Pradesh Central assistance is , 
beinl channelled through the State 
Government t

• Rural Development 
Department and the Non-Conventional 
Bnergy Development Agency to impJe-
ment Biogas programmes, the Improved 
Cbulha proaramme aud various Solar 
enerlY programmes. Voluntary agencies 
aro also associated. The Annual Plan 
1985.86 of the Department of Non-
Conventional Energy Sources amounting 
to Rs. 90.00 crores, has been approved 
recently. The share of the State 
Governments including Uttar Pradesh 
will be worked out on the basis of 
performaDce in 1984-85, keepinK in view 
the overall availability of resources. 

[TrIJIIsl,,' ion) 

Dell,ery of luaale to foreian touri~ts 
at Jaipur Airport 

3381. SHRI SHANT! DHARIWAL: 
SURf VISHNU MODI: 

Will tbe Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

<a> whether foreign tourists landing 
at Jaipur airport after travelling in 
other parts of tbe country by Indinn 
Airlines ftiabt are not delivered their 
JUUalc OD time at the airport; 

(b) if so, whether Government have 
received any complaint in this regard; 

(c) if 10. whether the department 
,ravld. aDY ftn.n~i.1 aSSi.taD~e to the 

foreilD tourists to m~et their immediate 
requirements; 

(d) if so, the details in this rc.ard; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL- AVIATION (SHRI ASHOK 
GEHLOT) : (a) No, Sir. In some cases, 
however, the baggage bad been mis-
carried a nd delivered late. 

(b) Yes, Sir. 

(c) and (d) Yes, Sir. Finaocial 
assistance to meet immediate require-
ments like night-kit is provided to tb. 
gas passengers. 

(e) Does not arise in view of replies 
to parts (c) and (d) above. 

Setting up of Factories in Rare Earths 
Minerals Areas 

3382 SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state : 

(a) whether Government propose to 
set up factories to manufacture finished 
goods from the rare earths minerals 
available in the areas which are classifjed 
as industrially backward areas; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS, OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY, 
SPACE AND ELECTRONICS (SHRI 
SHIVRAJ V. PATIL) : (a) NB proposal 
is under consideration at present to set 
up any additional factories for the 
manufacture of finished goods from the 
rare earths minerals available other cb.n 
those already in existence. 

(b) Does not arist. 
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.... IlIRtI',PRd¥~ Rn\NJAN DAB 
..... 1: Witht"· PBlNBI'MfNISI'Ba, 
........... to ....... : 

(a) w ........ reo .... ., proPQlaI 
Co .. t up a computer centro for casterll 
r.QIU!~Ca1cuu. ; aad 

«a). it IA., tbe roatOOI (or Dot jmple· 
--ialv lIae same ? 

TH8 MINISTER OF STATE IN 
TllB .. MlNlSra,y OP SCIENCB AND 
TIICHNQI.,OGY AND IN THB DEPAR.T· 
NBtiTS Off QCEAN DBVELOPMBNT, 
AlDMlC BNBRGY. SPACE AND 
ELBC'IllONICS (SHRI SRIV.R.AJ V. 
PATn.).: (a)rand (b) Yes, Sir. Govern .. 
ment bas taken a decision to provide 
replacement to the B-67oo Computer 
SY.I,.m. at the Rcaional Computer 
Centre. Calcutta. Tb~ CMC Ltd., a 
public sector uodertatibg under tbe 
DepartmeDt of Electronies is settiD, up 
... ..... .,._., centre ill' ~tta under 
prej • ..., INOONBt'i for IBeetiDa, tbe 
commercial and iDdust~ial applioatin 
requirement. As an intclral part of tbe 
~. c",plllar oMlMO'" (NIC· 
NR)i Na&ittiMW ·J.nformaUQIo, Centro will 
_"DlMIKoa". aidioompulOl &4~ C.'cuu. 
f_e~ cOlaPuleri""iQo. 

The above three proposals are at 
'Vious ItlPS o( implementatioD. 

as,eDdlfar. e. Delhl·based p110ts for 
.,.rata-. F-27 alrtraft based In Calcutta 

33.:' SURI' PRt¥A RIl"JAN DA6 
NUNS!: Will the Minister of 
mURlSM' AMB elVIb AVM nON be 
pleuect to state: 

(at w .. dltr t. ba .. ~ of P·27· air-
oraft· of'ltKtftin AitiiMI ft· at tealcuu.~ 

(fit If 10, wlfetbcr.- the~ is .a, 
............ 01 "libtS"·to ope ... ,o)fulJy·tbe 
..... 1him C8lntte.. with_,' brinatas 
_otrf't1bIr-D6Ht1) aDct to'teee, tbem in 
... ~tIbtet·; a'DCI 

~ .'elptJJdlt",..iDCtlrrectt'Ow"", 
• , __ Delhi ~ I,...... h11'ett'lId 

Hoao'. Calcutta fot the y_rs 1'12.. 1,..., 
aDd,1984~? 

THB MINISTER OP STA.T& qty 
THE MJNISIRV OF TOURISM _1-
elVLL A.VIATION (SHaI~ AIIJQII.;· 
GEHLOT) : (a) Y..ca.. Sir. 

-(b) Yes. Sir. 

(~) The requi,itc iafGl'lDatloll' it 
indicated below: 

Year 

I'll 

1'83' 

19M 

&.QcndJtIW 

(Ita. in ... • 

10.41 

1. or 
1'.391 

NiUe.' __ d .. ta V ........ tI' 

3385. SaRI PRIYA RANJAN DAI 
MUNSL: W.II tbe Mi.... 01 euL • 
TURB be pleasedlto .. 'ate.: 

(a.) whdhOt\ GOYomGl8Dt( aret 08011. 
derirJI,to Introduce N&lt;OD~ ...... 
vocal .ema. aDd mUlfc OBi til. .,....,. 
of Sami ty. Aikadentl A WHdI • , 

(b) whether Government propoartcr 
cODsider DamiDI tbe ~.t Awaret 1* 
literature (amona all JaDllIlpS) .. 
Taaole AwaTd. iD musi~.1 UtW 
Alauddin Khan Award and HI VGCIIIf 
sonas as Ustad TaoseD Award to pre"",, 
aDd poputadH India'-, ctIf"rer .ad 
hoaour ; and 

(e) if 10, the- det.Us ttJenof 'I 

MB MINIsrS& 011 SMTE ItJl 
THE MINISTRY OF PBUO .... 
~MD TftA\INING, ADMIHJ.6i"Il* 
TIVB RBPORMS AND PUBLIC 0'" 
VANCES AND PENSION ~ND.JII 
THB DEPAltTMENT O_'CULTUAI 
(SIIRI K.P. SINGH DBO) : (a), to. .. 
Tlte Sanaeot Natat. Aludcmi. _ ..... 
DOmouS bod, fuU, fUDdlld!bt f_t~ 
Go .... ameet •• iWl .. w ..... fOfJ •• 11I ,. 
iD tb.JldifferetatJ'ff.lft ofJ''''onai.~ 
jDekidiDi tb .. · of mill.. v~ ... 
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intrrumentaJ. These Awards known a8 
uAkademi Awards" correspond to 
"Sahitya Akademi AnnuaJ Awards" 
.i+en by Sabitya Akademi for excellence 
in' 'Hteratore in the different Indian 
Jdjuages. Both these Awards, instituted 
• iDee 1955, confer all India recognition 
to the recipients. There is no proposal 
to rename these Awards. 

~ 

Pollution due to Fertilizers, Pesticides 
and Herbicides 

3386. SHRI BANWARI LAL 
PUROHIT Wi II the PRl ME 
MINISTER be pleased to state: 

(a> whether Government are aware 
that du., to the increastng use of ferti-
lizers, pesticides and herbicides to boost 
a.ricultural production, the problem of 
pol1ution of water and food in rural 
area ,of tbe country is altaaning danger-
ous proportion; and 

i . 
. (b) the steps Government has con-

templated in this regard? 

.. THE MINISTER OF STATE IN 
THB MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN) : (a) 
Ileports have been recelv~d that in some 
areas indiscrimina te use of pc~ti cides 
~d herbicides resulted in pollution of 
.ater and food. However, so far no 
report of pollution of soil/ground wolter 
due to the usc of ferti lizers has been 
i~ceived. 

1 (b) Environmental safety from toxic 
eftects of pestici des is enSlIred by regis-
tering all tht! insecticides (m~ant for 
import; manufacture, sale or usc in the 
country) under the In5ecticide Act, 
J:968.. The Registra tion Commit tee 
gonstituted under the Act grants regis .. 
tration only after satisfying Itself that 
-tbe chemical is safe to man, animals 
and environment in genera). Si nee 
VOme environmental effects are observed 
.lter several years of use, a Pesticide 
"B",iroament Pollution Advisory Com-
~ittoe has been constituted under the 
Ullecti.cide Act, which continues to 
""iew i.be pollution status from time 
•• ,'time. A~ a rClul t, some insecticides 

have been banned, ill the co...,.., aDd 
use of some has been restricted. 
Recent Iy a Committee has been confti .. 
tuted by the Ministry of Asricultilf. to' 
review the use of some persisteDt iu.' 
secticides in the light of new alter-
natives or approaches available • 

The Indian Council of Agricultural' 
Research and the Department of 
Environment have initiated programmes 
to as~ess residues of various pesticidei' 
in food, fodder, water, vegetables, 
water, etc. Various scientific organi-
sations like leAR, CSIR, agricultural 
and non-agricultural universitie$~ 
Dcpartment of Science and Technology 
and the D~partmcnt of Environnaent 
are engaged in developing safer appro .. 
aches or alternatives to persistent 
pesticides. 

Central taw for Settlement in Forest 
Land in Kcrala 

3387. SHRI K. MOHANDAS 
Will the PR1ME MINISTER be pleased 
sta te : 

(8) whether Government of KeraJa 
facc~i ploblems in giving due recogni-
tion to the Jegitimate interests of the 
settJer~ in some parts of the forest lands 
in KeraJa due to the Central laws; 

(b) whether it wa~ brought to the 
notice of the Union Government; and 

(c) if so, the steps taken by tbe 
Union Government in this regard 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN): 
(a) to (c) No Ccntral Law has been 
made for settJement of individuals in tbe 
forest areas of Kerala. Under the pro-
visions of {he Forest (ConservatioD) 
Act, 1980, prior approval of ,the Ge~tral 
Government is necessary bef()re • ., 
State Government passes an order for 
diverting forest land to non· forest UtiC. 
No case from Kerala involving settle .. 
ment in forest land is peD~in, with the 
~entral GoverDmcnt~ 
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liar.,y and Extraction or Metal. in 
lodJan Ocean Sea-Bed 

3388, SHRI K. MOHAN DAS: 
Will the PRIME MINISTER be pleas.d 
to state: 

(a) whether any estimate has been 
made about the quantity of different 
meta Is in the Indian Ocean sea-bed; 

(b) if so, the details thereof; 

(c) whether there is any scheme for 
survey a nd extraction of these meta); 

(d) whether India has the requisite 
technological expertise in this regard; 
and 

(e) if not, whether the assistance 
of other count r ics has been sought and 
the result to exploration and extraction 
so far? 

THh MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, 
SPACE, AND ELECTRONICS (SHRI 
SHIVRAJ V. PATJL) ; (a) and (b) No 
Sil. The sea-bed of the Indian Ocean 
is very exten'Sive and hence it is difficult 
to have an accura te estimate of the 
quantity of different minerals or the 
metals contained therein. However, 
extensive &urvey is being carried on by 
the National Institufe of Oceanography, 
Goa and other institutions in selected 
regions such as the continental shelf 
and the deep sea. The resu Its of the 
survey have been highly encouraging. 

(c) Yes Sir. From several orc-
bearing deposits, metah are beinl 
extracted. For example, titanium, zir-
cot.ium. vanadium, thorium, etc. are 
being extracted from the minerals 
ilmenite. monazite, rutile and zircon, 
which occur as placer deposits. 

The most promising deposits in the 
deep sea are the polymetallic nodules. 
Prom the nodules. tbe three most impor. 
tant metals namely, copper, nickel, .nd 

cobaJt have been extracte4 at t •• laM_ 
ratory .caJe. Efforts are Dod.rwa,. e. 
develop pilot leal. operatioD'. 

(d) Yes Sir, India has the r.,uir" 
technological explrtil. whig is _I .. 
enhanc.d further. 

(e) So far n. assistane. (re. .., 
foreian country has been IGu.ht f. 
marine survey and extraction of lII.tall. 

Report of tbe Committee OR l.trM.c-
tion of Modern Otllce Machin ..... 

Equipments 

3389. SHRI K. RAMAMURTHY : 

SHRI V. SOBHANADR ••• 
SWARA RAO: 

Will the PRIME MINISTIR 1M 
pleased to state: 

(a) whether the Committee set up t. 
examine the feasibility of jDlrodu~jD' 
modern office machi nes and equipmcDt. 
in Ministries/Departments has submit. 
tcd its report; 

(b) if so. the main recommendations 
made in the report; and 

(c) the action taken by Governmenl 
thereon? 

THE MINISTER OF STAT:! IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING, ADMINISTRATIV. 
REFORMS AND PUBLIC GRI. 
EVANCES AND PENSION AND IN 
THE DEPARTMENT OF CULTun 
(SHRI K.P. SINGH DEO): <8> to 
(c) The Committee has not fln.Ii ••• 
its recommendations. At the instance .f 
the Committee. studies are beinl 1ft ••• 
in selected Mini tries/Department, t. 
find out office equipment and machhtes 
in use and to examine the feasibility of 
further modernisa tiOD. 

Implementation of Reeommendatlo ••• r 
Management Stadles 

3390. SHRI K. RAMAMURTHY: 
Will the PRIMS MINISTSR bt pi .... 
to state: 
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),; (~whether the 27 Management 
Studiel undertaken during 1983/84 by 
tbe Department of Personnel and 
MlDioiltrative Reforms have been 
~lcted ; 

(b) if so, the action taken on the 
recommendations contained in these 
)daDllement Studies ; 

(c) whether the important recom-
mendations contained in 18 Manage-
Ibl!itt ~fttdfel complettd by the Depart. 
tfttbt of Personnel and Administntive 
Reforms in 1983/8. have been imple-
mented by the di fferent concerned 
MfD1.trf~!DepaTtments ; and 

Cd) if Dot the steps taken by 
Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING. ADMINISTRATIVE 
R~()'lMS & PUBLIC fGRIVANCES 
A'N"O Pf!NS10N A NO I N THE DE-
PAR.TMENT OF CULTURE (SHRI 
k.P. SINGR OEO): (a) and (b) A 
statement .howing the sta tllS of each 
Btudy is laid on the T dble of the 
Hoose. (Placed in Library. See No. 
LT-I084/8S] 

(c) and (d) To exnedite decisions 
on the recommendations contanied in 
'tud)' reports, Empowered C(lmmi ttees 
lre required to be constituted by the 
t'npecfive Ministries/Departments, and 
• "watch on action taken is kept by the 
Oepartnlent of Administra tive Reform~ 
'and Public Grievances Progress made 
in tbe processing and implement.lltion 
or ·the recommenda tion~ mnde in the 
tt!"orfs. based on information 8vailabtc, 
.Iii -,iven in Annexure .. 11 

Represe.t_don of SC/ST officers in all 
I.dla./Ceatra./Group I A' Services 

3391. SHRr K. RAMAMURTPfY 
Will the PRIME MINISTER be pleased 
to atate _: 

'(I) Whether the study regarding 
¥itJtlsfttaUHioB of Scheduled Castes 
and Scheduled Tribe officers in the AU 
India Central Group 'At Services and 

also the study on the mobility of scienti-
fic personnel for devising rnea~ures to 
fdcllitnte increased mobility of scientific 
personnel among Central Govel nment 
departments, Public sector undertakings, 
Universi ties and autonomous organisa. 
tions have been completed; and 

(b) if so, the salient features revea. 
led by thelie studies? 

Tflf. MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING ADMINISTRATIVE 
REFORMS & PUBLIC GRIEVENCES 
AND PENSION AND IN THE DEPA. 
RTMENT OF CULTURE: (SHRI K p. 
SINGH DEO) : (a) No Sir. 

(b) Does not arbe. 

Beautifhation Around Konark Temple 

3392 SHRIMATI JAYANTJ PATNAJK: 
WiJl the TvIinisler of CUL TRE be pleas-
ed to state the progre<,s of the work 
regarding bC<lulificati0n and land-scaping 
of the area around Konalk Temple 
undertaken by Archaeological Survey of 
India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PI:RSONNEL AND 
TRAINING ADMINISTRATIVE RE-
FORMS AND PUBL1C GRIEVANCES 
AND PENSION AND IN THE DEPAR 
TMENT OF CULTURE (SHRI K P. 
SINGH DEO).7 acres of land within the 
Konark.. temple complex are being 
beautified by laying lawns, flower beds 
& plantation of shrubs Landscaping of 
the 26 acres of land around the temple 
i~ also proposed to be" taken up. 

Protected Mot1uments 

3393. SHRIMATI JAYANTI PAT· 
NArK: Will the Minister of CULTURE 
be pleased to state: 

(a) the number of CentraJly protec-
ted monuments in different states and 
union territories j 

(b) the natnes of the archaeological 
circles 'Which are lookina laftc.. tboae 
monuments; and 
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(c) the guidelines scnt to the 
different ar~baeolo&ical circles for the 
proper cOD!jcrvation of those monu-
m~nts ? 

THE MINISTER OF STATE IN 
,THE MINISTRY OF PERSONNEL 
AND TRAINING ADMINISTRATIVE , 

REFORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN TJiE DE· 
PARTMENT OF CULTURE (SHRI 
K.P. SINGH DbO): (a) The total 
number of centrally protected monu· 
ments an'll .. ites is 3,517. 

(b) Tht! names of (he archacoJoai. 
cal Circles are :-

1. Agra Circle. Agra. 

2. Aurangabad Circle, Aurangabad 

3, BangaJorc Circle, Bangalore. 

4. Bhopal Circle, Bhopal. 

5. Bhubaneswar Circle. Blltlbancs-
war. 

6 Calcutta Circle, Calcutta. 

7. Chandlgarh Circle, Chandigal h. 

8. Delhi Circle, New Delhi. 

9. Gauhati Circle, Gauhati. 

]0, Hyderobad Circle, Hydcrabad. 

11. Jaipus Crrcle. Jaipur. 

12. Madras Circle, 1\1adras. 

13. Patna Circle, Patna. 

14. Srinagar Circle, Srinegar. 

15. Vadodara Circle, Vadodara. 

(c) The preservation and mainte-
nance of monuments is done llS ,per 
archaelogical principles laid down in the 
Conservation Manual. 

Delay 'n Bxecution of Irrigation and 
Power Projects 

3394. SHRIMATI JAYANTI 
PATNAIK Will the PRIME MINI-
STER be pieaC:t'd to sta te : 

<a) whether he is aware ~.",. 
delay in clearance of propo ..... fpr .,,-
moval of forests for new lrri,.&iqIJ *d 
power projects is causiul dol., ip~~. 
tion of these projects; . 

(b) the number of prpposah. fe~.iY. 
ed so far from O,issa and e~c •• r~a 
co~municated by the Union Oovero-
menl thereto; and ." \II' 

(c) the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI BIR SIiN) : (.) 
All elIo! ts are made to deal Wilh.W." 
sals relal ing to irriga lion, power _84 
other important projects on priorit,. 
Detailed guidJlOes have been laid"8 
for this purpose. GeneraHy. delay doe. 
not occur at the Central level. . 

(b) and (C) All 14 propoJals or 
irrigation and power projects received 
from the Stale Government of Ori •••• 
so rur, have been cleared. 

Central Assistance to lalUtoteAr Physic. 
Dh ubaneswar 

3195. SHRIMATI JAYANTJ#f\T .. 
NAIK : Will the Prime MINISTBR be 
pleased to state: 

(a) whether Central assistance hs! 
been sanctioned to the Institute of 
Physics, Bhubaneswar for undertakini 
research works; 

(b) jf so, the amount sanctioned 
to that institute for the purpose in 
1984·85; 

(c) the number of research 'projects 
Jaunched in the above years; and . . 

(d) the details thereof 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIEKC'E AND 
TECHNOLOGY AND IN 1'HI 
DEPARTMENTS OF OCEAN DBYBLO. 
PMENT ATOMIC ENERGY, '!PAC! , 
AND ELECTRONICS (SHRI SHIVRAJ 
V. PATIL): (a) and (b) Yel, Jsir. Tb, 
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Department ha. paid reeurriftl Irant in 
aid of R.s. 26 lakhs for the work of tbe 
IIl.titute of Physics, Bhubaneswar and 
... 10 lakhs for builrling prolramme of 
til. ID.tituto durinl 1984.85. 

(c) and (d) The grant-in-aid is for 
... work or the Institute as a whole and 
is 80t allotted to any specific projects. 

.... k .p of N epalele Satellite Earth 
&t.tlon with INSAT-IB 

33'6. SHRI ATISH CHAN DRA 
SINHA: Will the PRIME MINISTER 
• ,Ie.sed to state: 

(a) whether there is any proposal to 
, .. Ie up the Nepalese satellite earth 
Itatien with the IndIan TNSAT-IB 
•• tIJlit.; 

<') if so, the details thereof; and 

(c) the steps taken or proposed to 
It. taten in this regard 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
T2CHNOLOGY AND IN THE 
D.PARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, 
SPAC!: AND ELECTRONICS (SHRI 
SHIVRAJ V. PATIL) : (a) No SIr. 

(b) and (c) Do not arise. 

[Trnlu /1I1 iolt J 

SC/STs Advisers in Planaing 
Commission 

3397 SHRIMATI SUNDARWATI 
NAWAL PRABHAKAR: Will the 
"~ISTER OF PLANNING be pleased 
t •• tat. : 

<a> the number of incumbents 
,-1_lin. to Scheduled Castes and 
S,oMduleti Trjbes as Deputy Advisers, 
w •• Advisers and Advisors in PJannin& 
~lRi •• ion. 

(b) whether their number is accord· 
t.t t. the prescribed quota, if any; 

I 
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(c) jf not, how much shortfall is 
there and the reasons therefor; and 

(d) by what time this shortfall will 
be made up ? 

THE MIN1STER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI K. R. NARAYANAN) : (8) The 
Dumber of Deputy Advisers, Joint 
Advisers and Advisers in the Planning 
Commisc;ion (including Programme 
Evaluation Organisation) belonging to 
the Scheduled Castes/Scheduled Tribes 
is given below: 

SC' ST 

(i) Deputy Advisers 

(ii) Join t Ad visers 

(Iii) Advisers 

7 

3 

2 

(b) There i~ no re,crva tion for SCI 
ST for appointment to the grade of 
Deputy Adviser, Joint AdVisers and 
Adviser. 

(c) and (d) Do not arise. 

(English] 

News-Item Captioned Talks with 
Laldenga Run Into Trouble 

3398. SHRI SANAT KUMAR 
MANDAL: 

SHRI RAM BHADUR 
SINGH: 
SHRI C. MADHAV REDDI : 
SHRI ZAINUL BASHER: 
PROF. NIRMALA KUMARI: 

Will the Minister of HOME 
AFFAIRS be preased to state: 

(a) whether the current talks bet-
ween the Union Government and the 
three·rnember MIZO National Front 
delegation headed by Mr. LaJdenga 
appear to have run into rough weather 
as reported in 'Times of India', ~ew 
Delhi. dated the 21st March, 1985. 

(b) if so, the reasons therefor; and 
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(c) the steps being taken to solve 
the impasse ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOJ\1E AFFAIRS 
(SHRIMATI RAM DUtARl SINHA) : 
(a) aod (b) 1'a Iks with Shri La Idellga 
Ilre still continuing. 

(c) The question does not arise. 

Commercial Exploration and Processing 
of Polymetallic Nodules 

3399. SHRI PRATAP BHANU 
SHARMA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government are 
working out the pO<isihilities of com-
mercial exploratic)fl and processing of 
polymetallic nodules from ocean; 

(b) if so, the detaiJs of pro~rt"ss 
made during l&Jst three yean; nnd 

(c) 'hhether Governm('nt have 
approached some foreign companies to 
obtain sui table know-how in this 
matter? 

THE l\1INlSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN 
DEVELOPMENT, A10MIC ENERGY, 
SPACE AND ELECTRONICS (SHRI 
SHIVRAJ V. PATIL) : (a) Yes, Sir, 

(b) The Department of Ocean 
Develepmcnt has launched a programme 
on polymetallic nodules. India has 
been recognised es a Pioneer Investor 
and after detailed surveys and exp1ora. 
tion of polymetallic nodules in the 
Central Indian Ocean covering more 
than 3 million sq. km. aren, two mine 
sites, each of an aren 150,000 sq. km. 
have been identified. India has already 
filed an application with Ihe Prepara-
tory Commission of the International 
Seabed Authority for the allotment of 
a pioneer alea in the Indian Ocean 
for mining. Research and development 
work on mining nodules, incJuding tbe 
related work on the collection of 
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environmental data. would be taken up 
after a mine site has been allocated to 
India by the Preparatory Commis~joD. 

It has also been possible to extract tho 
metals (cQPper, nickel and cobalt) from 
the poJymetaJJic nodules on a laboratory 
scale and the process is being upgraded 
to semi-pilot scale of operation. 

(C) No Sir, India has the requisite 
technological expertise which is befnl 
enhanced further. 

District Level Plannin g Board in States 

3400. SHRJ PRATAP BHANU 
SHARMA: Will the MINISTER OF 
PLANNING be pleased to state: 

(n) whether Central Government 
had given instructions to alI the State. 
to con~titute District Level Planning 
Boards and District Level Manpower 
Planning Hoard, during the Sixth Five 
Year PJan period; 

(b) if so, whether all the States 
have formed these boards at district 
level; and 

(c) if so, detai Is thereof? 

THE MINJSTER OF STATE IN 
THE MINISTRY OF PLANNING 
(StIRf K. R NARAYANAN) : (a) Thc 
State Governments were advised to set 
up District Planning Boards/Councils 
and Di'ilrict Manpower Planning and 
Employment Generation Councils. 

(b) and (c) All the States except 
Haryana and Tripura have formed 
District Planning Boards known 
variously as District PJanning Boardl 
Council, District Development Board/ 
Committee/Council, District PlanniD, 
and Development Council, District 
Planning and ·Monitoring Committec, 
and District Coordination Committee. 

As rega rds District Manpower Plann-
ing and Employment Generation 
Councils in different States, detaUs are 
given in the statement laid on the table 
of the House [Placcel in Library See No. 
LT -1085/85]. 
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Deyelopment or Sea Beaches .s 
Tourist Resorts 

3401. SHRI VIJA Y N. PATIL: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Government have any 
plans to develop some sea beaches as 
tourist resorts; and 

(b) if so, the names of such sea 
beaches and the broad out hnes for 
developing those as tourist resorts? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
OEHLOT); (a) and (b) In tbe Sev.;nth 
Plan, tbe Department. as a part of 
its Seventh Plan stJategy, has decided 
tit develop beach holtddY tourism to 
attract more foreign touri~ts to I ndi a 
aa also to promote domestic tourism. 
In the 6rst instance, efforts will be 
concentrated on developing major beach 
resorts namely Goa, Tnvandrul1l, 
Mababalipuram aod the PUfJ-Konark 
area, though efforts wi 11 a Iso be made 
to diversify beach tOllriMTI to new beach 
centres. 

The development of the ~ca resorts 
will be undertaken jointlY with the 
State Governments and the private 
sector by providing faci Ii ties for both 
the afi1uent and the mi ddle Income 
groups including cheap cottage type 
accommodation. In the Annual Plan of 
1985-86, the Department has made an 
allocation of Rs. 25.00 lakhCi for this 
purpose. The dctails will be wOIked 
out in consultation with the State 
GovernmeDts. 

'Number of Indians Working in Iran 
and Iraq 

3402. SHRI RAM BAHADUR 
SINGH: Will the Mi nister of 
EXTeRNAL AFFAIRS be pleased to "1 

state: 

(a) tbe number of Indians working 
in Iran and Iraq; 

(0) 'whether keeping in view tbe 
d.'trioratin, situation in both tbese 

countries, the Government have made 
any efior(s to evacuate Indians from 
these two count! ies; and' if 80, the 
detaiJs thereof; and 

(c) if not, whether an assur.uce 
bas been sought from the Governments 
of Iran and Iraq tha t the security or 
peopJe of Indian origin shall be 
en~ured ? 

THE MINISTER OF STATE IN 
THf' MINISTRY OF EXTERNAL 
AFFAIRS (SHRI KHURSHEED ALAM 
KHAN) : (3) The best estimates of the 
number of Indians \ ... OJ king in these two 
coun tries IS : 

lrdo-approximate1) 3,000 

Iraq -approximately 40,COO 

(b) Yes, SIr. Steps have been taken 
to move as many Indian nationa Js as 
possible fO safer places which are not 
endangered by the hos tl1l tJ<.'S. Some of 
tbe Indians h~Vl' moved to India or to 
neighbour ing countllCS. 

(c) OUf Mls~ions have 
the ho~t Governments to 

requested 
take all 

necc'ssary ~teps to enliure the safety and 
security of lndian nationals b.} either 
moving them to safl.!r places or permitt-
ing them to leave the country. OUf 

Missions In B!lgdad and Teheran have 
standing instiliction~ to hclp all those 
who wish to relurn when the circum-
stances necessitate thiS. 

Plac(,s of Tourist Interest Identifi .. d 
in Maharashtra 

3403. SHRI SHANTARAM 
POTDllKHE ; Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pleased to stale: 

(a) the places of tourist interest 
identified by ITDC in Maharashtra; and 

(b) the facilities provided there to 
attract tourists speciaHy. foreign 
touriSls ? 

THE MINISTER OF STATE IN tHE 
MINISTRY OF ,TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GiJiL.OI) : 

,(a) ITOe has se far provided fa~ilhje. 
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onfy at Bombay and Aurnngabad in 
as Maharashtra. 

(b) IT DC provides following facili-
ties at these two places to attract 
tourists: 

Bombay - Duty Frl"e Shopr;; in the 
Dt"parture and Arr;val 
lounges of Bomb~y Air-
port and Transport Unit, 

Auranrabad- A 88-room 3-~1;:1r hotel, 
Tr~nC\nort lTdt Rno a 
Restaurant at Auranga-
bad Airpol t. 

Forest Loss due fo Hydro Electri c 
dams in Maharashtra Andhra Pradesh 

and ~1adhya Pradesh 

3404. SHRl. SHANTAI{AM POT. 
DUKHE : Will the PRIME MJNISTER 
be plca~cd to ~ talc : 

(a) the forest coveT loss in H{'etar('~ 

in tht" I nchempalli and Bhopa Ira tnam 
proposed Hydro·cll etrie dams in 
Mahara"lhtra, Andhra PI adcsh and 
Madhya Prldesh SIs Ie-wi 'C ; 

(b) the total tribal population 
affected State-wise: 

(c) the details of the efforts to 
rehabilitat" the tribal popu1ation ; 

(d) the loss of wi Idl i fe in these 
projects; and 

(e) the measures taken to prevent 
the loss? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI BIR SEN): 
(a) No such proposal bas been 
received for consideration under the 
Fore&t (Conservation) Act, 1980, so 
far. 

(b) to (e) Do not arise, 

SCilemf'8 to Penalise or take over the 
Holel. which have -not beeD Co .. P .... I 

within the Prescribe d time Uait 

3405. SHRI ANANDA PATHAK: 
Will the Minister of TOURISM AND 
CIYJL A VIATION be pleased to refer 
to the reply given to Unstarred Question 
No. 2880 on 10 August, 1984 regardinl 
construction of hotels through Gov.ern-
ment assistance and state: 

(a) whC'th':r there are any rule. 
under the Government's approved 
scheme to penalise or to take over the 
holell) \\ hlch ha vc not been completed 
in the prescdbed time limit aHowed to 
them; 

(b) if so, the details thereof; 

(c) the names of the parties against 
,"hom the action has been taken so far; 
and 

(d) if not, the reasons therefor? 

THE M1NISTfR OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT): 
(U) No, Sir. 

(b) Does not arise. 

(C) No action has been taken 
aganlst any party. 

(d) The Department of Tourism 
accords approval to hotels at the project 
'ItJge subject to their complyjng with 
certain regulatory conditionq. Failute 
to comply With these conditions can load 
to withdrawal of approval. There is 
no prOVISIOn in the conditions of 
approval to take over such defsuJtina 
hotels. 

Uniformity in upper age Ihnft for 
Recruitment in Central aad St .... 

Government Services 

3406. SHRI JITENDRA PRASADA: 
Will the PRJ ME MINISTER be pleased 
to state: 

(a) whether upper age limit for 
recruitment to services varies MJtn 
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C.ntral Government to State Govern-
meats, public undertakiop and the 
~'nl[. resuJtina in the inequality of 
opportunities in tbe rna tter of employ-
ment ; aod 

(b) it so, steps proposed to be taken 
by Government to bring uniformity in 
this reaard ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF PERSONNEL 
AND TRAINING, ADMINISTRATIVE 
REFORMS AND PUBLIC GRIE-
VANCES AND PENSION AND IN 
THE DEPARTMENT OF CULTURE 
(SHRI K.P. SINGH DEO) : (a) Upper 
age limit for recruitment to different 
services/posts under the Central Govern. 
ment are fixed depending on, wter al ia, 
the qualifications and the type and 
extent of experience prescr i bed for the 
respective services/posts. The Sta te 
Governments, public undertaking') and 
banks are free to d.:t~rmine upper age 
limits for recruitment to the poste; under 
their control keeping in view their own 
rcquiremen Is and peculiar cond i tlOns. 
Accordingly, no uniformity Ccln be 
expected in this matter. 

(b) Does not arise, 

Pollution of Ganga 

3407. SHRI JITENDRA PRASADA: 
Will the PRIME MINISTER be pleased 
to .state: 

(a) whether immersion of ashes of 
dead bodies in the Ganga by the Hindu 
according with Hindu religious rites }s 
one of the cau~es of pollution of thie; 
river; and 

(b) if so, whether the Ganga Au-
thority constituted recently had 
examined this question having boaring 
on Hindu religious sentiments and 
devise ways and means to restrain the 
people from immersing ashes of the 
dead bodies in the river and thereby 
avoid its pollution? 

THB MINISTER OF STATE IN 
THB MINISTRY OF BNVIORNMENT 
AND FORBSTS (SHRl BIR SEN): 
(a) The extent and nature of poJlution 

due to immersion of ashes of tho "cad 
bodies has not been examined scienti. 
fically. 

( b) CG A has not yet commenced 
functionina so the quest jon does not 
arise. 

Mineral Nodules from Seabed 

3408 SHRI G. G. SWELL: Will 

the PRIME MINISTER be pleased to 
state: 

(a) whether under the Law of the 
Sea Convention India enjoys the sta tus 
of a pioneering nation; 

(b) whether on an expt!rimental 
baSIS. Government were able to scope 
up mineral from the seabed with our 
ship 'Gavcshanl'~ 

(c) the area where this was done, 
the type and the quantity of minerals 
collecled ; and 

(d) wheth<.:r Govcrnment have made 
further progr~\s In this technology? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF SCIl:~NCE AND 
T[CHNOLOGY AND IN THE DE .. 
PARTMENfS OF OCEAN DEVELOP_ 
MENT, ATOMIC ENERGY, SPACE 
AND ELECTRONICS (SHRI SHIVRAJ 
V. PATH .. ): (a) India has been recog-
ni I\cd as a Pioneer Invel,tor under tbe 
Law of the Sea Convention adopted on 
30:h Apri I, J 982 ; 

(b) Yes, SIr. 

(C) In January, 1981, research 
vessel 'Gav"shani' of the National 
Institute of Oceanography collected on 
an e"pcrimental basis more than 20 
ktlograms of samples of polymetallic 
nodules from the seabed in the Arabian 
Sea and Over 30 kilograms from the 
seabed in the Central Indian Ocean. 
The nodules contain important metals 
like copper. nickel, and cobalt, apart 
from iron and mansanesc. 
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(d) Vet. Sir. In view of the limited' 
,ize and ondurance Gf R.V. GAVE· 
SHANI and the need to accelerate the 
ptoaramme on polymetallic nodules. 
tho department of Ocean Development 
deployed a sophistica ted oceanolraphic 
ro.careh venel ·Sagar Kanya' and also 
char1ed two additional vossels durin. 
the year 1982-84. These vessel with the 
improved technology of collecting sam-
pl.. of nodules from the deep seabed, 
have obtanied nodules from an area of 
more than four miJJioD square kilo-
metres and at 1334 stations. The total 
quantity of bulk sample nodules co.Jlec .. 
ted so far exceeds eleven tonnes. 

[TrQmlotion) 

Meeting of Hindi Advisory Committee 

3409 SHRT KRJSHAN PRATAP 
SINGH: Will the Minister of PLAN .. 
~JNG be pleased to state: 

(8) the number of meetings of 
Hindi Advisory Committee of the 
Ministry held during the year 1984 ; 

(b) the details of the resolutions· 
passed JD these meetlOgs ; and 

(c) the details regarding Implemen-
tation of these solutions? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI K.R. NARAYANAN): (a) No 
meeting of the Hindi Advisory Com-
mictee of the Ministry of Planning was 
held during the year 1984. 

(b) and (C) Do not arise. 

(Enrlish) 

Newl Item captione. '~Floutl$hing 

Trade I. A..U. Import UcelJlCes", 

3410. SKRI MOOL CHAND DAGA: 
Will tlut PRIME MINISTER be pJeased 
tOls.tate : 

(8) whetb6r Government's attentio$ 
has -been drawn to news ite~ uFlourish~ 
inl, "ad41 in A. U. impor.t 1 licences" 
~hal il;l BIec:troDi,q 1" R.oview, 
Bombay date~ 20 lauuar)" 1985 resar-

dina alkged misuse of A.U. baf!Wr 
licencos-; and 

(b) If so, action taken by Vnio. 
Government to plUI the loophOle' i. 
the issue of licenCes 10 that the us. at' 
licences is made by the genuine' .d.J~ 
entitled parti~s and by those who h.'_1 
technical capability? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOI.JOGY AND IN THB DB. 
PARTME~TS OF OCEAN DEVELOP. 
MENT. ATOMIC ENERGY. SPACB 
AND ELECTitONJCS (SHRI SHIVR.AJ 
V ... PATJL): (a) Yes. Sir. 

(b) Based on press reports allelin. 
grant of import licence to a lara_ 
?umb~r ~f bogus units in Gujarat, 
1I1vestlga hons ha ve been taken up in 
the malter. If the invesrigatiOBI 
reveal anything incriminating, actio. 
wi IJ be taken under the Imports ~ 
Exports (Control) Act, 1947 andlor 
Imports (Control) Order, J955. 

Action is also initiated wbenever 
such misuse is. brought to Government's 
notice by other ~ources. Suo mota 
in~pections are also carried out to check 
up utilisation of hIgh value licences. 

During the last 2 years OovOln-
men' announced various policy measure. 
in the field of electronics due to whicla 
misuse of A.V. import licences. if aD),. 
would get considerably minimised. 

( Tralts/aNonJ 

Development of PJaces of touriat late-
rest in Rajasthan 

3411. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) the steps taken by the Depart-
ment in each State to attract foreian 
tourists in the country; and 

(b) the steps proposed to be taken 
by this Ministry to develop the places 
or tourists interest in Rajasttuln lik. 
Jait8Jmer. the most at1ractive dosert 
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..... Ydajp,r. tb. lat.. aDd llittoriQ 
Qlttorprb, tb, ci tJ of valour aDd 
""otion? 

THZ MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOX 
GEHLOT): <a> and (b) The Depart. 
ment of Tourism in consultation with 
'State/Union Territory Governments 
have identified 441 centres <trouped 
iato 61 travel circuits) for phased 
development through tbe combiDed 
relC'Urces of the Central Government, 
State Governments and priva te sector. 
In .ajasthan the following three travel 
circuits have beeD identified for luch 
ph"sed development :-

(I) Jaipur.Jodhpur-OSian·Pokaran-
Jaila Imer-Bikancr-Jaipur. 

(U) (Agra) .. Bharatpur.Jaipur-Tonk-
Sawai Madhopur·Jaipur-Sari.-
ka·Alw&r (Delhi). 

(iii) Jaipur.Ajrner.Pushkar-Chittor-
Udaipur - Risbabdev. Eklingji-
Nathdwara' .. Ranskpur - Moullt 
Abu-Jaipur (Ahmedabad). 

In the 7tb Pive Year PJan a number 
or Ichemes covering such places of 
tourist interest such as Jaisa.lmer, Udai-
pur., Chittorgarh ete. are expected to be 
tateD up in consultation with the State 
Government for development and pro. 
EOtion of tourism. 

Settin& up of Solar Thermal Enersy 
Centre 

3412. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the PRIME 
).fINISTBR be pleased to state: 

(a) whether Government propose to 
let up Solar Thermal Energy Centre 
(STEe) to meet the shortasc of power; 

(b) if so, the details relarding its 
Jocation. COlt aDd generation capacity; 
aD' 

(c) whether Government have 
d~iclecl 'Q ,jv~ nlo~'t.r1 j~tltiyt to 

.. oufaclure,. of 101.1' tll.rmaJ .".r'1 
tqllipmeDtl lad uaerl thereof? 

THB MINISTER OF STATE IN 
THE MINISTRY OF SCIENCB AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS OF OCEAN DEVB-
LOPMENT, ATOMIC BNEI\GY, SPACB 
AND ELECTRONICS (SHRI SHIVRAJ 
V. PATIL) : (a) Ind (b) A Solar EDersy 
Centre i. btin. established at Ow.) 
Pabari in District GurgloD, Haryana to 
work on the development of materials, 
prototypea, teltinl and .tandardlsatfon 
of solar energy devices and provide 
Deeeuary linkl between other R&D 
or,.DisatioDs and industry. Land for 
the Centre has been provided by the 
Haryana Government. An outlay of 
RI. 3.25 crores and S 3.73 million in 
(orefln exchange has been aJ.'proYed by 
the Commission for Additional Sourc.s 
of EnerlY for the Centre. 

CC) Ycs, Madam. 

[English] 

Place. of tourist Interelt In Orl ••• 

3413. SHRI SOMNATH RATH: 
WiJl tbc Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(8) tbe places of tourist interest 
lituated in OaDjam District Orilsa;J 

(b) whether Government have a 
proposal to let up a tourist complex in 
Gan;am district of Oriasa to boost 
tourism; and 

(c) tbe steps taken for the promo-
tion of touriam in Ganjam district? 

THE MINISTER OF STATE IN 
THB MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GBHLOT) : (a) to (c) The Department 
iD consultation with tbo State Govero-
ment have identified Cbilka Late, 
Taptapani and Oopa1purOD-Sea in tbe 
Ganjam diltrict of Oriua u placea 0' 
Tourist interelt for pbased development 
in the Central, State and the Private 
Seotorl, Tbere I. DO propOlll at preteat 
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to sot up. tourist complex la Oaajam 
district. The Department. however, have 
already a.ted the TOWD cl Country 
Plaaniol O .... ni.ation to prepare a 
Master PIID for the development of 
Cbilta Lake. Tbe Stato DopartmeD' 
ot Tourism aro allo briD,iDI out 
brochures for publici.iul yarious places 
in the GaDjam District of Ori .... Tbe 
Slate Department of Tourism h •• 
opened Tourist Offices at Rambba .Dd 
Berhampur. They have also constructed 
• Tourilt Bunaalow ODe each at 
Rambha and Taptapani. Three bo.ts 
out of wbich one was provided by tbe 
Central Government are io operation at 
aambba near Chilka Lake. In the 
Seventh Plan tbe Stato Government 
propose to take up the development of. 
other places of tourist interest in 
Ganjam District subject to tbe availabi-
lity of resources. 

P"f)motlon of Itad •• iIlDI .pert I. 
Kateh 

3414. SHRI DIGVIJAY SINGH : 
Wil! the Minister of YOUTH AFFAIRS 
AND SPORTS be pleased to state: 

(a) whether Govetnment are aware 
ef tbe growina international popularity 
of land sailinl (SaiJin. in a yacbt with 3 
wheels) a. a sport; 

(b) whether finest terrain hl the 
world for promoting this sperts is tbe 
Itann of Kutth in Oujarat; 

(C) whether the Mini.try of Tourism 
hat been advised to promote this sport 
for international regattas; and 

(d) steps proposed to be taken to 
popularise tbis sport in India 7 

THE MINISTER 01' STATE IN 
THB DEPARTMENT OF YOUTH 
APPAIRS AND SPORTS (SHRI R. K. 
JAICHANDRA SINGH): Ca) Govern. 
ment are aware tbat lucb a aport is 
practised abroad. 

(b) Government have no iuforma" 
tloB on the lubject. 

(.) Ho. lit. 

W"II~1f ~IIIW." 114 

(d) Tbese witl depend 00 eM 
popularity of the sport withia tM 
cOWltr,. 

Proper MaiDteDeDCe of ladi.. Atrll_'\ 
Aircraft 

341S. SHal CHITTA MAHATA: 
WilJ tbe Minister of TOURISM AND 
CIVIL AVIATION be plealed to .ta .. : 

<a) whether the Indian Airlines air •. 
~raft are not beina properly maintaj.oe' 
al a result of whicb usually plano cr .... 
i, caused; and 

(b) if so, tbe details in this rep,. 
and if Dot, the reasons 01 pia ... 
crashes? 

THE MINISTER OF STATB IN 
THE MINISTRY OF TOURISM A~l} 
CIVIL AVIATION (SHRI ASHOIC 
OEHLOT) . (a> No. Sir. Indian Air .. 
lidel aireraft are beiDI mainC.iDed 
accordinl to approved maintenance 
Icbedules. 

(b) The percentage of accident. 
attributable to aircraft failure in IndiaD 
Airlines is negJigible. The facrora 
accounting for most of tbe accidentl .,. 
mainly weather and buman error. 

COllyersloa or Union Terrltorle. la'. 
States 

3416. SHRI CHITTA MAHATA: 
Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a> whether Government haft 
decided to convert Union Territories Ja. 
to States; and 

(b) jf so, the details thereof? 

THB MINISTI:R OP STAT! IN 
THB MINISTRY OF HOMB AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(.) No. Sir. 

(b) Doe. Dot ari ••• 
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C •• e.· of Dowry Deatbs Reglttered 
UDder S.CtJOD 364 of I.p.e .. 

3417. SHRI :RAM BHAGAT 
PASWAN : Will the MIDlster ot HOME 
4liR'~~S be pJ~ased to state : 

<a> the details of each case registered 
• oder SeCtiOD 3t>4 of 1 P.C. dUllng 15 
IJtl~ary. 1984 to IS February, 1984 in 
ih' 'trans Yamuna area of Delhi in 
pncrat and Nand Nagrl Pohce Station 
10 particuJar and the resuJ t of !Dvesl, .. 
_ion thereof. 

(b) Whether Government are aware 
that some pollee stations of trans 
Yamuna particularly Nand NJgan 
r •• ia.C'red some dowry death cases under 
~J;,tion 364 of IPC dUring the above 
period and tbe cases were closed WI the 
eut any action; and 

(c) if so, the dt:taJis thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHR.JMATI RAM DULARI 51NHA) ; 
~.) to (c) No case has been registered 
fluriDg 15.1.84 to 15.2.84 under Section 
364 IPC in the Trans Yamuna area of 
DelHi !Deluding Ndnd Nagara Pollee 
StatioD. 

ReaalarisatioD of Casual Labourers 

3418. SHRI RAM BHAGAT 
PASWAN: Will the Minister of 
TOURISM AND CIVIL AVIATION be 
pl.ased to state: 

(a) the number of casual labourers 
in his Ministry and its subordmate 
attached ofbces who have been made 
~'ar durjns the last three years 
(qGlcc.wise and year.wJse); 

(b) the number of casual workers 
'Who h~ve been working for more than 
two y~ars and have not been made 
rc.ular indicating the reasons therefor· 
\ l ' 

(e) whether Government have for ... 
mulated any time.bound programme for 
makiD, them regular; 

(4) if so the details thereof; and 

(e) if Dot, the rea.ons tberefor ? 

THE MINISTER OF STATS IN 
THE MINISTRY OF 'EOIJltlSM AND 
C1VIL ,AVIATION (SHRI ASHQK 
GEl;iL9,T) : (a) to (e) InformatiOD i. 
being ~qJ1ected and wiU be laid OD tbo 
fable of the Lok Sabha • 

CapturiDI of foreilO Boat. in 
A&: N ISLANDS 

3419. SHRI MANORANJAN 
BHAKTA: Will the Minister of HOME 
AFFAI.kS be pleased to state: 

(a) how many foreign boats have 
been captured in Indian territorial 
water's in A & N Islands during the 
last three years, with details and action 
taken tbereon; 

(b) whether ~ ship named Wung was 
captured Jong back and IS now almost 
~lOkJng In the fisheries jetty. Port Blair; 
and 

(c) If so, the detaIls thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): 
(a) The number of boa ls/ves,,, l. 
captured from 1982 onwards is a$ 
under: 

1982 ... 11.1.1 •• 4 

1983 ...... "" .• .4 

1984 .... 1 ....... 6 

1985 ............ 8 (upto 11 th 
April, 1985) 

A statement giving detail. indicating 
action taken is attached. 

(b) 1tnd (c) A Taiwanese trawler 
was appreh~nded by a naval ship in 
India '8 Exclusive Economic zone on. 
27th March, ]983 and was captured tbe 
n ex.t day after a Jong chase. Case was 
filed in the Court of 'Chief Judieia) 
Magistrate, Port Blair. who ordered 
release of vessal to tho Matter .Ion, 
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Jf! 
with tho fish, after dopositioC aD 
amount or RI. 50.000 for tbe fisb .od a 
al like .tfJoullt of KI. $0.000 as fiDe. 
Appeal agaiD~t the JU(rlnlcnt of Chier 
.Ju4ka1 l*Ieistrate, Port B'fair "'a'S 
filed in tbe Calcutta High Court, who 
have .ta)'cd the operation of the judse.· 
~ent of the Chief Judicial Maaiatratc, 
Port Blair, but have aJ)owed tbe 

application of tbe Malter of the ..I.. 
fo~ .Ulvcy 4nd rep,air of tb, .tJlijij' fiPt 
Hia~ Court hal a Iso ordered that tle 
vessel shoUld not be moved from 1 .. 
presenf PbSitioD, except fft coliWcddlt 
with Its Itlrvey and repairs. The.urveJ 
was 'done on 27tb March. '1_' .lIIf 
repajr of tbe vessel is in prop_I. It II 
Dot correct that the yealeJ is lioki". 

S. No. No and Nature 
or Vessels 

1 2 

1. One boat 

2. One boat 

3. One/boat 
4. One boat 

~. One bamboo raft 

6. One bamboo raft 

7. One fishing VeeseJ 

8. One boat 

9. One yaoht 

10. One yacht 

, 
11. One motor tUI 

12. Two diDshiel 

13. Two boats 
14. IOn. raft 

StatellleD t 

DetaiJs 

3 
---,------~--.--

1982 , . 
One Thai national apprth~Dded. Accused COftv!cti\llilia' 
boat c:onfis~ated. 

Eisth Thai and four Durmase na tionals apprehended. 
Accused cODvicted and boat con risca to6. ,_ 

Ten Burmese national. apprehended but ca.'u" 1h&h'M~d 
TeD Burmese nationals apprehended. All accuaeCl ciiD\fc:'" 
ted and boat confiscated. 

J983 •• ;0. 

Six Burmese nationals apprehended. AceulreCi e~"~W~ 
and raft confisoated. 
Five Burmese nationals arrested. Accused cODvicted and' 
raft COJlfiscated. 
M.S. Yuns WU and 25 Taiwlftese national ... ~_, 
Master of ship was ct'Dvlcted by Chief Iudlcial w. ..... !I' 
Port Blair but no case could be made out •• ainat othen. 
Coast Guard have appealed agai nst judlll'lont to C.I~U. 
High Court. ' 
Eleven Thai nationals apprehended. Accuaed Conwctect 
and boat confiscated. 

1984 
Two Wesf German. 011& FteDth. OM AUltt*fII'bf •• ~ 
British nil tiona) apprehended. ACCUfed wettI cb&ifctl! 
but yacht was returned by Coart. 
Yacht Sieipnir and four West .:;etman natiOAirj'·.~ 
apprehended. Accuted .ere convl'cled but ~ontjlC~ticm e: 
yacht was not orde~d by Coutt. 

! 
~ , 

Apprehended with two Dutch and eloven Pbtll' .... ' 
nationals. Accused' convicted and till retur ... d to 
persons from whom it was acjzod, 
Apprehended with rourteeo B*rJl1i8lfJ lIatlo_lt. c' .... , 
made out and dinghies restored. 

1985 

~hel.b'Dd·oned boats wet. a.ptJQ'ef., 1 

Appfellerided with two Burmese nationali.' a.w I""· 
001. 
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I'_ ~ Two boats 
~tl 

Apprehended with twebty.four Thai nationals and four 
perlo.,. of BurmelO orjain. Case is pendjQ8 trial. 

If~ 0cl0 Ya~ht 
r I , 

Apprehended with two U.S nationals. Case ia under 
iDveltiptioD. 

I ••. Two boats Appreheaded without any crew. Case is under inveeti· 
lalioD. 

T.lk. Foree eeo-de,eloplDeDt alld 
pre.enatloD F oreat. 

3420. PROP. NARAIN CHAND 
PARASHAR: Will tbe PRIMB-
MINISTER be pleased to .tate : 

(a) wbether any Task Force tor eeo .. 
• veJopmoDt and the proservation of 
Poreltl ha •• ince been Ie' up by tbe 
Union Goyernment; 

(b> if so. the brief outline of its 
tun~ioD' and details re,ardin. it. com-
position; IDd 

<c) if not, whether any .ucb Task 
Porco i. proposed to be set up as would 
eature the preservation 01 the ceo-
,ystem of the country especially in tbe 
Himalayan reaion ? 

THE MINISTER OF STATE IN 
THB MINISTRY OF ENVIRONMENT 
AJlfD PORESTS (SHRI BIR SEN): 
{Ij Ye., Sir. 

(1,) and (c) Two Task Force. of ex-
servicemen are operational ,inee 1983 
is U.'. and R.ajasthan for ecolo,ical 
restoration, The Task Forces undertake 
hid work, relatinl to afforestation, 
IOU cODlervation, pasture development 
... 4 .and dUQe stabilization, water 
resources development. The U. P. aDd 
Rajasthan Task Forces cOD,i,e of 243 
.11 .. 643 men respectively, out of whicb 
43 personnel each are at Headquaters. 
It i. propo.ed to rai.e more Task Forces 
ia .the. States in the futare. 

',1118. up of R •• eryatio. Qaot. lor 
• ~/8T i. CHeral ,.telllll_c, 

Dep.rt •• Dt 

'3421. SURI ANADI CHARAN DAS: 
Will the Minister of HOMB APPAIRS 
'" , • ..- t~ ltatt : 

<a> the total Dumber of employee. 
in Central IntcUiacnce Department OD 
lst March, 1982 aDd on 1st March, 
1985; 

(b) the number of Schedulod Cast. 
and Scheduled Tribe employees amonlst 
them; 

(c) whether reservation rules in 
favour or SC and ST are beiol followed 
and rosters maintained for tbat purpose; 

(d) if so, tbe reasons for tbe sbort .. 
fall, if any, and the steps taken to fiJI 
the quota reserved for these communHles; 
and 

(e) number of reserved posts lapsed 
durin, this period 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA> : 
Ca> and (b) It will not be in pubJJC 
interest to disclose details relardina 
Dumber of employees in InteJJigence 
Bureau. which is a sensitive security 
or,anisation However, the percentage 
of Scheduled Castes and Scheduled 
Tribe. employees as on lst Marcb, 1982 
and OD 1st March. 1985 are indicated 
below: 

----~-------
Scheduled 
Castes 

A, on ht 
.March. 1982 

As OD ht 
Mareh. 1985 9.83% 

Scheduled 
Tribes 

6.31% 

6.21Y. 
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(~) Yo. Sir. 

(d) The thortfaJl is mainly due to 
Don-availability of SC/ST candidatea 
iD adequate numbers. An effort. are 
made to fill vacancies reserved for SCI 
ST (rom candidates beJonging to tbese 
communities. 

(0) Number of reserved vacancies 
wbich la.,sed during this period wal 4 
in respect or SC and 13 in respect of ST. 

Counter Veri8(,8tfon of candidate. for 
recruitment to Central Services 

3422. SHRI SURBSH KURUP 
Will the PRIMB MINISTER be pleased 
to state: 

(a) whetber the usual procedure of 
Police verification for the recruitment 
of candidates to Central Service. il 
being done by the concerned State Police 
authorities; 

(b) whether there is a counter veri-
fication by Central Intelligence Agencies 
regarding the candidates from certain 
States including Kerala; and 

(C) if so, the reasons for conduct-
ing such counter verificatioDs ? 

THE MINISTER OF STATE IN T'HE 
MINISTRY OF PERSONNEL AND 
TRAINING. ADMINISTRATIVE RE .. 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
K.P. SINGH OEO) : (a) Yes, Sir. 

(b) and (c) Verification of antece-
dents of candidates has been adopted 
al a usual practice (or screenin, candi· 
dates for employment in Government 
service. The prescribed aUeltation 
form furnished by the candidate is re-
ferred to the district authorities who 
are under the administrati'Ve control 
of the Sta te Governments. Where, how-
ever, the information received is inade-
quate to determine the suitability of 
tbe persons, tbe Government bay, to 
o~tftil1 f"rtb~r ma ,eri.J or iQfor~.tiqa 

Irom aD, 01 it, .".ila.... ....ci ... 
Accxw4I •• 1y. instructieua "ere .... 
to ,.ppojntinl autboritiea for ... .. 
ch,ta~ter aDd antecedeDta 'of oaadi .. ... 
from a few States, includiDI Kerala. 
veri8ed throup tbe IDtelliaellCC Bure •• 
aJ,o. 

Da.a.e to SHAR Project 
due to erelo .. 

3423. SHRI CHINTA MOHAN: 
Will tbe PRIME MINISTER be pie ••• 
to state: 

(a) wbether there is any dam ... tt) 
the SHAR Project of Sribarikota due to 
the recent cyclones in November, 1984; 
if lOt details thereof; ~ 

(b) the mealures takoo to recUr, 
the damaae; 

(C) whether 'ISTRAC' Unit of 
Sriharitota is ,oing to be shifted ollc .. 
where; and 

(d) j I '0, reasons thereof 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCB AND 
TECHNOLOGY AND IN THE DBPA .. 
RTMENTS OF OCEAN DEVELOP .. 
MENT, ATOMIC ENERGY, SPACB 
AND ELECTRONICS.(SHRI SHIVRAJ 
V. PATIL): (a) and (b) Damale. ha\te 
occured in SHAR Centre, Sribarikota. 
due to tbe recent cycloDes in No~mber. 
1984. As per the assessment, the follow .. 
iDI are the detail. of dama,ea due to 
cyclone at SHAR :-

(.lU. in latha) 

(i) Damages to. the build., 
ings and services: 121.90 

(ii) Repairs and reconatruc. 
Hon of the SullurPOta. 
Sriharikota road includ-
ina the RCC bridle 
across Buckinaham 
Canal: J02.31 

(iii) Dama.cs to equipmentl 
materials/installations : 13~.)4 

TOt,1 : 
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1'IItlJ:.reItMt_ .ork. io dift'erent 
~ ..,tp, ........ 'nd .,1 Pft)jebt 
..... Id~aot .. ,t .. iilllbi Cilttte'bift 

11111 ............ .. 

(e) alld ~d) Tb,re is no propotal to 
Iblft 881 facilitios. including tbose 
ISTRAC 'toOl SHAR Centre. Srihari-
Itena, "to el.ewbete. However, the new 
Spacecraft entrel Centre for Indian 
... ~ •• '» Se .... ' Satellite (IIlS .. SCC) 
... .,JtM 1I1~ Headquar'en ate 
"'ia. locatod at BaDlalore OD strictly 
tecbaical considerations. This does 
IIOl~Vc tlao ,bittiaa .f .. ay faci Ii ties 
fr~.&NAJl CU ..... 

"'8. Ser,lees 011 Delltl .. M.dral rGate 

,.24. SOl CHINTA MOHAN: 
win tbe Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether there is any proposal to 
iatroduce bacinS services on Delhi-
".dras 1"C*l&. vi. Tirupathi Airp01t, a 
pilarim town of national Importance; 

(b) it *0, tile details thereof; 

(G) ..-betber aoy reproseDtatioD hal 
~.co"liD tbls rea1U'd; and 

f I 

(d) if 10, the action taken thereon ? 

TIlE MINJSTBR OF STATE IN THE 
MlNl'SYltY OPTOt11lISM AND CIVIL 
AVMTIOII (SHR' ASHOK OlfHLOT) : 
(a) No, Sir. 

(b) I>tJIH not arile. 

(c) Nb, Sir, 

(d) Doea Dot ariBe. 

I.",.. up of • loatb hostel in 
Manlpar 

3m. PROP. KAMSON MEIJIN-
t,UNG : Will tbe Minister of YOUTH 
AFP.QU-.MD1SN)RD tk' p~sed to .":'1 ' 

~) • the total number of youth hostel. 
ptofC*d to be lel ", ill tb, ~O\lDtry io 
.IM Dear fut'LU't, 

(b) whether Manipur State will 
have atleast 000 of lucb proposed Youth 
Hostel; and 

te) if so, the amount of fuads 
allocated therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS (SHRI R .. K. 
JAICHANDRA SINGH) : (a) Desi" 
18 youth hostels already fUDctiomnl • 
another 10 such hostels are expected to 
come up ID the ncar future. 

(b) Bnd (c) Yes. Sic. One youth 
hostel at Impbal to be constructed at 
the cost of Rs. 26.29 lakbs hal beeD 
already sanctioned. 

Approval to ITDC's coliaboratloD with 
CHlene r Hotels 

3426. PROF. RAMKRISHNA 
MORE: 
SHRI SHIVENDRA 
BAHADUR SINGH : 

Will the MlOlster of TOURISM 
AND CIVIL AVIATION be pJeased to 
sta te : 

<8> whether Government has 
approved the India Tourism Develop-
ment Corporation's collaboration pro-
posed with Odener Hotels; 

(b) If so, the detaH. thoreof; 

(c) whetbet' ITDC has atso submitted 
any other proposal for similar tie up 
with a leading Europe based alene,; 
and 

(d) if so, Governmeftt's reaction 
thereto? 

THE MINISTER OF STATE IN 
TRB MINISTlty OF TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
GEflLOT) : (8) and (b) Yes. Sir. 
The details of the Asreemenr arc liven 
in tb~ attached statemerit, 

(c) and (dj Tbe GovetnrDeut have 
allO- apprmcd JTDe"i propOllt' to haVC 



AlIOCiate ",ot.1 Arran_meot with MI. 
TrtJI' HOUle Porte Group of Hotel. 
(TBp). LODdon ia r.peet of Jr. lix 
""'0. propertiel located fu Delhi, 
'.ta,.lore aad Calcutta. The aaroement 
.. ith THP bal yet to b. concluded by 
the ITDC. 

ITDC', propos. I to enter into 
marketia. aod reservation agreement 
with KLM i1 under Governmeot', conli .. 
d.rattoD. 

St.temeat 

Detail. of tbe Marketing and Reier. 
.. tao. Aareement by ITDC with M/_ 
O.er Hotel Represeotatives Li mitecl, 

HODg KODg. 

(i) Payment of a montbly fee of 
US Silins 5000.00 for complete 
GSA coverage in the region in 
re.pect of 25 hotels inc)uding 
Great Indiaa Rover train pro· 
ject and the Ashok Travels 
lod Tours; 

(ii) for each additional hotel to be 
included in the Agreement 
later OD, a supplementary fee 
of US SHing 100 00 per hotel 
may be paid per month; 

(iii) 

(iv) 

over.ridiog commission of 9% 
.. HJ be aHowed on FIT 
bookin,s (room only) and 4% 
on Group Bookings only in res-
poet of reservations generated 
tbrouah the OHR system; 

The above fees would be in .. 
clusive of telex expenses in 
re.pect or bookings upto ~oo 
room nights per month. For 
bookings over 500 room night., 
extra of US SiUna .500.00 per 
quarter would be payable to 
M/IOHR. 

ne validity of tho Aareement, OD 
oOlllpJedoD of the initial three yeara 
PJI'iocl, wooJ4 bo "Dow.bl. _DDuall)'. 

Lull., '.cllft ••• ,., U.S ....... 
• .... 0' ••• ' fore. 011 Paid ••• ' 8tfJ 

3427. SHRI B V. DESAI : win 
tbe Mini'ter of EXTERNAL APFAIItS 
be pleased to sta te : 

(a) whether tbe prominent 'akist ••• 
oPPolition leaders livinl in exile baw 
atated that Pakistan bas provided 
facilities to the U.S. to land its rap" 
development foroe on Pakistani .oU; 

(b) if so, whether it has alao been 
stated by tbem that U.S. has been pro. 
vided wi th certain facilities in Peshawar 
and Pir Patho in Sind and thele are 
controlled by them; 

(c) if SOt whether it is also a fact 
that U. S. had also instaJJed a monitor. 
ing system at Gwadar port on the coalt 
of Baluchistan; 

(d) if so, whether GovernmeDt of 
of India has examined theso report.~ 
and 

(e) to what extent they are true? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTSRNAL 
AFFAIRS (SHRI KHURSHEED ALAM 
KHAN) : (a) to (c) Government have 
seen press reports to this effect. 

(d) and (e) Government arc oppo.ed 
to the setting up of foreign military 
bases/facilities in any country. The 
Pakistan Government has formally 
denied living bases to the UDlted 
States. 

Carblnl or the powers of Go.er •• n 

3428. SHRI B. V. OBSAI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

<a) whether the PRIMB MINISTER. 
had Iuuested to curb tbe powcn of lb, 
Qovernors; 
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bether the Prim Minister had 
to his 1 ~al 
and prepare a 

(c) if so, whe her the rep rrt ha 
already been ub01itted to the Prim 
Minister; 

(d) whetber any legislation ror 
curbing the powers of tke Governors is 
likely to be introduced; aod 

(e) if so, the main feauture 
tbereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOM AFFAIRS 
(SHRTMATI RAM DULARI SLNHA) : 
(a) and (b) No, Sir. 

(C) Does not arise. 

(d) No such proposal is prl; entJy 
under consideration of the Governml:nt. 

(e) Do s not arise. 

Appointment of Hindi Translatol's 00 

adboc o~ deputation ba i : 

3429. SHRJ RAJ KUMAR RAI : 
Will the :Minister of HOME AFFAIRS 
be 'pleased to ta te : 

(8) wheth\:r the date of initial 
appointment has been taken into consi-
deration While finalising the Cadre of 
Central Secretariat Official Language 
Service relating to Grade T. II and III 
posts by the Ministry of Home Affairs/ 
UPSC and promotions being giv n 
accordingly; 

(b) if so, whether same criteria had 
been adopted while finalising the senio-
rity in tbe abov cadre for Grade lV 
and V po ts and promotions given 
accordingly; 

(C) whether some Junior/Senior 
Hindi TransJators who were appointed 
bofore 19 Septemb r 1981 and inducted 
in the CSOL service, have become very 
junior to those translators who were 
appointed on irnil r grouDds on ad hoc 

(d) if , th re ons thereof and 
the action Governmeot prop s to ta 
to remov tbi anomaly? 

THE MIN STE OF STATE 
THE MTNISTRY OF HOMB AFF R 
(SHRT TI RAM DUL RI SIN A • 
(a) The eniority of the departmental 
candi a tes to b inducted in the ntral 
Secretaria t Offieial Language Sf.'rvice 
(Group 'A' and Group , • po t) is 
required to be dete mined in accordance 
wilh the' provi~ions made in rule 6 (1) 
to Tu1 6 (4) of the en a) Secretariat 
Official Lan u a ~e Service (Group 'A' 
and Group 'B" P t) Ruks, 19q3 pubH-
hed in Pa t II, S-.: ction 3, Sub-Sec. (i) 

of the Gaz.: tte of India on 24 9.1983 
under G R o. 696 According to 
the e provo ions, the d oartm ntal candi 
date holding Grade I and Grade II 
(Group' A ') po'; ts on regular ba j ha\'e 
been treated on -bloc senior to tho e 
appoint on ad hoc 'deputation ba i . 
However, the de rtmental candidates 
holding Grad -III (Group B) po t on 
regular basis as weJl a tho e appoin .. 
ted to such p I\ ts on ad-hoc/deputation 
basis till the da te th 1 , t departm~nta l 

candidate was appo inte 00 regul r 
ba is are t be trea t .. d ali e for the 
purpose of fixing their seniority. 

(b) Yes, Sir. 

. (c) Tbo e appo·nl.!d on ad-hoc/de-
putation basis have, as per rules, b en 
treated en-bloc junior to thos app iu. 
ted on regular ba is. 

(d) The seniority of the depart .. 
mental candidates i dueted in Grade-IV 
and Grade-V of the Centr 1 cretariat 
Official Language S rv!ce (Group 'C' 
Post ) bas been determined in accor-
danc with the provisions made in rule 
6 of the Central Secretariat Official 
Language Service (Group 'C' Posts) 
RuJ ·s. 1981, publish a in Part II, Sec-
tion 3, ub .. Sec. (i) of the Gazette or 
India on 19.9,1981 under ' SR, No. 842. 
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As per th~ afo 1;, aid provi ions, the 
departm ' Ilta l a dida tes appoint cl ()n 
regular basis hay been trea~ed en-bloc 
s nior to those appointed on deputation 
ad~hoc basis. here i no anoma Iy in 
tbese provision. . 

Soviet offer for nucl~ar power plant in 
In ia 

3430. SHRIMATI KISHORI 
SINHA: Will the P ME Ml 1 °BR 
be plea ed to s'tate : 

(a) whether Government have taken 
a final decisi 0 regarding the Soviet 
offer to et up a nuclear power· plant in 
thi country ; 

(b) if o. de tails thereof; and 

. (c) if not, the reasons for deJay in 
taking deci ion? 

THE MINISTER OF STATE IN 
TH MINISTRY OF CIENCE AND 
TE HNOLOGY AND IN THE 
D~PARTMENTS OF OCEAN DEVE .. 
LOPMENT, ATOMIC ENERGY , 
SPACE AND ELECTRONICS (SHRI 
S 1 RAJ V. PATIL):(a) No, Sir. 

(b) Does not arise. 

(c) Discussions OIl the off~r are 
contin uing with th(' Soviet authorities 
within the ov ral framework of Indo-

oviet collabora lion. 

1 nJproyment xpansfon in elertronics 
~ectQr . 

3431. SHRIMATI KlS ORI 
S NHA: Will the PRIME MJNISTER 
be pleased to state: 

(a) whether Government expect 
large scale expansion of employment 
o pportunities in the electronics sector 
foHowing the new electronics policy; 

(b) jf SOt estimates thereof; and 

(c) wheth r large sea 10 expansion 
. o f traIniog facilities are being provided 

for this purpose? . 

THE MI NISTER OF STATE IN 
'THE MIN ISTRY OF SCIBNCE AND 
TBCHNOLOGY AND · IN THB 
DEPA TMENTS OF OCEAN D.EVS-
LOPMENT, ATOMIC ENBRGY. 
SPACB AND ELECTRONICS (SHRI " . SHIVRAJ V. PATIL): (a) Yes, Su. 

(b) Based on an anticipated pro. • 
ductivHy of Rs. 2 lakhs per person/ year 
by 1989·90, it is estimated that arouad 
3 to 4 Jakhs of add; tional man-power 
requirement would et genera ted by the 
teqnioal year (1989-90) o f the Seventh 

ive Year Plan to achieve the antici~a­
ted terminal year production of around 
Rs. 10,000 crores. 

(c) Tbe various initia tives, s tel" 
aod p rogrammes being under taken in 
the area of manpOW(!f developmen t were 
announced in Parliamwnt on March 21. 
1985, as part of the Integrated Policy 
Measures on Efcclronics. 

Development of anc'ent buddbi t centres 

3432. SHRI LALITESHWAR. SHAHI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pI ased t o state . 

(a) whether several places like Gaya , 
Rajgir, Naianda, Vaisbali. Lauriya . 
Sarnath etc . have immense PQ ten tia lity 
of attracting Buddhist touris ts from 
foreign countries particula rly Sopth .. 
East and Far East countries a nd thereby 
a Iso sln!ngthening our cultural and 
economic ties with those coun t ries; 

(b) whether hi~ mlDlstry have 
drawn up any pJan to deve lop tbe 
afore ~aid and other tourist places by 
linking them witb good roads and provi .. 
ding botel facilities; and 

(c) if so, the details o f p lan? 

THE MTNISTER OF STATE IN 
THE MINJSTRY OF TOU.R.ISM AND 
CIVIL AVIATION (SHRI ASHQK 
GEliLOT) : (a) to () odgaya . Rajgir, 
VaishaIi, Nalanda, LauriY8. Saroath 
near Banar s have been identified by 
the D epa rtment in consulta t ion with th 
State Gov roment for phased develol''' 
ment b>: the combined resource of ttl 
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Centre. State and the Private Sector 
primarily in order to attract Buddhist 
lourists from South·Bast Asia and the 
Far East. The Department bas .already 
prepared master plans in respect of 
Bodbgaya. Rajgir, NaJanda. Sarnath, 
Kushinagar and Sravasti. A numbdr of 
schemes have been· taken up in these 
areas by the Department during the 6th 
PlaD. These afe as foJJows :-

1. Development of a Meditation 
Park (Gautam Van) and expan .. 
ion of ITDC'S Traveller 

Lodge at Bodhgaya . 

2. Construction of a Cafetaria at 
Rajgir. 

3. Ho tel at Rajgir as Joint 
enterprise between Hotel Cor-
poration of India and Hokke 
Club of Japan. 

~. Proposal for a joint sector 
hotel at Kushioagar by Hokke 
Club and Hotel Corporation of 
India. 

S. Construction of a touri t comp-
lex at Sravasti in U .P. 

In the Seventh Five Year plan, the 
Department will also be -taking schemes 
to construct a Tourist Complex at 
Kusbinagar and development of other 
Buddhist sites in India. 

ttlna up of National Tourist Adl'isory 
Board 

3433. SHRI DIGVIJAY SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: 

(a) whether the National Tourism 
Advi ory Board was set up ; 

(b) how often it has met ; 

(C) the reasons why it was not 
ncccssary to activate this Board; and 

(d) when the new Board wilJ be 
rotonstltututed ? 

THB MINISTBR OF STAT)! IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASf{OK 
OBHLOT): (a)Yes, Sir. 

<b) It tnet once on 3rd Pebruary, 
1984. 

(C) and (d) The next meetiol i 
likely to be held shortly and the Baenda 
is under preparation. there is no pro-
posal at present to re·con lihUe tbo 
Board. . 

SettIng up of new Airport d tin 
Sefeoth Fife Year Plan 

3434. KUMARI PUSHPA DEVI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government have 
proposal to set up some new airport 
during the Seventh Pi Year Plan ; 

(b) if so tbe number of new ir .. 
ports proposed to be set up during the 
above Plan period; 

(c) the names of the places identi. 
fied for location of the new airports; 
and , 

(d) the details thereof 7 

THB MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHO 
GBHLOT) : (8) to (d) The outlay lor 
the 7th Plan has not yet been finalised. 
It will, therefore, not be possible to 
indicate preciseJy the number 0 ,( loca-
tions of the airports to be developed 
durina the Plan period. 

Crime casel i Deihl 

3435. SHRI AMAR ROY PRA. 
DHAN: Will the Minister of HOME 
AFFAIRS be pleased to sta te : 

<a> the number or crime case. in 
the Union Territory of Delhi durin. 
the years 1983, 1984 and tHI date; 

(b) out of them, bow many eharl'· 
.heets hav been filed in the courts a.4 
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bow arty have been decide. 104 pen-
din, in the courts ; 

(c) whether lome of the ca es have 
been discharged for want of defective 
procedure adopted by the authority 
concerned ; and 

Year 

f983 

19.4 

1985 
(u,to 
31 ... 3~8S) 

o. of 
cases 

34593 

37941 

9596 

(c) nd (d) Some road accident 
ca es in which charge sheets were not 
lIed within six months resulted in the 
acquittal of the accused on technical 
arounds. Special Leave Petition, again t 
tb decisson of the High Court ha been 
Bled in the Supreme Court. 

(TranI/at/Oil) 

Dela ill flf ht No • 409 and 410 

3436. HRI HIV R AD 
AHU : Wi II the Mini ter of TOURISM 

AND CIVIL AVIATION be pleased to 
State: 

( ) wheter flight 0_ 410 operating 
b twecn Calcutt and Delbi via Patoa 
.nd flight ~o. 409 between Delhi 
and Calcutt via Lucknow. Patna and 
Ranchi always operate late and some-
times the e flight become late even 
upto seven hours causin: areat difficul-
ties to passengers ; and 

(b) if so, the time by which the 
position is likely to bc improved 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI ASHO 
OEHLOT) : <a) No, Sir. During winter, 
bowever. these flights arc sometimes 
delayed due to inclement weather 
coadi tions. 

(d) if so, the action OoverDmo t 
propose to take a,ain t that autborit, ? 

THB MINISTBR OF STATE IN 
THB MINISTRY OF HOMB AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) and (b) The details arc as 10Uow .: 

Cases 
charae-
beeted. 

17478 

15843 

1255 

Ca e8 
decided 

5019 

2895 

331 

POlldiDI ia. 
courts. 

12451 

12943 

924 

(b) In order to imprOVe the oD .. tim~ 
performance of this service Indian Air .. 
lines has rescheduled effective from 
11-2-1985 the departure of IC·410 from 
Calcutta. 

Niaht Jandin '.dUtie •• t Ra.chl 
Airport 

3437. SHRI SHIV PRASAD 
SAHU: Wi)) the Minister of TOURJ. 
SIM AND CIVIL AVIATION be 
pie cd to at te : 

(a) whether permission for ni,ht 
landiog at Ranchi airport as well b 
for constructing a new building t er 
was sanctioned many years alo ; 

(b) jf so, the proares! mad 10 far: 
and 

(c) the time by which these rem_in .. 
in works will be completed? 

THB MINISTER. OF STA 
IN THB MINISTRY OF TOURISM 
AND CIVIL AVIATION (SaRI 
ASHO GEHLOT) : (a). (b) aftft 
(c) The dates on which the works 
relating to construction or the De. 
terminal buildio, and oi,ht laDdie, 
facilities at Ranchi were sanctioned. 
progress made so tar and dates -by 
which these are expected to be co • 
pleted are Indicated below:-



Apron flood Iightinl 8.12.81 

Higb lot nsHy 12.4.84 
Runway lights 

3-Bar (VASIS) 15.4.82 
Vi ual Approach 

'Slope Indica tor System. 

Simple pproach 10.11.83 
Lighti og Sy tern 

Construction work is in 
dv need stage. 

Underground cable bas 
b en procured. Quota-
tions for fitting invited. 
Design for pylons j 
under progress with 
CP D. 
Cable laying at 13 end 
of runway 13/31 and 
work on taxi track are 
in progress. Physical 
progress 55%. 
Cable for VASI 
ha been rec ived Phy .. 
sica) progres 35%. 

Indan t for materi I has 
be n plac d on DO &D. 
Order for coble finaJi ed. 

30,9.85 

30.9.85 

30.10.85 

31.8.85 

31.12.85· 

*Target date of completion is tentative and linked with land 8cquision 
which i a time con urnin p oces . 

Setti .. a up of Poilu i n Control 80 r s 
in State 

3438. SHRI NARSINH MAK-
WANA: Will the PRIME MINISTER 
be plea ed to State: 

(a) whe her State Governments 
have set up Pollution Control Boards 
in their States; the names of the States 
where full fledged Board are function-
ing; 

(b) the number of directives i sued 
by the Pollution CO'1trol Board to the 
factories caus; nOg pollution and the 
number of directives compJied wHh 
State-wise ; and 

(b) the number of case filed in the 
court for not complying with the 
djrectives and the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI BIR SEN): 
<a> So far, 18 State Governments have 

et up the Pollution Control Board 
These are Andhra Prade h, A~ m· 
Bihar, Gujarat, H ryans, Himachai 
Pradesh, Jammu & Kashmir, Karnatka. 
Kerala Madhya Pradesh, Mah ra htra, 
Meghalaya, Ori sa, Punjab Raja th 11 
Tamil adu, Uttar Pradesh and We t 
Bengal. 

(b) Directives were is ued to 4109 
indu tries to set up their effluent treat-
ment plants. So far, 1966 units have 
complied with the' directives. The State 
wise po ilion is shown in attach d 
S ta tement- I 

(c) 516 cases were filed in" variou 
courts of the country . . Out of these 
105 case have been decid d in favour 
of the Board : and 010 against. 400 

cases are pending in the courts. n 37 
cases injunctions were obtained (Sta te. 
ment II and III). 
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Indus rial PoUut~on Control Status· .. ·Statewise 

tafe/Union No. of Polluting Number of Industries 
Territory Industries provided Effiuent 

(Large & Medium) Treatment facilities 

1. Andhra Pradesh 352 112 

2, A sam 13 ' 12 

3, Bihar 106 21 
4. Gujarat 4]9 366 

5, Haryana 302 49 

6, Himacha I Prade h 30 30 

7. Karoataka 281 274 

8. Kerala 134 60 

9. Madhya Pradesh 238 53 

10. Mahar8shtra 835 673 

11. Oris.a 113 20 

12. Punjab 129 37 

13. Rajasthan 133 41 

14. Tamil Nadu 307 50 

, 15. Uttar Pradesh 246 103 

16. West Bengal 361 22 

Union Territory 

17. Chandigarh 14 5 

18. D elhi 61 16 

19. Goa 20 14 

20. 'Pondicherry 15 8 
I 

---
4109 1966 
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ot-
tatll. of Ca •• i. Varia , Pollution COlltro) Boar4. 

Name or tbe tat 
Board 

l. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

s. HarY.Da 

6. Himachal Prad h 

7. crala 

'. Karnataka 

9. Madbya Prade h 

10. Mabara htra 

11. Puoj b 

12. Itajasthan 

13. Tamil Nadu 

14. l!ttar Pradesh 

IS. West Bengal 

I •. Contral Board 

Total : 

Clos.re of IDd •• trial Unit 

st. Name of the State Board 

2 

Andhra Pradesh 

2. As am 
,. Blba, 

(A. OD 31-12 .. 19&4) 

No. of C s.! No. of casos No. of ca. 
launched de,jded peDdin. 

.__..,,_, ....... ..._ ............... ._.., 

in favour .,ain,t 
of th th 

Board Bo rd 

20 5 2 13 

6 , 
'2 6 4 

109 24 .S 

7 1 1 5 

3 2 1 

21 21 

12 12 

78 2 76 

109 6 7 96 

1 1 

31 10 21 

6 

60 49 11 
.........,_, ...... 

SIS lOS 10 400 

Statement-III 
for VlolatlDI Anti Pollution La". 

No. of 'cases asa.in t which injuBe .. 
tions have been obtained. 

3 

Nil 

Nil 

Nil 
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1 2 

... Gujrat 

S. Haryana 

6. Himachal Pradesh 

7. K~rala 

8. Karnataka 

9. Mahdya Pradesh 

10. Maharashtra 

11. Punjab 

12. Rajasthan 

13. Tamil adu 

14. Uttar Prade h 

15. West Bengal 

16. Central Board 

'. 
IEnglis{IJ 

p cial p y to officer of Mini try of 
Home Affair for HandUng C.R. Do siers 

3439. SHRI C. JANGA REDDY: 
Will the Minister of HOME AFPA1RS 
be pleased to refer to the repJy given to 
the Un tarred Question No. 558 OD 25 
July. 1984 regarding special pay for 
handling C.R. Dossiers and state: 

(b) how many officers/staff of the 
cadre of Ministry of Home Affairs have 
been granted sp cial pay (or handling 
C.R. Dossiers till date and in whose 
ca e special pay. drawn continuously for 
tbre years or more was taken into 
considera'tion for the purpose of fixation 
of pay at the time of their higber pro. 
mo~ion; 

(b) wheth r the merger of the said 
pecial pay at the time of re pective 

officer promotion was in order; 

(c) if not in how many ca es the 
merged special pay has. been d linked 
from their pay and how many cases are 
left over whose merged special pay has 
Dot yet been dolinked; and 

3 

(d) reason for allowing them to 
draw special pay till now? 

THE MIN1STER OP STATE [N 
THE MIN ISTRY OF HOME AFFAIRS 
(SHRTMA fI RAM DULARI SINHA: 
(a) to (d) Seven officials of the Cadr 
of Mi nistry of Home Affairs have been 
granted special pay for handling C.R. 
Dossiers w.e.f. 1.7.1984 tIll date. Out 
of 7 person , only 2 persons have been 
granted special pay for more than 3 
years. None of these official wa pro-
moted while drawing special pay. The 
question of merger of peciaJ pay of the 
respective officers on th .. ir promotion ' 
therefore does o'ot arise. 

Option gi en to As f tots on Promotio 
from u.n.c. Grade 

3440. SHRI C. JANGA REDDY: 
Will the Minister of HOME AFFA RS 
be pleased to state: 

(a) whether several Assistants of 
the ess Cadre of the Ministry of Home 
Affair and Oepart,ment of Personnel 
and Training have been given tho bene .. 
fit of option OD their promotion from 
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l1DC Ira4e to A Ii tnt' rad on 
18 -term basi according Lo the De· 
partment ot Penonnel O.M. No . F. 
13Jl6/81 .. Estt. P.I. dated 8th February. 
1'13; 

(b) if so, the number thereof; 

(0) the nlimber of Assistants who 
. av beeD denied the benefit of option 
on their promotion from UDC grade to 
tbo Assistants' grade on longterm 
Msis in the Ministry of Home AtTai rs 
Ind Department of Personnel; and 

(d) the reason for not "giving the 
me benefit to some of the Assistants 

of tbe M .H .A.lO epft. of Personnel and 
Trainin ? 

THB MINISTER OF STATE IN 
~HB MINISTRY OF HOME AFFAIR 
(SHRIMATI RAM DULARI SINHA) : 
( ) to (d) A few Upp r Divisi on CJerks 
of the Ministry of H me Affairs were 

iven the beneft t of option for the pur .. 
po S o,f pay fixation in term of Depart .. 
ment gf Personne t &, A.R, (new Depart-
'ment of Pcrionnel & Training) 0 , M ,S, 
No. F. 7/J/80·Estt. P . l. dated 26.9.1981 

, ad P ... IJ/26/32·EsH.P.I. dated 8.12.1983 
OQ th ir promotion on long term ba is 

A i taots. The D partmcnt of Per .. 
. Ion ef & Trai ning later clarified that 
tbe bancfit of option under the afore-

id memoranda can only 'be given on 
ro alar appointment after inclu ion in 
tll Select List and tbat appointment on 
Ion term basi cannot be treated as 
r sular appointment. On re eipl or 
l 's clarification the benefit of option 

',' jell wa beina given to Assistants 
.. ppointed on long term basis in this 
, tnistry has b en stopped and the past 
c ses where the benefit has been ext .. n-
d d. are being reviewed. 

Manallement of Thanjavur Art Gallery 

3441, SaRI p. CHID~MBARAM: 
Will t.b~ Minister of CULTURE be 
,leased to sta te : 

. (II) whether Government propose 
to"" tile( oli,ina) bronze idols from- the 

j~vut Art' GaUcry "nd the t mple 

(If Parithiyur J Azhipur; nd Vada a)a-
thur in Tamilnadu to W bington. to 
display them at th~ estival of India 
exhibi tioo there; 

(b) wbeth r t~e managem nt of the 
Thaojavuf Art GaJIery has objected to 
the proposal; and 

(C) whether the purpose Would Dot 
be served by seodin repli s of.· es~ 
idols to Washington? 

THE MINI TER OF STATE IN 
THE MINJSTRY OF P.ER'SONNEL 
AND TRAINING; ADMI I T A1.11VE 
REFORMS AND PUBLIC GRIEVAN· 
CES AND PENSION Ai D N THB 
DEPARTM NT OF CULTUR (S RI 
K. P. $INGH DEO): (a) The propo-
sal is 'uod r con ideration, . ' 

(b) The Thanjavur Art GaJlery bad 
objected initiaJJ),. However, the Govern-
m ot of Tamilnadu revi ewed the matter 
in consultation with all concerned 
including the Thanjavur Art Gallery and 
accorded pcrmi sion to send th bronze . 

(C) No, Sir. Museums of infern -
tiooa I repute wou Id not show replica 
of uch bronze at an important 
exhibition . 

iog of Pak .. pioD ge D t 0 k 
J& 

3442, SHRI C. MADHAV R . DDI 
Will the Minister ( f HOME AFFAIRS 
be p leased to s ra te : 

(a) whe1her Oovernm nt' attention 
has been' draWn' to the newsitem appear-
ing ill the Hindustan Times dated tht 4 
April, 1985 wherein it has been stated 
that police have busted a Pak c pio.nage 
network with the arrest of four ak 
Nationals from Samaba border ar a of 
Jammu aod Kasltmir aton with smuggkd 
gC!>od and documen~s; 

(b) if so, the ~etaiJs thereof; ar.d 

(c) action taken by Govornment 'n 
the matter? 
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(b) and (c) T e faots re bing 
a c rt ined o 

rit rOa 
Indi n 

Gr de IV 9f 
ervice 

3 3. SHRI HITTA MAHATA: 
Will the Mi ni ter of LANNING be 
pi e to tate: 

( ) the number of vacancies in 
Grade IV of -the Indian Stati tical 
Servic accumulated in April, 1984 : 

( ) th criteria/procedure ad pted 
for prepar ing a se lec t Ii t for pro-
motion to . grade IV of the Indian 
St ti ' tic I ervic by the Departmental 
Promotion C mi tt e ,'n 1984 ; 

(c) whether it j a fact that the 
Departmental romolion Committee 
had aJ 0 finaJjsed a scJ ct lit for pro. 
motion to Grade IV f the Indi an 
Stati tical ervic in oVl! rnber, 1982 
in ccordance wIth the arne criteria/ 
procedure adopted in 1984 by the 
D.!p rtmental romotion Committee; 

(d) if 0, the detai I th ... reof; and 

. (e) jf not, tbe rea ons ther for? 

THE MINISTER OF STATE IN 
THB MINISTRY 0 PLANNTNG 
(S RI K . A A AN N); (a) 34 

hirtyfour). : . 

(b) to (e) Sleet Lists for pro-
motion to Grad IV of tbe Indian 
Stati tical ervice are to b prepared 
from time to time in accordance with . 
the provi ion of Rule 8 of the odian 
Stati tical Services utes, 1961, as 
amend d from time to tim. The said 

ule provjded for not]e than 75% 
vacancies in Grade IV of the ISS being 
filled by direct recruitment through 
competitive examination conducted by 
tJPSC and not more than 25% by pro .. 
Illation on selection basis from the 

iotergr.ated eligibility Ii t of feeder 
holders. In Augu t 1981 this Rule wa. 

men d to provjde r 60% ireet 
recruitment thro ah COOlp titive eKami ... 
n tion c nducted by P C and 40y' 
by promotion on sel clion ' sis (rom 
integra ted eJigibiJi ty list of fe der POlt 
holders . The select lists prepared ia 

ovember 1982 (for vacancies upto 
30.9.78) of 63 officers and in April19N 
(for vacancies since then) of 34 officers 
are as p r the provisions or be .aid 

ule 8 in orce at the releva time. 

Pension case of Freoedom Fllbtera 

3444. SHRIMATI KRISHNA 
SAHl: WjJt th Minist r of HOME 
AFFAIRS be pleased to state; 

(a) whether pen ion ca e of four 
Iakh twenty four thou! od freedom 
fighters are pendi ng with the Mini try; 

(b) whether Government of India 
had taken a decision that the pension 
ca s of aU the freedom fighten ' auld 
be dispo cd of by the eod of 1985; . d 

(c) if the answer to parts (a) and 
(b) abov be in the affirmative, th 

clion berng taken by Government jn 
thi r egard? 

THE MINISTER OF STATB IN 
THE MINI TRY OF HOME AFFAIRS 
(SHRIMA TI RAM DULARI SINHA, : 
(a) to (.c) Out of a total of 4,30 .. 414 
application received so far both und~ 
the 1972 and 1980 schemes, pension has 
been sanctioned to 1132J8~9 freedom 
fight c and their dependent. 1,91,187 
caseS have been rejected as on 31-3·85. 
The remaining cases are pending mainJy 
for want of verifIcation reportl fro tb 
State Govts. and/or requisite infol-
mation from the applicant. As tbe 
ca es arc fmaHsed on the ba 's of th . . 
verification reports of the concer 
Stat Govts., it i not pas ibJe to Ii 
d adline for settlern nt of all t 
applications. 

very eifor is, howe er beiD Dl 
for peedy di pos I of the pc 
appJica lions. The foJlowin t 
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been taken (or their expeditious s ttle .. 
ment: 

(i) On instruction from the 
inistry of Home Affairs, the 

State Gov rnment have set up 
Speci 1 C lis to de'al with the 
applications. 

(ii) The State Gov rnments 00 

(ii i) 

dvice of the Central Govern .. 
ment have al 0 et up Com-
mittees at Distric tlSt te level 
to advi e for verification and 
scrutiny of claims. 

The Government have also set 
up a Non-Om ial Advisory 
Committee at C ntral level to 
consider major problem in 
implementation of Samman 
Pension ch m and to tender 
advise to Government. 

Proposal to upgrade Food Craft · 
In titute 

3445. SHRI T. BASH R: Will 
the M inister of TOUR!SM AND CJVIL 
AVIATION be plt!a ed to stat 

(a) whether there is any propo a I 
~o upgrade the Food Craft rn~tjtut at 
Alwaye to Institute of Manag ment ; 

(b) if not, the reasons therefor' , 

(C) the plan and non-plan expen-
diture of the institute during tbe Sixth 
Pive Year Plan, year-wise break-up of 
the figure th reof ; 

(d) per capita expenditure on each 
tudent during the Sixth Plan in 8ch 

year; 

(e) the courses being offered in the • 
institute; and 

(f) the number of students pa ssed 
out of the in titute during the Sixth 
Plan in ach course, year-wise break-up 
of the figure ? 

THE MINISTER OF STATE IN 
THE MlNISTRY 0 TOURISM AND 
CIVIL AVIATION (SHRI ASHOK 
() LOT): (a). (b) and (e) A propos a) 

was received from th overnment of 
erala for upgrading the ood Craft 

In titute at Alwaye to an In ti tute ' of 
Hotel Mana ment. ow ver keepin . . ' In view the financial ond t ehnical 
con traints it ha not be n po ibJe to 
ace pt the proposal for the present. 
The Foodcraft In titute is otferiug one 
year C rtificat cour e in (i) Cookery, 
Oi) Bak ry and Conf ction_ry. (iii) 
House-k epio t (iv) Hotel R ception 
nd Book-keeping, (v) ResturalJt and 

Counter S rvice, (vi) aooin and 
ood Preservation, (vii) IndustrjaJ/ln-

tilutioDal Food Service Manag ment. 
The In titule is also running a few 
ad-hoc, short duration cour es for 
Hou wiv sand olhers. 

(c), (d) and (f) Information is 
being coU cted an will be laid on the 
Table of the House. 

Un uthoris d visit of briti h ootball 
Team tQ lodi 

3446. SHRI INDRAJIT GUPTA: 
Will th Minister of YOUTH AFFAIRS 
AND SP RTS be pleased to state: 

(a) whether a Brit; h football 
tcam-Newca tle-upon-Tyne·arrivcd in 
Delhi to play some matches at the 
invitation of the Sport Autho,rity of 
India; 

(b) jf so, whether the visi t was an 
unauthorised one, and . the team con-
sisted of U.K. citizen of Indian origin; 
and 

(c) whether an nquiry has been 
held into the whole affair, jf so, the 
findings thereof? 

THE MINISTER OF STATE IN 
THE DEPARTM NT OF YOUTH 
AFFAIRS AND SPORTS (SHRI R.K. 
JAICHAND~A SINGH): (it) to (c) 
On looking into matter it has been 
found that a football team consisting 
of mainly British subjects of Sub.con .. 
tenental origin arrived in the country 
recently even though the Manager of 
the team had been infoqn d by the 
Indian High Commis ion in London 
that their visit had not been e]e red by 
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the Goverom nt and th t it houJd b 
postponed . When contact d by the 

ports Authori ty of India after arrival 
in Iodia, tho maoag r 'of the te'am 
accepted that he had been jnformed 
of tbe Don-clearance and po tponement 
of tbe tour before tbey left London 
but that they had decided. 00 their 
own, to proceed to India as tbey bad 
already chedul d their hoJidays which 
would not be po sible ag in. 

v elopmeot of Daringi Badi in Phul -
b oi 0 i tt. of Oris a a a ourist 

Centre 

3447. SHRI ADHAKA TA 
DIGAL: Will the Minister of 
TOURISM AND Cl VIL A VIATION be 
pie ed to tate: 

(a) whether Daringi Badi in Pbul-
bani district in Oriss'a is a place of 
tourist int re t ; 

(b) whether in view of the climatic 
aod oJher favourable cond itions of that 
place' Government propose to declare it 
a a plac~ of national to uri st interest; 
aDd 

(c) if 0, the teps contemplated 
to develop the place and the amount . 
proposed to be allocated for that pur-
pose during 1985.86 ? 

THE MINISTER OF STATE"JN 
THE MI ISTRY OF TOURISM AND 
CIVIL A VIATIO (SHRI ASHOK 
GEHLOT) : (a) to (c) Daringi Badi in 
Phulbani di tri t in Ori sa is not one 
of the centr s/areas identified by the 
Department in ,con ultatio () with the 
State Government for phased develop· 
ment with the combinetl resources of 
Centre, State and the Private Sectors. 
Tbe St 1 te Governmenet however has 
been publici ing Daringi Badi and 
other place of tourist interest in Phul· 
bani District by bringing out brochures 
for the information of tourists. The 
State Government pr\)pose to take up 
tourism infrastructural fad liti s at thi 
,lace ubject to the av ilability of the 
ro ources. 

G rants for Scouts and Guid 

3448. ' DR. K.G. ADIYODI: Will 
the Minister of YOUTH AFFAIRS 
AND SPORTS be pJeased to state: 

(a) whether Government are paying 
any grants (or the Scouts and Guides 
in India. ; 

(b) if so, how much; 

(c) whether Government propose 
to increase this grant; and 

(d) if not, reaSOns therefor? 

TH MINISTER OF STATE I 
THE DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS (SHRI R .K. 
JAICHANDRA SINGH): (a) Yes, 
Sir. 

(b) Besides annual administrative 
grant of R s_ 1.64 lakhs to the NationaJ 
Headquarters of Bharat Scouts & 
Guides New Delhi and Rs. 15,000/-
to the All India Boys Scouts A ~ocia­
tion, New Delhi, grant for meeting 
expenditure on various programmes of 
the Bharat Scouts & Guides is also 
sanctioned on the basis 0.( (heir project 
according to an approved financial 
pattern. 

(c) and (d) As the grant for oraa· 
nising various programme is anctioncd 
on the basis of an approved financial 
pattern, the que tion of increasing the 
amount of grant would depend on 
receipt of proposals for organising , 
additional programmes than those 
being organised by them at the pre ent 
level. 

Citizenship rights to Ea t Bengal Refugees 
io Karnataka 

3449. SHRI H.G. RAMULU: , 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Government are swar 
tha t the unidentified East Bengal 
Refugees are stayiog in Rehabilitation 
Camps t SINDANUR, Raichur Dis-
trict, Karanat ka ; 
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(b) if so the number of such 
unidentifi <;I Refugees, c mping there; 

(c) whether Government wH,l , gran~ 
them citizenship like other repaJflates , 

(d) how many such refugees are 
still 1~1t for grant of citizenship; and 

(e) rea ons for delay in granting 
citizenship and detail ther of ? 

TfJE Ml ISTER OF STATE IN 
THE MINIST Y OF HOME AFFAI,RS 
(SHRIMATI RAM DULARI SINHA) : 
(a) Ye, Sir . 

(b Th se fami lies ha va not been 
spon ored by Governmont, as ucb tbldr 
number is not known. 

(c), (d) and (e) There is no objec-
tion to grant of ci tizen hip to these 
famiJies jf they appJy (0 the appropriate 
District Authority and fulfil the required 
conditions laid down in the Indian 
Citizenship Act. 

Citizen hip rights to refugees from Pak 
in Jammu and Ka bmir 

3450. SHRI JANAK RAJ GUPTA: 
WiH the Minister of HOME AFFAIRS 
be pleased to sta te : 

(a) whether a large. numb~r of 
refugees from West PakIstan mlgrak:d 
during 1947 and settled ' in the border 
villages of Jammu and Kathra di stricts 
of Jammu and Kashmir -State have not 
been given citizen hip rights so far; 

(b) if so, whether Government 
would take some step so that those 
refugees are given citizen hip rights 
there; and 

(c) if not. th reasons thereof? 

T E Ml ISTER OF STATE IN THE 
MI lSTRY OF HOME APFAIRS 
(SHRIMATI RAM DULAR SI A): 

(a) to (c) Persons of Indian 
origin who ha1 migrated to India (inclu-
ding J & K State) in the wake of · 
partition were deemed to be. citiz n of 
India under Article 6 or tbC' Consti. 
tution, 

Pcocedur for Verification of P sport 
Application . 

3451. SHRI LAL DUHOMA: 
Will the Minister of ETERNAL 
AFFAIRS be pleased to tate: 

(a) wheth r it i a fact that . mprc 
compficat d procedure other than the 
general procedure for the Verification 
of Passport applications i appli d in 
ca,se of applicants from Mizoram nd 
NagaJand which re ults in undue delay; 
an~ 

(b) if so, the reasons therefor? 

THE MINISTER OF 
TH M NJST Y OF 
AFFAIRS (SHRI KHURS 
KHAN) : (a) Verification of Pa port 
Application i m de by the Pas ort 
31,lthori ties und~r ection 5(2) of the 
Passports Act. J 967 before P S'POI 
can be ranted. The P s port J suing 
Au thority in Gauhati, which ;s res-
ponsible fo r is ue of Passport to th 
applicant from Nagaland aod Mizor,am, 
make due enquiries under fhi pro· 
vision. Accordi ng to our asse sment, 
generally there is no significan t diffe-
rence in time taken for grant of 
Passports between the Passport Ottic , 
Gauhati and other · Passport Offic in 
the country. 

'(b) Does not ari e. 

Imp rt of Uranium for T ra ur Ato • 
P-ower tatton 

3452. HRI HUSSAIN DALWAI: 
Will tbe PRIME Ml ISTBR be plea ed 
to tate: 

(a) the couQtry or countri 
lying enriched uranium for 
Atomic Power S~ tion ; 

supp· 
Tarapur 

(b) whether ·the supply was ma4e 
regularly in the past and 

(c) if not, steps Government' pro · 
pose to take in the matter with a view 
to assure ,egu lar supply of eori"ched 
uranium for running Tarapur 'Atomic . 
Power Station? 
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THB MINISTER OF STATE I~ 
THB MINISTRY OF SCIENC A 0 
TECHNOLOGY AND I THE 
DEPARTMENTS OF OC AN DEVE-
LOPMBNT, ATOMIC ENERGY. 

P B A . 0 ELECTRONIC (SflR , 
SHIVRAJ V. PATIL) : (a) Pu~ uant 
to the agreemen t concluded between 
India and France in November ] 982, 
France in lieu of USA is supplying 
enrich d uranium for the Tarapur 
Atomic Power Station within the frame-
work of the 1963 coopera tion agree-
ment. 

(b) The up Iy from France ha 
be n regular . 

(c) Does not arise. 

nt to Go. 'Univer ity BiJJ 

3453. SHRI EDUARDO FALEIRO : 
Will the Mini ster ~f HOME AFFAI S 
be pleased tQ sta te : 

(8) wheather the Goa University 
Bill i, pending with the Centre for 
Pre ident's assent; 

(b) if 0, th~ rea ons therefor; 
and 

(c) time by which the proposed 
Goa Univer ity Bill will be given 
a ttl? 

THE MINISTER OF STATE IN 
THE MINI TRY O·P HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) ; 
(a) to (c) The Goa U niver i ty Bi II as 
pas ed by the L gisJative A sembly and 
re erved by the Administrator for the 
consideration of the President has 
received the a sent of the Pc sid nt 
on 28.11 84. 

Faciliti S ('0 Electronic Research 
Institutes . 

3454. SHRI SHANTARAM POT .. 
HE : \VHI the PRIM MINIST 

be plea d to sta e : 

(a) concession offered to institu-
tion for getting resQaT~ll fa~ilities, 

UU -wi 

(b) sp cial facilities given to 
electronic research Centres; and 

(c) details of research going . on at 
computer centres? 

THE MINISTER OF STATE IN 
THE MlNISTR Y OF SCIENCE AND 
TECHNOLOGY :AND IN T Ij 
DEPARTMENTS OF OCEAN DEVE .. 
LOPMENT, ATOMIC ENERGY, 
SPACE AND ELECTRONICS (SHItI 
SH'IVRAJ V. PATIL): (a) and (b) 
For encouraging indigenous R&D acti .. 
vi ties, Department of Electronics funds 
under TDC/NPC programme, various 
in tjtutions . Names of institutions fun-
ded so far state-wise, are given in the 
enclosed statement. 

(c) Various r se:Hch activities like 
.omputer compiler development, pro-
gramming language t computer archi-
tectu!·e, hardwa te development. devana. 
gari ,computer, d veJoprnent of fifth 
generation computer are under develop- _ 
ment at the following main centre; 
Tata Institute of Fundamental R search~ 
National Centre for Soflware Develop-
ment and Computipg Tecbn;qu s, Indian 
lnstitu tes of Tech'tloJogy. BirJa Institute 
of Techno1 gy and Science, CMC 
Ljmited ~ Electronics Corporation of 
]ndia Limited, Indian Institute of 
Science, Jadavpur University. 

Sta.em nt 

Stafewise List of Institutions unded 
under Technology D v~lopmcnt ouncif 
(TDC)/ National Radar Council (NRC) 

Pr ogramme : 

Andbra Prade h 

1. Administrative staff College of 
India (A CI)~ Hyderabad. 

2. CMC Ltd . , Hyderabad. 

3, Electronics Corporation of India 
Ltd. (ECIL),Hyderabad. 

4. Nagarjuna University. 

S. Regional Engineering CoJJe 
(R ). Wara" a I. 



215 Written Anlwer.s APRIL 17. 198' Wrlll,n An" w r, 216 

6. Hydorabad Scienc ociety (HSS) 
Hyderabad. 

7. Osmania University. 

8. Andhra University. 

9. D~fence Electronics Re earch 
Laboratory (DLRL), .Hyderabad. 

10. Hindustan Aeronautics Limited 
(HAL) Hyderabad. 

Bihar 

11. Birla In titute of Technology (BIT), 
Ranchi . 

12. Central Mines Planning and Design 
In titute (CMPDI). Ranchi. 

13. Central Mining Research Station 
(CMRS). Dhanbad. 

14. Indian School of M;nes (ISM). 
Dhanbad . 

Delhi 

15. All India Radio (AIR), Delhi. 

16. EJc tronics Trade & Technology 
Development Corp<?ration Ltd. 
(RT&T). Delhi. 

17. Sriram Institute of Industrial 
Research (SRlIR), D Ihi. 

18. Indian Institute of Technolog} 
.(I1T), Delhi. 

19. National Phy~ical Laboratory 
(NPL), Delhi. 

20. CEERJ Ext"nsj')n Centre, DeJbj. 

21. Appropriate Automation Promotion 
Laboratory (AAPL), Delhi. 

22. Jawaharlal Nehru Universi ty,Delhi. 

23. Solid State Physical Laboratory 
(SSPL), Deihl. 

24. Universal Digital Sy tern Re earch 
Institute, Delhi .. 

25. CMC Ltd. Delhi. 

26. University of Delhi. 

27. Engineers India td. (ElL). Delhi. 

GuJarat 

28. Gujarat Communications 
El ctron;cs Ltd. (GCEL), Baroda. 

29. Indian Institute of Manaaement 
(11M), Ahmedabad. 

30. Physical Research Laboratory 
(PRL). Ahmedabad. 

31. Space Application entre (SAC). 
Ahmedabad . 

32. Operation Res arch Group. Baroda. 

33. All India Textile Industries Research 

Association (ATIRA), Ahmedabad. 

Go 

34. National Institute of Oceanography 
(NIO), Goa. 

Haryana 

35, Kurukshetra Univer ity. 

Jammu & K hmir 

36 Regional Engine rink College 
(RE ) . Srinagar. 

Karn tak 

37. Bharat Electronics Limited (8 L). 
Bangalore. 

38. Indian Institute of Science (lISe.) 
Banga)ore. 

39. Indian . Telephone Industries (ITI), 
Banga)ore. 

40. National Aeronautical Lab . (NAL.\, 
Bangalore . 

41. Raman Research lnstitute (RRI), 
Bangalore. 

42. Central Institute of Indian 
Languages (CIIL). Mysorc. 

KeraJa 

43. Kerala State Electronics Devp. 
Corp. (KSEDC), Trivandrum. 

"4. Keltron 
Cannanore. 

Crystal Limited, 

45. Electronic Research & Devp. 
Centre (ERDC). Trjvandrum. 
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Ori , 
, ~6 . rissa School of En ineerin (OSE), 

uttaclc. 

Mahar btra 

~1. Indian In titut of Technology 
(lIT), Bombay. 

48. System Re earcb In~ti tute ' . (SRI) 
Pune. 

49. Tata In tt. of Fundamental Research 
(TIFR), Bombay. 

~O. om bay Un~v~rsity. 
~J. Bhabha Atomic ' Research Centre 

(B R )r B mbay. 

52. FA ~SI. Bombay. 

53. foona , Univer ity. 
54. Foundation for Research in Com-

munity Health (PRCH), Bombay. 
55. CMC imited, Bombay . .. 
Madhya Prad h 

56. Military CoHe e of Telecommunica- . 
tion Engineering (MCTE). Mbow. 

Punj b 
57. 'Centra 1 Scientific 

Organisntion (CSIO}, 
Tndu~trial 

hnndigarh. 
58. Technical Institute of Teachers 

Training (TITT), Chandigarh. 
59. Punjab D1 plav Devices imited 

(PDDt). Chandigarh . 

60. Pun_!ab Semiconductor O'cvice Ltd . 
(PSD ). Chandigarh. 

61. Punjab Wireles Systt"m Ltd. 
(PWSL). Chandigarh. 

62. Punjab Bio-medica) Equipment' Ltd. 
(PB L) , handigarh . 

63. Punjab Agriculture University, 
udhiana. 

&4. Semiconductor Complex Ltd. (SCL), 
Chandigarh. 

aja th D 

65 Bida In titute of Technology and 
Science (BITS). Pilani. 

66 . eBERl, Pilani. 
Tamilnadu 

67. Indian In titut of Technology. 
Madras. 

68. Hindustan Teleprinters Ltd . (HTL), 
Madras. 

, 
69. Madras Chfistan olleae (M CC) • 

Madras. 
70. CEERI Exten ioa Centre, M·'~r ___ s. 
71. Madras. Institute of Technolo&y 

(MIT), Madras. 

Uttar Pradesh 
72. Central Electronics Ltd. (~L), 

Sahibabad. 
73 liE Technica J Iilstitute; Kanpur • . 

'4. Indian Institute of Techno)oIY, 
Kanpur. 

75 . Indian Petroleum Estabfishm~.nt, 
Oehradpn. 

76. ·J.K . Institute, Allahabad . , 

77- National Sugar Institute ( Sf), 
. Kanpur. 

78 . Madan Mohan M alaviya Regt(\nal 
, Engineering College, Allahabad. ' 

79 . 'Uptron Powertronics Ltd .: 
Sahibabad. 

80, Uptron India Limited, Lucknow. 
81. Banaras Hi ndu University. Varansi. 
82 . University of Roorkee. 
83. :Aha ra t Elec tronics Ltd , (BEL). 

Ghaziabad. 

West · BenJ!sl 
84 B ngal En~ineering CoJl('ge (BEC) , 

Hflwrah. 
85 . EJectro~MedicaJ AlJied rndu try 

Limited (EMAIL). Calcutta. 
86. Indian Tnsfi'ute of Tech.n.oJogy 

(J'T)~ Kha ra gpur. 
87. Jadavpur University. 
88. Calcutta Univer ity. Calcutta ~ " 
89. West Bengal lectronics Industrial 

Development Corporation 
(WBEIDC), Calcutta. , , 

90. Westinghouse Saxby Farmer (WSP) 
Ltd . Calcutta. 

91. N3tionaJ Council of Education 
(NCE) (Bengal), Calcutta. 

92. Indian Stati tical . In ,titut , 
Calcutta. 

9-3. Weba 1 Elec.tronics Communicatio 
System Limited, Calcutta. 

94. Juta Technologica) 'Research 
Laboratory (JTRL). Calcutta. 
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JAM ~ ' - O. 
ANTY : Wi II the Mini ter of EXTER 

L AfFAIRS be pIe • ed t : 

H en 

(b) hether Government are ... are 
. rou If. ab moe .. ' tic e bile 

b. Ir dy been reeo ni d y th 
O.A.U. (Or anis tio or he African 
Unity) end has been member of the 
o tlo? 

TH MI ISTER OP STATE I 
THE MINISTRY OF EXTERNAL 
AppAIRS (SHRI HU'RSHFED ALAM 

) : (a) The questi o n of recognis-
in the Sahroui Ar b Democratic Re· 

ubl ,uDder Go ernment' con der .. 

(b) Yes. Sir, 

.Iaxatlon in job for Scout and Gufde J 
I Central Go,ernment nl 

3 5, DR. K.G, ADIYODI: Will 
the Mini.ster of YOUTH AFFAIRS 

ORTS be pea ed to state : 

tiel r Scout aDd Guide 
bo e fUDctionin8 i mllar t tb CC 

are not ntitled to rela tion fo job 
in tbe ~entral Governm ot service,s a 

eJJ as Public undertaking; 

ti) ther Government propo e to 
rectify tbis anomaly n brin it t par 

; n 

(c) if not. the rea ons theref.or? 

THE MINISTER Of STATE IN 
D PARt ~Nr OF YOUTH 

AF AIRS AND SPORTS (SHRI R.K. 
J.I:G!lANDRA S'I OH) (a), (b) 4, (c:) 

t would oot ' be correct to thlt the 
f; t· . 'DI 0 coull and luides i limi .. 
l.ar to thM of 1h NeG No. qu ion 

abo Id ari e. cblrefor , 
p r employment preferenc 
(be) e . () have UDd rta e 
youth ctivitiel. 

P reb e ot ome equipmtntl b 
eet at At e • 

220 

n· 

3457. R RAMBH G T PA 
WAN: Will the Mini ter of CULTURE 
he plea d to tate: 

(a) whether eqUlpmtnts have 
been purch. ed N ta 
Akad rni and it om itue t unit k ha 
Kendra, New Delhi for ute in 
tatioD and 6lmin. purpo e. ; 

(b) if so, the e or ~.ch equip.. 
meot with their prices, make /model and 
d te of purcha e s ince J 980 onward ; 

(c) whetht r a few equipmf'nt ere 
purchased without invni quot Hon 
and aJ 0 on ca a yment, if 0 , deta il 
thereof; 

(d) whether no proper taff h 
been appointed 0 f r to maint in and 
mle them ; and 

(e) if 0, details and tep taken 
a ain the respon ible 0 cer ~ r th 
irregulariti to e n ure pruce up tbe 
administration? 

THE MINISTER OF TATE IN TH 
MI JSTRY OF PERSONNEL AND 
TRAININO ADMINISTRATIVE R E· 
PORMS AND PUBLIC GRIEVANCES 
AND PENSION A D IN THE DE A .. 
RTMENT OF CULTURE, (SHRI K P. 
SINGH DEO): (a) and (b) 0 tail of 
the equipm~nts purchased by Sangeet 
N tak rfderni since 1980 are giv n in 
the attached statement. The athak 
Kendra i not operating any c e 
involving docum ntatioD and 6Jmin . 

(c) No, Sir, 

(d) The Documentation Unit of 
tb an et Nat At demi i manned 
by qualified technltal per onn I. 

(e) Doe. Qot ari o. 
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tatem Dt 

Li~ t of equipments pur~ha ed by Documentation Section, of Saoaeet Natale Aleademi 
ill Year 980-85 

---------------------------- -- .._ 
Date of 
purcha e 

1 

12:11. 0 

25.3. 

27.3.81 

21.11 81 

13.1.82 

16.12.83 

27.3.82 

21.11.81 

19.3. 2 

29 12.81 

2 .8. 1 

31.3 .82 

26,3.83 

10.3 3 

10.3.83 

31.3. 3 

28.3.83 

31.3.82 

5.12.83 
S. 2 3 

i .11. 3 

16.12 3 

1'.12.83 

Particulars 

1 

SONYJ/4" U-Matic Ca eUe Video Recorder Cam.o-
ras & accq soriel ith monitors, editing, unit etc. 
Imported from SONY Corporation, Japan ilft' t 
Import Licence. 

Philips OscilloJcope and probe set Modd PP-9012 

Eclair ACL, 16 m.m. Movie Camer.a wi b acce otie 
purcha ed from Eclair Internatienal Paris-18aiost 
Import Licence 

Marking Bo rd, Film Clips, Pilm Porcips. 

S.S. Developing Tank: etc. for Dark Room. 

Rotary r :nt Dryer 

Spools and C os 

Mehton EL Sync Tape-recorder and other acceuorie~ 
like mjcro • cable, t y, pi tol rip, tery 
Charger & Spares 

Meltron Console Tape·recorder B·67 Mark II 

ervo Controlled Nelco Voltage Stablir.er Model TN· 
2020 

Nikon F·2 SiD81e lens Refitx 3' m.m. Still C m 
with ccessories 

Metz CT 60 Electronic Flash 2 Nos. 

Circular Flash 

Vertical Tiimme 

Movie Hahts 

Zoom len slide projector 

Proces in Timer 
Rep 20 Durat Print Proc ... or 

Amount 

1,~. .1. 
jocludiD 

cUltom 
dUI, 

6t,460/. 

1.11. '} 
p •• 

10,144/" 
1, , .. 

I. t,()," /-

91,200l· 

2,55,9'5/-

9,'00/-

5~ •• 51/ .. 
6.970/-•• e 

2,985/fO 

98/· 

J6,070/-

I~ 



1 

310'3.13 

~.1iI3 

31.3. '3 

31.3 .• 4 

31.3.84 

0.1.13 ' 

1,2,14 
. " 

~ 

6.3.14 

10.3,83 

31.3.83 

16.4.83 

31.3.83 

S.12.83' 

2.1.84 

,3.12.83 

S.12.83 

2.1.14 

2.1.84 

31.3.14 

1(, .5.84 

26.6.S4 . 

31.l.84 
, ' 

2.11 .13 

12.11.83 

31..3.84 

2.1.14 

31.3.~" 

,)1.9., .. 

" .12 ~3 
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Pattersion Everson type Thornmomentre 

Round corner cutter 

Heavy duty Stand with moveable wheels for Video 
film camera 

Durst Colour LED 18 Safe Liaht 

Paper Dryer for colour prints 

Philips Headphone Listening system with Turn 
tables, cassette Deck & Headhones for Li tening 
Rooms 

National NV-lOO Portable VHS Recorder &: accesso-
ries 

20" Sony Co1our Televisjon 

3 

2,200/-

850/-

5;800/-

2.800/.-

2,2001-

23,125/· 

2S,98~/-
8 740/-

16,SOC/-

Sony KP 7210 PS Vedeo Projection Syst m & Casse- 1,67,560/-
ttes imported from Sony. Japan including custom duty. 

Bromica Etr.-IS snaps-120 SLR Camera 

wi th accessories 

Durst 650 Colour Enlarg r 

Sohiner lens 75 m.m. 

Durst 605 Colour Enlarger 

Extension Bellow With 35 m.m. slide copier 

Vivitar 28S-Electronic FJRSh 

Heat Control Tank for film & Paper processin2 

HasseJblad 500 Camera 120 size .. 

with accessories 

Soligar Digital Meter 

Photophone 16 m m. sound projector 

Salex.50 Plain Paper Copier 

PIa h Meter Digital 

., I 'I 

Elect ron ic Exposure Meter for Dark Room 

Day light sera teh proof film Jeader 

DoJly & TroJley for video 

, .. ~ Hot • 

:t ' 

1,29,742/ .. 

3.500/-

, 650/-

13,300/ .. 

8,690/-

3,425/-

3,800/-

1,58,692/ .. 

5,5951_ 

17,075/-

79.255/. 

2,5001_ 

1,200/-

1,090/-

4,770/· 
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2.1 ,84 

5.12.83 

2.1.84 

31.3.84 

31.3 84 

23.2 .85 

7.6.8. 

12.10,84 

13.3.85 

11.2.85 

11.2.85 

111,2 .85 

11,2.85 

11.2 85 

11.2,85 

25 .3 85 

31.3.8S 
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Lenses for Enlargers 

Automatic Voltage Stablizer 

Patterson UniversaJ Tarlks 

Slide s Viewer 

Slide Slerage Box 

Nationa) NV· 7500 (V HS) as~ette Recorder 

Somed)'ne Stereo assette Deck cum amplifor Co 
Mode 1 2060 & turn table RP-4000 wi th speakers 

Spares & Casse ttes for Video Syste m from Sony Cor-

3 

6,250/-

1,80~/" 

2,800/-

50/ ... 

3,500/-

27,1)85/-

1 ,12,087/ .. j 

poration, Japan , imported aga inst Import Licence. including custom 

'Orson' Stereo Cas ette Deck TCfx"44 

Two-in-one 

Cas e t te Recorder 

Winding Motor Nikon-Fz-Camera 

Sheperd Flash Meter 

N i lon FE2-SLR 

35 m .m. Still Cameral with Norma JC.ns 
Data back, winding motor. 

Attoc Slide copying unit with Built in Lighting System 

ElJinchrome 23 Studio )jghts 

Velbon €amera Stand with DoJIy 

Kodak slide projectors-crausal 2050 with Zeorn · lens, 
Remote Control Gemini Audoo Visual Programme , 
cum-presentation cum -projection unit. Complete with 

Syncro Cassette Recorder Dissolve Unit, BuiJd in 
Amplifier etc. 

Sony -50 PSW Condenser Microphone 

duty 

7,000/_ 

J ,837/ .... 

1,320/ .. 

8,790. 

.1 

8,790i -

22,000/_ 

5,400r· . 

12,000/-

1,03, 40/ .. . '. 

11,200/ 
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I Tra", /ation) 
Scbe e for de,elopment of for t 

Villaaer 

34'58. SHRI ARVIND NETAM: 
Will the PRIME MINISTER be pleased 
t c : 

(a) wbether 'Porest Villagers' have 
remained beyond the P8 Ie of. plan 

(b) whether in the Chief Minister 
Conference held in July, 1984, it w'a 
deci&d to pay special attention towards 
development of forest vi Ilagers; and 

(c) bether it is proposed to start a 
Central sector scheme for development 
of these vulnerable tribal groups 1 

THE .M NI TER 0 STATE IN 
THE MINI RY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN) : 
() ,Sir. Planned developm nt in-
clude development of Forest Villager 

Iso. 

(b) The meeting coos idered ways 
and mean of ensuring perceptible pro-

s ,in tribal development. This in-
cludes tribal forest villagers. 

(c) Government have in view a 
DUJ~· ~.()f schemes for development of 
tribal. includiol tribal (orest villag~rs. 

Pro.otloD of SC/STs Senior Re earch 
Officets on Adhoc Basis 

• SHRI Al'l SU DE&WATI 
NAWAL PRABHAKAR : Will the 
M.i i.leJ of PLANNING be pleased to 
.. ate: 

( ) the number of Scheduled Castes 
aDd Scheduled Tribes officers in the 
PJ Commissi on promoted on ad-
hoc basis during the last tht: e year as 

Dior Research Officers; and 

(b) il no such promotion wa made , 
the reasons therefor 1 

1.H MINISTER OF STATE IN 
INJSTRY OF PLANNI G 

(SHill K. R. NARAYANAN) : (8) 
it 

(b) No Officer beJonging to the 
Scheduled Caste/Scheduled Tribes wa 
available having requisite quaJifications 
and experience required for the two 
posts of Senior R rch Ottic rs to 
which promotions were made on an ad-
hoc ba is in the la t thr e ye r . 

Hi he t percentage of fund allott d 
to Punjab 

3460. SHRI RAM BHAGAT 
PASWAN : Will the Minister of 
PLANNI G be pI a d to state: 

(a) wh ther Punjab is allotted the 
highest percentCtge of funds in very 
re pect; and 

(b) if so, the reasons thereof? 

TH MINIST R OF STATE IN 
THE MINI TRY OF PLANNING 
(SHRI K. . NARAYANAN): (a) 
No, Sir. 

(b) Does not ari e. 

Boldin of festival of Indian 
ulture in USA 

3461. SHRI T. BALA GOUD : Will 
the Minister of CULTURE be plea ed 
to state: 

(a) the plans drawn up for holding 
a -festival of Indian culture during the 
la ter part of this year in U.S.A,; 

(b) the funds se.t apart for the pur-
pose; and 

(C) steps being taken to select dis-
tingu bed artists and reputed cultural 
groups for sending them to the festival 
in USA? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL 
AND TRAINING, ADMINJSTRTIVE 
REFORMS AND PUBLIC GRIE-
V ANCES AND PENSION AND IN 
T E DEPARTM NT OF CULTURE 
(SHRI K. p. SINGH DEO) : (a) The 
'pe, tival of Ind!a in the Unitod States i 
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h uJ d to p 11 in JUD, 1985 in 
Wa hin ton . C. nd extt'nd 0 r a 
period of one nnd a half year. It wjIJ 

mpri number of exhibition 
sponsor d by orne of the most presti-
gious institutions in Unit d States, 
performin art, theatre group, film. 
poetry reading, sympo ia and eminar 
tc. 

(b) Governm nt of ndia i likely to 
p nd appro imately Rs. 515 lakh on 

the F tival of ndia in USA. 

(C) Di tin uished arti te and roup 
from India are being ejected on m rit 
by the Performing Arts Committe of 
the Fe tival of Jndia which incJude 
repre. entativ of the Sangeet atale 
Ale demi and th Indian ouncil for 
Cultural elation. 

Cultural ti between India and gypt 

3462. SHRI K. PRADHA I: Will 
the Minister of CULTURE be pJeas d 
to tate: 

(a) whether step have been taken 
by )v rnment t e tab}i h cultural 
ties between India and gyp.t; 

(b) jf • the vari us cultural pro-
gramme proposed t be organised and 
exchan cd during the current Financial 
year; and 

(c) the 
cultural ti 
if an,y ? 

tep taken to improve 
with other countrie , 

THE MINJST R S A E IN 
TH MINISTRY 0 P RSONN L 
AND TRA1NNING, ADMJ JSTRA-
TIV RE ORM AND PUBLI 
GRIEVAN S AND PEN ION AND 
IN TH DEPARTMENT 0 CULTURE 
(SHRI K . p. INGH DEO) : (a) and 
(b) India has 10 e uJturaJ r la ti on 
witb gypt. A uituraJ Agre me'nt betw 
ween the two ountrie wa signe.d in 
September, To implement the 
provi ion of thi Agreem nt Cultural 
Exchao e Programme p ifying c n-
cr te activj lie and excha~gc:s between 
th two countrie have be n formut t d 
from tiwe t tiJl1e. The~e Pro 1 mm s a(~ 

imple 

soci 
etc. 

(C) A! a part of improvement o( 
cultural relations with various countrie , 
cultural agreements edst wi 71 
countire . 

12.00 br • 

( Inrerruptionsj 

MR. SPEAKER: Prof. K. 
Tewary . (Interruptions) 

MR. SPEAKER: I have aUo e 
Prof. Tewary. I wi)) aHow one by one. 

PROF. K. K. TEWARY (Buxar) : 
Sir t the Sut-Committee ... (lnterruptlons) 

MR. SPEAKER : What is tbe 
matter? I will allow you also. Have I 
barred you? I have allowed Prof. 
Tewary and he is on his Jegs. 

PROF. K. . TEWARY : It i. a 
very s rious matter and I think. the 
entire Hou e will agree and wi)), with 
one voice, condemn the Am rjcan in-
terference in our internal affair. The 
Sub·Commi ttee of the American en te 
has held a hearing in which the extre-
mist Jeader of Khali tan and even \h 
State Department bad been repr Dt ~ d. 
It i an a ttempt to de. tabilise In ia' 
it is an at tempt to endanger our unity 
and ind pendence. Therefore, he ntire 
H nd the whole nation houl 
with one voice. cODdem thi iD r-
f'rcp~e by the American in tbe 
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and jnd endence of India, I demand a 
debato on ,t i. L t the Government 
f. rmulate a uitable re p n e to the 
c ntinued int rference by Americans in 
ou internal aff~irs .. ~nterruPtions) 

,. ' MR. PEAKER: Take your ea t. 
' . 1. now the riousne&s, The whole 

ouse is at one- on thi , I appreciate 
th t because the national interests 

!lll a bove II a .od I apprccja te the 
sentiments .. It cannot be the bu ine s 
of anybody to int rfere in our internal 
affairs. Th y do not know the a-b-c-d of 
tb . Punjab problem or any other thing. 
Thi is despicable, thi is reprehensible. 
I agree with you. I will allow a Calling 
Attention Motion for tomorrow. . 

, (Interrujltiolls) 

- MR. SPEAKER: Why afe you 
doing like this '1 I have said that I will 
listen to you a 11 one by one. Why are 
you then trying to shout like thi ? 

Mr. Basudeb Acharia. 

, SHRI BASUDEB ACHARIA 
(Bankura) After Rajend ra Sethia's 
case, there is another fraud in the 
Caf.lara Bank on which J have given a 
Call A ttention Notice ••• 

MR. SPEAK R : We will take care 
of it. Don't worry. (/nlerruption~') 

SHRI SATFUDDTN CHOWDHURY 
(Katwa) : Oi scus ion under 193 wi ll 
be good enough. 

I want to raise one seriou matter, 
Sir, The Times of India has given a 
news item that the Govl:! rnment has 
gone back on it earlier commitment 
to give the construction work of Ha zi ra-
Bijapur Jagdishpur pipeline to the 
public sector companies, i e. the Gas 
Authority of India ~nd the ", ngineers 
India Ltd, Now they have scrapped 
that and are inviting international ten .. 
ders . Thi !t is undermining the public 
sector. Thi's i as eriouc; matter. We hav 
to dicu sit. 

, MR. SPEAKER: This is something 
we have to find out. This is their job. 
If you have ot anything you can give it 
in writing. 

SHRI SA1FUDDJN CHOWL>HU Y: 
We mu t have a di c\Jssion. 

MR PEAKER: You can aive it in 
writtiog. I will consider it. 

HRI SAIFUDDIN CHOWDHURY: 
We have given it ... 

(lnte' rllptions) 

M R SPEA K ER: Why do you make 
a rumpu about it 1 I have told you that 
I wi II con ider it. Why should you 
make a fuss a.bout it? What benefit do 
you get' by houting? I have already 
told you that I will con ider it. There 

no problem. 

SHRI KO ANDATVELU (Gobichet-
tipaJayam): M,. . Jayawardene, the Sri 
La n ka n President is prepari ng for a war 
against India. Yesterday and day be· 
fore yesterday ... 

MR. SPEAKER: It is upto you to 
di cus in wha tever way you like. We 
will have it ne:kt week. There is no 
problem with me. 

SARI V. KI HORE CHANDRA S. 
D 0 (Parvathipuram) : It is a very 
seriou~ ma tter . The Government has 
gOF1e back on its earlier commitment to 
give the pipeline cons truction to the 
Ga~ Auth ority of India and Engineers 
India and are now calling for interna. 
tiona' tencfers. 

MR. PEAK ER: We wiJJ ee. What 
is 1he point in rai ing it again ~ You 
are repeating the same thing. Are you 
addi ng anything new? I have already 
said that I have taken notice of it. You 
can discuss it. Why hould you make 
a rumpus about it ? 

HRI EDUARDO "FALEIRO (Mor-
mugao); J Ju t want to bting to your 
attention the manner in which some-
times the Government interpret financial 
au terity. Mormugao port which is a 
major port of the country is celebra ti ng 
its centenary this year and in the name 
of tina ncial austerity no bonus and no 
award is being given to the workers 
while crores of ru~ee are bein pent 
on the centenary ceJebrations, 
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MR. SPEAKER: You give me some-
thing in wri ting. I will see. 

SHRI EDUARDO FALEIRO: Do 
you think, Sir, it is proper that workers 
should not be given anything in this 
port tru t celebration while crores of 
rupe s re being pent on the celebra-
tion. for one full year? What do you 
thillk about this matter .? 

MR SPEAK R: 1 think you are 
right ... 

(lnterrruptions) 

SHRI EDUARDO FALEIRO : I did 
not get it. Sir.. I must get it for the 
reco rd . What is yC' ur comment? The 
workers hould not get anything? 

MR. SP AK R: 1 am siding with 
you. 

SHRT p .J KURI N (Idukki): I 
submit, if. that we hould have a 
hearing on the treatment of the Blacks 
and Red Indians in USA. 

MR, SPEAK R: So you all agree. 
We shall have a disclls ion tomorrow 
under Rule 193 on th briefing on PlIn-
jIb in the U Senate Sub ·Committee 011 

Hu man Ri ght. 

Papers to be laid. 

12.07 hr . 

PAP R LAID ON THE TABLE 

(Eng / ish) 

Dptailed Demand for r~nts of tbe 
Mini try of f. ood and h:il Supplies 

for 1985-86 

TH E MIN ISTER 0 FOOD ANn 
elvr lJPPL1ES (RAO BJRENDRA 
SINGH): I beg to lay on the Tabl 
a copy i f the Detail d Demands f r 
Grants ( indi and Engli h versions) of 
1 h ~ Ministry of Food and ivil Supplies 
f T 1985·86. 

(Pla~ed in Library. See No. LT-71B/85) 

Statement showIng rea 0 or del f io 
laying the Aooual Report and Audited 
Account of Sang et tak Academi for 

1983-84 

THE MI ISTER OF STATE IN 
THE DEPARTME TS OF PERSONNEL 
AND ADMI rSTRATIVE REFORMS 
A D CULTURE (SHR[ K.P. ·SINGH 
DEO): I beg to Jay OD the Table a 
Statement (Hindi and English versions) 
showing re ons for delay in laying the 
*Annual Report and Audited Accounts 
of Sangeet Natak Akademi, New Delhi. 
for the year 1983-84. 
(Pla cpd ill Lihrary. 'ee No LT-719/ 5) 

Annual R~po rt and Reviews on the 
working of In titute of Mathematical 
Sciences Madras for 1983 84 and ler-
tronics Trade and Technology Dev lop-
m nt Corporation Ltd. ew Delhi for 

1983-84 

TH 1\1TNfSTER OF STATE TN 
THE MINISTRY OF SCIENCE AND 
T CHNOLOGY AND TN THE 
DEPA.RTMENTS OF OCEAN DEVE-
OP~ENT, ATOMTC ENERGY. 
P CE AND ELECTRONICS (S I 

SHTVRA.J V. P TIL): T ,beg to lay on 
t h ~ T~ hIe: 

(I) (i) A copy of the Annual 
Report (Hindi aod English 
Versions) of the Jn~titute 
of Mathematical Sciences, 
Madras f r the year 1983· 
84. 

(jj) A tatement (Hindi and 
En~1ish versions) regard-
ing Review by the G vern· 
ments on the working of 
the In titu le of Mathema-
tical cicnces, M ad ras for 
the yeA r 1983-84. 

(Plnced ;11 Lib,.arl · See "'0. LT- 720j 5) 

(2) A COPy ach of the following 
naper (Hindi and English 
ver lOng I under ~ub·sectlon. 

*The Annual Report was laid on 29th January, 1985. 
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[Shri Shivraj V. Patil] 
(i) of section 619A of the 

Companies Act, 1956 :-

(i) Review by the Govern 
ment on the working of 
th~ Electronics Trade and 
T chnology D velopment 
Corporation Limited, New 
Delhi for the year 1983· , 
84. 

(ii) Annual Report of the 
Electronics Trade and 
Technology Developmen t 
Corporation Limited, New 
D lhi. for the year 1983-
84 along with Audited 
Accounts and the com .. 
ments of the Comptroller 
and Audi tor General 
thereon . 

(Placed in Library. See No. LT-72I1j)) 

12.08 hr . 

{English] 

BUSINESS ADVISORY COMMITTEE 
Fifth Report 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H.K.L . 
BHAGAT) : I beg to move: 

• 'That this House do agree with 
the Fifth Report of the Busi -
ness Advisory Committee 
presented to tbe House on the 
16th April, 1985." 

I wi <' h to make one clarification. 
Instead of tbe discussion on women 
tomorrow,we will have the other discus-
sion; the discussion on women will be 
taken up later on. 

MR. SPEAKER: So we adopt this 
with this amendment. The question 
is : 

"That this House do agree 
with the Fifth Report of the 

·,Busi ness Advisory Committee 
presented to the House on the 
16th April, 1985, a amended" 
The mOI,'on was adopted. 

12.09 hr • 

MATTERS UNDER RUL 377 

{Trans/ation] 

(i) Need to set up an electronic 
indu try at Gorakhpur nd Milk-
based indu tries in E st .. rn U.P. 
in the S ve nth Ph. n. 

SHRI MADAN PANDEY (Gorakh-
pur): Due to the a b ence of industries 
in the eas tern region of Uttar Prade h, 
a large number of du;;a ted unemployed 
youths have no scope for any employ-
ment. A the population ha increased 
tremendously, three fourths of the 
people who arc illiterate are also not 
finding jobs in the agricultural sector. 
there is some po ibility of indu triali· 
zation at places like Gorakhpur etc, in 
thi region, but there are no facilities 
available from the Government to 
encourage the entrepreneurs, So, the 
possibilitie of havi, ' g indus trie in 
the pri a te sector are negJigi bJe . Due 
to unempl yment in that area, an 
atmo phere of criminal activities i ' 
developing. 

To bring about imp rovemen t · In. the 
whole situation, it j necessary for th 
Central Government to set up ' :edro-
nics emplexes on a large scale at pJac s 
like Gorakhpur in the eastern region 
of U.P, during the Seventh Five Yenr 
Plan . Milk Dairies should be established 
o 'a large scale in the private aod 
public s ctors in the rural area of this 
region, This will help in olving the 
problem of unemployment in the 
urban a well as the rural areas. 

1 would like to dra w the attention 
of the Government towards it and 
I do hope that the Planni"S Commission 
will include the proposals for e tabli .. 
hing a big unit of the El ctronics 

industry at Gorakhpur and a dairy 
industry in the rural areas to develop 
the above mentioned east rn region of 
Uttar Pradesh. 
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12.10. hr . 

[MR. DEPUTY Sp AK R 

j" th e Chair] 

[Engli h) 

(ii) Development of Vi akhapatoam 
* tourist resort. 

SHRJ S.M. BHATTAM (Visakhapat-
nam) : Visakhapatnami a lovely valley 
city gifted with pi turesque green hiJls, 
a b autiful sea-coast with and beaches, 
back waters aod natural harbour. It is 
endowed with mo t ancient, sculptured 
and historic temples like SlInhachalam, 
Srikurmam and Annavaram which are 
nearby. The beach road between 
Visakha pa tnam and Bheemunipa to am 
is one of the most picture que road 
in the world-one side surrounoed 
by hi lis and another ,de with sea 
and sands and it is a gift of 
God. Natural harbour, back-waters 
and great industrial comp lexes are 
another sta r attraction. ne of the 
biggest zoos in the country is located 
here in a beauti fu I va IJ y j n green forest 
touching the s a. Some of the places 
),ke Anantgiri, Araku, Sileru, Chinta-
palli, Machkund si tuated in vlrgtn 
forcs's at ultitude of 4000M in Et1stern 
Gha tare m0 t (l we some and spec ta-
cular with wiJd life, green and thick 
ve ela ti on with several waterfalJs and 
hill . Ir rams with huge hydro. elre l · ic 
project s. 

Therefore, it w0uld be rno t desir_ 
able to develop Visakbapatnam as a 
touri t resort of International standards 
and thereby, much needed foreign 
exchange could be earned. urtber, 
Visakha pa tnam beach may be developed 
on the lin of K ovalam B 'ach. Cons-
truction of louri t hotels on b('ach ro~d . 

Simhacha la'11, Araku, hi otapa IIi. 
Machkund may also be takl.! n up. 

[Tran\lation j 

(iiD Demand for local train hetween 
Varana i and Mughal Sa rai. 

SHRt ZAJNUL BASHER (Ghazi-
pur): Mr. Deputy peaker Sir. a larg 
numb r of p~ I engers come to MughaJ 

Sarai and vice verSQ to entrain the pas .. 
senger trains. They travel between 
Varanasi and Mughal Sarai by buses, 
taxis and auto rikshaws. The tarllie 
between Varanasi and MughaJ Sarai is 
jammed frequent1y by truCkS. Due to 
this, a large number of people miss 
the trains daiJ}. 

The number of trains running bet-
ween Varanasi and Mughal Sarai is 
inadequate and the long distance trains 
often arrive late. There is restriction 
on short di tance travel on Mai) and 
Superfast trains. 

For the convenience of a Jarge 
number of railway passengers, it is 
necessary t<.> run local trains between 
V.lraoasi and Mughal Sarai. It would 
fd iIi la te v ry much Ihe railway com~ 

mu ter if 10cal tra in are run a t a 
frequency of one hour. As the number 
of pa sengers i very large, the Railwa~;s 
wilJ aho not suffer any loss. 

I would there fore, request the hon. 
Railway Minister to make immediate 
arrangem(.:nts to run local trains bet-
ween Varanasi and Mughal Sarai. 

(iv) Need to reconsider the increase in 
the races of electricity by DESU. 

SHRI JAI PRAKA H AGARWAL 
(Ch a ndn i ho~k): The people are 
very much agi ta I d over the increase in 
the electricity rates proposed by the 
DESU recently. The increased fa les 
of electrici ty would be applica ble to 
a JJ secti ons of the people and industrial 
units. 

India i a developing country where 
agriculture is the main occupation of 
the people and th~ re are mainly small 
industr ia l units and petty traders in 
the country. The ma i n thru t of our 
economic policy is to encourage agri-
culture and the mall indust!iaJ units. 

I ctrici ty is the main source of energy 
for t)'\e 'e unit. Electricity as a source 
of energy in the expanding cities is 
a ll the more important b cause the 
da:1 er of pollu tion in this case is 
a Imo t nl'gligi bl e . Th sudden high 
inC:lfea e in the I ctricity rates ha 
sha r tc rcd all our hop . 
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[Shri Jai Pr kash Agrawal] 

The recent hike in the petrol " rates 
has resulted in the steep price incre se 
of all items in the market The pOOl 
man is affected in two ways by thi 
increast! i 0 electricity ra tes. On the 
one hand the people will have to make 
payment of lectricity bill at enhanced 
fa tes and secondly they will aloha v\! 
to face' the problem of high prices 
due to rise in electrici ty rates. 

'The increase in electricity rates will 
adversely affect the small industri~1 
units in particular which wiJl get eI ctfl-
city at 75 pa ise pt:r UUlt. This sudde.n 
steep incr a e in electrici ty rates IS 
contrary to our in j u~lfial policy of 
providing encouragement to ,mall unit. 
The electronic indu try Will also be 
affect d adversely by this j ncre se. 
Particularly in (he agricul(ural sector, 
there woulj e dl.:spondency among 
agricult urists due to thi s incr ase in 
power rates. 

I would, therefore, urge the hon. 
Energy Minisier to giv.e instruction 
to the DE U to seriously con ider the 
above points bcfor :.: th l i oc rl! as~ 

is actually effected. 

[English] 

(Y) eed to provide a Railway Jevel 
cro sing and connecting roads in Jalla 

area ear Patna 

SHRI C.P. THAKUR (Patna): Jalla 
area near P uma almost submerged in 
water during the rainy sc:asoo for three 
months. The only exit from that area 
js a road which passes under a railway 
bridge near Baokaghat raiJway 
station. The railway is going to rein-
force that bridge by making new pillars. 
Tha t will almost complete,ly obst ruct 
the fO d a nd wi]J affect the existence of 
about 30 thousand people 'residing in 40 
viIJages . They wi]J be put to extreme 
hardship. If a railway Jevel crossing is 
made, it will serve the purpose. The 
Central Government should direct the 
Railway to make a level crossing and 
the State Government should be asked 
to make connecting roads. 

[Translation} 

('vi) Provi ion of p ia I fuod to tates 
in tbe 7th Plan for providing m dic J 

facilities in Villages 

PROF. NIRMALA KUMARI 
SHAKT A W AT (hi ttorgal h): Mr. 
Deputy Sr,>caker, Sjr, under Rule 377 J 
would like to draw the att ntion of the 
Government toward lack of medjcal 
facilities in the rural areas. At present 
5464 vacanci s of doctors are lying 
vaca nt in th rural ar a. In many 
Primary Health Centres, doctors hal:e 
not been posted. One Primary Health 
Centre js required to be opened for a 
populatjon of 30,000 in the plajn aod 
for a population of 20,OOC in th hilly 
areas. Consequ ntly, du to lack: of 
medical ervjces people eIther die or go 
to quacks. I wonld therefore, request 
the Government that in the Seventh 
FlVC Yt.:ar Plan, tatcs should be given 
special a sis ~ ance for medical faciJitie 
s (hat a d t!mocl atic ountry with 70 
crore population dOt!s not r main with_ 
out medical ervices. The activi t l ~ f 
the heaJ ~h clin ics being run by quu k 
should al "o be Jnv stigated thoroughly. 

[Eng lish ] 

(vii) Demand for a National In titute 
for Tra slation and Interpn·tarion fo 
promote understanding of different 

Janguag 

SHRI CHINTAMANJ JENA (Da la-
sore) : Our hon. Prime Mini lcr has 
ri ghtly as essed the need of the hour 
when he said that what we oc d now is 
change in the system f education . Edu-
cation should lead to qualitativ develop-
ment rather tban merely gainjng a deg-
r e. To usher in the new system b sides 
other changes, we should have a 
National I nstitute for Translation and 
hne rpretation to promOlt! under tanding 
of different Janguagl s whi ch is ,the only 
effective way of promo ting emotional 
integration of our country. 

. Bes,ides promoting national integra-
tion, the Ins titute can help in scientific 
field too. Scientific, M dica), Engineer-
ing and other technical books and lit ra-
ture are mostly in English language. P 
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the Institute, by transJeting these books 
and Jiterature from English to a II the 
Indian laoguag~s, can spread modern 
ideas and thought to every !look and 
corner of our nation. 

I would therefore request the Educa-
tion Ministry to come forward with a 
scheme so as to be able to implement it 
before 1986 by the time the new system 
of dUCR t ion is introduced. The hon. 
Miniqer for Education may kindly 
make a statement on this issue on the 
finor of the House. 

[Tran'llalirm _7 

(viii \ red '0 pro~idc more funds for 
drounht rel ief Programme in Karnataka. 

·DR V. VENKATESH (Kolar) = The 
entire Slate of Karnataka i reeling 
un0er c;eve re drou~ht. The worst affect-
ed ci~tricts are Kolar, Davanagere, Bija-
pur and Gulberga last year . The rain-
fall in these dic;tricrc:; and other places 
like Koppala. Harananahalli, HO<iadurga 
tc wa , verv meagre, In fact. the 

drought sit\l(l tion in the ahove-men tion-
d place is almost a regulAr feature 

every year . eithe r fodcier ic; available 
nor drinkjng waf r . Most of the labou-
rers. from Bijapur and Gulbnrg::l districts 
are migrating to di tant pl[lce ,. in search 
of jnbs , The Central GovernmC:'nt's 
study teams for rf:-ought reli f' f !"rr_ 
gramme have visited The d.rollght-atrrc_ 
ted nrea~ in K~rnalalca Otl the ~Hh nne! 
9th of thi month and they would be 
submi t ti ng their report s very hortly. 

B'japur and Gulbarga districts have 
received aid from the drought relief 
programme in the previous years . But 
the . amount ancl inned during the 
previous years has left a bitt er experie-
nce. There was no correlation between 
the amount sanctioned and the amount 
demand d by the State Government 

inanciaJ assistance by The Centre wa~ 
not at all sufficie nt to help the affected 
people , Th rerore . J arne tly request 
the Government of Indi a to sanction 
more fund for d :-otlght reli ef programme 
in Karnataka. 

*The speech was originally delivered 
in Kannada . 

12'19 hrs. 
(English] . 

DEMANDS FOR GRANTS 
GENERAL, 1985.86 

Mjnistry of Irrigation and Power 

MR. DEPUTY SPEAKER: The 
House wjJJ now take up Item 6--Further 
di ,cussion and voting on the Demands 
for Gr"a nts under the control of the 
Ministry l 'f Irrigation and Power. 

Now, I have a lot of names of 
'Members who want to speak on this 
subject. But we have been left with S 
hours and 11 minutes for this subject. 
Therefore, if you take 5 to 6 minutes 
each, I can give chance to alJ the 
Mem bers who have given their names. I 
would request you kindly to coopelatc 
with me and each of you take 5 to '6 
mi nutes only . Please do not repeat the 
same points already mentioned by other 
Members. Also do not go on elaborating 
the points. You will have to focus 
your points concerning your constitue-
ncy. Now, Mr. D P. Yadav to continue 
his speech. 

SHRI D .P. YADAV (Monghyr): 
Mr. Deputy-Speaker, Sir, yesterday I 
had started 1.0 speak but due to paucity 
of time I was a'\ ked to continue my 
spc:ech to~1ay. Sir, now the time has 
come when we have to peep into the 
past and pla n for a perspective schem 
for the future. Whenever we go into 
the per. pective plan of the water mana-
gement in our country, we are a bit 
di turbed; omf"how or other we have 
nQt been able to frame our water policy. 
We have our industrial policy, education 
policy, health policy but not a policy 
for wa ter which is most essential for 
our living . We have not been able to 
formul rt tc our wa ta policy. J n this 
connec tion. J would like to quoe para-
gra I1h 3 of Chapter-I of the Annual 
Report . 

"Water devl!lopment including 
irri gation a nd flood control are 
state sul ject under the 

on titution. The basic r spon· 
sibi lity for imp] mentation of 
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irrigation chemes rests there-
fore with the State Govern-
ments. The Central GOTern-
ment has however a vital catal. 
ytic role in formulating natio-
nal programmes, coordinating 
the Da tion-wide efforts, provi-
ding higb level technical a is .. 
tance to State Government and 
undertaking important key 
observations and tudies on a 
national basis and bringing new 
technology innovations to the 
notice of State level imp} m n-
tation agencie in order to 
move toward higher preci ion 
a nd efficiency." 

Sir, I wish this paragraph would 
have been eliminated and a new para-
graph could hav been subshtuted as-

"Water being a Central ub-
ject or at least wa ter being on 
the Concurrent Jist, we would 
have been able to formulate 
the policies and programmes of 
water management in an ef.ff-
cient way and j n a better way." 

Now, the question is : why should 
we have a water policy? J do nOl want 
to enumerate it in detail and the lon~ 
controversies between one State and 
another. The whoJe Union is one. If 
one State is thir ty and starves for 
drinking water, tbe other State may be 
claiming that it needs more water for 
irr igation purposes. Therefore, I would 
reque t that the hon. Members of thi 
House may kindly come forward with a 
solid sugge tion and for passing a resolu-
tion in this very Session a defini te 
Wa ter Policy. We ha ve a lot of mate-
rial on the subject. I need not eJabora te 
on the neces ity of water policy for our 
country. But I would like to say that 
a national policy laying down the priori 
ties bc:!tween the various water use has 
not been formula ted as yet although it is 
essential for optimum uti lisa tion of 
water resources . There have been many 
case of conflicting claims for the utilisa-
tion of water between hydro-power and 
lTrigation. Many of the States having 
a sizeabJ drought prone area have given 
priority to use of water for generation 

of hydro-power over their irrigatioQ. 
needs. While pow r can be generate 
from other alternative sources water can-
not be replac d by any other agent for 
irrigation and for dome tic use. 

Thi is one point which I wouJd I ke 
to mention that we have to u e water in 
a v ry scientific way and not merely a 
an elixir of Ij~. There is Ra htriya 
Baad Ayog, Report, there is Agricul .. 
tural ommi ' sion 's report and there js 
the National Irrigation Commi ion' 
report. All these rl!port hav b 1:0 
submitt d to the Government and they 
have gone into detail regardjng the 
water use i India. In vi w of their 
r commendations, 1 would appeal that a 
uitable water policy resolution houJd 

be adopted in this very Session of 
PdrJiament. 

I would now like to mention to the 
hon. Minister about strateg v for water 
management and it conservation. We 
have to adopt a s'rategy how the water 
can be u ed to il mllximum utiJity for 
irrigation, for indu , trial and drinking 
w;:) fer purposes. Jf we compile a profile 
of the water requirements, we will find 
that a time will COiile when after thirty 
or forty years, water will be a Scarce 
mntcrial. more carel" than petro) it elf. 
Hence . we have fO adopt a strAtegy for 
water management and the conservation 
of water to it optimum, or water 
rna nflgement e senti l1y, a mu'ti.di"ci. 
pJinary activity has to be developed. 
Firstly. effective and su<:tained linkages 
should be develoned amongst the canal 
management authorities, command area 
development authorities. agriculture 
xtensi on service and the fa rmers. 

Since, Mr. Deputy. Speaker. Sir, you 
have asked me to be brief, I wou Id ju t 
enumerate the important points. 

Already in the state of Gujarat this 
programme ha been taken uP. That 
can be taken as a mode) for water 
management programme and strateg). 

There qhould be intensification of 
the mod rnisation of the exi ting 
irrigation projects. A lo t of irrigation 
projects are there, but mod rni atioD 



dJ,lo, Grants CHAITRA 27, 1901 (SAKA ) (General), 1985-86-Contd. 246 

is a n tessity fot an these projects. 
since during the optimum period, there 
is a Jot of wastage of water. Therefore, 
ultimately, we shall have to plan irriga-
tion sy tern in a very systematic and 
scientific way, pipe system has aJso (0 
be developed. There are sprinker and 
drip system of irrigation and other 
system. r am very happy to find that 
you have given orne subsidy to soJar 
pumps, wind mi lis. hydrarns , water 
turbine. man/a nimal operated pumps 
and sprinkler and drip irrigation 
systems. 

For movement of water, for carrying 
of wa ler you have fO adopt some new 
method like pipeJine system, through 
steel pipec;, galvaoi ed 'pipe or rubber 
pi pe. Wha rever is possible technica lIy 
should be adopt d at the earlies t 0 that 
our water conservation is at its optimum. 

J spoke a bout peeping into the pa . t 
and formu la t i ng a pJa n. If we have a 
look a t the basic data, we find tha t 
the total potential of irrigation in this 
country is 113 million hectares. This 
much laod ca n be i rri a t ed a fe1y with 
the water w~ ha"~ . We have so far 
~c hjcved the t a rg~ t of 67 .97 million 
hectares. and : have yet to achieve 
finother 4503 million hec tares . All 
th is achievement · so fa r ic; becau e of 
fhe fact th t we hClve already taken up 
thC'se schemes which were ea ier . Now 
only those scht'rn ~~<: which are compli-
cated socially, politic.ally _or technically 
ha ve to be ta ken by you. I n the d ifficuJt 
area, you need to do something 
specia l. In this connection, I would 
like to quote some of the suggestions 
made b)' the PubJic Accounts Committee 
and the Estimate Committee of ParHa. 
m nt. They have gone into thi matter 
in detai I. 

~tfR. DEPUTY-SPEAK _R: AlJ those 
thines YOIl can give to the Mini ter. 

SHRT D P. YADAV : Reasons for 
de1av in execution of the irrigation 
scf1emes hnvt' fO he taken into account 
nnd ~ece sary inputs . upplied. 

FinaJJy, one very important 
ftDn OU cement ha been made by the 

hon. Prime M inister about Thein Dam 
multipurpose project. 

I would urge upon the Minister to 
come forward with a complete techno-
economic appraisal survey and assure 
the people 0' Punjab, Rajastha~, 
Haryana, Jammu & Kashmir and Delhi 
that th, scheme will be compJeted 
within a p riod of four to five years. 
The required inputs, either technical or 
financial , will have to be provided by 
the Government by the adjustmen t of 
the Plan or by taking it as a central 
proj ct, since it has taken a long time. 
About (hi Thein Oam. you must come 
for wa rd with your proposals. 

One more suggestion is that the 
drinking water profile for the nation 
shou Id be prepared a t the earliest. This 
is my special request to you, because 
otherwi e, in fUIUJe we shall have a 
difficult time. 

La tly, I would like to speak about 
our own project. J am thankful to (he 
Mini ter for their capacity addition in 
power gene ration In regard to power, 
compa red to Sf a te ector underta kings, 
the performa nee a nd achievement of 
the Central sector undt:rtaking are 
definitely better . So far as power genera-
tion is concerned. if the States are un· 
able to receive th generated power, the 
neces ary infra-structure has to be 
ereat~d in fhe States. the centre cannot 
be blamed for sta te lapses. 

La tly, , would Jik(" to mention 
about our own . chemf', vi z. the Kahal-
gaon Power Pr('lj p. c·t. We are thankful 
to the Minj ~ trr . The whole of Bihar 
p('onle are thankful to YOll. But the 
work ' ng and achievement so far. is ver~' 
very ne~)j ihl ('. Out of 3,500 acrrs 
whi ch we have to ~cquirr, only one 
hurcir(' d acres of land is acquir('d and 
th(' re i~ a smaJl 091 ~·('. The project 
pI::. t1 ni ng, ra 11 traffi c, infrastructnr 
d velor111 p.n t, etc., have to be g arC'd 
liP at th earlie ~ t . So, I requ t that 
K ' h :11S!~on Power Station should be 
t nk n lin as a priority scheme, as other 
h :H:kward ·area . of Bihar wOll lrl b 
coy red and it may vcn c go;n2 un 
to ikkim also Hence. the Kahalgaon 
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power station should be taken up at the 
earliest. With tbese words, I concluc'e 
and I tbank you v ry much and I thank 
the two Ministers for their abJe 
guidance. 

SHRI AJlT KUMAR SAHA 
(Vi hnupur): Mr. Deputy Speaker, 
Sir, in our predominantly agricultural 
country, the role of these twO Mioistrie 
i very vital. More than 70%of our peo-
ple are directly or indir ctJy involved 
in agriculture. So, the Mini. try of 
Irrigation plays a very vi tal role and 
it is the backbone of the irrigation 
ystem. In the power ector, as al 0 

in the irrigation sector. the per-
f Imaoce is not at all that good as it is 
claimed to be. In power sector, even 
though electricity plays a very vital 
and important role in the overall con. 
sumption of comm rcia} energy both in 
agriculture and in indu try, no signi-
ficicant attempt has been made for 
effective research and developmenT with 
regard to production, transmission and 
utili a tion of electrici ty. 

ir, first I come to the power ector. 
I thank the Minister for giving more 
power to Calcutta from DY . Ye terday, 
one hon. member and a former Minister 
of West B ngal has levelled charges 
ag in t tbe Left Front Government. You 
were in the Chai r , Sir. The a I lega ti ons 
were far from truth. No doubt the , 
problem of power is there in West 
Bengal. But what had the previou 
Government done? If you look at their 
performance, during 1970-77, when they 
were in power, tbe power genera ted 
was only 75 megawatt. During the 
regime of the Left Front Government ... 

SHRI RAM PYARE PANIKA 
(Robert ganj) : What was the installt:d 
capacity at that time? (Interruption,) 

SHRI AJI.T KUMAR SAHA : I will 
come to that later. (Interruptions) 

MR. DEPUTY SPE~KER : Please 
sit down. Don't stanc' up and shout 
like this. 

SHRI AJIT KUMAR SAHA: We 
have g Derated 9_2 MW of electricity. 
We are lag ing behind in rural e lectri. 
fication. no doubt; but whose fault is 
that 1 During the eight years of th 
Left Front Gov roment, we have pent 
Rs. 900 crores in the power sector 
alone, which is m re than what they 
have spent during 30 years of their 
rule. What have they done in resp ct 
of rural el ctrification? We have to 
point out that b fore 1977, in many 
villag of W t Bengal, 1 or 2 lectric 
pol were planted, 1 or 2 transformers 
were instaJJed, but no coon ction was 
given. And b cause of their fault, 
our Government is trying to maintain 
all the e thing. That is why we are 
Jagging behind. Anyway, I do not want 
to enter in to a controver y on thi 
matter. 

One thing I must say: it is aid 
that iftiqarUddin Bhakliar Khilji invaded 
and conqu red Bengal with the help of 
17 hor emcn. I do not know how far 
It) a tru tory. but I can ay that 
ita fa c t t hat 1 7 00 h 0 rem e n 
employed by the tben Mini ter of 

nergy. Mr. A. B. A. Ghani Khan 
houdhury of Vv'c t Bengal h Jped 

de troying the We ·t Bc,;ngal State Electri-
city Board. 

THE MINrSTER OF STATE IN 
THE DEPARTM NT F POW R 
(SHRI ARUN NEHRU) : Sir, 'hi is a 
very unfair statement. What has the 
Central Minister got to do with tbe 
State lectricity board ? The capacity 
utilisation in West Bengal is one of 
the lowest in the country. 

SHRI AJIT KUMAR SAHA : It is 
because of your step-motherly attitude 
(!nf~r,.UPtions) A I said ear ier, n~ 
slgmficant attempts were made to con-
?uct effective research and cievelopment 
In. ~be . producLon, transmission and 
utilizatIon of el ctricity in the country. 
If all these had been done, we would 
have aved at least 20% of electricity-
from the indu trial sector alone i e 
if these measures had b en taken . Ho~~ 
ever, lack of s tandardization continue 
to .be a problem, because BH L was 
gOlDg through· some troub) • and as 
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such a number of genera tors could not 
come up to scratch" It is only recently 
tbat 210 MW set., have been stan-
dardized. The basic weakn s in the area 
of generation of thermal electricity can 
be judged from the fact that India has 
imported thermal power gen rating 
equipments from as many a 18 
countries - from 25 MW to 500 MW; 
and the net result is the , total collap e 
of tandardizatioo. 

There are more problems associated 
with the genera t ion and production of 
thermal power, reducing the number of 
link mine i.e, the particular coal mines 
that I\upply coal to a particular thermal 
power plant. We have the problems of 
transmitting the electricity specially in 
high voJtage line. In hyde) power we 
hould go for more aod more mini and 

m :cro hydel generation. Above all, I 
request the Minister to take steps in the 
matter not only to reactiva e and 
arrange the higher generation there 
but also Jemove the' regional imbalance. 
In this connection, I want to quote from 
th ~ co nomic Review of Government of 
We t Bengal (1984-85). On page 49, it 
say as follows: 

"It ;s importan t to reca II tha t 
even with the full knowledge 
of the legacy of pa t ' 'mistakes 

and the resulting pre.existing 
dis'adva ntages of W,-st Benga I 
in comparisori with other in .. 
'du trial Sta fes,' such a~ 

. "M hara htM. Gujar'at and 
, ( Uttar Prade h, in the Centre's 

''I ixth Plan ulfoeation of p(lwer, 
Wes t Bengal was accorded. as 
can be seeD from Table 8.6 a 
relatively low priority in com-
pari on with thes other in-
dustrial States." 

For Maharashtra, the installed capa. 
city at the end of the Sixth PJan (MW) 
was 6,196 ,30 and plan oU'Jay (1980-85) 
wa Rs,". ' 57 00 crores : Uttar Pradesh, 
it was 5,31 J 76 (MW) a nd pIa n outlay 
was Rs 2.125 ,90(P) crore : Gujart, it 
was 3,396.02 (MW) and plan outlay 
was R. 941. ~O crore : West Benga 1, 
it was 2.978.54 (MW) and plan outlay 
was Rs. 886.55(P) crore. You can see 

'he difference in money allotment. So. 
I request that the re~iC?~a~ imb~JaDce 
should be removed, I want to mention 
so:rle of our problems in West Bengal 
regarding power Insufficiency of finan-
cial resources much needed programme 
of addition to inStall capacity has not 
been implemented, (I) Bakreswar 3x210 
MW thermaJ project - in view of the 
power shortage in Wes t Bengal, the 
pr'oject should be included in the 7th 
Plan , (2) Kolaghat 3x210 MW State-II 
therma" project. (3) Mejia 3X210 MW 
thermal project-the estimated cost of 
this project iRs, 567 crores. It has 
been cleared by Central Electricity 
Authori ty in A pri I 1982. But, the 
Planning Commiss.ion has not yet 
approved the Plan. So I request the 
Minister to take up tbe matter with 
the Planning Commission. (4) 2X60 
MW Southern Generating Station of 
Calcutta Electric Supply Corporation. 
(5) Revamping of Bandel and Santaldih 
th" rmal stalioo. (6) Revamping of old 
therma l stations of Calcutta EJ ctric 
Supply orporation, (7) Rammam 4X 
12.5 MW hyde) project. (8) Teesta 
Canal Pall 67'S MW and (9) Micro-
hyde' projects iil North Bengal. All 
the e projects are pending with the 
Government for a long 'irne. t there -
fore request you to take an' early 
decision so tn a t the power problem 
that is being faced can be solved with-
out any 'furfher delay. 

No nuclear power station, has yet 
been established in Eastern Region. 
The State 'Government of ~es 'Be gal's 
proposal (0 'set ' up s' 'nucfear power 
sta tion at Da ta n' in M:cfnapore I)istrict 
was not agreed to by ihr Site Se1ection 
C omrni tt ee of the Department of 
A(on"lic Energy'. So, 1 request the 
Minister to sanction one nuc1ear power 
plant in the eastern region also. 

Now, I ' come" to the Ministry of 
Irrigation. Let us 10 k into this sector. 
Day in and day , ut claims are made 
borh inside the Hou {" and also outside 
that the Government of India has 
mad a significant progress in differ ot 
sph~res of our econ'omy. 

But in reality it is not c9rrect. At 
the commencement of the irst Five 
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Year Plan the country had a total 
irrigation .potential of 22.67 milHon 
hectare. From the beginning of th\: 
Plan p riod in 1951 up to 19 0, out of 
206 major irrigation projects only 36 
have been completed. Out of 921 
medium irrigation proj ct only 476 
hav be n completed. According to the 
Government' figures, 11 proj cts are 
spilling over from the Fir t Plan period, 
13 projects from the Second Plan 
p riod, 24 projects from the Third 
Plan period. and 10 project from the 
Annual Plan p riod for 1968-E9 During 
the la t 15 year , speaking on the ba i 
of 1980 figure, the average annual in. 
crease in irr igation potential is one 
million hectares. Our ta rge t is 130 
million hectares. Out of a target poten· 
tial of 59.57 million hectare during 
thi period, our achiev m n~ i only to 
the tun ... of 38.98 million hectaft tall 
major, medium and mlDOr irrigation 
project ta ken together, tha t is 20 
million hectares of shortfall, or backlog 
which comes to the tun~ of 33 p r cent. 
Wha t is th cau e of this hortfa II ? 
According to the pre ent estimales, the 
cost i:J Rs. 7,000 per· h ctare; we can 
calculate arid see what it co I . We 
hs ve to bridge the gap of these 20 
million hectares. It would co t about 
Rs. t 4.000 crores as per 1979 prices. 

As you are ringing the be]l, I will 
conclude. 

~ffective flood control or drought 
control have not been done so far. 
More than Rs. 200 crores have been 
spent for drought relief and R. 395 
crores hav~ been lost every year due to 
flood in different parts of our country. 
So, effective drought and flood control 
should be ensured. 

Irriga tion is a State subject; water 
is a1 ' 0 a State subject. But the Planning 
Commis 'ion j involved from the begin-
ning to the end, from the stage of in-
vestigation, sanction aDd monitoring 
in all re~pect _ The State should be 
given more t ime and more nnancia) 
support to complete the projects in due 
time. In this connection I will mention 
some important things regarding the 
problems of my State, West Bengal. 

On is, haring of wa ter of river 
Ganga at Farakka. The Government of 
India ha to en ure the upp)y of 40,000 
cu ec of water to th river Hooghly for 
savj~g the Calcutta Port. S cond is, 
han g of the dry sea on flow of the river 

Te tao The pre ent ad hoc arrangement 
of sharing of the Tl: la river would 
come to an end in J 985. Th Govern-
ment of West Bengal, th rerore, 
v ppea led to th Government of India 
that in the future agreem Dts at Jeast 
80 p r cent of water hould be made 
a ai lable during the dry eason flow of 
the river Tee lao 

The t hi rd problem is anti-erosion 
work on the right bank of the river 
Ganga down tr am of arakka Barrage 
in the di trict of Murshidabad of We t 
B~ngal. With it . limit d resource the 
State Governmen t cannot it elf finance 
the execution of .he an ti.erosi n 
chemes, on the river Ganga in the 

district of Mur hidabad. 

Fourthly. the Subarnarekha Barr8~e 
project of We t Benga I ha to be sanc-
t ioned. I r quest the hon Mi ni ter to 
san tion th" prClj ct wi thout any 
further de la y hecau. e I he scheme is 
:llready in the pipeline for World Bank 
aid, 

La tty, regarding the cheme for 
modernisa tion of Kank abati re lrvoir 
project in We t Bengal, a cherne of 
R . 2JO crores wa prepared and lib .. 
mitl~d to the Central Water ommis ion 
for its approval. Thi scbeme is very 
verye sential not only fo tabiJise the 
irrigation potentia J created by original 
Kank ahati re~ rvoir project bu t also 
to make the recently sanction d Upper 
Kank~abati proj ct more effective. 

With these word , I conclude. 

[Trans/at ion] 

DR. RAJENDRA KUMARf BAJPAI 
(Sitapur): Mr . Deputy Sp aker, ir. 
while speaking on the demand of the 
Mini try of IrrigatioD, I w uJd like to 
draw the attention of the Hou e toward 
two or thre points par! icularly. 
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Uttar Prad~sb, even today. a 
large number of people depend on 
agriculture. Agriculture j th main 
ource of their livelihood, But when 

w I ee the irrigational facilities and 
sources which should have been avail-
able to them, we find them totally 
inadequate. In comparison with other 
States the percentage of the irrigated 
area in U P. is J 'S5 and it should be 
incr ased, becau t: the land in U.P. is 
more fertil than that of other States. 
The Irrigati on Mini try houJd pay 
attention towards it. 

] would like to d ra w the attention 
of th hon. irrIgatIOn Minister towards 
cne more thing. In Uttar Pradesh, 
Sharda Canal had been constructed 
orne ten years back. It is like a big 

river and passes through five district '. 
We wer happy 'he day the Jate Mrs. 
Indira Gandhi went th~re to Inaugurate 
the Sharda Canal. beca u e we thought 
th irrigation problem of 11 or 12 
distri c t (If U.P. would be solved with 
the op'ning of rhe canal and thousand 
of ac[.: of land would be irrigated and 
in tead of one crop. people tht!le would 

e "ble to grow two crops, and the 
Rob; and KhaTi! crops would also give 
more yie ld . 

I would like to tell the hon. Minis:. 
ter that I represent Sitapur During the 
la t five yea rs and in the r':!cenl leclions 

Iso, we h ad to wade thlough 
knee-deep water, The fieldS are sub-
emerged and thousands of acres of Jand 
on both sides of the canal ha've been 
ruined. The farmers have been ruined 
and are facing tarvatioD. What is 
their problem? Near their field'?, 'Sharda 
ico flowing but they cannot tak'e water, 
they cannot irrigate their land with thal 
water. Their crops have b_en rUlDed 
completely . What can they do? Earlier, 
the level of the waters of thei r wdls used 
to be de p but now their wells have 
become sha 11ow. I have mysdf 
~ n in r h ree or four villages the people 

drawing v at ,. from the w~ IJs just with 
their lora (. mall uknsil) od rinsing 
thei r months. 

Why is it so? The reason is that 
silted water has spread und~rground 

with the result that the houses of the 
people have developed cracks. The 
problem is Dot confined to Sitapur only. 
The ame situation prevails in Sultanpur 
Rai Bareli and other districts through 
which the Shard a Canal passes. 

I would request the hOD. Mini ler 
that a Cl;!nrral team may be sent there 
to find out wby this mistake has 
occurred a nd how it could be rectif.ied 
I have be n told tha l the Slate Govern~ 
ment had sent somt! engineers there and' 
they have opined that until 'pucca' 
lining is construd d on both sides of 
the WJll of the Canal, the problem 
cannot be solved permanently. Now, 
the question i that if you construct a 
side drain, that wiJi be just a temporary 
measure. I demand that in the Seventh 
Five Year Plan, even if you have to 
spend R . 200 crores or Rs. 150 crore , 
provision hould be mad~ to take up 
the work In stages. A Master Plan 
should be formulated again for PUCCQ 

construction of the canal so tha t the 
lanci which has been damaged could be 
reclaimed and made fertile in future. 
In the mea ntime. eu~alyptus trees can 
be planted, tube ·weJls can be sunk for 
bringing the wa tee level down. AU 
thtse a pects are required to be looked 
inlO. So far as the queslion of seepage 
is conc rned, I would like to draw the 
attention of the Govermrent to all 
tho e districts of U.P. which have been 
affected by it. Government should pay 
attentton to the dam :lge and destru· 
etion bei ng suffered by the farmers in 
these districts. 

Another Drobl~m before the farmers 
is tha t of seepage. The low-lying areas 
alway remain filled with water. I have 
t ured the far. flung ar~as of ' Uttar 
Prades~ a nd have observed tha t due to 
seepage (If water in the fertile Jand, it 
cannot bt" cultivated. A scheme hould 
be formulated to proyide for way aod 
means for the improvement of both 
types of lands i .e., the land which 
remains filled with water due to seepage 
and the land which faces shortage of 
wa tel', so tha t b(lt h types of land may 
be cultivated, Th se ar th two pro· 
bl ms whi h should be renedied. 
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I have visited two or three places 
in connection with the drain&- e pro-
blem. In Punjab I have een that they 
have tried to solve the drainage 
problem satisfactorily. In this modern 
age we have invented sophisticated 
machinery and, I feel that by solving 
the problem of seepage in the land we 
can reclaim a lot of land. We have 
provided for crop in urance in the 
Budget this time. It, therefore, become 
Quite nece!)sary for Government to see 
that more and more ~and is provided 
with irrigational facilities . Wherever 
there is drought and there is damage 
to crops tbat Joss too is ultimately 
going to be borne by Government. 
Therefore, we should plao in advance 
so that their is not much damage to the 
crops due to drought and we may not 
have to pay insurance money. 

I would like to bring to the notice 
of the hon. Minister one more problem 
regarding U .P. and that is about power. 
In the hilly areas of U.p •• there are 
large resources for the eUi ng up of 
hydro power stfotion. Tebri Dam 
project is a very big project 1 want 
that to be expedit d beca use 
U.p. is a very large State. There is 
abject poverty in our stale. The people, 
therefore, should get employment . Every 
village shouJd be electrified. In the 
Seventh Five Year Plan, more thermal 
power stations are r~quired to be set up 
so tha t the electrici ty problem is solved. 
This wiJl help in the deveJopment of 
Uttar Pradesh . With the progress of U.P. 
we ca'n measure the progress of" 'lodia" 
and we can succeed in removing the 

. poverty of the people. 

I hope and I have risen particularly 
to place before you the problem of 
seepage, that the bon. Mini ter while 
rep1ying to the discussion on the 
demands will give some assurance on 
thi s matter so that in the Seventh Five 
Year Plan, some work wiH be started 
in this direction. 
13.00 brs. 

SHRI BIRINDER SINGH (Hissar): 
Mr. Deputy Speaker, Sir, first of all I 
would like to congratulate the hon. 
Minister of Irrigation and Power 

becau e in thi year' , has 
be n ucce ful in ttiQ8 for 
irrJgation and power from t Finance 
Minjstry. W have . prep .r~d J-'\ d tiled 
programme according . to which by 
the start of the 21 t c, ntury • we have 
to make arrangements for th~ ir,rigation 
of J 13 miHioQ hectares of hlng. But 
looking at the progres made in the 
Sixth Five Year PJan, I would say that 
we are till to go a long way . OnJy 
68 Jakh hectares of Jand have been 
brought under irrigation. I would al 0 
like to submi t that so far as these figure 
go, they belong to command areas. 
Bing a farmer, I know that if a 
farmer has 12 acres of Jand and aU the 
12 acres of land are irrigated, then the 
land come under the command area but 
actu Ily only six or eight acres of that 
land are irrigated. If we, therefore 
measure the total area of irrigated land, 
that come roughly to 68 Jakh hectares 
but actually only 45 lakh hectares of 
land have been brought under, what we 
caiJ, a sured irrigation. 

I would like to submit about my 
own State. T!1e water dispute between 
Haryana and Pu njab is till hanging 
fire , The late Smt. Gandhi had given her 
decision that 35 Jakh acre feet of 
water would be given to Haryana from 
Sutlej -Yamuna Link which go t the 
Rav i-Beas water. Haryana had to 
construcc in its own territory a canal. 
that is a carrier channel. Seveg yean 
back tha t channel was completed a tan 
expend.iture of about Rs. 100 c·rorc3. 
Further a J t7 Km long canal was to be 
dug ;n the Pu~jab ~~tr!to;y and digging 
work was duly started by the I te rime 
Minister Smt. Gandhi in 1982 but it i' 
a matter of great regret that ' although 
the work was to be completed in two 
year' time, yet ti II today only 5 km. 
19n9 digging work has been compJeted. 
The Haryana Government had ' given 
Rs, 25 crores to the Punjab Government 
(or digging that canal, wh :ch was the 
hard earned money of the Haryana 
people. Engineers of Punjab and 
Punjab Administration did not take any 
step which could have raised a ray of 
hope among the peopJe of Haryana 
about the completioD of this canal on 
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I • me. would)j to t It the D. 
i·ni r at I b ve with me figures 

according to which jf tbe SutJej-
Yamuna Link canal i completed, D 

ooe third of ry nat Le •• the di tricts 
of i r, hiwani, Jind, Rohtak ' and 
4"Ac'AMIii;udragarh which now stand deprived 
of the c n I i rri.g tion faei Ii ty. wi II be 
irrigated. At present, HarYBna has a 
population of 1 crore 35 lakhs and in the 
the ab enee of irrigationsJ facilities from 
the ut 'ej.Yamuna L ink Canal R . 200 is 
going from each person's pocket every 
y ar. Mr. D puty Speaker. Sir, rou 
c n very welJ calculate from this that 
during the la t . even year, Rs . 1500 
crore of los had to bv suff red due to 
Don-completion of th is canal. I would, 
ther f ret urge that the Irrigation 

ini lry of the Government of India 
hould con ider this matter seriously aod 

decide with Punjab that jf Punjab is 
ready to compl te the digging of the 
canal in a fixed period. the work should 
be enrrusted 10 it. otherwise the work 
of the dig-,in~ of this cana I should be 
t Jc n ov~ r by t he Government of J ndia 
o that th is work could be completed at 

the earJie t. 

One more thin~ I would like to ub· 
mit h re, Rt- ::trding flood the Govern· 
ment of India b d in 1953. tarted a big 
mov m ot to project 40 Jakh m' llion 
h clare of la nd which was flood~pro e 
and flood-affectf'd I So f r, the :Gov..ern-
m nf of India e pent R . 1770 cr !fe. 

ro; t of prot clio aoded 
I 'd Ii t JJ the h D. 

Mini t r , h t in t re which u 10 
be flooded frequently and no flash floods 
h~ve occurred but the Jllkalinc alt 
c9mes up on the I surface of Jhat la 4 in 
a few yea~s due to ! epeated. fJ ods ... 

(e",lish] 
l\1R. DEPUTY·SPE ~~ R : I ve 

to ,give ooly 5 to 6 minu.tes. to lbe M m-
bqs of th Treasury \.' g~ e. ifty 
Member. w nt to peak. 

SHR VILAS UT=r MYV t\R 
(Chinur) : He ian w Member. R ~~se 
Hive hjm mqre time. 

!viR. DEPUTY -spaAKER. :( All , re 
equal. 

(Interruptions) 
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MR. DEPUT.Y .. S EAKBR : Only 
five minutes will be given. not more 
than ~hat. I ~ v~ry cry. I have to 
ac ommod te Qtber P (lple al o. The 
re 5p M~mbers who h ve stv n t ir 

llaln s~ ·1 have to acc JDQ)od te II of 
them . 

.sH~I JR.! P. 
i,ve me ID minutes. 

[Trul1slafion] 

NOH: Please 

I qave ju ~ t nQ,W $.tar~ed . my p e h. 

[Engllshl 

MR. DEPUTY-SPEAKER o. 
sorry. please wind up.' 

i f 

SHRI BIRINO.aR SINGH: I I,tm 
yet to make .my points. 

MR. DEPUTY-SP AK.I;R : . You 
give the~ in writing ~o( ~~e M'nister. 
Tl1at is .all . 

[ Trnns/ot ion) 

SHRI BIRJND R SINGH: l( I 
reDea t somethi ng pr s'ay some i rreJevant 
thing. please point it out to me and tI 
shaU sit down. . l 

[En,(!Ir"shj 

MR. DEPUTY-SP AKER : Every-
thing is relevant. How can I say ~t is 
irrelevant 'I Vou are speaking every-
thing rei ant. 

. ,. 

[r,a"slar 1(ln J 

RRf BIRIND~R SINOH: So far 
a<; th e' question of protection from ' ~q,?ds 
is concerned, where flo~~s occur ,repea· 
fec1lv, the salt of the soil comes on the 
surf;fce and the land hecomes barren, 
a n<1 the farmer canno'i grow' even a bJ 'de 
of g~ass in it I would like to subQ1it to 

• I 
the h0n. Mjni ter that we sbtluld set up 
c0mposite proj cts there ' covering water. 
1 0~g; ng . reclllmation of land and flood .. 
profection . ' Un'e~s we set up composite 
pr~.iec.ts in~ yding . a1l ' the three pro-
grAmme. pleasures of flood ,protection 
will not serve any ' purpose in that area. 



. . 259 Demands for Grant APRIL 17. 198' (G,nHtll). J98S-86-COIII • 260 

[Shri Birind r Singh] of.! 

The Water Commission of India and 
othdr similar agencies are of the view 
that we donot have very advanced tech-
nology to reclaim the saline land on a 
large scale. 

Mr. ' Deputy Speaker, Sir, the big 
drains built for flood protecti n hould 
be deepened a little more Iestead of 
digging a drain 2 feet deep, if it is daug 
4 feet deep, the salt of the soil will 
naturally go down and in this way we 
could tackle the water logging problem 
and could make good use of these drains 
as well. If we set up composite ~roject 

under the Flood Protection Progr arnme, 
we shan be able to protect 40 million 
hectares of land from floods. In this 
way. all the three problems facing the 
farmers will also be ,solved. 

Mr. Deputy Speaker, Sir, the second 
thing that 1 would like to say is that 
on the ooe hand our government have 
declared that irrigations) faciJitjes 
would be provided to each aod every 
farmer. They have also said tha t 
canals would be constructed and miners 
which are ca lied ' Raj wahas' wou Id bc 
made pucca. On the other hand, money 
is recovered from the farmen for cons-
tructing field channels. 

If a person appl ies for an electricity 
connection fot his bouse, the electric; ty 
Board bears the expenditure incurred on 
wiring up to the electricity meter and 
after that the concerned person has to 
bear the expenditure. I have come to 
know that the hon. Minister ha taken 
a decision to construct pucca water 
channels up to tbe fleJds of tbe farmers. 
I would like to refer to my own state. 
Governm~nt have construe ted pucca. 
water channels from the minors to the 
farmers fields and the farmers have to 
pay Rs. 5pO crores to the Government for 
this . If the Gpveroment of India lays 
down the poncy under which it is the 
government's obJigation to make 
arrangements to provide irrigational 
facilities to farmers, I request the hon. 
Minister that no money would be recov-
ered from tbe farmers for constructing 

minors and water channel. Government 
should themselves bear this expenditure. 
The Government of India migbt have 
taken tbis decision. The farmer is free 
to build any type of water channel even 
underground in his fields and he will have 
to bear the expenditure thereon himself 
or by taking Joan from the Banks. 

I would like to say omething about 
power. We are marching ahead from 
green revolution towards greener revolu .. 
tion. Water i the b igges t input for the 
farmer to j Dcrease his agricu hura I pro-
duction. By water, I mean, an a sured 
irrigation. It is not that he will bet 
water six times but that he will get 
water only once during the crop easoo. 
Tube-wells have made the greatest con-
tribution in bringing about the green 
revolution in Punjab, Haryana and 
Uttsr Pradesh. The farmer depend on 
tub -wells there for irrigation, 

Government provide 50 per cent 
subsidy and give loans to big indu~tria. 
lists through (OBI for purchasing 
generators in order to set up captive 
power plants . The Electricity Boa rd 
have prepared the infra-structure in 
various State for the tran mi sion of 
power. If there are 40 tube welJs in a 
village a co-operative society may be 
fvrmed there and funds should be made 
avaiiable to it for purchasing generator 
of the requ ired capacity. They may be 
asked to bear 25 per cent of the co t 
and the remaining 75 per cent cost 
should be borne by government as 
subpidy. This should be the sy tem. 

When I was a MlOister in my State 
I had <1iseussed this ma~ter with the 
concerned Electricity Boards. They were 
of the view that they wOllJd not sJJow 
the use of the existing infrastruclure. 
If -a new ' line is to be laid, the farmers 
will have to pay a huge amount for it . 
The budget for this item of work may 
run into thousands of crores of rupees. 

"'I would like to request the hOOt 
Minister that funds should be provided 
for the purpose by N ABARD or any 
other agency. The entire State should 
be' tfeated ' as a uoi t and the farmers 
should be supplied with electricity 
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through the existing infrastructure of 
Electricity Boards. The Marketing 
Boards in various States cannot spend 
their funds beyond the marketing yard 
as per the fuling of the Supreme Court. 
I wou!d )ike to request the bon. Minis-
ter that ordi"nary electric charges may 
be recovered from the farmer and the 
extra expendi ture j Dcurred on diesel 
etc. should be borne by the Marketing 
Boa rd . 

(Eng II.) h I 

SHRI SATYENDRA NARAYAN 
SINHA (Aurangabad): Mr. D eputy-
Spea ker, Sir, in a short time of 5 or 
6 minutes, I do not think that I will be 
doing any justice to the subject" But 
I wilJ try to be as brief as possible and 
indicate only points that I want to 
place before the House . 

While spe-ak;ng a little while ago: 
my hon . friend, Mr. D P. Yadav, urged 
upon the Government to have a 
national water policy. r support his 
view-point and I submit that even the 
Irrigation Commission. as far back a 
in J 962, had suggested tha t there hou Id 
be an overall plan for the development 
of wa ter" I n view of the fact that we 
are making great demand on water 
for the deve lopment, of power resources, 
indu~try and urban development. r en-
tirel y agree with Mr. D,P. Yadav that 
some day water will become a scarce 
re oure .. " Therefore. we have got to plan 
in a manner that we' make the best use 
of it and still we do not suffer from its 
scarcity. 

Unfortunately. deslJite the fact that we 
accept the importa"nce of irrigation and 
power for the development of industry, 
we have been taking up project which 
have a long gestation period wi th the 
r ult tha t there is an escalation of co~t 
and there is a yawning gap between 
potential created and it utilisa· 
tion. Even where projects have been 
completed, there js no utilisation and 
there is a leakege of revenue and 
intended beneficiarie also sufi r for 
want of wat r. Speaking from my per-
sona) experience, we have een that at 
lea t towa'rd the tail end of the canal. 

under any irrigation system, the benefi. 
ciaries do not get water and yet they 
have got to pay the revenue. It is a 
source of great discontent amongst 
them. Therefore, we hiive to develop a 
system for the best utilisation of 
potential creared 

We know that there is the com· 
mand development area where, if we lay 
stress on it. it will Jead to better utili-
sation of irrigation potential. At the 
same time, I feeJ that there is Jack of 
integrated approach. The irrigation 
potential has to be integrated with the 
crop pattern and land developl!!ent on 
the One hapd and the credit tbat is 
needed by the farmers on the other hand 
for constructing field rhannels and for 
maki ng the best use of wa ter available. 
They have to construct field channels 
so tha t they grow h ,ghyielding varieties 
of crops and, for tha t, they need capi· 
tal. If you want that irrigation poten-
tial should be properly utilised, you 
have got to provide these things. Unless 
we have an integrated approach and 
prepare a plan like this, you wi)) not 
be able to make fuIJ use of the poten-
ti31 that you have created. 

Unfortunately Bihar and Orissa fall 
within those categories where utilisation 
of irrigation potential is between 3S-
40%. In other States like Punjab, 
Maharashrra, Andhra Pradesh and 
Tamilnadu, there is good utilisation 
But Bihar and U .P. do suffer from 
underuti Jisation. 

Canals are tbC- old system of irrjga-
tion. In Bihar, we have old canals. 
There is a paoposal to modernise these 
canals in order to provide maximum 
benefit. The modernisation project i 
estimated to cost Rs. 800 crores and I 
think it is beyond the re ources of our 
State to pay for this and in this regard 
I will make a very humble submission 
to the hon . Minister that he should 
consider the question of helping the 
State for unjertakl ng this moderni ation 
scheme. 

Thi tendt'ncy to undertake projects 
without being able to complete them on 
time should be di couraged. At pre eDt, 
there are 15 on .going projects in Bihar 



263 DenJl:md,for Gra.nb AER U J , (Gene('a/),198J-86-Cqll. j64 
, . . 

[Shri Sa yend a fay n ] 

and tbe 00. in! r no: e 
. re some pr j cts wbich were st , rt d in 
th ond PI n . nd t y h not n 
completed 0 far. For i tn . , t e 
cost of Gandak Proj ct ba e . 
very high by more than 100%. The 

riginal estimate of this Gand k project 
as s. 60 orofe . Now it i Rs. 27 

crores and till it has not b n comple-
ted. They hav to complet it but the 
work has been held up due to objection 
by people 6f that area. Th re i n 

. apprehension of seepage flowing from 
this canal wich will create anolher 
probl m for the people living there . But 
this wi)) require another big amount for 
completing it. 

Then we have this Sub rnar kha 
project. It is an inter.State project. Tbe 
work i proceeding ap ~e. But il has 
n t yet been completed. 

We have the North Koel project. 
It was conceived long back. Barrage has 
been completed and we have b en pro-
mised that some irrigation facilities wiIJ 
be made available to us during this 
year. It is intended to ben~fit the 
cbronicalJ) and perennia Ily drought ... 
pro c arcta of Aur ogabad . .But I am 
afraid t 0 promises given by them may 
not be carried out for want of funds 
and I do not find that canal aDd 
chanoels have been dug and it is neces-
sary now to again review the wb Ie 
thing to find ou, to what extent they 
can provide water to those areas which 
need (hem badly. . 

I have only to make a submi sion 
to Government that all these projects 
have to be compJeted in Bihar. The 
whole expens , will come to Rs. 1,000 
crore. Anyway, I wi 11 not refer to 
other schemes. But there are SOme very 
important schemes like Subnrnarekha, 
West Kosi canal, Bagmati and North 
Koel projects. They all require substa .. 
ntial sums , Tbe State wi IJ be hard 
put to meet the requirements of the 
projects for completion accordiog to 
schedule a annual outlays are of the 
order of Rs. 150 .. 160 crores only. 

For North K el, the ofSi 1 
JDate w Rs. 1 crOt s. NQW it 
have 80ne up to Rs. ~97 crore. Tpi . 
a cbronic malady or di ease . T_here 
.• )OQ deJay in c.omI11etiop . I tl)lQ , it 
is n e ary tba t thece sbould be prop r 
planni~g beforehand. ,Tlle D taile,:) 
P.roject ReQQ(t should be availabJe, 11 
the mate! ials hould .be available ,an 
then we should la t. Otberwi e, tll' 
Jong deJay result in escaJation of 
costs. 

Now I come to power. With r egard 
to power, the SLate Ele~trjcity Boards 
have already got an accumulated 10 
of R . 700 crores, and, nd I do not 
think it ;s po sible for them to pay vtf 
those loss • The R ~jadhyak ha Com .. 
mittee expected the Stat Electricity 
Boards to pay a div.dend of nine p~r 

cent on the investment made. ut I t IS 

a far cry on account of the Jo es 
s lfered. 0 far a my own State is 
concerned, the lOIS i more than R . 100 
crore. There are 55,000 employee. It 

. call for complete SCI utjny of fh 
whole thing ber r wen m ke Ihe 
State Electricity Boards work profit bJy 
and efficiently. 

You will also f.nd th t there a 
Jot of vai'iatlon in the plant load factor . 
Wher a .Gujarar, Andhr PI ade hand 
Maharashrra art' ~he d, U.P., Bihar 
and We t Benlai are f r hind. 

, or·b 1 na g 0 
uffer um and 

inefficiency of I th Electricity 
Boards? The other dny an Amend nt 
to the State ,Electrici ty Boa ds Act w 
moved and discu cd and J had then 
suggested that Government must ta~e 
some energetic steps to stream)jne the 
administration of the State Elec.tricity 
Boards so that they may b run effi. 
ciently and th yare in a position to 
pay a dividend of even one per cent. 

Then there are transmission Josse 
3S high as J2 to 25 per cent. If there 
are such losses in transmission, doe it 
not cause worry to the Government? 
Should it not appoint orne Commit( e 
t~ go into the whole question to find 
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to re Ivch 10 s in tran.· 
e s b eo ut up later or 

it because or tbeft or i it because i 
bec u e it i not bei Dg worked pro-

erly? The e are the question that 
ari e and I would like the Government 
to 10 into the whole question. 

Then. tr nsmi ion lines are lagging 
bind . I would uggested that we 

u t b ve a Central Grid or Corpora-
t ' D to u derf Ice laying 0; tran mission 
r e and 100 in fter its performance. 

wiJ1 be able to keep 

I would ag in y that we have to 
o ioto the question rather deeply and 
e t at Detailed Project Reports are 

prepared before any project is · under-
taken. 

There ha be~n a ~hortfalJ in the 
Si th Plan of 6,000 mega wa tts. Why? 
Why has there been slippage in the 
commi ianing of projects or in achie-
vin the target? That has to be gone ' 
into . In rep)) to a question given by 
the Government they have said tha t 
thete have been deJays in commissioning 
of tbe project because of delay in land 
a qui ition, inadequafe site invhstiga .. 
tion,dealy in projec t inputs, including 
civil works, dealy in finalisation of 
engineering specifications for the pro-
jects, delay in placement of order for 
auxiliary equipment/award of contracts. 
Then, Sir, deJ y in upply of equipment 
by various suppliers, hortage of key 
con truction material, unhappy induc;-
tri I rei tion nd inadequate provision 

f fued . 

11 these things houJd have been 'a en care of before you prepare the 
proj ct report and undertake cons-
tr ctioD of the project. I do not know 
why it wa not done. Th re has been 
ucb a big slippage in commissioning 

all these projects. 

As I said a detailed project roport 
ould be prepared and all the inputs 

abould colle ted before starting the 
project. Then alone we can economise 
OD th co ,Otherwise; )ODg delays in Q, ruction and completion f th 

projects re,ult in e calation of c 
which ultimately is a burden on the 
con umer. 

With regard to maintenance of 
Electricity Boards the German experts 
had come and gone through the country 
and they have seen and .they have" sug': 
gested that there should be a periodic 
shut-down of the machines for mainte-
nance and it should be made comp~1sory 
and who rever they do not do it, the 
people responsible for ob erving it 
should be pena Jised. 

Then, right now I will suggest that 
the Government should think: of 
taking some decision quickly wbethe~ 
they will go in for 500 or 1000 or 1300 
megawatt units. That decisi on should I)'a 
conveyed to the BHEL to rna ke neces-
sary preparation for tbe switch .. over 
and complete the boiler of that type. 

Wi th 'these words, I support the 
Demands of the Irrigation and Power 
Minist ry. 

SHRI K .<\DAMBUR JANARTHA-
NAN (TirunelveJi) : I rise to speak on 
the Demands for Grants of the Power 
and Irri gati on Mini try. 

OUf country which achieved Indepen-
dence immediately after the Second 
World War faced an acute food pro .. 
blem. It is b calise of improving th 
irrigation system that we are to • d Y 
self"sufficient in OUf food production. 

The gross irriga ted area in India 
during pre indep ndence was only' 22 
million hectares. Afler Independence it 
rose Jowly and by 1963·65 it was 31mil-
lion hectates . But to.day in J984 .. 8~ 
Jl J 63 million hectares which i an 
100% increase of acreage within a period 
of 19 years. . 

These statistics clearly how the 
during pre -independence our Source!' 0 
irrigation were mainly river water irri . • 
tion and to some extent rivercnanD~J fe 
lake water irrigation and orne rain-ft 
lake water irrigation. But well w t 
irrigAtion areas were mu b ) 
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It j by using power aod incr sing 
• irriaated area through weJI water 

inf,ation metbods we were abl to 
c ieve elf-sufficiency in foodgrains 
roduction , 

We are proud to t\chiev this target 
beeau e of the co"operation rendered by 
Ule hard-workj ng 8 l! riculturi st who 
fu1Jy utilised the incen tive and ncourr . 

ement givrn bo !h by th centra) and 
Stat overnments. 

Supplies of improved varieties of 
hy~rjd seeds and the f rtj)j ers and 
pesticides suppli ed by the Government 
were properly utjlised by the hard-wor k· 
ill farme rs. 

For well water irrigation they have 
to depend on power upply. Though the 
Aumber of pumpscts u ed in agriculture 
has increa ed con iddably, the supply 
of power to tbese pump et i ' v ry 
restricted . Eve n right from the sixti s 

e io Tamilnadu ar having current 
restriction for almo. t 9 monrhs in a 
y r. We were sole Iy dependent upon 
thl pre-iodept'ndence hyde' systems of 
Papanasam, Mettur and Pcriyar and 
after- independence hydel ' y terns of 

unda, Solair, etc, They were con)) tJ uc-
after Ind pend n~e. ]f Periyar dam 
not constructed in 1895, the whole 

Madurai district would have been 
Raman thapuram district, a drought 

,rODe area, In 1895 they built a wall 
aQross tbe west-flowing rivers and they 
con tructed the Pdiyar dam which is 

d for irri&a t ioD . 

It is u ed for jrrigation as well as 
for power in Tamil Nadu. So, I rcque t 

tlJis au&u t Hou se to consider our long 
pend ina remi nder to u the West flow-
i I water, that j , turn the direction to 
Tamil Na ri u so that our St ate i helped 
__ nd in tUfn we can heJp Ind ia. So, we 

ve th depeod upon ere ting thermal 
power stations, Neyveli, Tu ticurin and 

pooJe thermal power stations were 
_ r cte4 ,. From NTPC Ramagundam also 

are cUin 86 million unit against 
tbe share of 275 million units becau e 
t8 djTe~t ir'an ' mi5Sion line is not read; , 

Although thrC!e uni of Tuticorin 
therma l power tati n hav b n c n t-
rllet d y t nJ two ar function ing and 
ar pr ducing JO milli I) u it a day . 
Tae third unit i' not furytioni g at 
pre eot, 

Sir, the coal u ed in these thermal 
station i of a v ry jnfe-rior variety. 
The Coal India is supplying them 
gra e coa) in r ad of B G grade for 
which 1 he boIler are d j ned. Thi 
F & G 'radt: coal has 3800 kilo-calorie 
heat only where as 5900 kit calorie 
h at variety j~ the speci fied one, 
On ace unt of urply fin! rior 
coal they nccd 3000 lonnes per day . 
"herea if . pecifie variety was made 
available they viiI only require 2000 10-
nnes pl: r day_ So, th hon. Mini t r 
mu ( p r uade the oal pUrlmenl to 
upply Ihe ~p(cifkd arie ly f coal. If it 

is not po. ~Ible 10 supply the spe 'Hied 
valj{·ty then the tate Gov rnmen t ho-
uld be allow d to import lhi ' v'lriery of 
coal in the int ' re t of agricu lturi ts 
a well so (hat the farm r are a ble to 
get more po\\cr. If "H! imp0rt the spe-
ci fied varil'(y th~' n the qu"ntiry r quircd 
will bl.! lc s and thus will b saved? As 
far as Tuti<.:orin is concerned there the 
transport is throug h ship only . ·As the 
pecificd vuriery will reduce the tonnage 

abo 1hen for the freight charges will 
be Ie s. 

Sir, a State like Tamil adu j sh rt 
of h)d) power and has fo g in f r 
therma I expansion;. we reQue t tha t 
two more units of 210 MW capacity be 
allot d in the S venth Five Year Plan . 
As 1 huve already sa id etiher you supply 
us the pec l fkd variety f indig n us 
coal or aHow us to import the de ired 
cal so that th re is undi turbed perfor-
mance of our therma l pow r tat ion, 
It is high time that entre should c me 
forward and find a programme to cons-
truct Cha ngenaga I hydel ystem which 
can be of 1200 MW capacity. It can 
gen late S much power that the acu te 
problem of power uppJy i,n Karnat . ka 
as well as Tamil Nadu can be ~olved to 
a great ex t nt. A· h yde) y fern which 
can be of 1200 MW capaci ty j not 
being proceeded e D in the , Seventh 

jve YeaT ian" ': 1 melln we are faBin 
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to avai lour elves the economical 
natural resource gifted to our country. 

By ~990 we must a t least ensure 
eight hours continuous supp ly of power 
to 311 the well water irrigating a~ricu)· 
turist . Then and then only we can talk 
of N l!w India by 2000 AD. Our coun try 
ha t he second bigge t irriga {ion y tern 
in (he world. We hope that Government 
of I ndia w,J1 enCOl r By Tami l Nadu to 
pr viJe free , upply of power to poor 
farmer with an ownership of 2.5 acres 
of la nd. It j" high time tha t th conc 'p t 
of . 'National Water Grid' envisaging 
G a ngavCauvery link put forwa rd by Dr. 
K L Rao in the early 1970 i impleme-
n ted .. rf thi., concept ;0; not implemented 
now in [he dyn lmic regime of Shri R ajiv 
Gandhi it will remain only a dream as 
dream t by the na lional poet Bhnrath;yar. 
Hoqors by drough I and terror by flood 
can be solved by th is Dr. K L. Rao' 
National water Grid concept and there-
by India' unity a nd pro~perity will 
grow day by day. Bharat Mata will be 
crowned as th~ bigg st nation in the 
WOI Id if thi National Water Grid con-
e p t i impl\.;menl~d. 

[ Translation] 

HRIMATI KRISHNA SABI 
(Bygu arai) : Mr. D.!puty Sp ak er 
Sir. I ri to . upport the Dema nds for 

fdnts o f the Department of Irriga tion. 
Our country has to face two type of 
natural calamities every year, i.e .• flood 
and d'rought and a a result we have to 
suffer ' huge 10 s of Jife' and property 
every year. Short term and long-term 
sch me h av~ been forrnu la led for year 
together to solve these problem, but 
the e scheme have not proved very 
eff~ctive. The rea ~ on is that we have 
not been able to make full u e of oar 
irrigation potentia l 0 f:}r aod this fact 
ha been accepted by the Planning 
Commis i on a Iso. 

Our ountry is predominantly an 
agricultural country aud its economic 
prosperity depends on a tim".bound well 
pJanned and co-ord :nat d irrigation 
cherne. We had suffered a 10. s to the 

!ane of Rs . 1400 crore during the y ar 
19 ~ . 3 00 account of natural c lamitie 

like floods, drought and cycloDos 
against (he e timated Joss of R • 1132 
crores during 1981. A per the Annual 
Report of the lrrigat'on Department '.r 
the year 1982-83, our countr1 baa 
slIff r d an average Joss of about Rs.3" . 
crores an nually due to natural calamili 
during tbe period from J 953 to 1983. 

!vIr. Deputy Speaker, Sir, ours i 
poor coun try and jf it uffers sucb a 
huge loss every year it js a very eriou 
iluation for us. We should cOn idee 

this situation seriously. Keepin& in vic 
the Joss due to flood during J S04,. 
Nati ona l Flood Control Programme w 
)aunch~d under which a Flood Control 
Board wa created and a Rivtr Commi • 
sion at the inter-Slate level was et-up. 
Their jobs was speciulJy (0 coo ,truct 
long embankments aod evwage dr oj s 
to drain out wat r aod raise the I vel 
of ;Vi Jidge They were accountable for 

. this. but that also did not prove very : 
effective. 

13.42 hrs. 

[HRI ZAINUL BASHB 
i n tIl e batr] 

Thus, we find that we could not 
make the maximum u c of our irrigation 
potential. A la rge number if schemes 
have been going on fo r the Jast 20 to 25 
yeur. in I he coun try. 1 would like to 
give ooe or two example in this regard. 
Mukama Barhaiya FJood Schern ba 
been goi ng on ince then in Bihar. When 
I wa lecled as a M mber of the 
legIslative Assembly in J972. Tki 
matter wa r aised in Ihe A embly:, 
Again wh n 1 was reveJectcd as M.L.A 
in 1977, this issue was Iai ed there . I. 
J 930, when I was ejected as a M~mb r· 

* of Parliament, this was raised lilt th 
national level and now in 1985 I a 
rai iog thi i~sue again. The Govern .. 
mt:nt of India have pent crores o( 
rupee On this cherne. but our farmen' 
are not g tt iog any beJ!lefit out of it. 
which they w u Id have got other wise. 

Another pro blem before us is (hat 
of land erosion. I would like to say 
that the Government of Jndia and. 
Slate Governments pend crore 
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{Sbri Z"inul Bashir] 

fUP every year to olve this problem , 
but we have not been abl to protect 
tb fiti and p op rty of th P ople in 
the arne proportion, and village aft r 
villa8 is being subme ged th Ganga 

ter every year. We are not able to 
Skve them. We have Dot been succ 
ful in making the best use of our water 
r ource! ev n after 37 years of indipeD-
de'nce. Had we been successful and had 

e made the best use of it, we would 
have b .. en able to provide d rinking water 
facilities to all th villages and the 
member of our irrigation schern s would 
h iner a ed and incomplele flood 
control 8ch me would have been comp-
leted. Be ides, it would nav increased 
Gur' hydro -electrici ty ca paci ty considera-
hly. 1 would like to suggest that a 
Nati nal water Authority should be 
created to ensure better irrigationa 1 
facilities and i Is functions should be w 11 
defined. It should be the re ponsibility 
of only one authority to ensure the 
implerr,entation of all the major schemes 
in the country, which we have not been 
ab to ensure till now. I would like 
to draw the attention of the hoo. 
Minister to whatever could not be done. 

A majourity of our population Jives 
in country !dde. Mother India live 
ill 'Villa s. I would like to ,ay that the 
e m od area of the State TubewelJ 
Corpoll tion under medium and mall 
irt.' _lion projects for farmer bould be 
up 0 300 cres . Even in such an area. 

e are Dot able to u l i1ise the capaci ty. 
It e go to the vi lIages, we find that the 
co i iOD of the tube wells is mis rable. 
Tb farmers are una ble to uti lise them. 
mi 'ons of Rupees has been spent on the 
man ement of this corporation Now 
th Cormul tion of a Master Plan for this 
pu' po e i very e sentiat. Though major 
chomes have been formulated, attention 

.hould J 0 be paid in this regards for 
th enefit of farmers. 

I would like to say regarding wells 
th t wells should be dug at block level 
or at a lower level and old weBs should 
be cleared, which would provide water 
tor JrriJation and people would also 

hIe to ,et drinking water. 

ow.er aenera(ion i, very e ential 
for the developme:n~ of agriculture ~" 
indu try. 1 am in luU agreement witb 
the fe Jings expressed by the hon. M m .. 
ber Shri Sat)endr Babu that th~ IUA .. 
ctioning of the Electirici ty Bq~4' 
hould be streamlined. Th Govern .. 

ment of India sbould take tb.eJ1l OY r 
and formulate some other cherne (or 
pQwer generation, This ituati_on mu t 
~ improved, whicb is d~t.erjo fn d 
by day, Mr. Cbairman, Sir, you your-
self belong to UP. and you kQOw til t 
administrative reforms are v ry e senti I 
in this r !lard Old units arc requir~d 
to be mQdernised. 

In the end, I would like to ask the 
hon. Minister how much time it would 
take to complete the Kamiti ThertQaJ 
Power Project in Bihar. Menlion has 
also been made about Koyalkaro. I 
want that these projects should be i,n-
plemented speedily so that the farmers 
of India could be bene fi ted and we 
could much abead on the path of pro-
gre s, 

A case for the modernisation of old 
upits in Bihar is pending. There are 
hindrances in the generation of t4 ~ 1 
power. The department must pay ' 
aUe tion towards this matter at t e 
time of formulation f th cQJh 
PI n. With the e words. I would Jj~e 
to ."pre s my thank to you. 

[E"Zlb h] 

THE MINISTER OF STAT ~ I 
THE D,EPARTMENT OF POW 
(SHRI ~RUN NEHRU): Mr. Cha)r-
man, Sir, I would just like to clarjfy 
for the benefit of the hon. ' M mbers 
that 84% of the generation t day iA in 
the State Electricity Boards and 16%.-
in the Cen tral sector, Sir. beuve"n tllc 
Fifth and Sixth Plan# we have tncrea Fd 
our capacity by nearly 80% alld uDle 
the performance in the States improves, 
there is very Ii$-t~e that we w.~J1 be ble 
to do in the future. Tqe hon. Mew.Q~rs 
would be happy to know tb t i~ lb 
mopth of March we have ~~lhiev. • 
pla;at load f$ctor of 55.5%. Now, , i 
is de pile tbe r Cl that the S, ~ of 
Bihar, Uttar Pr.df h, A ~ nd 



Ben al havo all been at below 40%. 
ow, I would like to as ure the 

Members that we are sUe iog all alo'}& 
that unle the State Blectricity Boards 
rna e a reasonable profit, uole they 
It~eamJine their m,etho4 of wor~in , it 
wOJ1ld be very difijcult (or u to help 
tb m tl)e way they ~nt. Today' 
position i that out of a total demand 
of 470 million unit per day, our geoer • 
tion i 430 to 440 million units. If we 
tak~ into accoun t the tr~n Il}ission )0.5 
of 20%. our shortt II today i ocrJlrJy 
70 million uni 1 If you tr n la te tl:)i$ 
iuto capacity, we fJre sbort of nearly . 
~OOO to 6000 megawatt . Now, we have 
t ken maoy step, we are going to have 
aas ll~rbine and ga ba cd plants 36 
pla~t hav~ been identi6ed for renova-
tiqo and modernisation. We arc goinl 
to sp(:nd R . 5QO crore on t~ese plants . 
But the k ¥ factpr everywhere i that 
u I 55 tb,e Sta te Electric i ty :Q oard ~ im-
prQll th~jr ystem of mal1ag~mept, im-
prove .their sy tem of CJ~ministratioq, 
irnprove their trail)in methods a d 
in~qct the riart type of peopJe, thi~ 
.(11 not improv Jo Most of the invest-
ment is going there, and the Mini try 
or Power will give them all a sistance, 
but unlc~s the generation in tbe States 
iner e, it wouJd be e trell)~ly djfficu 1t 
for u to meet tbe power dema nd in 

~ountry. 

~,ny hpn. Members bave rai ed 
the Que tiqn that project are not beina 
eo let d in tiqle ~nd · that i fact. 
W y i it happening? B~sicaJJy thi i 
h penina bt;ca4 e we are planning (or 
a pr~t, aod are giving full £inanc, 
but when you have Jossc of the 
magnitude which are tbore t day, the 
State run out of money. If you ee 
the position as at the end of 1983, t 
losses in Bihar are Rs. 107 crores, 
U.p· - s. 531 crares. We t BenaaJ 
R. 83 or teSt ry na, which is a 
.mall S ate-Rs. 198 crores ..• 

( InterruptioffJ) 
a~Datak is urpJus. 1 c n give you 

all tbe figures if you w~nt. In Rajasthan 
also, there are losses. 

TbC' poi t I am ma jn, is that unJe I 
th t ~ 2)ectr.iCfty B ards i~proy, 

Jf • " 

) (G.,,~' U. J 

aenerate profit. and l" ~ 
come necessariJy out of prico 
you wiH npt t)e llb e tQ fil) ~ 
jects in timp. Whep c ro i 

. I 

ei hty four per cent o,f 0 cap i(1. 
dar i,s with tb.~ Sta,e elect ·city .Qo 
in the State uples that pi Illy fQ'fr 
cent doe, a Jilt QetC~f, t t 
other sixteen per ecr)t ? ~,v n t 
the ~ap between the Cen~r~ i!nd 
national averaae in term of cap ~t 
utilization is five per cent. pjvc per 
cent is a Jot of power. If YQU talk ot 
the totaJ capacity of about 42 000 . . .. 
megawatts, at the end of the Sj"tb 
ptan -and it is our effort tbat ' between 
the Seventh and the Eighth Planl, " 
would doubJe this capacity- nd . bell 
you are talking of five percent. you ar 
talking of 2000 m gawatt!. his· poinc 
has to be very carefully noted. . 
making all efforts at our end an .,e 
been in touch with the Chief Mini te 
in this regard. Our friends ftom Welt 
BengaJ are agitated on various &ubjcct ; 
I not going into tb polit 01 it, 
but the point i that .eve in t 
Bengal, tbe plaDtJo d factor extr .. 
mely low. 

A far - he fund Co 
Departrne t 
M mbers Call about for 
Finance, jni tu is away in 
but I hope he can b r u • 
funds very b dly. AI 
sanctioned- scheme 01 v r 
megawa tts, but there are COIDt1ratlHl 
of funds, and that is why, I am con-
sistentJy t eesin 0 t I po' t t a 
pow r sector. both i tbe S 
tho C nt mu t be ble to 
surplus. f you look at t 
at t p at t nd, 
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[Shr i Arun ehru] 

w ich do not want to name now, ar 
wor e ·n term of plant load factor and 
generation. And these are the States, 
which have the heavie t los ses. Thu ~ 
there i a definit(! link b etween th se 
two factors aDd I would be gra tef ul if 
thi matt r could be on idered. 

SHRI SA YENDRA NARAYAN 
SI HA: The hone Minister says that 
he i having t Iks wIth the Chi f 
Minister of v rious Sta tcs wi th r gard 
to the worki ng of the Sta te Electri·j ty t 

Boards. Do you thi nk that mere Jy 
talking to th m would improve the 
efficien cy of perform ':tnce of the Stat 
EJectrici ty Bo rd ? Or, dO you thin 
that s~me representa tive of the Central 
Electridty Authority should be ther ? 

SHRI ARUN NEH U : This is an 
art of gentle per uasion. 

MR. CHAIRMAN: What el e can 
be" do? You giv your suggestion .. . 

(Interruptions ). 

Kindly take your seats . We have 
very little tim at our di po . 1. 

SHRI ASUTOSH LAW (Dum Dum): 
Both pow r and water are very essential 
f~r ' u. If w take power fJrst, power 
is the most importan (h in in [he ca e 
of.all eountrie and particularly in the 
ea e of the under-developed countric 
or .developing countries. 

I take the ca e of West Bengal, 
where we are su{r~ring from crisis of 
pow r. Doe ha to see what are the 
re on. Why are we ufi'ering? It i 
tru that in the modern world, there j 

cri i for power every where. ut un-
fortuD tely in orne of th e Ea t ro 
State of our country t particularly in 
We t . enga), e are sl1 ff~ring more due 
to ower crisis. 

We are etting power from two 
dim rent sources-one from tb Cen tra! 
proje t and the ther from tbe State 
Electricity Bo rd. If we Jook into lhe 
position of pow r generation in th 
central projects, we fiod that it is very 

satisfactory and good. In future it may 
be expected to g n oing b tter and 
h Jp u , 

After aJJ. one cannot forget that we 
are now at the lhn.:shold of the twenry-
first c ntury and without power, e 
cano t do anythmg. But what is the 
pOSJ lIon of lh Sta I • I' tti 1 ty Board. 
Which ar most vilal power r source to 
us? It rt=quirc. a de ' p inquiry or a probe. 
Why? SImply beCdU ' I~ the tate Electri-
city Boards are not doing w 11 in States 
lIke West 13t!ngaJ, BIhar aDd other 
East rn Stale ? I am grateful to the 
hone Minister \\h o ha already pJ ced 
th fa ts before u about the said 
position. If is admitt d po ·Hion. When 
central project ar~ doing well, unfor-
tunar Iy, tat Ekctricity Boards are 
n t doing well. About 84 per cent of 
power come from the State Eleclrici ty 
BlJard wht: rca ware get ling 14 to J 5 
p'r cent from the centra) projecls. The 
worki ng a nd the functionj ng of the 
Slate Elec tricity B ards are definitely 
ub-standard. One can exp ct better 

performance and better functioni n J from 
tAe State leccri cilY Boards. 

The We t 13 nga J State Electrici ty ' 
Board ha nOl b:e n functioning well. 
The PLF, i ,e the power load factor in 
the ta tc Electrici ty Bard is much 
less than central project' rate. What 
are the l'eaSOfl :i for this? Why ' i the 

tate uffering? Why the rate j J s 
tho n the t:nt rnJ . p roject rate? The 
fason s are political inte rfl!rence, Jack of 
di ciplin in the State Ekctricily Board 
al d further more , th whimsical poJicy 
of those who are managing the State 

lectricj ty Board. 

14.00 Ius. 

Therefore, it is no u e houting for 
more grant', more mODt!y and mor 
finance for the tate project. If the 
State projec ts cannot function well, if 
they fail to generate power, what . 
justification of shouting, and demand-
ing m re funds? (1m erruptloflS). ' , 

It is not out of place to mention 
here that in W~st BengaJ~ we hav a 
number of sick i du tri and cl sed 
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unit. If one take a cJose view of the 
rna'Her , on wiH fir,d that due (0 power 
cr isi • most of th indu tries are b,,~ 

. c.orning ick. Obviou Iy. I am talking 
ahout West Bengal. Due to lack of 
proper cneration o f electricity bv the 
State Electricity Board, our State ha 
becom hungry for power . If it dies, it' 
will die a natural death, for want )f 
power . Who is rcspon ible? It is the 
State lectricity Board and non~ else. 

J surport the Ormand" for Grants, 
with one , ugg ~t : on to the hon. 
Mini ler, viz that rural lectriflc 'l tion 
should be given more impol'tan e. Tn 
our coun t ry, irrigcltion a Iso i. very much 
dependent on c Icctrici t y. So, ru ra 1 
e] ctrification must be givt" n pror'er im 

. portan e. 

With th e words, I conclude my 
spe~C'h, and extend my support (0 the 
Demands for Gran ~ . 

HRI JAF R SHARI . (Ban Alore 
North): Mr hClirn1Dn, ir: I am 
grat ful to you f r giving me fhi 
opportunity to speak :1 f w word on 
.his very important ubj(' t. viz , Irriga-
tion and Powl' r. TII , tead of making a 
peech, T wou Id ra ther confine myse If to 

making certain poi ntc;, so that the 
Minist r concerned and the Adminis-
tration can take note of them. 

Und r the Mi nj~try of Jrriga tion, 
there is a 0 partment cal/cd "Under-
rOllnd Wa ter xploration Dep'Htm nt". 

Tbi D parfmenC should take the res-
ponsibility for cxpl ration of water in 
the chronicallv drought -affected areas, 
r ther than going to the river basin. 
A fler all surface wa te r i known to 
everyone. 'Jt j s cn. Sofar s, the under-
ground water is concern d, it is not 
known to anybo9Y. Vnles Ihe Depart-
ment which is meant for this job goes 
to the area where there is water 
carcHy, it is not going to serve any 

purpose. 

With regard to urfa e water, it is 
unfortunate that many of the ioter- tate 
,river water dLpute are p oding Mao.y 
'a til'Qe the Ministe r of Irri a fion hils 
d H wi h the subje. t. .. Sgmetimes the 

rna tt .. r i di cussed bila tel'a])y et n 
two chief M inisters, or the three Chi.f 
Minister of States which are concerned. 
I think there is a need to think on this; 
whether it can continue to go on like 
this and get delayed. Naturally, each 
State ha got its own political p'roblem. 
We do under ta nd their difficuJtie, but. 
nevcrthe)es more it is delayed the cost 
of the project goes up and the States are 
goi ng to be affected. In .my own State 
many of t.he CaQvery basin projects are 
not being implemented only for the 
reason that it is under di~pute. I .wo~ld 
like to make u~e of this opportunity to 
appeal to . the Chief M ini. ler of our 
Sta te t ha t he should add res himseJf to 
this question as early as possible. Of 
course, the Chief Mit:lister of Taniilnadu . 
wa flOt welf. He had bte n extremely 
kind. Now, he has come back .after 
undergoing some treatment flom abroad. 
Now, he is active Now, it is for tbe 

h ief Mini ter of Karna taka to take up 
the matter with the Chief Minister of 
Tami lnadu and see that some thing Qr 
the other is done or use, if nec~ssary, 

. the counsel of the Central Mjnisters. 
econdly. there is II power projc~t in 

my State; j t is chronical1y a drought 
a~ ' cted place where people are sutferin 
from wa ot of gc:nera tiOD of po wer. The 
name of the project is Upper ·Bhadra 
Project. The K arnata ka Government 
ha already said about it that they are 
going to take up in th ' 7th Plan. I do 
not know whether it has come before 
1he I"]anning ommlsslon ' and' tbe 
Ministry 01 Irrjgati~n for its con idet -
tion. This project is very importa nt and 
I persona fly a ppea I both to the tates 
and tb Centre to look into this 'project 
and give earJy priority to remove the 
sufferings of the people, chronica])y 
drought affected people. • 

Th Mi nister of P wer ju n w 
nlightened us a bout the power position. 

It i unfortunate that the Stat s which 
should addres themse'lves to the b tter 
management of their aff::t.irs , blame the 
Centre for power horta e. The other 
day, there was a controver, y in fbi 
very H ouse bout the Vijayaoa r Steel 
Plant. Th Mini ter of SteeJ, 'Mines 
and Coal said if the ar atak G v rn-
mt'ot as ured power we wiU .take up t 
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Chief Mini let 0(' Kar-
t • laYe. cban.nge that we were 

"pared to give power; let the Minister 
t e up. tbe project. lust tod y I read 
J the PrctlS that the Chief Mini ter ha 

. th t aJI. the centra] ectors pJ;ojocts 
ould make their owo arran ment for 

po r. In vie of this statement, what 
are we to believe ? Not only the Chief 

nj ter. but aJl ot us .. Iso e urgin 
f: r the Vijayana t St eel Plant. I hope 
the Chief Mini ter will not 0 00 taUin 
ia tbi. manner. I( the Centre wants to 

tisty tbe wishes of the people of Kar-
o a and all of us including the Chief 

·Dilter. nd decide to have the Vijay -
r Steol Plant. the Chief Minjster 

01 arna taka should not then uffer 
ftom , a crili of confidenco and s y 
t :t ho cannot provide th necci ary 

o er to tbat project. 

A has been rightly ob erved by tbe 
MiDi er of Power. I for one would 
U to au port hi. point of view. Un-
(ortun ely, the Minis tor of Financo i 
D t b re. Whatever we may ay bere, 

i everythioa.i truck up there unJe s 
ria proper allocatjoD for these 
Jor I e:tor . There is erious crisia 

or power all over the COliotry in every 
tate. 

It 0 be difficult to meet ny 
od and we are aojoa to utTer, tbe 

iAdu liey is ,oiD&, to utfer. aariculture is 
iD to suffer d people are Joina to 

u1fcr and th productivity will suffor. 
Thc.r fOIC, the Finance Mini ter bould 

in tbe oycrall indu trial d velopmellt 
, tbi' country that be. make pr r 

.Uocation for the Power Ministry. 0 

tbat potentialities can be tapped and 
po er aeneratioD can be improved and 

c imp tho availa 'lity of power 
t i 1) th for 0 r gricult re 

elfare of th 

I 00 cl dt 
you re faoiog wHh 

' Hng to 

M. CHAIRMA 
ri hoa Iyer. 

() 

Shri V. . 

SHRI SAIFUDD1N CHOWDHURY: 
Now the reply (rom Karo tak wHI 
come. 

SHRI V. S. KRISHNA I,YER. 
(Bangaiore S uth) : How much time i. 
allowed, Sir? 

R. CHAIRM N: Do you nt to 
take the fuJI tjme of your party? Two 
name are th ee and leven minute e 
aJlotted for )lour party. 

SHRI V. S. KRISHNA IYHR: I 
will ju t make a few ob ervation on 
the O('mands for Grants of the Mini try 
of Irrigation and Power. These two 
Departments are really very important 
departments , The prosperity of the 
nation depend s upon tbe progre which 
these two departments make. Although 
it j the Te ponsibility of the tat 5 to 
manage w8ter and al a flood contr I, 
but it is tb entre, the Irria tion 
Deparfment here tbat formulate t e 
policy with r jard to water and also 
b]p in giving technical advice, etc. I 

ant this to be COD idered that all the 
rjver of our country sre national r -
Ollr CS. It i very unfortuna te that we 

ba ve today a number of inter·St te 
dispute which are not solved evenafter 
38 year of independence. 

So far 8 our Sta1e i c ncerned, y 
colleBJue Sbri Jaf~ r Sharief hal ju t 
now mention d, and, ) a) 0 agree hh 
him that all dispu s houJd be set tJ d 
bilat rally between the- tw t. e 
Go ernments. Personally. I w3nt the 
Central Govcrnm nt to encotltlt e fhi 
because Ie ving them to Tribun ) Or 
for arbitration doe not solve' ttny 
problem that will leave a Jot of bit r-
ne s behind. I am quite confid t af a 
olution being achiv d in our st • 

All these years the Chief Minis or bf 
Karnstaka was ready, but unfortunately 
lor abc1\lt eight months the Ch ef Mini-
ster of Tamil add was not 11. Bitt 
now th t he is all right. I hope that t 

ould ct1ntinue tlr ' dlscu iot! • 
• olve the problem • 
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e time ava labl~ Is vety, very 
I m ted, I will OD Iy ay a few word 0 
far a irrigation is concern d a~d in ollr 
State we have today a number or pto-
jects on hand. 

a 

A HO . M 
Go.vern Iy 

H I V. . RISRNA rVER' But 
the major projects like Upper Krisbna 
State-f, Ghattapraoha State Hr and 
MaJaprabha proj ct are there. Rs. 70 
crores f(\r thi s year hAs been provided 
for command Area deveJopment. This 
wa uggested by my (riend a Iso. 

There is one problem; with ragard 
to flood control in our State. J n our 
Maland area every year we get floods 
and evera) crOT S of rupees are Jost, hu. 
man Jives and heads. of cattle ha.ve been 
lost , The State Government has.appro. 
act\ed the Central Government for 
a is-tance. I am sure, the concerned 
M~njster win con ider it. 

asure 
cale to clieck 

Govermnet1t ' of 

Re arding.pow r .of oour e jtt t now..; 
my fri end. Mr Jaffar Sharier. h. 
ted that the power situation in Karna-
taka is very grave and th t we h ve .of 
60 to 80 per 'cent power out. With ,re-
gard to th'e !'teel plant J Pl1t the. (Hlestion 
the other dby , And the Steel Minj~ ter 
said that if power wa a sured . • the steel 
plant would al<:o be assured The Chief , 
Mini trr of J( arnataka ha al'surf'd about 
the availability of power. And when he 
a snred that. he meant it with all serious· 

The "eople of Karnataka ate 
re to aeti e th I omfl rt far 

of tb t el plant. What tlie 
ad st te as not a 
hi f Mini ter even 

Irq est th Central 
the eedful 

So faf as St'lt' power ~roject are 
con rn d, would reque t the bo • 
Mini fer to p see tbat the anatio 
i giVen to th third tage of the Raicbut 
THermal Is "f>. Of course, sanctiori 
be n given to he econd sta e. 

Another important recommendation 
which Karnataka Government }las made 
h about multi -fue], coal and oil, ba ed 
pIa t angaJore, whlch . i a sea 
h reo T request flte Central Govern. 

ment to give cleararice (or that. . 

Th ta te Government i ~dvj'ng' 
priorit to set u',; medium ' sized' diesel 

Its and· Ra~ turbines which have got , 
very ~horff aestation period. Tbi will 
m el the immediate p'ower sh~rta e in~ 
the StRte'. 

A on mana ment d( th'e " Sate 
Eletft iei y Boards, of coorse, aran" 
taka is much better tHan l'iIao o'ther 
S 'f , I cou'd nbt untferS't t! why iii 
a nation like Ir1<ff whk'h had produced' 
eminent en8ine~ts like 1ate Sir M. 1 
VishWe i8Tay. '. the t"ari ~11ii s:jon lo~s 
is n ea Jy 20 per ~rlr. A lil j g muSt 
be dnne in this re"g rti. I \V'oul~ reques 
the h('n . Mini4\ter to look into the 
mA'1te-" st'tf do somet i in (bis regard. 

Conserva ti~n of e"erg~ is verty 
important. r r~ad· a few paras of Rajya .. 
dak,ha Committee Report wher in it 
ha ~ been stated that by proper mana!.le-
ment 20 pe'r cent or' pow~r can be con-
served -in industries . I r~que t the h n . 
Minister to appoint. if necessary, an. 
other committee and see that conserva· 
tinn ·of power i al 0 made. · 

, Th ~ ch'tf M ini ter of Kar"nll1a 
has sugg , ted (>tting up of a captiv 
power, pl "nt at Ban 'r to m t til 
dema.nd of Railways's Wheel and Axle 
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Plant and other Central public uDder-
takings. OUf Cbeif Minister had al 0 
discu sed with Mr. laffar Sharicf b 0 
he was the Rai) ay Mini ter. about it. 

11ntruptions) I would only say that th r 
is no politic in it. We re all one 00 it! 
I want to say tlaat power is very impor. 
tant. No country and no State can 
prosper wi tbout power. Therefor, I 
submit that whatever requests hav 
eome from the State Government the 
Central Government should consider 
tbern sympathetically and clear all the 
projects which are pending for w n' 
of clearance. 

tTranslation) 

SHRIMATI VIDYAWATI CHAT-
URVEDI (Khajuraho) ; Mr. Chairman, 
Sir. I rise to support the Demand for 
Grants of the Ministry of Irrigation and 
Power. Our country i an agricultural 
country. With a view to make agricul .. 
ture and industrie self ·dependent, it, is 
e41sential that tbere should be an in;. 
cteal;e in the irrigationa) re ources and 
in the capacity for power ~eneration. 

That is why our Late Prime Minis· 
ter. Smt. Indira Gandhi, had given 
priority to irrigation and included it as 
as No. 1 point in the 20 Point Pro-
garmme. We all know that jf we provide 
the maximum irrigationa) racilitie to 
tbe farmers and the maximum power to 
industries, the country ,.ould be abJe to 
achieve . self sufficiency. 

You are already aware that from 
the point of view or area, Madhya 
Pradesh is the biggest State and 1090.3 
million hectare of area i under cuhi~ 
vation in that State. Tbe capacity of 
irrigationa) faciJitj~s available from the 
Oovern.nent sources in the State i only 
for 25.H)· lakh hectar~s. Some irriga-
tional facility is available in the private 
sector also. If aU tbe ou)'ces are taken 
~ogether, it is becomes a little)e than 
14 per cent, whereas for other States it 
is more e.g. 16.5 per cent in Gujrat and 
23 or 24 per cent in Uttar Pradesh. I 
would like to request that keeping in 
'view the large area under cu1tivation~ 

we should incre~ e the irrigationa) 
fa iUtie in Madhya Pr~de h 'and the 
maximuDl Dumber of project of the 

tate should be oleared. 

J represent Khajuraho area. it b s 
t 0 di tticts~ one i Chhatatpur and the ,,' 
other obe is Tikamgarh. If a precentag 
or the irrigationa) facilitie in tbe area 
i calculated, it come to obly one or 
two per ceilt at the State Ie-vel. If it is 
examined on the basi of the nationa1 
Jeve), it J)recebtage come. to zero. 
Irri ational facilities are available th re 
mainly from wells. Water leve) in th~st! 
weI: i going down. The main rea 011 
fol' this i that ther is not a Ingie 
illage io the Bundelkhalid area of 

Cbandela in which big tanks re not 
evaiJable but now~a-days these tanks 
are in a ditapidated condition and the 
inflow of water in these tanks has golie 
down. If these tanks are repair~d and 
Improved bv spending orne amount, 
the water level in otir wells would in-
crease add water would be available for 
daily use also. In mv view, it will hot 
involve much e~pend;ture. Two tnuJt;~ 
purpose irrigation project bave b en 
proposed for mv parliamentary Con ti .. 
tuency. Ken mulfipurpo e trrigation 
Project i~ one of them . Our former 
Prime Minister. the Jate indira Gandhi 
and our first Prime M:nist r the late 
iawahar Lal N t' hru had always talked 
of given priority to mu]tipurpo e pro-
ject and that is our policy a well 
as a nece sHy. Ken multiPllrpose project 
at an estimated co t of Rs 202 crores 
wa propo~ed in 1982. A surve}' ha 
been completed in this regard. A report 
in this regard has al 0 beeD submitted 
to C. W. C. by the Government of 
Madhya Pradesh. The concurrence of 
Uttar Pradesh ha a Iso been obtained 
through discussion, but it fia not beeli 
cleared so far. 

The Orchha Oam Project would "ro-
vide irrigational facilities for 2,19,000 
hectares of land in Chhatarpur, 25,000 
hectares of land in district J)anna and 
40,000 or 45.000 hectares of land in 
Banda in Uttar Pradesh. 65 MW or 
power would b~ generated there, which 
would solve the problem of power 



S Demand'ljb" 1IJn". CHAfTRA 27, 190' (SAKA) (General), 1985.86-Conld.. 2Sa 

, borta,e in tbe country. A survey for 
Siwari Project in Orchha of Tikamgarh 
di strict had been completed and a report 
in thi regard has been submitted to the 
Central Water Commi$sjnri in 1983. ', 

would al 0 provide irrigational fad· 
lities in 1,63 .. 000 hectares of land and 
would genera te 80 or 85 MW of powet 
and the District Jhansi of Uttar Pradesh 
~<nd other near&y areas a al 0 Tikamgarh 
and otherdi frict of Madhya Pradesh 
'Would get power in sufficient quantity. 
the e projects are pending clearance with 
C. W.C for tbe last 3 or'4 year, but 
no action has been taken so far. I would 
reque't the hone Mini ter to take this 
matter eriously, because any further 
~elay wHI es .. calate the 'Co~t and W~ 
would have to incur more expenditure 
on the projects. I would like to submit 
that if these two projects are sanctioned 
for our area. our farmers and industries 
would be benefited a lot . 

Sir, i would like to make sOme 
more submissions. One is regarding oUr 
rivers which may be ca l1ed our national 
tis ts. From North to S('uth and East 
to West, these river" ~hou'd be linked. 
A many other M mbers have suggested, 
jf the~e rivers are )Jnked it would not 
'Only ~trengthen our national integra-
tion, but the hUge lOClS(> !i: caused 'by 
floor'c; al'd droughts could R'SO be avo;'. 
'ded T}le shortaee of w~1er could he 
met and during flonds th .. water cou'ld 
"'eo tra nsferred to the , deficient area so 
lhat there may n'ot be anv damage and 
water may be made available to the 
droll~ht·atff'cted areas. 

Now, T would like ' to draw the 
8 ttenfion of the HOt1~~ to wards the 
pOwer situ~'tion Our .,riwer cOn umpfio'n 
'IS gf'owinlZ ('ontinuonc:l'v 8'nd i would 
,I,k to rO'HrrA'tt,"ntp thf" hon . Minister 
And his O"'nqrtmeon't for tAking com-
'mendah1f" c;t ~ pq in t'hi~ reRard. Whe'n 
we C!ot i Md ·oP"df"nce. our I"ower po'ten-
fial wac: only 1.352 MW. whe'reac: a't 
'present It is 42 ,4.10 MW anrl there hAC: 

been an incrf"8Se of 3080 MW "'i 19R4.S4i 
al<'ne. T'here w0l11d 'h An addition nr 
'y,..t annther 14000 MW bv the tnfi of 
r. txt . Five "p.ar 'Phn. It ic: a !lreat 
9chievement for llC: It is R f!nnd ome'n 
lor 'us t'hat we are adding 4,500 MW o'f 

generation capacity in 1985.86. As out 
hon. Minister has said we have in~reased 
our generation capacity by 50 per cent. 
But as has been mentioned tbe State 
Electricity Boards are incurring losses 
which we have to remedy by increasiog 
their efficiency .. 

The N.T.P.C,. has done a commend· 
able job. I would like to congratulate 
YOU for the same , The Korba, Singrauli, 
l'tamagUndam projects were completed 
ahead of schedule. These have added 
3000 MW of generation capacity in the 
cOuntry. 

Wi th these words, I would like to 
draw the attention of the hon. Ministet 
to wards the los es being suffered by 
the State Electricity Boards. Their 
adminislrati \Ie looJ)h'Oles should be 
plugged llnd their efficiency should be 
increased so that their income may be 
increased and expenditure curtailed. 

1 hope that the hon. Minister would 
definitely 100k into the prohl'ems 'of my 
'area whkh I have put before him . With 
these wor<1s. , support the Demands for 
Grants which have b en presented 
before the House. 

)Engllsh} 

SHRi,.. BA.SHEER tCHiRA Y .. 
INK It) : Respected Sir. a ~ricu Itu're 
is a very, predominant factor in our 
'country's economy' About 65 pe'r cenl 
of the working ! population of the 
country is employed in agricu1ture. Self-
suffici~ncv in (00d production is a basic 
'thins,! ~o (ar aSt any country is cone rned, 
anCt in the past we were putting all our 
f'fforts to increase our ('od production . 
Tn this process. irrigation is a verv ba ic 
thing. The utilisation of water is very 
importa nt. The irrill8 ted ar~as is mort'! 
.,rodtrctive than ra in. fed area is a fact 
'" hich is universalfy accepte<J. I know 
that the time ~iven to me i~ v .. rv 
limited. so T am not going into detail 
of if. but T would like to congratulate 
th:, Government a nci the Rovernments or 
the past for the fact that Tndi_R ha~ 

witnesst.'ci a phetiompnaf growth in 
irrieAtion potential during the la t three 
decades. Now, I would like to point 
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out that tres m not to the 
major irrigation 'proj c , but to the 
medium and minor irrjlation project 
and al 0 would make iot t at if 
we ive i po tance to the 
irrigation, than will heJp 
prove our economy in rural areas. So, 
I reque t e Government to take more 
care and pay mor a tt nti n to t~ 
utili tion of the ground water in 0 r 
coun ry e eciaJly in rura a a. . 

Sir, now I wHI cantin 
because of the time factor, to 
needs of my home Stale, KeraJa, 
1 t ke ~t1ii 01' ortunity to call the 
aUen j n "of tbe hon. Minister to · tho e 
needs. . Fi r t of all. there i og 
standIng demand from tbe peop) of · 
Tdvandrum district i KeraJa, e pecially 
(rem t·he farmen of my con tituency, 
fop the· COD truction or medium irriaa .. 
tion project. 

: Thj a rea is mainJy an agrjcu1tur~1 
area: The. eC0t;l0my of this ar~a is 
mainly based on agriculture. Paddy t 
coco'nut, arecsnut; pepper etc., are the 
crops of thi area . There is no other in-
du trial establishment in my constitue-
ncy. I could say, about 90% to 95~~o~ t!le 
people in the .rea arn something 'for 
their . ,ivelihQod from 8grjcuhpre. But 
the' pity of it i that thi~ a riculturally 
important area lacks in wa, and irri .. 
gation. So,_ it wa~l the dr~~'m qf the 
people in tbe past as well as at pre ent 
that t~e con truction ~f Va!Danap~ram 
irrig~tion' project should be taken up_ 
It is still ttie hope of tbe farmers in my .' 
cons~ituenc~. 1 a~ .happy to sa,)' that ill 
1983. the Planning Commis ~on hilS 
cleared (hi ·project . Tbe inve ligation 
work fs already oV,er .. The' required in-
frastructure is there: eDgi"ne~rs ' are 
postea: Therefore, ' J reque!lt th~ G·~~e.r~~: 
meri~ ,to ~ke .i~medjate steps to st~rt. 
the .~onstr,,\ct!?n v,;~rk an~ to .. complete ,! 

the V~"1a:nap_u.ra~ Jrr,igation Project 
del ing t~e .Seventh FIve Year Plan. 

The ' Central GOvernment asked the ': 
Stat Government to complete the old 
on-going projects on a priority basi. 
There are 13 on-going project i~. Kera la 

My bon . friend. Shri Jaffer Sharler ....5 rai ed here the Cauvcry~ water 
dispute which i pe~dtng for a long 
time The t-ates of K~rnatak::t Kera la • t . 

and T~miJ Nadu are involved. The 
Central Government has intervened. 
Since 1971, efforts 8re being made but 
no ett! me-nt ha s been arrived at. 0, 
T would Ilk th hon . Minister to in .. 
tervene and take step to settle this 
Cauvery water dispute which i pending 
se Jon. This wi11 be ne- fit the p oplc 
ml)re becau qf better utili ation of 
Cauvery W3 ters. 

La s.ly, ill, c;r.a 1,\, SI!: ero ion, i 
very acute problem . J rea in , th 
Report of the Ministry of Irrigation 
tha,t_ the Governm~llff do ~~cept th,at in 
KeraJa tJ, '~ nrq~lep1 of, 'sC'a fP ion i 
very' 8cy~e. Qqt Qf a totpJ "COIl t~I . ljJl~~ 
of 560 ~m .• 320 kill . have b ~n . id nti .. 
~ed .. ~. s , vulnerable and; 'out of, th e,. . 
2~6 ~rt'!. h~ve been proJe~ ed till 1984 
SO' r..iP orc1er to prqte~t the State of, 
Kera Ja from s~~ erpsion. I would leq u~ t 
the , CeP.traJ Gover;,nment , tp a)J9.c~ t 
more funds fOT , tJ:1e State .in the coming 
years. 

'SHRIMATI ASAVA RAJ H .. 
WA .(Bellary): M . Chairman, Sir. 
tbank you very much for givin ' me 
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opportunity to participate in tbe dtS'c s 
sion on ·lhe Dernani:fs relating t() t 
Ministry of Irrigation antl 'power. 

A regards clubbing both the e-
partments of Irriga tiOD and Power 
together, both are closely interllnketl 
with each other, Since the time at my 
disposal i very limite<J, I would like to 
make only a few points as far a irriga· 
tion part is concerned. 

I come from the Tunga bhadra 
Project area, I have submitted a detail· 
ed report on the genuine grievances of 
farmers in that area for the considera-
lion of the State Government. Still 
many of the problem have not heen 
solved. Therefore~ while using this 
occasion, J would like to suggest a few 
mea ures for the considera t ion of the 
Government. 

The n w 20-point programme has 
rightly la id an emphasis on it1cre'asing 
irrigation potential. Keeping the above 
fac t in view, a lot of stress ha been 
laid C'n that in the Sixlh Fjve Year Plan 
and a substantial amount has been 
provided to bring more area under 
irrigation, fixing both targets and alloca. 
ti ons in term of area and money. It is 
not enou h that more area is brought 
under irrigation, But effective utjh~a­

tion of water is very much important 
and it should receive due.attention. 

In this context T ~ Id like to point 
. out tbat very project h S ot a cOm-
I mand area deveJ rment authorit~. The 
main obj ct of the command ar d w .. 
Jopment authority is to t .. shape the 
Jand, to 'e~ J the I Dd, to const ruct ro d 
and fieJd cbann Is, to have proper w, t r 
management. cuhiv lion. re lamali n, 
etc. I have b n t Id that orne of the 
comm nd ar a d vel pm nt auth ri ' i s 
are workin v ry well end, at me 
places, they have been pnwided with 
more powers and r sponsibilitip. In a 
way, the hav be n executive bodi s. 
There are 103 command ar a develop-
ment authoritie~ workin~ in the country. 
Each one of th m has got a non-official 
as the Chairman. Bot in my fa • th 
command aT a dey Jopment authority i 
only an advisory body. I suggest tbat 

7 S 'A) (Gene'Q~, 

tbis body shOUld. be 
autb fly, i~st d of 
with In r powers a rapDD ibiJiti 
because that is very much i t e ilHe: est 
of 8~Jvjng the local prOblems. 

, The next poiot which I would r 
to mention is about lift irr.igati~n. 

AU the e a)'l, e a e not permitte 
to use water from canals either by lifting 

it or by s meother method, Now I have 
been told hat the Government ha r vi 
sed it policy and are lierm,ltting to 
draw' water f1'om the canals or the &istii 
butaries by way of prinkler irriga tion 
or lift water. In orne of the 'States 
till now. thi ~cheme has nOl taken. 
place. Therefore, there should be a uni· 
form policy throught the country to make 
use of this water which i going in the 
canals or distributarie, either to lift it 
by way of sprinkler 'Or by using water ' 
through Jift irrigation 'Sthemes. It wi)) 
certainly increase the area under irriga-
tion with Jesser cost. 

Another a pect whic is ver.y ry 
important is reclamation cau e 
Tun bhadra ar a, there is Jot of 80li 
in the soil also, Each proje<:t has 
to remove the alinity. It h to 
given top priority for the reclamation. 
If we neglect this, I think that we can 
not relaim furth r 'and tna Use of 
water for -growing ctop~, Thereft;rt, 
sufficient funds . shOll d be provided 
under each project t t digging up t n. 
drain arid for reclatnati n of aJinH 
which is v ry much th re -due "exc s 
use of wa tet and rnauthons~d cultiva- . . 
tion, ' 

Anoth~r important 8(pect i ~ a r 
management. This i not being enfor-
ced effectively. This shnuJd be veo 
top l"rtorfty II f:": 8S wa er thana n n 
is cone tt'ted. There h tdd e exp r ~ 
They hould e iv~n proper 'trainlbg 
for at~ manag m~nt whit:h 
hav!) not dOne . 0 rat. It ' til; 
done', t think th t we ill 
solvin m ny pI' bJeRl a far s 
seepage, unauthorised cultiv tl • \J iii 
excess water are concerned and all the e 



2fl ' Demands/or Grant! APRIL 1,7,·1985 (General), 1~5-86·Contd. 291 

[Shrimati Basava Rajeshwari] 

can be avoided if O\lr farmers arid u-
gineers are given proper training in 
water management. . 

I come from the area where the 
World Ban has given as istance for 
the construction of Upper Krishna Pro-
ject. Now I would beseech the Govern-
ment to take up the second stage also 
which would certainly help the area. 

.Wherever we have taken up these 
huge projects, we find that the quality 
of work is very deteriorating. There 
should be proper upervision and check 
from the higher authorities so that 
nothing should go wrong after comple-
tion of these projects. 

The project of Tungabhadra canal 
was completed long back. But the main 
canal is leaking. It did not last long. 
Every time Government of India comes 
forward and gives lot of money. Som -
times it is due to weak construction. 
Sometimes they say that the construction 
of the project is getting strengthened. 
But still the breaches are there. This 
year also already, we had a major 
breach. and the farmers have suff~red 
loss. S,ince two months, they could 
not get water. Therefore, the entire 
cost ha completely gone waste . It has 
to be looked into. 

One team has inspected this com. 
mand area Tungabhadra Project for the 
lining of the canal and also (or ree'a-
mation. The Netherlands Party for 
Reclamation and Institution of Recla. 
mation of Land and Land Development 
have visited that area and what has 
happened afterwards, I do not know. 
Lining of canals must be taken up 
immediately because most of the canals 
go in the black soil. 

For the purpose of speedy impJe-
mentation of rurE4) electrification by the 
States and Unisn Territories, the targets 
have not been achieved fully. For 
example, as against a target of 23, 105 
viJ)ages and 3.86 lakh pumpsets, during 
1984 .. 85, the achievements are only 13, 
231 villages and 2.65 Jakh pumpsets up 
to January, 1985. 

J would like to suggest that by tho 
end of the Seventh Five Year Plan, all 
tbe villages houJd be electrified and 
pumpsets hould be given priority with-
out any tar et restriction. 

There are a number of major irriga-
tion projects in the country with micro; 
mini and small hyde} projects through-
out the length of the major cana). The 
same ha . to be explored in detailed and 
adequat mea ure have to be taken to 
enable the fullest utilisation of the 
resources. 

From tbe data available regardio 
micro, mi ni and smaj} hydro project. 
the schemes under investigation are J 84 
with an aggregate capacity of 476 
megawatts which is three time the 
schemes under operation now. Hence, 
these schemes require a speedy and 
through investigation foHowed by imple. 
mentation. Irrespective of t~e fact 
whether a scheme is a Ceo tra I scheme 
or a State scheme, due consideration 
has to be giv~n for micro, mini and 
sma II hydro projects. 

The first stage of Raichur Thermal 
Station is under completion, The second 
and third stages also should be taken 
up simultaneou Iy and completed at the 
eartie t. The power position in Kar-
natka will certainly improve after the 
completion of the e tWO stages a]so. 

The power situation in Karnataka 
is very bad now. The prevailing power-
cut is about 80 per cent which is likely 
to be enhanced further. Karllataka is 
whoJly dep ndent on hydro.electricity. 
But only two .. fifths of the hydro electric 
potential has so far: been exploi ted. 
Hydro-electricity is grea tly sensitive to 
the vagaries of the monsoon. For 
balanced development and for proper 
industrialisation of the State, the fo))o-
wing steps are urgently required :-

A Master Plan to develop another 
two to three thousand megawatts of 
hydro-electric power during the Seventh 
Plan. 

Develop adequate thermal power by 
completing all the stage of the Raichur 
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hermal power station and also maxi-
mise ~hermal power genera tion by the 
of NeyveJi lignite ensuring adequate 
share for Karnataka. 

Karnataka '8 share from the Central 
power project should be enhanced to 
meet the power crisis in the State, and 
the neighbouring States should be. pre-
vailed upon to instal the transmissiot:l 
Hoes to supply adequate power to the 
S tate. As thi ngs stand today, even the 
power that the state is entitled to from 
the Central power projects' is no't reach. 
ing Karnataka from the neighbouring 
States. specially ~:om Andhra Pradesh, 

-due to lack of transmission lines. 

The hon. Minister was kind enough 
to say that we have to think in terms 
of so many things as far as uniform 
tariff and uniform power cut are con-
cerned. In the ultimate analysis, 
the whole of the southern region, 
including Maharashtra, should be trea ... 
ted as a common area for generation 
and equitable distribution of power to 
ensure that power cut and power rate 
in all the States are more or Jess uni. 
form and that there is no lopsided 
development and avoidable distress and 
imbalance in any part of this region. 

A Working Group should imme-
diately be set up to assess the nationaJ 
loss and the serious damage be ing 
caused by the present imbaJanced situ-
ation, so that all the concerned States 
could sit together and arrive at an 
equitable solution which can develop 

_into a more permanent arrangement by 
setting up a suitable inter-State machi-
nery under the aegis of the Central 
Government based on the fundamental 
objective that the power rate and the 
power cut should be more or Jess uni-
form in the whoJ\; region as all the 
States are part of the same proce s of 
planned development. 

Similar regional arrangements could 
be made in all other regions of the 
country eventually leading to national 
power grid and poJicy. 

The problem being faced by the 
Visveswarayya Iron & Stee l Ltd., which 
is an impoItant public sector aUoy steel 
plant in tbe Stllte, highlights th extreme 

irra tionaJity and the caJJousoess of the 
situation presently obtaining in Kar .. 
nataka. The losses that Visveswarayya 
Iron & Steel Ltd. are compelled to make 
because of grossly inadequa te supply of 
power run into crores of rupees in the 
last two or three years, The situation 
created by the sudden hike in power 
rate combined with very high power-cut 
is so crippling that Vjsveswarayya Iron 
& Sleel Ltd. is not even in a position 
to pay its power bills, the arrears of 
which are of the order of Rs. 20 to 30 
crores. There is no wisdom in trying to 
set . up new units when even the existing 
unllS are forced to work below capacity 
and are on the verage of shut-down 
causing irreparable damage to invest-
ment and employment in a country 
where capital is so scarce and employ-
ment is so very vital. 

With these , words, I support the 
Demands for Grants relating to the 
Ministry of Irrigation and Power. 

[ Translation} 

SHRI VIJAY KUMAR YADAV . 
(Nalanda) : Mr . Chairman, Sir, irriga-
tiC"ln and power ale, in fact, the life 
line of the country and the couutry's 
progrers depends on them. Butt I am 
sorry to say that the achievements 
shown on papers do not actuaHy reach 
the people. Wben we go through the 
Economic Suney, whicb is presented to 
us every year at the time of the budget, 
we find that when the production goes 
up, Governmen ( take credit for it. but 
when *he production declines in a parti-
cular yeare, NatUJe and the monsoon 
are blamed for that. It shows tbat the 
claims we make in the matter <;>f irriga-
lioL are riot factual. 

The Sixth Five Year Plan is appro-
ching its end. We have not been able 
to achieve the targets of increase in 
irrigation capacity which we had set 
during this plan , There has been a 
shortfa 11 of 2S per cent in the targets 
of generation of electripity which we had 
fixed onsidding the rate at which our 
population has grown and its pressure 
has increased. 1 would not say that 
there has been no progre s in the 
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couo ry in the field of ied ron 
power since indepeod nee. Th re 
cert inJy b en progr ss, but I t ink, W 

have not b en able to achiev tb e d 
a t which this prOgre s wa e d. That 
i why at the n tional level, we bav 
been able to provide ssured irri ation 
for QnJy on -fourth of the c Jtiv ble 
area of Jand. 

Th¢re is not a single tate which 
is not p s in ~brougb a cri i in the 
matter of electricity. Our Bihar State 
Jags be hind in both, whet.her it is irrig • 
tion or lectricity not that we do ot 
have water for irrig tion, I'lr w do Dot 
have big rivers or we lack tb uch thing 
as are , rcquir d for setting up hydro-
electric or thermal power project, bu t 
as the hone Minister has ju t now said 
generation of 84 pet c nt of the electri· 
city in the re ponsibility of the Stat 
and only 15 per cent is generat d in the 
central ector. 

Recently, tbe hon. Mini ter had 
gone to Ranchi in Bihar State. There 
00 'same day of February, he said that 
the power crisis in Biha r and U.P. 
houJd end in 60 days. 60 days hay 

since pas ed but the situation in Bihar 
and U.P. is. still grime. The new paper 
reports; hich I had a cha nee to 
read in tbi regard, showed tbat there 
was not ~ single Sta te wh re ' there 
was no power CriSIS. In uch a 
situa tion, the problem ,of ,ifIiga .. 
tion . and power cannot be solved by 
shifting the entire responsibility to the 
States. 

A tussle has been goiog 00 bet w en 
the centre and the States in fhe CNlntry 
for quite a long time. With their limited 
resources, the Slates will be able to 
bear such a big responsibility only when 
the centre provides them with economic 
aid 00 a large scale. The way the irriga-
tion chemes are implemented, the Statea 
need more funds but they do not posses 
the requisite fund. Unle s funds are 
provided, we cannot increase OUf irriga-
tion potentjal to any con iderable ex-
tent. f As 100g as the big schemes are 
not pr pared for this purpose and the 

17. 85 ~ (G ' tt, I), (1985-

centre doe not eep a direct watch • 
over them, we cannot sur e ahead . th 
way w went in the matter of irri~ation. 

The river Ganga p throe h the · 
neighbourhood of my con tituency and 
durin the rainy e on a lot of ater 
from th ar a flow into it. Therefore. 
I wen 'tha t Governmen t h utd con truct 
bi'g water re rv ies in th di triet like 
Nalanda. Ganga and Jehana bad by 
taking out at last a canal from the 
Ganga river. A large wate r re C'rvoir. 
may b constructed in the foothi II of 
R aj ir. In the event of carcity of water. 
the tored w t r from thi res rvoir 
could b utili zed for irrigati on 

In the sam way. the w ter of Sone 
river goes wa fe. provi ion for i riga. ' 
tion can be made in the neighbour;n J 

di tricts by taking out a canal from th 
Sone river. A compr h nsive scheme 
nefds to be preparec1 for storage of th 
rain water, 0 a~ to u e it later, Arranie. 
ments should also be made to utilized 
the ground water. The river in Norrh 
and South Bihar should be linked. This 
should al 0 be done in r sp ct of the 
rivers in North and South India and. 
thus, irrigation facilities shouJd be pro-
vided throl;1ghout the country. This ,j 
a good suggestion, but in our own tnt 
the southern part is dry, wberea, it 
northern part has enough water. Irriga .. 
tion facilities can be cr ated by linki 
the northern rivers with the southern 
rivers. The r ponsibiJity for fbj hould 
rest with the central Govtrnrnent. At 
present. the burden of irrig tion d 
power is thrust upon the State. 

n Bihar at o. tf rev r of tb North 
Bihar ar linked with the e of outh 
Bihar, a con iderable Qchievement ca 
be m~d in the field of irrigation. 
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th e way in which the water is distributed 
is not correct. Ther..! is only one officer 
to look after the whole lesponsibility. 
This project need more funds. In the 
sixth five year plan a sum of about Rs 
40 crores was to be . p nt. But nothing 

ub ta ntial was done This project has 
not bcen completed atisfactorily in 'pite 
of the as i tance by UKB and World 
Bank The contract with the World 
Bank is also coming to an end. There-
fore I urge the hon. Minister to in-
tervene and help Ksunataka SH\fe to 
continue the contract with the World 
Bank . 

• Sir, the dispute of Cauvery water 
betw~en Karnataka and Tamilnadu is an 
old issue. Nothing has been decided in 
this regard. I request the Government 
of India to solve thi problem at the 
earliest. The hon . Minister hails from 
the area of Ghataprabha project and 
knows all about the project. It sh uld 
be noted that proper canals have to 
be dug when a dam is construct.ed. 

I want our Govt. to give special 
attention to mi nor irriga tion and i Is 
modernil;ution and expan ion . Research 
is e entia I ;n the field of power and 
irrigation. New technology has to be 
adopted and atellite has to be utili ed 
to the maximum extent. This is the 
only way to root out poverty from ' ollr 
country . 

Now I want to concentrate on power 
projects. Since the tim of our late Sir 
M. Vi hweshwaraiah We have the same 
conditions with r gard to power pro-
ducti on. We are depenciing upon Hydro 

lectric power generation. There is 
scarcity of raw mat rials 10 set up 
thermal power plants in Karnataka. 
Once upon a time Karnataka was 
producing surplus power. There is one 
public sector and many other sma 11 
projects . There are other establishments 
like HMT, BHEL, Kudre Mukh etc. 
10 addition (0 this we have given help 
to other Statt s. But now, we are in 
trouble. There many projec~s before 
the Centre which have to be cleared at 
tbe earljest. While sanctioning the 
atomic power stations to Karnataka 
there were many hurdles. However 

we got the power plant and on beh If 
of the people of Karna ta ka 1 expres 
my gratitude" to the Govt of India. 

Sharavati Project is another impor-
tant i5l!)ue. Central assistance and 
extern I financial assistance has to be 
provid~d and the project has to be 
completed very oon. 

Ramagundarn power plant was com-
pleted 1 t years ago . But the NTPC 
has not drawn even a single line from 
Ramgundam to B.lngillore. I plead with 
the Govt to give us our share from th 
above plant. 

Low q un lity of coal is bei r,g supplied 
to Raichur power plant. I request that 
good quality of coal may be supplied 
and the s~cond and rhlrd units of 
Raichur plant may be completed as early 
a possible. There are many public 
unj ertakings in Bangalore. Therefore 
120 M. W gas turbine sector has to be 
set up there. 

In Karnatakd there is 8~~~ power 
cut. We arc also not !letti ng power 
from Tamilnadu Atomic Power 
Station. Centre had assured to provide 
power from this plant. Sir, I remind 
the Centre to look int this mattet and 
help my state to get pow r. 

I demand two multi-thermal plants 
of the capacity of 210 M.W. at 
Mangalorc . This has come before the 
Ct!ntre and Karnalaka Electricity Board 
has aJ 0 accep ted this proposaL This i 
a proj.ct of 800 crores of rupees. This 
has been included in the 71h Plan it 
ha come before the Central Electricity 
Allthority for c1earance, J request that . 
Centre should take keen interest in this 
regud aod clear it as early as possible. 

Small scale indus try is also aife;;cted 
very much by the power cut in 
Karnataka. Some comprehens ive pro-
ject should be there to help the poor 
rural farmers . Therefore I urge that 
all the minor and medium projects 
should be modernised immediately so 
tha t they can come to the rescue of the 
poor farmers. 

With these words I conc]ude my 
speech. 
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[English] 
15.25 'Jf • 

SHRI SOMNATH RATH (A ka) : 
Madam Chairman. J support the 
Demands for Grants for the Minjstry of 
Irrigation and Power. 

We cannot dep nd on the monsoon 
to improve our e onomy. We ho uld 
provid e the best of irrigation facilities, 
so tha t tbe input for agTi ulture is 
assured. Other countrie have re orted 
o chang ng the course of the river ; 

and thereby, d~ erts have been con .. 
verted into green fi J s. The arne 
course can be adopted in India. Rivers 
in different Sta res can b inter.linked-
o also the river basins in different 

States. We shoul know hat our wate( 
sources are, and we must al 0 find 
sufficient resourc s to eompfc t our pro-
jects according to a time· bound prlJ-
gramme. Else, we may start the pro-
jects, but they will not be completed 
according to chedule, and owing to 
price escaJa tion it may be difficult to 
complete them. 

Power forms the basic infra-structure 
for the country's industrial and agricul -
tural growth. b rtage of power is 
causing a colo. al lo·s in agri u ltura I 
and indu trial prcduction. Hence a 
rapid incrca e in power generation in 
the ounlfY during tbe next few decades 
is inevitable. 

Electricity has gone to the villages 
under the 20-point programme Jectri-
city is a soci~lted with every walk of Jife 
of human being~. Our generation capa-
city is about 40,000 MW. By the erd of 
the ceniur}', it may reach 1.10,000 MW. 
That is the target fixed. This capacity 
of 1,10,000 MW mu t be achieved. fail. 
ing which power shortage will continue, 
and the growth of industries as well as 
agriculture is bound to suffer. 

Similarly. an irrigation potentia) of 
113 million hec tares by the turn of the 
century is our target and 40 million 
b ... ctares through grouncl water exploita-
tion. There is a provision for Command 
Area development. I would ubmit that 
in the Ganjam district of Ori sa, the 
cultivators are hardy people, and they 

ar consid red to be the best cultivator 
in Orissa. If a bucket of wat r is given 
to tbem, they will produce a bu ketful 
of vegetables or grains. The 'Oci sa 
Govern ment ha suggested the inclu ' ion 
of RushikuJya irriga tion project under 
the command A rea d evelopment sch me 
in Ganjam di trict. Thi r quire the 
kind attention of the Centra! Gov ro-
mcnt. 

While sele Hog pr ject for om-
mand A ea development, we should not 
necessarily restrict ourselves to m jor 
irriga tion projects only. W should also 
take the minor irrigation proj ets, th 
medium irrigation projects and oth r 
proj"clS inlO considc.:ration. Or el e 
there will no t be developmen t thr ugh-
Ollt the ta II.! ; there may be develop. 
ment in a particular area .. 

In Ori sa, there puve rty in the mid t 
of plenty. We have gOl water re our es ; 
we have got mines and co I mines , but 
tht! povt rty till pr '~ vaiJ ' over th IT. In 
Ori Sa State gr UJ d water call Irrigale 
80 per ent of the cuJtlvable Jand, but 
it is now only' bout 18 per cent; alld 
water flow into the ocean cau ing have 
Breaches on river mbankm ~ nts 

sand ea ting and misery 01 the p .. opJe 
knows no bounds. So. the cntraJ 
Government should come out in a big 
way and fund the existing irrigation 
Plojcc ts and also give cope to st41Il 
new irrigation proj t=..: ts major, minor 
m ed Ium irrigation project and lift 
irriga Uon projects. 

imilarly, the Or;' a Government 
has requested the C nrra) Gov rIlment , , 
as far as power is concerned, to lIee 
that the Super Therm ' f Plant at Talcher 
is included in the 7th Plan. So fll 0 the 
Project Va)1 y Power G e neration. 
Our Chief Mini ler has also written a 
Jetter to the Prime Mini ter and con. 
tacted the Power Minister and the 
Irri!!atioD Mini ter. Once our State 
wa a surp lus State in power and had 
h lped the neighbouring States like 
Andhra Prades h by giving Pow r . But 
now the Oris a State is suffering from 
acute power shortage. So, this r qllires 
immediate attention. I would submit a lso 
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ThelC is Pitambarpur Irrigation Project 
in Ghos: lock of Ga ., a dis! r ict for 
irriga.tion and power which is a mu1ti-
million ruptes project on which lakhs 
of rupees have a:ready been spent. But 
the work has not yet bee n completed. 
Today, r ft! rence had been made to 
West Bengal. Allega t ions had bee n 
tnclde against the le ft-front Governmen t 
of West Bengal tha t they were Jagging 
quite behind in the field of power. This 
is not confinecf to We;:,t Bengal only, 
there is shortage of pow r in tates like 
Bihar and U.P. also, where the Congress 
G overnments are in power. What I 
want to say in that the Pitamberpur 

rrigation Project. which was approved 
a lo ng time back (:j l Id 00 which no work 
is going on in spite of allocal io o of 
funds. should be completed immediate ly. 
The Mahame D~m, which IS lying in .. 
comple te for the Jast 20 years, should be 
tak n up and work started further. 

Now, I would like to say something 
about power. A scheme for lIetting up 
lWO power stations at kahaJgaon and 
kolkaro i pending for the last 20 to 22 
' ea rs and has not been cleared yet. In 
Bihar , we do not get leclricity even for 
onc hour a day How can the sanctioned 
scbem s be compJeted in such a situ-
ation Thought should be given to it. 

Hydro electric projects can be cons-
tructed in Bihar on th Kosi, Gandak & 
other J ivers. from whcl c help to other 
states can also be given . Ther fore, these 
projects should be implemented . But in 
every State, advance planning for 15 to 
20 years ~hould be made by tn:atiog 2 
or 3 districts a n uni t. On the basis 
of that unit, kcepir.g in view their 
power consumption for that period 
hydro-or thel maJ po\\-er plants 
shodd be set uP. ]n my view 
these projects cao be compJ ted only 
then . There is no hortag' of' coal in 
Bihar. All the things are available 
there. I demand that such Thermal 
Power Plant should be set up at Bakhti-
arpur or Fatwa by trating NaJanda nnd 
Patna tli tricts as a unit. 

With these words, I conclude my 
speech. 

SHRI O. L. DOGRA (Udham· 
pur); Sir I am grateful to you for 

giving me an opportunity to express 
my views. I shall try to c onclude 
before you ring the bell. A debate is 
going on in the House on irrigation and 
power. So far as power is concerned, 
you should tap all the sources of hydel 
power. These sources exist either in the 
North Eastern states or in Jammu and 
Kashmir. At present, two projects are 
going on the chenab in our State-one 
is the Salal Project and the other is the 
DuJhasti Project. Investigation in res-
pect of the sala I Project was not comp-
leted earlier, due· to which and for 
some other reasons, the project has 
been de!aycd. But fuJJ efforts should 
now be made. The office rs are also 
making their efforts . The new chair-
man, Shri Oberoi, will give his full 
attention and 1 would also like to 
request the hon. Minister to take a 
b i t more interest in it so that at least 
the SaJaJ Project may be completed 
as early as possible. According to the 
new schedule this project should be 
completed early. On the completion of 
this project, the crisis of electricity in 
Dorthan India ~j II be reduced and at 
the same time it will also benefit 
Jammu and Kashmir. 

So far as Dulhasti Project is concern .. 
ed, that also can be completed early and 
it wi II a lso benctit other states, b~sidcs 

Jammu and Ka hmir. My thi rd point 
is I ha t a Jake upto Anaas will be cons-
11 uCled on the co'mpletion of Sabalkot 
i-I y je I Proj 'ct, which is at some distance 
a way from the Sala) Project and besides 
genera ling electrici ty, it wilJ yield other 
benefits also. Now when there is aCllte 
shortage of power an d without power 
OUf country cannot achieve progress, you 
can construct a new project over there. 
Instead of utilizing the water which 
flows down to the sea jf we go on deple-
ting our thermal re ources a trust of 
care of the furlure generation with us-
it will not be proper, but bad pia nn-
ing. The Planners should pay attention 
to it. The Irrigation Ministry should be 
a lloca ted the maximum funds so tbat 
new projects could be undertaken. Non-
availability of adequate funds results in 
the incrl' a~e of the geslatation period. 
Also it is wrong from th financial point 
of view because tbe cost escalates and we 
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cannot get return on the inv sted m n y. 
In such a condition J thin k the atti tude 
of the Planners is' not heJpful to th 
country. They should pay due attention 
toward it. The Hon. Prime Ministry 
has said that five States would b e bene-
fited by the Thein Dam. B sides H ima-
cbal Pradesh, Jammu and Kashmir and 
Punj b, other state.) will also b.! ben fi-
ted. It is very necessary to compl Ie the 
work on Thein Dam. Due to lack of 
irrigational facilities in Jammu rc:gion, 
it i facing evere drought Th rc has 
not be n any production of foodgrain 
at · a ll . On tbe completion of thi Dam 
a large area.can be irrig·'ted and there 
would not be any prob m of drought 
in future. It therefore, urge the 
Government to pay attention to ward 
it. In thi connection, J would al 0 

like to uggest that the hare of water 
and electricity among the concernt'd 
States and the exp~ndi(ur on cr ICIng 
as weB as the question of settlement of 
the people should be de ided in 
advance. 

In this connect ion, I would like to 
refer to one more pOint . . At the time 
of taking up the construction of the 
T heir Dam, Mr. Bada l's Mini ' try in 
Punjab had decided {hat a cem ~ nt 
fac tory:h ould be set up at Ra~oiJi to 
make cement available f ( r the con Iruc-
tion of the Dam uninlermpledly. AIL n-
tion should be paid also to it . Simi-
larly, there is a proposal for a project 
to be completed in there slages near 
Bani where 200 M.W. f electricity can 
be generated. The top Engineers of 
the State have accorded low priority to 
this project. I would like to ubmit 
that the technical a nd expert pcr ons 
should go the re and exam ine the scheme. 
Ofco:.;rse, Government have allocated 
funds for it but such projects should be 
t aken up as give immediate benefit and 
as are economically sound also. 

R egarding irr igation projec ts I would 
like to say that the waters of tiL rivers 
which afe flowing towards Paki tan 
shou]d be uti lised for the benefit of the 
people. Efforts should be m ade to utiJi se 
the waters fully. We should con ider 
seriously how be t the wat rs of the 

Chenab the Jh",Jum and the Ravi o uld 
be utili ed . W~ ar not utiHsi g tb~ 

a vaiJable wa ler re ources. but on (he 
o ther hand, Paki tan in i d vclopiog it' 
s ur c of wOllc energy. They are 
working again t 1h agreemen ts and we 
ar not tapping the available water 
re our~es of th ... se riv r . W :, hould 
ee how we can make U t! of thl • 

I woul Ii e to convey my congra-
tulations to tho! Under.Ground Water 
D partment. TIl'y arc carrying out a 
survey and are doing a commendable 
job. I would like to uggest to the hon. 
Minister {hat he should pay attention to 
aU these pr jl!cts. p rt1cularly to tho e 
c ncerniog e Je trlC ty and irrigation 
which may benefit Haryana aod 
Rajdsthan" wdl. 

·SHRI T. V. CHANDRA HB-
KHAR PP (himoga): My. D puty 
Sp.!aker, Slf, I ris to support the 
Demands for rant regarding the 
Mln istrj' of Irrigation and Pow r < n 
bring variou vital issues to the att ("' n-
tion of the Government. After i -
dependence . our Governmen t ha don 
a commendablt: job in th field of power 
and irrigation through five year plan. 
Late Pandit Jawaharlal Nehru and our 
lat e lamentl'l leader Smt. 1ndira Gandhi 
gave top priority to power and irriga-
tion. 

Today, in our country w ... are facing 
the problem of population explosion. 
Therefore It is very es entia ] to 
ynr.hronise grnwlh ani plan and to see 

that the department of power and 
irrigation work efficiently. AIJ the States 
have to take keen in'erest and moderni e 
and expand th irrigation u ing the latest 
technology . They hou Id take suffkiellt 
care with regard to s fty mea ures al o. 

There are many old dams Bhadra 
project is a n important project which 
has been taken up during the firs t five 
year plan period. But today there a re 
no proper canals. Dis tri bution of Wei ter 
is not at a ll proper. The situati n there 
is v ry serious . There i orne good 
development in cons truction work. But 

*The speech was originally delivered in 
Kannada. 
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that the Harbhangi Project and Baghua 
Proje t in Gangam District should be 
given priority and sufficient fund allot· 
ted; so also Landai, Billuamare and 
Nuapali irrigation project requires 
immediate attention. 

So. I would submit that while consi· 
dering irrigation projects, we should lay 
stee 00 scientific water managt!ment. 
Cropping pattern should b ... tagged with 
irrigation. In India, only 26 per cent 
land gels irrigated for two crops; and 
if this cropping pattern is well tagged 
with irrigation, we may get two or three 
more crops in a particular land. Even 
after irrigation, the re iduary moisture 
in the land \\ j IJ b~ able to give some 
other crop. So, scientific management 
is essential along with this irrigation 
system. Under the dynamic leadership 
of our Prime Minister as well as the 
Minister of Irrigation and Power. J 
think, we can reach our goal by the end 
of 2000 A.D. a envisaged. 

SHRIMATI D. K. BHANDARI 
(S ikkim): Mr. Chairman, I am grate-
ful to you for giving me an opportunity 
to take part in the di cU:ision on the 
Demands for Grants of the Ministry of 
IrrigsrioD Power. This, as hon. 
m~mber are aware, is my maiden speech 
in this august House. 

I come from Sikkim and it is a 
mountaneous region with the n.ighty 
Himalayas on our border. A number of 
river~, rivulets and fast flowing streams 
originate from the Himalayas and they 
flow through Sikkim. Hence the State 
ha got tremendous potentialities for 
power generation. Th~se fast flowing 
rivels, particularly Teesta and Rangit 
could be tapped for fruitful generation 
of power. 

Sikkim, as the hon. Members know 
i a very backward State in the country 
with practically no industry. Such a 
chronjcalJy backward State can never 
hope to deveJop unless its potentiality 
is expJoited for the economic advance-
ment of the State. which in turn would 
contribute to the progress of the coun-
try at large. or aoy industry. power is 

8, must. Unfortunately, this potential 
is not being surveyed, not to speak of 
expJoitation. I would, therefore, urge 
upon the hon. Minister to send a 
technical team to Sikkim for an in-depth 
survey of the hydro-power potential of 
Sikkim. 

As everyone knows, Sikkim has no 
coal fields nor any trace of gas bearing 
region. For any devlopment, the State 
has to depend entirely 00 hydro.power. 
Even coal has to be brought from the 
other States. It wiJJ have a number of 
tran~port and other problems. The 
cheape<;t would be hydro-power and it 
could be made to reach each and every 
viJJage in the State. 

Not that it is industrially backward 
alone, Sikkim has no source of genera. 
ting the State revenues. Power is one of 
the sectors where it can be the hope of 
generating revenue resources. The State 
can not only hope to be self-sufficient , 
in power generation but also at the 
same it can supply power to neigh .. 
bouring States like West Bengal, Bihar 
and even Uttar Pradesh • . if it is con-
nected with the Nationa] Grid . ~ f thi 
would be possi bJe only thJ: ugb the . 
active participation of tbe C entre. The 
State on its own cannot do a pH in this 
d irection as it has no re enue of its 
own. Sikkim has therefore approached 
the Centre for sta ting a number of 
hydro.electric projects for the develop. 
ment of the St te in various fields. 

It has to be remembered that ooly 
when we have supply of power we can' 
think of starting even sma II scaJe indus .. 
tries in the State. Unless we have 
industries, the people of Sikkim cannot 
improve their economic condition. At 
the same time, without industries we 
cannot cope with the growing unemploy-
ment in the State. As days go by, this 
problem will assume serious pro-
portions. 

Another aspect which I would like 
to streas is that of denudation of forest 
wealth. Our people at present entirely 
depend 00 wood for their fuel requir .. 
ments. If this state of af!airs continues, 
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a time will com when the f re t wealth 
wi)) be very much denuct brin iog :n 
its trail a number of problem. The 
fir t casualty will be the u pply of 
water. As everyone knows. de for sta -
t ion will dry up the ource of wa te r 
suppJy. A ain, it will bring ecological 
imbalance to the d triment f n t only 
flora and fauna for which S ikki n i 
famous in the world, but to t h en tir-
economy of the State. We very much 
wi h tbat before it j t o 1 tc, we 
exploit h dro-power in the Slat, and 
thu a o id, in time, such a dangerou 
situation. 

Our State is very much prone to 
land lide and to check land lide the 
protection of fore ts is a must. 

Ilother imports nt aspe ct i th&t we 
can elimina te pollution to a large 
extent. What I am pleading tod :lY 
applies equally to ot her States whk h 
lie 00 the Himalayan range, Ji ke the 
billy areas of Uttar Prade h, Hima hal 
Pradesh and Jammu and Kashmir. 1 
am sure that th", Governmen t of these 
States mu t be thinking on the same 
Jioes. I "el that a technica J tea m 
should visit all these area sand urve} 
the power poten tial of thi s region. At 
Jease other State in the same region 
have some industries for gene ra li ng 
revenue and also employment, but 
Sikkim has notbing to go by . 

The House is aware that Sikkim 
has joined the mainstream of national 
life only nine ye-ars ago. Therl f0re, it 
has to go a long w y to catch up with 
the rest of the count y. H .. nce 1 would 
urge for a bit of x tra ccnsideration 
on the part of the Centre for the 
development of Sikkim I am sure the 
entire House will agree with me for 
this extra sympathy for the people of 
Sikkim because when in this 3ugu t 
House my colleagues from other States 
are talking a out the Seventh Five Year 
Plan, for Sikkim it is only the Second 
Five Year Plan . Th '" hydro p :'lwe r gene-
ration is one of the sectors in which the 
Centre can come in a very big way to 
help Sikkim to exploit this resource not 

only for th d velopment of the Sta te 
b ut for the en t il e country_ 

With these words, I conclude. 

(Trall 'laTion) 

SHRI VIL MUTT M WAR 
( birmuq : Si r, at th out et, I woul 
like to con ratulate ur Hon. Prime 
Mi nister , Shri Raji v G anu hi, for 
amalgama ti ng the 1 wo important d part-
mots f irrigat ion and power, through 
wbi h w can achjeve the goal of elf-
reliance in lh coming days, Exp~rjenced 
and effic ient Min i ter have be.m entru -
t l: d wi th the charge of these d part-
ments. 

1 nm very hope ful regarding our 
plan targ : ts, t! veral Member have 
m ntioned in their sp ch s a bout tb 
non compktion f irrigalion projec t 
and Ih: y gave r ference from the repor t 
of th l.! E ·timates Commiuce and the Pu-
blic Accounts Committee al o. But when 
I wa, going through the . ubject orne 
fact came to my notice. We had sp nt 
R s. 12,500 crore on irrigation proj ... ct 
during the fir t five plan . When Ihe 
S 'x th P lan was started in 1980 a nd which 
included the 20 Point Programme also 
TOp priority was accorded to irrigati on . 
What we have pent on irrigation in the 
Six th F ive Yea r Plan wa equa l to the 
amount . rent on i rri a tton during the 
first five Plan t i.e. we have allocated 
Rs . 12.600 crore during the Sixtb Plan 
for irriga tlon. We can see the progres 
made in this fi e ld during the las t five 
year. 

Several Members have pointed out 
o ne thing in their speeches that work on 
big projech i flot being carried out 
t:xp . d itiously and a a result, we can 
not achieve the planned targ wts peedily. 
There might be controversy abont it. 
Discussion on this subject i al 0 going 
on in the country . In a · Report of the 
UNO. brought out recently,it ha bel! n 
aid that the developing countriec: sb (' uld 
take up small and med ium project and 
some of the Members in this House have 
also t ak n this line and stlid in this 
House that work on big projects take 
much time. I do not support this 
view. 
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We have e~n th t the ir rigation 
facilitie were in ignificant before the 
construction of tbe Bhakra Nangal Dam, 
Now the cou!1try i having huge 'produc-
tion of foodg l ain due to [hi Dam. 
At presen t, the produclion of foodgrains 
in th country i J5 croce of tonn ~s. 

We are achi ving the target of foodgrains 
pr c1uction. In this respect, we make a 
mention of Punjab and HarY:lna also. 
It i all due to the big proj t!c ts e as lish-
ed there. Jf we W2.nt · lO achieve ur 
targets, we should support (he bJg 
projects. 

Beside this, {here are om:.. projects 
which are free from Int.:r·State dispules 

(Eng /ilh) 

PRO . N G, RANGA (Ountur) 
There should b~ coord·ination. 

SHR( VILA MUTTBMWAR 
Yes, there should be coordination. 

( Tranl/alion) 

There Afe other points al o. Several 
M ~mbe r have d welt on them. I would 
not, therefore r p0rt them. But one 
thing I would like to say regarding the 
big and smail Thermal Power Station. 

very State ;s demanding more power 
f o r developm nt. Every region and 
di trict want indu Irial dev topment in 
its area b cause still 70 per cent of 
our people depends on agriculture and 
a riculture d pends (\n water and power. 
In thi respect, we can march towards 
e lf sufficiency by coordinating both 

·pOWd aod water 

We h ve a forest Pre ervatioo Act. 
Under thi Act. big project hav been 
und rlaken by the State Governments. 
We hould take care to sec that this 
Act does not stand in the way of deve-

I opment. 

I would like to give an example . At 
severa I places. work have be n taken 
up and crore of Rupees have been 
pent on them . But due to thi orest 

Preservation Act work on a number of 
schemes have not been started, In 1978 
a cherne with ao ioveslm nt of crores of 

rupees was j n i tia ted . It was a) 0 gi ven 
approval. But ill 1980, the work w s 
s la lJ ed due to the enacernent of this 
Jaw. Already a large amount ha been 
pent on it. Our Pnme M inisier has 

announced a Fortst Policy to protect 
the jungles as wel1 as to maintain the 
(c .,logica J balance. B fore this poJicy 
i furmulated. the irrigation M loister 

hOll Id poi nt out to the Prime MInister 
that the Forest 'Preservation Act should 
not come in the way of execu .ing pro-
jecrs pertaining (0 irrigation and 
power. 

Let me give yet another example 
to Arunjl. TIle Slate Governments are 
fol lowang the orest Policy as anoouced 
by you . But 1 would li ke to bring to 
your notice that in ~idhara htra, 400 
KV lines are being ereClt;d The Power 

orpora lion has to lay 25 km . Jines in 
th e! Ndnded district. As the Forest 
Pullcy comes in the way so the Jines 
will have to be laid through another 
route. There is a smaJl srretch of forest. 
The work has now been stopped and an 
extra distance of 25 knl . is to be 
covered. The expeodi ture involv\!d is 
R s. 9 luk hs. The otfber are trying to 
convince but their pleas have falleo 
on dea f ea rs . 

We make tall claims about self .. 
·ufficll'cy. Wilh th is point In view, I 
w uld like to submit to both the 
Mloi t rs that in the Approac h Paper 
pertaining to the Five Year Plan, em. 
pha is has been J Id on developing 
specific areas, and 1 would like to say 
that unles we con id ~r all rhe\ie point, 
our projecls will not ac tually be 
completed . We may make provision for 
funds and incur expenditure also, but 
in the nd, we would find that the pro-
jects has not been completed. So, the 
snag coming in the co~pletion of the 
project should b ... remov~d. 

Now, I would like to say something 
about irrigation project. Even when 
irrigation facilities . were Dot developed 
and there were no major projects, the 
Jand u ed to be cultivat d in our region 
because ours i predominantly an 
agricultural country and the main 
occupation of the people is agriculturC!. 
Previously, the conventional sources of 
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irrigation w re wells and pond ' . In 
our t te of Mailarashtra. a f w y ars 
ba k, tbe waH of Panshet dharan had 
giv D way and since th n the Gov rn-
ment have stopped the work of repalf-
ing of ponds in Maharasbtra. Earlier, 
the water of the pond w re u ed for 
irrigation purp s . But now, in lh 
absence of pond and in the ab ence of 
any cherne to contain lbe flood wat f, 
the pond wat r could not be u ed 
during umm r . I would request that 
attention hould a lso be pa id towards 
the construction of small ponds. 

The Banganga river in Mahara htra 
comes from Maahya Pradesh, In this con-
nection the m a tter h s all th ~ time been 
raised at Inter- State I vel. The Madhva 
Pradesh Government have no cbe~ 
to utilise water from the Banganga 
river. It has adv rsc effect 00 Maba-
ra tra and we have to face the problem 
of flood every time. There is a very 
important proj~ct called the Gosikhurd 
Project. About 5 lakh acr s of Jand is 
going to be irrigated from thi project. 
When this scheme was seot to the 
C ... ~tral Waler Commission, they sent 
it back to the hara htra Government 
for comment. . ow, the Mah'lfashtra 
Government # r ta ing time in ending 
it commrnts graduaJJy and thie; has laken 
four ),ears. InitiaIJy. tbe estlmHed 
cost of the project was Rs. 268 crores 
which has now gone up to Rs. 468 
crore. It will further increase to Rs. 
700 or 00 crores when the work is 
completed on it. Then it will be said 
that big project. hould oot be granted 
approval. Through you, Sir, I would 
like to submi t that Bhaodar~ . Cha ndra-
pur and Garhchiroli districts in Maha· 
rashtra are paddy a reac:. In the 
Seventh Five Year Plan. stres ha been 
la id on 'he upliftment and the develop-
ment of the _backward district and on 
the provisioo for more funds and 
ac;ording priority to the paddy ar as. 
Keeping thi in view, I would 1ike to 
request the Hon 'ble Minister to gw t maDY 
on going projec[s pertaining to Bhan-
d'lra. Chandrapur and Garhehiroli 
c mpJeted expeditiously. In this 
cODnection, have written to him per-
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onaJJy also. This should be looked 
into. If these project are completed, 
I think Mahara btra can become a sur-
plus State in the matter of rice and it 
can upply rice to oth r Stat s. 

[English] 

PROF. N G. RANGA: You have 
not mention d even the Lames of th 
schemes. 

SHRI VILAS MUTT MWAR: 
There are so rna ny names. 

THE MINISTER OF STATE I 
TH DEPARTMENT OF POWER 
( HRI ARUN NEHRU): You can 
m ntion the names and you wiJJ et 
rep!y. 

PROF N. G. RANOA: Give him 
two minutes more to mention the 
names of those chemes. 

( Tram/ation] 

SHRI VILAS MUTTEMW AR: In 
the di trict of Bhandara, handrapur 
and Garbchiroli there are projec t at 
Goshikhurd, TuJtuJi, Human, Bawan 
thadi, Kalimati, Kalisarar, Pratapgarh, 
Betodarchuba etc. I know the names 
of all the projects. There are several 
otha schemes as weIJ 

I, therefore, requ t that tber j 

ne d to review the Act pertaining to 
the forests. The fore~t , wat r and the 
five element have sustained us, As 
there h not sufficient planning COD-
cerning these five e)ement, the peopl 
of our area are facing problem. These 
three district of Maharashtra had to 
face drought concitions four times. The 
Government of Mabarashtra have spent 
about Rs. 2,500 crores during the last 
25 years on providing drinking water 
faciJitie but no permanent scheme ha 
been formulat d till now: All the 
schemes are of an ad hoc nature 
Every year Rs. 200 crores ar spent 
for pr viding drinking water on an 
ad hoc ba is. 

I think if attention i paid toward. 
these project tbe problem of drinking 
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, ' ater and floods could be solved. ' ore· 
,' tsin33 'p edt Fouraraar esen-

l 1 for maintaining the ecological 
' ba lane, A'Jl ' the e three dj triet of 
Qurs have mor ,f'Orest than a ,needed 
ae crdin ' to tbat ".tio. On the one 
hand; tbe places of' defore tatiort is 
goin on a d on the oth r .1land, work 
o 0( he' irr.isatkl " pf.oject ha. been 
topped ,·1 would like to· submit that 

attention' sh uld be p ld toward such 
thin S 0. tha t 'people : co~lld urvive. I 
hope you would take inUi ti.v n... s 
reg~rd. With the , e WQf9, I cl 
my peech. ~ 

[Engl l h) 

, SHRI CflINTAMANI JENA (Bala-
.or ) ': Mad'm Chairman, I support 

,.l e.m$nds for 'Gran. <'f the Mini try 
· 1 rig t' "'and er ' hile support. 
~ j n the artie, m t ~ol1gra i u ia te the 

cn. Mini ( ; or Irrigation for put .. 
tin emph, is :' n I he schemes for 
eric uraging irri h tion : h ,_ ugh solar 
pumps, wind mills, hydram, sprinkler 
.y te rn of irriga lion, but the altotment 
i very meagre for 1985·86. It fs only 
Rs, 1.5 crore . Implemen tation f , these 
cht:me wi II be more helpful tb man 

and malginal farmers who can irrjgate 
their fields without much recurring 
expenditure. 

Irrigation b jog th first point of the 
historic 20 Poi,nt Pro,l'a rinme of our 
beloved lal • Prime Minist r, brimati 
Indira Gandhi. which j mainly in-
tended to eradic e pov fty from the 
p r a'n<t . downtrodd n rna s of Oaf 
ociety, th C~ntr ' should not hift its 
e popsjbilifY saying tbat irr; at ion i 'a 

Sta-te , ubje ' t 0 the Centr ha DO 

re pOh ibility on it. We " 'know theTe 
a.re s. me Sta like Ori a. Madhya 
Prod h and a few <?th rs w'here the 
tribaJs and 8'rija'D are much more 
than i'n other States. The trjb;lJs solely 
depend 00 agricu ture and forestry ,But 
we could not provide ·them with irriga-
tion acilitie. So we should put ' 
mphasi on providing more irrigati()n 

faciJiti to th tribal dominated States 
like Ori sa. In this connection I am 
citing one exampl 01 ' Orissa State 
where it is anticipa 'd that by the end 

of tbe Sixth Plan perio the ,t a i 
gation f~cilities would be ' availab 
17.3~ hectare fro ' alJ ourcc' lite 
major, medium and mall, including 
lift irrigation. Thi i 26,27 per en~ 
of the total cultivat d area in the 
Slate; , which j much Ie s thaJ the , 
national averag of 56 er ceot. 

Madam, you ,wiH be amazed to know l 

that ol,lt of the total area in the State, 
only th tribal area con titutes 41 per 
c t. ~ nle 's we give priority to tho e 
States where the tribal population and 
ar as are much mor wi th respect to 
tbe que tion of providIng irrigation, the 
de ired re. ult of implementation of 20 .. 
Point Programme cannot be achieved. 

, The working force in the State of 
Od a is 75 per cent of its population 
which depends fuJJy on agriculture and 
the tate is industrially backward too. 
So, increase in agricultural productio 
would enrich the economy of the tate 
and al 0 our policy to 1 mo regional 
imbalance will be tru] implemente '" 
But in the aetaa! fie) what i h pen-
ing? It i ' nOt be~ ng folio ,Un} 
the Ce tfl: c mes up ina big way to 

m :Jjor Irrigalion 'project 
of ris at and uo Ie s the 

Centr com to the rescue of thi 
Slate, it would continue to Jag behind ' 
on the questioo of creating irrjgation 
pOlentiaJ. 

16.00 hrs. 

In the last National Development 
Council meeting, the Chief Mini tec of 
Orissa put mpha is on Central financial 
support to the on;going Oris a project 
like Rengali, ' Subarnarekha and Upper 
Kolale I rd ttQn Projects. , All , the e 
projects will ainly irrigate th tribal 
area s of Kecojhar, Mayurbhanj, Dhen-
kandl and Cut tack districts of Ori ' ft • .-

Sir, I am citing one example about 
Subarnarekha Irrigation Project wliich 
has the C.C,A. of 93,000 hectar out 
of wbich 89,000 bectar lie in the tribal 
sub-plan of MayurbhanJ dj trict. Com. 
pi tion of this project wouJd thft~fore 
definitely str ogtb n the , financial' con-
dition of the tribals: The inv tment 
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proposed in the Seventh Plan j R .. 135 
crores aDd the potential to be generated 
is 7,000 hectares 1 would ther fore 
request the hon. Minister and al 0 the 
Planning Commi sion to give priority 
for the compl tion of this Subarnarekha 
Project in tbe evenrh Plan period. 
This i an import· rtt project becau e 
after the compl tion, the tates of 
Ori a, We t Bengal and also Bihar 
will be benefited. I requ st the hon. 
Minister and his Mini try to give much 
more attention and priority for comp1e-
tion of tbis project. 

The State of Oris a has propos d 
Rs. 860 crores in the plan outlay of 
the Seventh Plan which i the minimum 
requirement, as the on-going thret! 
major irrigation project Jike Rengali, 
Subarnarekha and Koiala n ... ed R. 388 
crore. The Worki ng Group of the 
Planning Commi ion ha recommended 
only Rs. 580 crore which would be a 
drop in the ocean. 

Similarly, in the case of lift irriga-
tion, there is a va t potentiality for 
irrigation through lift irrigation. But 
here al 0 the Centre is shifcing its res-
ponsibility to the State. 1 am citing 
one example on thi s point. The tate 
Government of Orissa has propo'ied to 
energise five thousand L. 1. projec lin 
the Seventh Plan at the rate of one 
thousand per annum and they have 

. accordingly proposed an outlay of Rs . 
150 crores to execute these 5.000 L.t. 
project and to implement the Seventh 
Plan projects. But it is a matter of 
sorrow that the Planning Commi sion 
h3S agreed to provide on Iy Rs . 25 
crores as against R . 150 crores demand-
ed by the ' Scate. The Planning 
Commi sion . is of the view tha t the 
expenditure on maintenance and ubsidy 
etc., need to be me.t ut of the Non-Plan 
Budget of the Slate for the Seventh 
Plan. But the non·Plan budget of the 
State is very tight. So. I would request 
the Planning Comrt:lission as well a8 the 
Minister of Irrigation to kindly look into 
it and put more empha js on this asp ct. 
When we are committed to provide more 
irrigation facilities, the fea ible pro: 

j ct either medium or major, h uld 
b " given lOp priority. In thi r gard, 
I would cite an example fr m my on-
tituenc). There is a feasible proj ct 

ca Ih!d Budha Da lang Project hi h 
should b giv'n mpha by the entre. 

While coming to .power. J m coo· 
gratulating the hon Mill; ler for P wer 
on giving more priority and empha i 
for 0 n oDvt'ntionaJ en rgy production. 
Due to indu'itriall allon of the oun try . 
more and more.; energy j required to 
meet the counery's demand. In this 
connection. I (hank the hon. Mini fer of 
Energy and his M ini try who art! sine r Iy 
working for prodUClOg more and more 
non-convention nl ncrgy. J requc t the 
hon. Minister of n rgy to expedite 
the study and Inv tigation into the 
Gulf of Ku tch to a cretain the rea i-
bility on the production of energy from 
tide . 

Similarly, the production of olar 
energy need be glv~n top priority. Wilh 
mu h di ' Ire S would 1ike to mentiun 
that thou h there is an urgen I need of 
producing more and more enelgy. the 
gobnr plant are "ot becoming so 
popular a expected io the countryside. 
The gob~H plant s should be populariecd 
more and mOTe for u e in the couQtry 
side where cow. and buffaloes are 
available in large number. 

Coming to the S tate Electricity 
Boards, the hon. M inil\ter f r Power, 
while intervt!lling in the debate today. 
sa id about the me and the wretched 
condition of the State Electrici Iy 
Boards . I would urge upon the UnIOn 
Governm ~ nt to think-seriou Iy ()f taking. 
over the ta Ie E 'ect rici ty J3oard ' which 
are in a me and running In losses to 
be run by the Union Government. 

Coming to my State of Ori a. five 
years ago it was considered to b a 
sur .... lus Sta te in power. Due to la r ge 
scale indu trial expansion, the el ec tr~-
city consumption in the Stat ha 
exceeded three times within the last fjve. 
years. So, I wouJd requ 8t the h n. 
Mini ter of Energy to kindly see that 
the super thermal power project und r 
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the Ct!ntral seclor to be executed by the 
N fPC at Talcher in Ort sa is impft:meo. 
ted as early as possible, Madam you 
will be orry to know tbat out of the 
SIX such Centra I p[{lj t!cts whJch were 
decided to be execuLd through the 
NTPC, all the flv ..! projects have been 
taken up except the TaJcher one du.e to 
our bad luck and the bad luck of the 
people of Orissa. I would, th~re fore, 

humbly request the hon . MInIster as 
well as tbe Planning Commission (0 

u 1I0t at lea s l Rs . 27 crores 10 the fHst 
year of the Seventb Plan, th .tt is, ! Y35. 
86 and Rs 425 crores in the Seventh 
Plan penod. 

Similar ly, the- Slale Government of 
Orissa has planned to. hav~ another 
super therma l power project in the IB 
V a lley for which the State Government 
may be provided wi th insti tutional 
f inance from the IDBI. But the Plann. 
ing Commissi on is not agreeabJe to it. 
In this connection, I may . point out 
that a similar projec t at K o la rg hat in 
West Benga l ha been financed by the 
lOBI on "0:50 basis. Thi ' maya Iso be 
taken u p by the lOB) on 50:50 basis. 
I would requ~<; ( (he hon. M inister (0 

kindly rn,\ke arrangements so that the 
Slate Government of Orissa may get 
IOa !l from the World Bank or from any 
o ther fore ign countries and the super 
thermal power plant at IB , VaJJey may 
be execu ted . 

With these words, I conclude. 

SHRT PTVUS TlR<\KY ' (Alipur-
dual') : Madam Chairm!ln. first of a ll, 
I reca" the :neet ; ng Ihat the hon. 
Minil\ter had with the hon. Member 
from West Bengal. I also had a chance 
to attend the mee ting . I was nol a 
party on that day to speak on the 
subject. All their experts were the re. 
I did not understand them at all. But ( 
just remind him tha t he had shown a 
sympathetic view on the Teesta ProJ~ ct 
which the West Bengal Government has 
already taken up . At the time of the 
discussion he told us that money will , 
not . be the problem in regard to the 
Teesta Project which is going to be half-
comple~ed. This is a border State. 

Tiest~ project of North Bengal is 
very important for the developmen t of 

that area North Benga l is a beautiful 
pJa~e . I invlle both of you, the hon. 
Ministers, to pa y a visit to Ihis beauti .. 
fu l place of Tiesla Pr0j~cL Bhutan and 
Sikkim are al so lhere . West Bengal 
Government is very se rious about the 
irrigation project. 

B..!fo re 1977. W l;!s t Bengal wa ' a 
dependen t State. It wac; ge tting rice 
a nd other ea ta bles from ou (side. But 
you will be surpri ed (0 know tba t West 
Bengal is now a surplu.> Slale, We can 
produce en ough fOf (he people of West 
Benga l a n~ we give ~o . orne other Sla tes 
also. Wej( Bengal Governm;.:nl is very 
se rl OliS a t out irrigation and powe r 
proj CIs. Some Members from West 
BengaJ were speaking otherwise. They 
do not know how weJl [he Sla te Govern .. 
ment has proceL'ded wid1 the power 
p r oj "cts. In cotra gc ; ~ nd small.scale 
jn .1u~tries , West Benga l is now the 
leading Slate. Without power, it cannot 
be a lead in g Sla te. J t hu_' e nough p ower. 
In this conlext, you can e(.lsqy assess 
how much the West Bengal Governm nt 
is doing in this rega rd Tht! only diffi-
culty sometimes is that lhe mon~y giveQ 
to the State is d elayed. The w<?rk is so 
speedi Iy going th a t if money i ,de layed 
for a month, the work gets stopped. 

On Tiesta Proj ct, the State Govern-
ment ha ' alr~ ady spent Rs . 19 crores. 
This money is still due and Central 
Go\"ernmenls hav<! not been able to 
give the money in time. So, that work 
was h ampe red at that time. 

1 would like to d raw your Rtt t! ntion 
to rny cut motion. UnforlUnately, it 
wi II be cut down or rejected altogether. 
Bu t the proposa ls should not be rejected. 
1 have already m oved my cut motion 
and I have given all the · names, espe .. 
cially 'the Tiesta Proj~ct. nhutan i also 
there an(t Chuka Electrici ty project is 
already commissioned. O·ne part js 
commisllioned and the second part is 
going to be commissioned. It is going 
on very well, As the hon . lady Member 
has sa id the development of Chuka 
Project is going on yery nicely. We~t 

Bengal Government and the Central 
Government are very serious about this. 
I hope money will not be a problem to 
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c~mpletP' tbi Chuka. Ptoj ct a 
possible. ' 

U · 'ave take n up,- a1l WO , to 
develo~ " tb~ projects in 'Bbutan. The 
'riverS ' Sallkos, Rayd'a , ·Dima, . J inti" 
Tur a, ,Paglee T.ur ,J " , 'aly ni and many 
ot er .' . m U ri r a,nd· rjvuJ~( ' are , 
coming~ fro'(111 a f Bhlitan aod 
ero iO)l is a ,c otiDual .. probtem of that 
are · l!Jnl ss jQ' ( ':.,1 trorts ' aTe made 
Witti" ilkul.8p· O~ t· menl to t up 
proj(\d . to stop ''tb oil roslon, irriga .. 
tio~ will not be po ible. I reque t 'that 
arrangements may be. ade with the 
Bhutan Government' to , construct PI' '" 
jects to stop tb ' ero ion . Joint effort 
should be made to develop tba t area 
and that way all the ~rosjons of orth 
Bengal will be SlOPped. At present; we 
are losing the paddy lands. North 
Bengal eweciaJ1y has a very fertiJe ,iI. 
1 f you can finish the . project in time. 
the fiye districts ~f Noctll B ngal 4 wiJi 
be able t o feed t he entire We t Bengal 
and even some part of ,Blbar. So. it 
i very important a I stress very much 
tbat this project be completed according 
10 the ,schedule. 

. Ther,e j need to provide irrigation 
facjlities tD the rca garden. We have, 
about.2 l ~ garde1)S, and the 
tag r:f t..s· r ." ry. ,c c:ntial because 
t curf} 0 '\is about R. 400 crore 

. 0 ror ign e~change. The managements 
of the tea 'companies are a king for 
r:rjg' tion and ' power facilJtie. We 

ould 'V.!TY generously agree and ee 
that the tea gardens are brought under 
irrigation. 

I now come to the Farakka Barrage. 
For the Calcutta Port we need about 
040.000 cusecs of wa ter. The West 
Benga I Government i dot empowered 
to speak to 'thef Bangladesh Govern-
ment ; ooly tbe Centra) Governme,ot is 
empowered to speak to them. Let it 
be noted that 40,000 cusecs of water ~re 
required from Farakka for the Calcutta 
Port for navigation. Besides that, 1.500 
cu .. ec of water Bowing through Farak-
ka must be re erved for' irrigation. So, 
a tota J of 40,000 plus 1,500 cusecs of 
water will be required. Tbi fact must 
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ill b f re we go in fo any 
jlh the Banglad sb Gov rn-
. hQuld b cl ely noted ; ~ 

I ill b )0 ing.' . ..' '. , 

ard. .'. Ti'esta project Ban' ia ':'" 
de h' . nt ~ch more than ' wbat t't 

, actuaIIY iu ' d. . an lade h can U ,th,e , 
Brahmaputra water. ,. .. Th sHire ~ t 
from the Tie ta Project houJd be giv n 
to th five di tricts of North Bengal, . If . 
,that i done. then we will be abl to 
produce urplu . foodgrains t the xtent 
of about 200 Jakh lonnes every ·y, ar. 

I recall here the very rri nd ly 
meting that the hon. Minister had 
With Shri ani Bhattacharya of We t 
Bengal. Tbe a surances given to him 
houJd be fulfilled. 

[Tralls/allon] 
I 

SHRI KEYUR BHUSAN (Raipur) : 
Mr. chairman Sir, I come from an ar~ 
wh re d spite availability of water. 
sometIme the pe'opl have to 'face 
famine Que to SC onty rain. Madhya 
Pradesh, is fortun ate that many rivers 
have their source in that state, they 
suppJy abundant water to the olh r 
tates but unfortunately Madhya Pradesh 
bas to face the condition of drough t. 
Rivers like Mahanadi, Narmada I! lc. 
have their source in Madhya Prad ... · 'h. 
but you will fiQd that one fourth f the 
population is suffering from famine , I 
would like to Quote one line of ~ .et 
K a bir in this regard: 

'~': . 
"Jal Bich M<!en P)asl, Moire, Logol. 

Hami" ] think if Kabir had 
been alive today, he would not ave 
laughed. but would have b en in tears 
instead. Our area is an area domioat d by 
Harijans tribals, where special facil! tie 
shoul be provided. For the farmers' life 
agriculture is nece ary and agriculture 
survive 00 water. The farm r can not 
survive without water and electricity. 
As water ~nd eJectri tty are bing 
denied to the farm rs, they are facing 
tarvation today. 

n my State a well' a j'D 'my ar a, 
both ote them are avaiJable ih abundence. 

" Wate j~ available there, but it i not 
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reaching that area. There are many 
big pr ~ect there, like Mahanadi, Bodh-
ghat» Arpa» Gangdi and Ha towago, 
but a lot of time is being taken in 
completing them. This deluy is causing 
difficulties, to the people. 

I would like to say that the big 
proje t mu t be constructed but the e 
project are not completely u eful at a 
pJ ce where rivers have their source. 
Their water can DOt be utilbed at high 
attitude. The areas at high altitudes 
could not be irrigated f. om them. 
When big projects are planned tbe 
upplementary projects should als be 

plann °d alongwith them. The formers 
wou ld not be benefited by big pr j ects . 
Hence some upplem ntary projects 
should be planned AI) th o! rivers and 
rivulets in the area have been surveyed 
and small projects could be undertaken 
there. In addition, lift ungation 
schemes are aloe sential there . AJI 
the three schemes are es entia] and these 
should be irnplem nted there. This 
work could also be done by prepa ring 
mall pond lift irriga'ion scheme. All 

the e schemes should be coordinated 
a nd financial assista nee provided for 
them, 0 that tbe area could be develop-
ed speedi Iy. Tbe people could be bene-
fited through such scheme only. Other-
wi e you can see that tbe p ople of that 
area have gone to differ nt parts of the 
country in ,search of jobs. 

Now I would like to say a few words 
about power. My area is a very back-
ward one in tbe State . The rate of 
intere t on the loan advanced to the 
people of that area should be red uced. 
Loans hould be given to the people at 
the minimum rate of int rest so that the 
people could repay their loan easily and 
could develop the area. 

Agricultur i dependent on electri-
city and electricity is dependent on the 
availability of water and Coal. We 
should make use of other natural resour-
ces al 0 for obtaining n rgy or for 
generation of electricity. Solar energy 
should be uti lised in tbe rural areas as 
i being done at many place, Secondly 
Gobar Gas plants should also be utili ed 
fully in tbe rural area. If the farmer is 

provid d with all the required faciJiti es, 
hi life will be happier and, in addition, 
the vilJages will become self sufficient. 
I would, tber fore, rc:que t tha t you 
should extend tbe maximum conces ion 
to the villager for installation of Gobor 
Ga Plants. The harijans and the tribal 
should be given 75 percent concession 
and other farmers should be given 25 
percent concession. 

I would like to draw tbe attention 
of the hon. Minister towards the r port 
which has been laid on the Table of the 
Hou e by him. Water and el c.tricily 
shou Id be supplied for agricultural pur-
pose a it is suppJied to industries. 
When ao industry is established, it is 
provided with facilities. Electricity and 
water are supplied to it at minimum 
rate. Similarly, electricity and water 
should be upplied to the farmer with_ 
out earning any profit therefrom. 
Profit or loss should net be taken ioto 
con ideration, while providing facWties 
to the farmers. When you supply water 
and electricity at cheaper rates then , 
only the country can marcb on the path 
of progr S5 and the tanw (livi ng 
of the farmers C~D b~ r&ised. 

Wi th the e words, I conclude my 
speech. 

*SHRI G.S. BASAVARAJ (Tlimkur): 
Madam Chairman, I feel privileged to 
welcome and support the Demands for 
Grants of the Ministry of Irrigation and 
Power. It is a welJ known fact that 
tbe progress of our country entirely 
depends upon the priority gIven to 
power and irrigation. Considerable pro-
gress has been achieved in irrigation and 
pow~r projects. But this is not enough. 
Much more has to be done. More than 
70°/ population of our countf'Y are 
farmers. Therefore progres in the field 
of irrigation should be v ry fa t. 

There i a proposal for linking 
Ganga with Cauvery river. Let not 
thi proposal rema in merely a dream. 
This is the only answer to the regular 
ph nomenon of droughts and fJood in 
the country_ 

*The p ech was originally delivered 
in Kannada. 
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Now I want to confine my vi w to 
Karnataka State. Today w h:.ve c me 
to a tag where we may have to drop 
many projec ts in the Sta te due to lhe 
scarcity of funds. Time ha c me lO 

make a comprchen ive u e of minor, 
medium and major irrigation projects. 
Rainfall in the country i decreasing 
y r by year. Hence we cannot depend 
upon th vagarie of rain fall. Th re-
fore water cannot be wa ted but it has 
to be utilised properly. If w invest 
.one crore of rupees in indu try hardly 
the people hav b n provided with jobs 
as per stai tic. But more than on 
.thousand people can be provided wi th 
job. if the me amount is inv ted 
in irrigation. Agricu1ture has to be 
.encouraged through irri ation . I draw 
the attention of the hon. Mini ter to-
ward the farmers' fate in Karnataka. 
In State the p .. rcentage of land under 
irrigation ha risen from 12% to 20% 
inee indl"pendence. But urpri ingly in 

lIleighJ:>ouring tates the land under 
irrigation now ranges from 60% to 70%. 

Tb drought situation is prevailing 
in pite of the fa~t that river like 
Krishna, Tungabhadra and Cauv ry are 
flowing in the State. If appropriate 
irrigatjon proj ct are not taken up then 
the poor farmer' condition will deterio-
rate miserably. La t year the rain fall 
in my Area was only 6 to 8 inch . 

. Upper Bhadra and Upper Tunga 
project have to be taken up imm diately. 
In Karnataka about 35 lakh acre of 
land can be covered under irri (ion jf 
aU the useful river flowing from a t 
to west are diverted towards ea t. If 
tbia project i taken up in the 7th Plan 
we can reap the fruit in just ten y an. 
This project will require about 2 to 2i 
thousand crores of rupees. But we ca n 

I 
achieve miraculou progress and earn 
huge profits. Within a period of two 
y~ars the entire amount of investment 
can be recovered, in the form of extra 
agricultural production. 

Many areas in Karnataka 8re reeling 
under severe drought. Tumkur. Tiptur, 
Chikkanayakanahalli, Gubbi. Turu-
yekere Kunigal, Koratagere, Madhugiri, 

Sira Pavagada 'and Chitr durga district, 
BeHary and Kolar di trict and many 
other places are affected. The wateJ in 
the village tank will be ju t ufficient 
two months. Farmers ar a1so not fully 
aware of the seriou ne of this problem. 
Ther for farmers should be guided to 
u e (he water pr perly and they houJd 
be provided with polythene pipe and 
jiving of canal. There are cases where 
influ ntial farmers have got the lion 
share of water at the cost of poor far-
mer. Ther fore it nas become very 
es ntia I to adopt meter syst m to 
provide wa lcr to farmeu. This may 
take om time, but it will be mor 
u fuJ in the J ng run • 

Sprinkle i rriga tion and drip irriga' 
tion play a vital role in improving 
agri "ulture. In my con tituency, Tumkur, 
drip irrigation has a wide cOP. But 
it is not enough if 50 or 80 lakhs of 
rupee are anctioned. At least teo 
cror of rupee have to be anctioned 
to my con tituency for the purpo e of 
drip irrigation . Tumkur is an ideal 
pJace for producing commercial crop 
like coconut, areca nut and other. 

Once our State had the proud privi-
lege of producing more power in the 
w~ole country. But now many Jargc 
industri s have come up in the talc. 
Bangalore and Subcrbs have been ideal 
ideal atmosphere for setting up indu-
tries. Th refore there is grea t r n cd 
for generating more power in my tale . 
I expr~ s my si ncere gratitude to our 
youthful PTimc Mini ter for anction. 
ing ao atomic power plant in Karwna-
Similarly ODe more plant ha. to be 
sanctioned in the haravati valley arca. 
I plead with the Govt. to kindly anction 
one more p )Wer plant for Mangalore. 
Mekedat in Kanakapura Taluk i aoother 
suitable spot f r . etting up Hydr 
Electric project. Thi project would 
avoid collosa I wasta(le of water. Expert 
technicians have felt that 1.. time 
more power than that of K Ii river 
projt»ct can be generated at Mekedat, 
but unfortunately the water at th is 
spot remain unutilised at present . The 
idea of Mekedat Power Project i 40 
year old. I hope that the entre would 
consider this project Wilbout delay and 
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help the State to attain elf sufficiency 
in the eneration of pow r. 

Much of water flowing in Varahi 
and Chakra rivers are proposed for 
utili alion for Hydro electric projects 
i going waste. If this water was 
utili ed for irrigation about 7.50 Jakh 
acres of Jand could have been irrigated 
power can be generated in everal ways 
but we cannot manufacture water. 
Therefor irrigation has to bl! given top 
priority. 

Power and water should be made 
avaiJable to farmers in my State. \Vhen 

hri Guodurao was the Chief Minister 
we w re providing Dower to farmers for 
lifting waters at a flat rate of 50 rupees 
per H.P. per annum. In fact. I humbly 
pray to honourable Minis te r to provide 
power & water to the poor farmers free 
of charg~. Farmers are the back bone of 
our country. It is the responsibility of 
the nation to help thcm in their endea. 
vour in every PO(i ibJe manner. There-
fore I reque l the hon. Minister again 
to provide wa ter and power to farmers 
in adequate quantity. I thank you 
Mldam for giving me an opportunity to 
.;peak in thi august House and with 
the e words I conclude my speech. 

SHRI VIRDHI CHANDER JAIN 
(Barmar): Sir, while upporring the 
Demands for Grant of the Ministry of 
Irrigation and Power, I would like to 
put forward my view before the House 
A there is sbortag of time, I sha II 
re trlct ~yself to my con tituency and 
to the problem of Raja than only. At 
present the longest canal of the world 

bej'ng con tructed in Raja tha n. 
rlier, it name was Rajasthan canal. 

but some time back the Rajasthan Gove-
rnment have decided to change 'the name 
of the canal it Indira canal. The length 
of thi canal is 650 kms and an amount 
of a out Rs. 450 crore has been spent 
on ; t 0 far' When this project was 
formuJated in 1957. the estimated 
expenditure on the project wa Rs . 66 
crore. Thereafter in 1970. we found 
that the ~ timated exo~nditure has ri~en 

to R . 207 crores. Now a sum of Rs. 
450 crore has a'ready been spent on the 
constrcution of the canal so far, but it 

has Dot yet been compkled .. Five lift 
canals are yet to be con (ructed and 
the work on the second phase ha to be 
comp leted. In addition the work on the 
command area is to be undertake n. If 
the expenditure on aU these work is 
calculated, it comes to at feast Rs. 1500 
crores . The Raja thC;ln Government do 
not have the capacity to spend this 
huge amount from their OWn resources. 
Thi canal passes th rough the d : 'ert 
areas and (h'e border areas. Thjs canal 
but would provide not only secur; ly 
like the IchchogiJ canal, but would 
a Iso olve thl! problems of the 
poor living in the backward and 
de eft areas in R aja.;; than. It would also 
help increase the production in the cou-
ntry. The Central Government provide 
90 per cent of the amount as grant and 
10 per cent of the anjount as assistance 
for the hilJy areas devt!lopment pro-
grammes. I would reques t that the 
desert development programme shouJd 
be treated at par with the hilly areas 
developmen t pr ogramme and the Central 
Government 'hould provided 90 percent 
of the amount as grant and 10 per c nt 
of the :.tmount as 10:10 to the Rajasthan 
Governm~nt. Only then the work of the 
Indira cana l could be completed during 

' th ~ Seventh Five Year Plan period. I 
would most humbly urge that this 
cana I should be cOl1pJet'd during the 
Seventh Five Year Plan period. If the 
sch :duled time for compJetion of the 
work of this canal is extended further, 
the can'al would not be completed even 
in 20 years and this would hamper the 
development of th desert 9 rea. That 
is why this is my fir t and foremost de-
mand . 

Secondly. I would like to say that 
there are many II t : r state disputes like 
river water dispute with the neighbour-
ing States of Ra,jasthan. Their solutjon 
is being continou. ly delayed In this 
connection, I would like to submit that 
an ~greement between Raja than and 
Gujarat Sta tes was signed in 1966, 
under which Kad ana Dam was construc-
ted in Glljarat and Bajaj Sagar Dam 
wa con <; tructed in dhtrict Banszwara 
of Rajasthan . According to this agree-
ment, the water of Mahi river was 
supplied to district kheda in Gujarat and 
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di trict kheda benefit d from that water. 
It was one of the condi tion of the 
Agre ment that when developm ot work 
on th Narmada flver ill undertaken, 
then the wa ler of tbat river would be 
add d to the \\ater which is being 
supplied to dj trict kheda in Gujarat 
and thu the d e er t areas of Barm .. r & 
Jalore in R LljU than ,"ould al 0 be b ne· 
fited. The n tl a I Government had 
con ned a meetmg f th b lef Ministers 
of both the Sta tes to implement the 
Agreement. A meeting of Irrigation 
Ministers bad also been coov n d in Ihis 
regard. I would like to submit that jf 
the agreement is imp) mented t a large 
desert area could be irriga 1 d. If the 
Prime Mini ter conv ned u me ting of 
the Chief Minister of both the tates 
then inc th re is Congre . Govern-
ment in both th states, in my view 
there should not be any probl m in sol-
ving the d :spute in consultation with 
both the Chief Ministers. In thi 
way, 6.5 )akh acres of land in the de ert 
area would have irrigational facili tie 
and we would be benefit d very much. 

I would Ii ke to draw the attention 
of the Hon. Mini~ter to a very impor-
tant jssue the Punja b Reorgani a tion 
Bill. 1960 was pas ed by Lok Sa bha 
and it was decided under the Act th3 t 
th wa rs of e avi, the Bcas and the 

SutJej ,a 1 0 their Head WOI ks would 
be managed by the Bhakra Bea Manage-
ment Board. The Head works at Feroze 
pUff arika and Rop rare stil J under 
the cootrol of the Punjab Government 
and their nsgemcnt has not so for 
been handed over to the Bhakra Beas 
Management Board. 

Rajasthan is facing a very eriolls 
power cri is. Our share of the power 
from SiDgrauli j not bing supplied to 
us since May, J 984. We are sustaining 
a Joss of 9 .6 Jakh unit. At present th re 
in acute power shortage in the SLate and 
therefore, we shou Id be given our hare 
of the power from Singrauli. You have 
your share ' as entraJ reserve in 
SiograuJi. We should be uppJied 
with power from that r served quota so 
that we could tide over this crisi • 

Our Atomic Pow r Plant No.1 had 
been out of Old r for the Jast three 
years. It h b n repaired rec ntly. 
The ccond Atomic Pow r Plant j out 
of rder since Sept mber, 1984. Tber i 
outage for 20 days in a month aod only 
for 10 ys in a month, the plant 
r main in order. Both th se planrs 
hould b repair d so that the power 

supply itu8tion could be improved. We 
ar not getting our due hare ven from 
Satpura Project. We should be given 
our bare of power from that pi oj ct 
also. 

With the progre s that we have made in 
the matter of irrigatiolJ facilities, only 
20 per cent of our land ha b en provi-
ded ilflgational facilities. Thi need to 
be inoreased. Wc hav... under taken 
the 20 Poin t Programme and we are 
trying to impJement it. 

The most important thing is that 
the Rajasthan Canal, which i a des rt 
canal, should be completed during the 
sevent h Five ' Y ar Plan period by 
providing sp dal 81> istance . The 
incompleh: works should be compJ ted 
to during the Seventh Five Year Plan 
period by giving th m priority so that 
with the completion of the canal, our 
areas can make- progress. 

Wi th these words, support the 
Demands of th Ministry of Irrigation 
and Power. 

[English] 

SHRIV. SOBHANADREESWARA 
RAO (Vijayawada): Mr. Chairman, you 
will agree that agriculture i a predo-
minant p j I t of our economy and sev nty 
per cen t of the popula tion are dependent 
on agriculture And it is agriculture 
which has to provide food a well as 
supply raw material to the indu try. 
]0 fact, cotton, jut, ugarcane 
gloundnuts etc. and everal other 
commodities c me from the agri. 
culture sector and without these 
mil teriaJs, the industry caDnot sur vive. 
much lea prosper. A sured irrigation is 
a pre-requisite for agricultural develop-
ment and aJso for raising the standard 
of Jiving of the people. The cost·benefit 



329 Demafuufo,-Gralfls CHAITRA 27, 1907 (SAKA) (Ge,,~rtJ/), J9!5-86-Cottla. j10 

ratio is quite encoura in in regard to 
irrigation projects. Even 120 years back, 
Sir. Arthur otton could convince .he 
then Brid h Government tbat jnve t· 
meot on irrigation would be quite a 
profitable proposition. And while tbey 
were ruliog the country, he was able to 
succe fully take up the Godavari 
Anicut. Krishna Anieut and just in 
three years time, he could complete the 
great anicut at Rajahmuodry 00 Goda-
vari river. But unfortunately now, with 
'a II modern technology and transport j ng 
equipment, that are at our command. 
ware taking ten years in 'Some ins. 
lances fifteen years and J am very sorry 
to state, in some other instanees even 
twenty years for the com"JetioD of 
irrigation project . This is a very sorry 
~tate or affairs. While we can ultimately 
lltili e 113 m; l1io., hectares potentiality 
t&e irrigation potentiality tbat has been 
built till now i only 68 million h~tares 
out of which for 22.6 million hectares, 
irrigation facility was already there 
prior to our planning p riod started. 
That means we were able to treble 
our irrigation potentiality, i.e. 
there is two times iDcrement. But at the 
same time, we should take cognizan e 
of the fact that OLlr population ha 
more than doubted. Irrigation was not 
~ivcn its due sb~re, ;0 plan aJJocations. 
In fact from the Second Five Year Plan 
onwa rd. the alloca tion on i rriga tion 
has reduced con iderably. \Vhile in the 
Fjrst Plan. it was nrounri 22 per cent. 
for irrigation and power, in the Second 
Five Year Plan the allocation was only 
9.'2 pt!r ct!ot. In the Third Five Year 
Pllo, it was only 7.8 per cent and in 
the Annual Plaos, it was 7.1 per eent. 
In the Fourth and Fifth Five Year 
Plans, it was 8.1 rent nnd 9.4 per 
cent re~De~tivel). Now. our Government 
ay tba t .hey have 3 JJoca ted Rs . 12 758 

crore. during th~ ixth Five Year Plan. 
But what is the share of the allotment '! 
What is tbe outlay out of a total of 
I . 1. to.OOO crores? It comes to only 
arouod ]08 per cent. I will request the 
Oovernm nf that thiog ~ should not go 
in th direction in which they were 

oing hHht'rto. There houJd cf'rtainJy 
be & change and without any false 
prestig J 1 would sugae t to the Govern .. 
ment that it should increase the aJloca. 

tion to the maximul11 extent, during the 
Seventh Five Year Plan. which is under 
formulation now. Hundreds of project 
arc under various stag's of construction. 
Priority should be given to tbese on· 
going projc;cts and first "reference 
should be given to minor irrigation 

chemes, because with minimum resour-
ces, they can be compleled withi~ 'he 
!1hortest po sible time and the results 
will go in favour of the farmers and the 
country and we will be able to produce 
lakhs of tonoes of food stuffs and other 
agricult'ural raw material that · are 
required for our indnstrics. 

Regarding the drip irrigation and 
sprinkler irrigation, much can be done 
certainty .. nd Government should make 
all the propaganda. , am very happy 
that sufficient subsidies are being pro. 
vid~d and with more al1ocntions , these 
systems wiJl further bell' us in inerrs-
sing our irrigation potentiality and with 
a Hmired quantity of wafer, we wiB be 
able to bring more acrage under 
irrigation. 

The Department of Environment 
and Forests is coming in tbe way of 
taking up tn , irrigation projects. 
Hitherto, the Government was keepin 
quiet. when forest lands w('re cut away 
aod when they were occupied by bi 
landlords and some other poli.icolly 
influentia 1 people. They have kept 
quiet all lh'!se year,i. AU of a sudden. 
they have woken up and they are 

oming in the way. The Department 
is not giving itl\ clearance and becatJ.! e 
of that several irrigation projects in 
several Sta tes are being obstru ted . As 
an exampJe I wi II quote the Telugll 
Ganga Project in Andhra Prade 11, 
which ;~ going to help Rayataseem 
especially. which is (} chronicaJJy drought 
hit area. In every five-year period, they 
have drought in tbrrc years. Madam 
Chairman, you are just OIl the other 
side of RayaJa eema and you know th 
seriousn;s of the- problem there. 
Recently, a entra 1 Team has vi ;ted 
the prace and I request the Government 
of India to cl ar it immediat ly. 

Similarly, one important project for 
our State is the Pol~V'ar m, pro,)ftt. 
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becau e with this PoJavaram project, 
throu h the P lavarrm Ri ht Canal. 
nenrly 80 TMC of \ at· r can be brought 
to Kri hna river, i.e. water can b 
diverfed from Godavari river to 
Krj~hn8 river. Kri . hna'~ potential i 
already u~ed up in Karna.aka and 
Mah rashtra. There i. ~cope onJy in 
GodavRd river, and by diverting 80 
TMC to Kri shna river. we can ' utilize 
it .in the water·needed area of Kar .. 
nataka and Maharashtra to the extent 
of nearly 35 TMC ; 8pd 4 TMC can be 
u~ed hy us for C'ur Rayala.eem areH, 
So, 1 Tequ{'~t GC'vernment to clear it as 
elrly as p05sible. 

MRximum effort should be made 
to utilize the irrigation potential al. 
ready cr('ated. Tn several ca es, the dam 
;~ alrendv con tructed, but water; not 
abJe 10 be taken fo the fields becau e 
the di ~in~ of field chann ls j . not 
t'lvr1". T will quote an e"amp Ie, where 
7900 hectares could not be irrigation 
in my cnno;;titnency. j e. the Kakarla 
Major and of he r sma II cana). which 
"re being ohc;tTtJcted by theSE" Ervirnn-
ment and Fnre4lt deoarfmf"nts. T wiJl 
~end ado. letter to 'he Mini fer. J need 
not take time fC'T it now, as the time is 
v ry, limited. 

Now ahout the Varabandi sy tern. 
Tt i!ll a very gooct thi "~. The successful 
implementation ()f thie; wi11 enable more 
water to be carried to more acres. 

T request ,he Government to 
take up 'he Janga-Kaveri linking 
~cheme. ovctnmrn!. h ldd take it up 
a a pre. tjgiC'us 1'ch( me, jn hina and 
RUli ia, ~uch hig schemes were taken up, 

aDd they could be imp1cmented by ins-
piring the youth. Our young Prime 
Minister can a]so inspire the youth, and 
involve 1akhs and millions of youth 
who are jobless R nd who are under-
mployed in this scheme, and link 

Ganga and K aver i. Through that, you 
will be solving tht: irrigation and fo d 
problems of several States. 

Ganga is the gift of God. All the 
tv.·elve months tteTe win te water in 

the river. It wi)) solve to great xtent 
the drinking wat r need of several 
'tate, i. e. of people in Jakh of 

viJJage • 

Now about the Vamsadbara econd 
Stage. A meeting ba tp be calJed by 
the Union Minister of Irrigation with 
fhe Chie.f Mini lers of Andhr Pradesh 
and Ori a to solve the problem. Simj ... 
larly, .there i the Incbampalli Project, 
... muJtl-purpo. e one, for which the hon. 
Mini ter of Irrhtation hould take th 
initiative, and caU a meeting of the 
Chief Ministt:rs of Mahara htra, Madhy 
Pradesh to olv this probl m. 

There i the Somshila Project which 
~houJd be befped by the Government. 
There is a modernization scheme of 
Krishna river delta syst tn. which j 
120 ye(lr oJd, havinll ten Jakh acres of 
Gl'OCul area . The Project ha bern 
already prepared and it shouJd b 
expo edt to seek World Bank aid. 

Reilardin~ power, I would say that 
there ;s a raiJur on the part of th 
planner:;. Because of fauJty pJannin f 

and b cause of power horta&es-I need 
not repeat thi -in severa) State right 
at the moment there jf\ power·cut. 
ranging from ]0% 25%. 50°/ to 60°1 . ' 10 ,0 
In everal States. Thereby, many 
hundreds of crores worth of production 
is being stopped; and people are bein 
denied the ba ic consumer good which 
can be produced jf we provide power . 
The in tailed capfldty is mor('. and we 
are able to utilize only 50% of it. I 
should a~k: "Why do you sel up 
thermal power stations far off from 
pla<.:es where there are coal fields? 
Tra nsporta tion of oa' is becomin a 
hi~ proble'm-and in sufficjrnt Quanti,if! 
It ;s putting a strd;n on the Railway '. 
and Railways are not prov;cfin the 
neees aTY wagons. ven in th Jate. t 
Budget, they could provide onJy 20% 
o( the money that is requi red for the 
wagons which are actually necessary. 

J request overnment of India 
c llainJy f 0 tabJi h the Manuguru 
sup r thelma} station, hich 1. j st 
pit·h d thermal statjon~ and which is 
oin to upplied coal thtr~ itself . . . 



Simil rly about bydel power. It i a 
very cheap mode of power generation. 
I quote just· one xampJe. In OUT 

Sris ilam Hydro. leclric PI oject, ala ad)' 
four units are wOlking. And just within 
a matter of seven months, it has given 
R. 100 crores a revenue to Our 

Ie tricity Bard. C request the Gov'ro-
nl .. ot - Dud og mon 0 n season, when 
ther<! i ' urplus w.!ter, af til.: govl!roment 
provid s addirional LUrbiot!st we can 
&~n ... rate more pl)w!r and provide the 
urpIuie p':>N ! r to oth ... r ~a tes aho if 

nece ary. 

Simil<lrly re :uding nuclear power, 
the Sit 'e iectioo Committee has 
recommended that ~ ite near Nagar-
juna agar dam will be an idea' place 
and our information j the Committee 
recommended the euing up of a 500 
MW power station ther. 1 request 
that a 500 MW power station bouJd be 
et up there as it is the be t uited. 

Regarding Pt!rf rmance of the 
thernlaJ power sla [ions to be improved, 
I am happy that the government has 
~orne with a cherne f moderni ation 
and renovation of the thermal pow r 
. tation , I h ve brought through a spe-
cial mention to the notice of the House 
re arding the inju!>tice done to our 
Kothagudem Thermal Power Stations. 
I would not repeat Yiha t J have told 
there nbout it. I. would ay that the, 
government hould be faIr in its part 
and should not deny fund for modern i-
sation and r novalion of this thermal 
Power Station. In fact, we are suppJying 
power even to far off pJace like 
Rourkela right at the moment. 

SARI ARUN NEHRU Are you 
. ~pplying power to them? 

(In' errupliolls) 

SH~ V. SOBHANADRBESWARA 
RAO : In the case of some power p1ants, 
you are givin more and in regard to 
some plants you re giving Je~s which is 
inju tic~, 1 request that hould be et 
rigbt. 

yen after 37 years of our indepen .. 
deqce nd cl -i'\I·l, we ar Able to 
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electrify only .53 per cent villages. In 
Citjes. there is uninterrupted power 
supply. But viJlages are most neglected 
and I warn the government that rura' 
people are now more consciou of their 
need; they are asserting ab~ut their 
demands. Th wY will not tolerate it. 
While target for 1984.85 was 23,1U5 
villages, the achievement is only 13,231 
villages. I request the governm nt to 
stop this type of injustice to tbe rural 
areas and recognise the people livin 
there who a re al ' 0 human bdog . While 
we arc enjoying all b.!oefits in the 
ci ties-you are provjding a II facilities 
to the ci ry poplIla tion- why should you 
deny the same minimum facilitie to the 
rural peopie ? (/merrupfions) 

The tariff rates should be uniform 
and the government should implement 
the recommenda tions of the Rajadh),aicsha 

ommittee. 

[ Trans/at ion } 

SHRI BHARAT SING H (Outer 
Delhi) : I would like to expres my 
view on the Demands of the Ministry of 
Irrigation and POW.!f wh ich are beioa 
tiscu cd in the House. It IS true that 

in every Five Year Plan, IrrJgation 
facilttjes have increased. These facili-
ties have increased througb lubewells 
and canals . In D .:lhi, the land i irriaa-
ted by ponds. canals and tubeweHs, 

. Irrigation i also done by construetina 
embanukments on Bhadars. 

Since the nuliooa1isation of banks, 
the farmers ha\'''' lnc;:talled many tube-
well with bank assistance. The e tube-
well have also increased the irri ation 
facilities. 

1. would also like to add th t the 
Harijans and the landle s peop.Je of 
Deihl have been allotted land under tbe 
20 Point Pro'ramme. As the PO()f 
farmer cannot install tubeweJJs in one 
acre of land th Delhi Administration 
has such tub w Us for them and in ~bi 
way more and more land ha been provi .. 
ded with irrigation faciJities. 

Many tubewelJs ·have been jnstaJJed 
by the Government, but some of th 1 
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r mains out of order. I wouJd request 
the non. Mini ter to t tb~m r paired 
so tb t th p or farmer may irr; a Ie 
th ir land aod increase production. 

Earli<:r t Delhi used to get canal 
watt'" from Haryana. but nowadays 
it qu Dtity has been reduced considera-
bly re ulting i (1 Ie irriga tion facilitie'. 
Due to I s ~upp ly f water, the 'farmers 
huv'! installed th~jr own tubewells. but 
then thl!Y are facio the power problem. 
The e tubewell should et power at 
the earlie t so that tbey may be able to 
produce mar by irrigating their land. 

You ar~ ware that earlier the 
pe<>ple were ha viog e Jectrici ty connec-
tions. Now tubeweHs have boen in taJ ~ 

Jed. In village, at every place. One or 
two lubeweJ:s can be seen. but electricity 
i supplied for a very short duration. 
Fot' th t the farmer have to take rc unds 
for 15 to 20 days . 

7.00 hr 

Ther fore, tbey should get power. 
The earlier they get power, the more they 
wi II irriga te, re ulting in increa ed pro-
duction foodgraio. Under tht: 20 Point 
Pro ranlme, the fclrmer having upto 2-1 /1 
acr s of land get every t ype of a is-
ta~e for ins talling lubewelJs . They get 
help for the purpo e of S(!ed and 
fe.rtili~rs al~o My humbJe r qm·~ t to 
to tbe hoo . Minister j that this ceiling 
should be j ncreased upto 5 acre so that 
the farmers of the Delhi villa e may 
g~t the benefit · 

Mr. bair ma n Sir, the , 1Ipp!cme n-
tary drain v.hich is being taken out from 
Delhi i. DOt going to benefit the Delhi 
farmers . On the conrrary, it witJ harm 
them. A lot of land will became useJes 
will aod there will not he any benefit 
from thi~ d ra in . Therefore, this upp-
letn~lltar drain sc heme hould not be 
tltlderraken Th.::: mon~y to be spent on 
thi schcl1lw. bould be diverted to some 
good irrigation !'.ch'! ne so that afl the 
farm '... rs nrc benefit ed, Crores of Tllp e~ 

\ 'i n have to be r tm t on thi , upplemen--
t'ry drain and with it con truc tion the 
farmers will not be able to go from nc 
s.id-e to the other. Therefore. it wi)) be 
harmful to the farmers. That water is 

1. 9 

beiD taken to a biSb r level from th 
lake and jf it breaches midway. there 
will be flood and de truction in the 
rural or a of Delhi. I ther.efore, ur e 
that m ney meunt for thi project 
houtd b spent on some irrigation 

project 0 that thi facility j available 
to Delhi. Presently. the neighbouring 
area of Delhi are seUin more irri a .. 
tion faciJJties and the people there are 
progres ing. I want lha t the remaining 
unirrigated land. hould aJ 0 &,ret th. · 
facil i ty. ThaI will be ufflcienrly b OC-

fici a l to the pr op). The farmers who 
grow veg tables in th if fields do not 
have much land and they are not goins 
to et any benefit from thi upplernen-
tary drain. The farmer are ready to 
give their !aod for housing or 103 d 
COD truction purpo es but with this drain 
they are not going to be benefited. No 
bridge wiJJ be COD tfueled 00 that aou 
thus they will be handicapped in going 
froOl one side to the other. I thank 
you for ivins me an opportunity to 

p ak. 

17.03 hr 

[MR D EPUTY PEAK ER ill th e chaiT] 

SHRI RAM PY ARE PANIKA 
(Robertsganj) : Mr. Deputy Spea cr, Sir 
1 thank you for giving me a chance to 
spe k on the very important mH Uer of 
Power and irriga lion. It is true that 
po~'er and irrigation ar \1ery important 
for the progrc"s of the country and, in 
1980, after the Ja w ta regine , wh n our 
Party a me to po we r t it inheri ted a 
sbaltercd economy and we had to spend 
mOle on tbis bey sector. Just now one 
h.on. ~ember wa ying that the targets 
fixed In the Sixth Five Year PJan had 
not been achieved. I would Ii ke to tell 
him that it is corr ct that initally a tar-
get of 19666 MW wa fixed but during -
tbe m idterm oppraisal of the Plan, .he 
target was revised to 14S00 MW which 
we- are going to achieve. Therefore, 1 do 
not agree with the view that we have 
not achieved the tar et. Most signifi-
cantly, the power generated during the'Sc 
five years i doubJe the power genera-
ted earli r. Tht'refore, I thank and 
congratulate the officer of tbe Ministry 
and tbe hoo . Mini_lOr aDd peci Uy tho 
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Electricity Authority in the Centra) 
Sector because tbe work done in the co· 
untry, particularly in pr parin projects 
; 51 m tter of happine fof all of u , 
Tb y have aiven us many projc.:cts afler 
technically xamin;ng lh m. We h uld 
start tho projects. ot only this, as 

e were ju t n w talking, in the Hima. 
layao range with tho help of micro, 
,m II and mini hydro projects they have 
made avail ,ble 2000 MW of, electricity. 
I would like- to request the hon M i ni~rer 
th.at all the hydnleleclric projects should 
be taken over under the c ntral sector 
and HPC should be a ked to pay 
attenfion to the States like Jammu and 
Ka hmir, U.P. Bihar. We. t Benga'J, etc. 
which cannot mobili e rc ouree ' . I f(!el 
tha t the, e ta tes ~hou Id get the as j -

tane from the centre. 

ADlther mo t important thing i 
that the capacity utilisation of the State 
Electricity BoardtS i very Jow, b cau e 
tbe tate Oovernments have not b·en 
manllgin them well. Finances and 
spare parts ar~ aLo not being arranged 
and the coal they are getting contain 
more tban 40 per cent ash c ntent. The 
bi ge t problem is that of labour mana· 
ement. Tber i indi ciplioe eVtty where 

which j not being controlled . tate 
Gov roment shou Id take ' teps in I his 
regard 1 would like to tell you abOllt 
\Vcst Bengal. The advice given by the 
le~trici 'Y Authori ty has n t be n accep-

t d by th m ... ( llJl~rr[(plicms)· Today th~. 
situation i lha t ther is i nde cipline 
(v.!rywhere I would like to urge the hon. 
~1ini~t r that a cadre of Power Engineers 
should be formed in (ndia. Tbe proju • 
tion of NTPC and DVC is go d. They 
have evolved a ~ystem according (0 

which tbey pay salaries to the Engineer ' , 
Junior Engineers and oth r staff. I 
want that the ~ Icctricity Supply Act 
bould be amended and all tho ' lectri-

city Board which do not obey 
your orders should be brought under the 
control of the C..eotral Eiectricity Autho-
rity. You have given funds to certain 
tates for rural eJectrificlttion. 1 would 

like to tell you that tho e fund .. arc 
being mi u ed, Tho. e (unds are beiog 
diyerted. The vilJages for which those 
(uD<! were meant arc not icttina tbe 

benefit. In our state of Uttar Prad' 
tbere are many proj cts for ex mple t 
Anpara Project for which all anr'tl'~WWl 
has been sj~ocd with Jap n, j. not ing 
impJemel.Hcd . s per the versioD of t 

lectrici:y Authority the boi~C!t at 
Anpar has been in taJled but ace rdi 
to my information it will lake two ye r 
to it&t lithe boiler KhariaPr j t b s ·· 
aJ 0 been aoctioned lhi y ar. The 
work on the project where oal ... Jioka 
i~ situated ha not bean started. Tbl 
due to Jack of IDUhtal coordin 
mao), hard~hjps are ,coming in th 
The St~ te Government hould be 
to compt....te tho e irrigation 
first which had been started in th 
and the ixth Five Ye:H Plans and u -
Ie those arc completed, no m oey 
should be provi::fed (or nww project. The 
Hon. Prime ~1inistcr had touled my, 
district which is a drought prove ar a . 
The hon. Chief Miui ter has aJ 0 laid 
the foundation Slone of the SOft Lift, 
Bakhahar Belan and certain ot r 
project.. t-.1any scbemes are already in 
hand In maD), projects, expendIture 
upto 75 per cnt ba lrcady ~ n 
incurred. Work on tho e proj et 
been lopped. Hille s those projett ~re 
compJct d, funds shollld T, ~ ot be allocated 
f r neW schcllles. Command ar.a 
und r irrigation are not being created. 
TubeweJls and dams have been con. tr _ 
ted ncar command area but t ace 
not being utilised. The need of the hour 
is to create command area. The tr '. 
formers ar noi available the machinery 
i out of order and electricity which 
'hou Jd be suppli d in time, js not 'b,aj 
supplied. Minor workli can be h Jprut 
in increasing the irrigation i iii' . 
Our N.T,P.C. Projects re givill v,ry 
good re ult. 1 want tha t the con true. 
tion of other big projects wbich re 
being sanitioncd should lObe Dtru-
t d to the N.T.P • but, here . 
acquiring land, you should a 
some attc.;Qlion to th o! local Je. 
Two .T. PC. Projects were sanctioDed 
for our state and we promptly t lh 
land aJlotted to them, whereas~ iQ other 
state, they are unabJe to get Ja 
c ily. The limit of one acre which ou 
have fix d in this r gard for, olFefin 
employment 11a no scope for the Hari-
jaD' aDd the tribals bee usc they do !;lot 
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uc I ode If their I nd, 

M·ftj_~. :ver sm II, i cquir d for the 
oj t, how will tbey be bJe to et 
ploysnt,nt ? side, I do not know 

wily in pit of aU my ffor(. the ollie . 
t e .T.P.C. do DOl lake interest in 

Uoti ops to the loc 1 people and 
; ti ~ t m wi th other pro ramme ' 

cb are beioa formulated there. 
'e'd of proyjdio them wHh aJterna-

(jvo j . Tb yare colludio with the 
ed iotere 1 ••• e. (Iuterrllplio"~) 

fore, i view of tb atmo re 
t t re today by the N.T.P. , it 

lir)' tbat we should take every 
t rough coo ideratioo . e e e. . ir, 

vo till to m ke ome other 
IODS, I ant 10 giv orne very 

tion • 

SH I SR(BALLAV PANIORAHI 
IDeOi'I-. ail) : Mr. Deputy Speaker if. 

tho pie ure to upport the 
m Dds for Grants of tbe Mini try of 

Ittilatio nd Power. As you know, 
r. t is i tbe most important Minislry 
kh is connected wiih the rapId 

developmeot of the country. I eon-
lulafc tbe Ministry and the Mani ler 

tbeir sincerity in impiemt'oting 0 
y programmes in both these 
Ol'S-irrigacioD and power. Thou h 

esougb has beeD done in these srctof. 
. . iDdependeoce, we have to admit 

t at despite Ute rapid progres, much 
e is left to be done to meet the 

, uirements of the time. The plophe y 
t ' t Lord Curzon made long long ago 

UrlAi the British regime thtt the 
1 0 agriculture is a aample in mon-

: s.OOta. has still not cea ed to be so. We 
, ~ ! aD 81ricultural country and the 
J perity of 'his country mostly depends 
I.Ob "dae advancement in the field of 

-. iapi~u)t\are. O\'or tb se year incc 
' . "peDdence, we have beeD able to 

fate ooly about 2S per ceot of land 
t eotire country. Til; is tbe 

I fiaure. But in orne State like 
.. _, ... "... as aeaiDst thi nationaJ figure 

&r 27 per cent, tbe figure is abou t 
ce t. Tbe percentage of irriga .. 

float tb ,hi been achieved in back-

1, 1 
1 

n ra/), 19 S .. 86 .. "0 td. o 
w rd St te Ii e ods • is r und 20. 
Thi figure reI te to ~ 9 0·81. Of. COUI e, 
during these f ur fiv ye r, me more 
percentage mu t hay b en add d. 1 
undcr ' tand that the fj ure for . Ori in 
term of p rcenta e ha gone up to 26, 
wherea the national fi Ul t muM have 
been around 30 per cent. But we b v~ 

n national obj~ctlv to irrigate the 
entire cuhivat d Jand of the country by 
.... 000' A . D . SOt iT, imugine the 
difference that i th re. How can it be 
overed during thi short p riod of 15 

years? That mean we have to pe d 
up our advanccm~ril, Jur progre in 
the field of irrigation. Therefore, it j 
now illevitabl that aJi the major river; 
be ide the minor j rrigation and Ii ft 
irrig lion proj ct, are to b damm d. 
wh reby severa) purpose will be served. 
By the e mUltipurpo c proj ct, irriga-
tion;, provided. flood deva tation i, con-
trolled and also ow r is generated. In 
this context, I will draw the attentjon of 
the hon . Minister for Irrigation to the 
mighty Hirakud Dam Project which i 
one of, the foremo t muitipurpo.e dam 
project who e founda lion tone was 
laid by andit Jawaharlal ehru in ]948 
and which W .1S inaugurated Cll 0 by 
P ndit Ji in 1957, That ha po cd rather 
three d ~ades of it · utility, but uptil 
today it ha not achieved its full t'r et 
in ditTerent fi Ids Moderni ation of thi s 
project i the need of the hour. 

There is an _ organi 'ation called 
Hjrakud Command Area Development, 
Agency but I think it j iDftuCIUOU. 
bee use it cannot tak up any work for 
it doe n t hav fund, Only om 
officer arc there and they are being aid 
their alary. 

A( pre cnt there is a danger to (he 
Hirakud Dam Project whicl1 j one of 
the prides of lhis country i parljcuJar 
aDd the world in general. It j fast 
iltiog up, So ometbing hould b done 

to olve this probl m. 

Further in the up tream near ipur 
in Madbya Pradesh it dam i beifiS 
con tructed. I understand the OrJssa 
Governm !nt has not b en consult d for 
tb con trcuction of thi project. There 
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jet and appr h n ion that Hiraklld Dam 
may be adver ly affect d by the cons 
truction of this dam. Therefore. 
technical urvey tudy hould be made 
and steps should b taken so that thi 
Hirakud Dam j not adversely affected. 
J am not opposed to the construction of 
this dam, but it should be worked out 
in such a mfIOn(' r that world famou 
Hirakud Dam Project not adversely 
affected. 

Now, I come fn the Rangali Irriga -
tion v tern. Although nature ha given 
abundant natural resources tOri S:l, 
f, till it is wa lJ.owing in p vcrty. Ten 
~er cent 'of wa_ter of the mire country 
i Bowing down to the Bay of Be gal 
through the Orissa ra te. The Cons .. 
truction of Ran~a1i Irrigation Proj c t 

requires Rs . 700 cro ~ es. Again Sub· 
arnarekha and Upper Kolab Projects re-
Quire huge amounts. Tndravati is a world 
bank spon ored proj~ct We do not hav~ 
enough fl nancial jpvolvement in this 
projects but rrogrcss toward the com-
pletion of this orojects has to be 
expedited. The delClY in finalising the 
tender etc. has got to be loc ked into 
by the ewe ar.d it ha to be expedited. 
Over and above the project and allot-
ment mad in the cvent h Plant, an 
addit;onal iove Iment of Rs. 388 crores 
is required to be made for the three 
project~- Rangali, ubarnarekha and 

pper Kolab. To remove th e backward-
ness of a State Jike Orisc:a, more 

. irrigation fa Hites ~'i" hHve to b 
created 

I now 'om to po~('r. As YOli know 
power is an in'itrunlt nf to fight out 
backwa rd n . s , I t is the most imJ1< rt Ll n t 
and vital thirg in our narional Ij[i and 
to improve the na tiona l economy. Our 
helovl"d nrl I .. 'tte lamen ted Prime 
Mini ter, hr imati Indira Gandhi one 
day bef re her dea th vi ited the (a te 

fOr; .. a. On tfiat occasion, . h vi ited 
Deogarh near ~hich Ran a li Darn 
Project js being on:tructed. The pe pie 
wi are g in~: to be ~ubmerged by 'hi 
project drew her attention to the mL er-
able plight. Shrimati 11ldira Gandhi had 
pr mj Ed that 1 ir J "tllt m t and 
r(,habilitat ion pl'flbltms wiJJ b }o ked 
jpto 'ith uurl t s)mpathy, but J m 

sorry to say that this has yet t 
done. When ther i a bi project tbe 
problem of submer encc and dispJa 
men t do of cour arise. S" its rehabt-
litatioD programme shooJ.c:j bflve mo 
humane touch. " 

Now, I come to supcr.t rmaf 
plants. Oris a i pas iog tbrou,b a 
power cri is. About 200 megawatt power 
shortage is there. Till two years back 
Oris a was a surplu state in respect of 
power, bu t because there i 20 per ceot 
growth in domestic llnd 'fDdus . I 
requirements in power, the State .-
faeing thi CflStS. If Thalc er $ 
thermal power project and i{ tbe 
plant are in tsHed. Oris ill have DO 
probJ~m in the fieJd of power. A)thoD, 
r have got figures to ju (ffy the e taltHsb-
ment of super·thermal plant at Thakbef. 
and if I will not be able to refer to 
them do bfcause of ~hortaae of dme I 
my disposal. I am grateful to the Hoe. 
Energy Minister for clearing the Taftber 
Project and entrusting tbe WOIir t& 
NTPC. But without investment dec· j()ft 
there is unc rtainity pr "ailing in tJU.s 
matter. 

Investment ha . got to be made a,~ 

quick' as possibJe and thero js bot. 
tleneck-a hurdle created for it (tom 
the Plannjng t')mmi ion's side a 
from the Finance Ministry's side. I 
entirely agree with the nerg)' Ministtt 
who, earlier in this debat~, aid that 
there is no Jack of sinceri ty on tb part 
of t h· En("rgy M j nistry. Both t e Plaa ... 
ning C mmi sion and the iDa 
Ministry do not appreciate the situ tig 
in the prop r peT.~ J1ectjve. That i 
pli ht and tber fore t the entire Hou 
. bouJd urge upon th PJanDin 
mission and the Finance Min;s"y '0 
liberal in aJlocatintc f\Jnds 10 1he Jrri :-.. 
ti n and Power Ministry ~cause lR 
out the potentia Ii ty created ;n'~ ire 
of irrigation and without power de'Ie~ .. 
ment. India cannot prC'gress and t'Very. 
th;nl! now depends OD ;rrig IJon aad 
power. faras ri a j~ COil r d 
the TaJcher 'up r thenna J po,," r s.sti R 
ar.d lb thElma} ~ower pI nt hold 
set up .hue. About 1 • 

, u tr ( D t b . (r 1 tt( d 
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[Sbrl Srib IJav Panitlrahi] 
aDd there is a precedent that at Kola~ 
ghat in W st Bengal. the State GOY rn ... 
ment of their own with institutional 
finane ha s t up a thermal power 
project. The same facility should be 
provided to Orissa jf) respect of Ib 
thermal power pl.ant. In the Seventh 
PI n the TaJ her BU per t h rmn 1 llowcr 
project mu t be implement d. C",m id ,. 
ing it import nee. ([nterruplion ) 

A aiD, solar power ; .' very important. 
A ' you kno\l, s melhing has been 
di d in (bi House to the effect tha t 
we feet d cply cone rn d with our in-
cr iog irubalaI1c, wi th Jar e cale 
Fellin of tre 10, and our fuel require. 
m t is goiog up very high and we ure 
not abk to meet lih fuel requirem nt . 
Sf)~ 8 they have done in USSR, USA 
and W t Germany aDd other European 
countr; , we ave also to d pend on 
energy for our cooking. The 'oJar energy 
w ich w;JI be availab'~ in plcnty should 
be xp)ored more and mor. But this 
must be within tbe reach of the common 
peopJ . Our people arc very poor. Un .. 
Jess they are able to pay, Jlsturally they 
cannot enjoy the benefit and the purpo e 
wj11 be defeated. So. the. olar energy 
hook! be ma"c available at cheap rates. 

MR. 0 PUTY-SPEAKER: Please 
cO elude. (Jllle,rllPti(Jn .~) 

• SHRI SRIBALLA V PAN (GRA HI 
With these word • I conclude by support-
iu the Demands for Grant ' of th 
Mini try of Irrigation and Po\-\ cr with a 
reql.l t that they should formulate and 
w rk ut th irrigation and power 'policy 
jg ucb a way that it wOlild. bcsid s 
ensuring all round development of the 
entry, ·r move regional imbalance 
and Od " '8 case, hou:d be considered 
i.n tbis background with s}}1Jparhy . 

Iso a hydrological observation and 
flOod forecast ing circle ~hol1Jd be opened 
in Oriss for proper and err ctive work 
in this area. 

M . D PUTY·SP AKER: Now, 
J call 1r. Thangaraju. N<,thing of what 
Mr. p. nigrabi says will go OLl record 
now. (lnterrupliOflS)*"" 

"Not recorded. 

*SHRI S. THANOARAJU (Peram. 
balur) : Hon. Mr. Deputy Speaker, Sit', 
j n support of the Demand for Or ats 
of the Ministry of lrrigation and Po .r 
for tbe year 1985·86. I wish to say a 
few word on behalf of my party the 
All India Anna D. ~f .K. 

As my hoo. friend froLl'I Aodbra 
Pradesh pointed out, we have irrigation 
potentia) for 113 million hectares of 
land. (0 33 y 'ars from 1951 onwards 
we have added to the then existing art'a 
of 2 .. . 6 million hectares another 45.4 
millioo he tarcs of land, At this rate 
we may require further 33 years to briD 
the remaioing 45 miJlion beet res of 
r od uod~r 'rrigation. On accouot of 
inordjnate delay in the execution of 
irriau tlon projects. the investment 
expenditure es aJates. Presently in tbe 
16 States th~rc are 65 major irriaatio~ 

projects under executioo. They must 
be completed sooo. Out of tbem SO 
jrri ation projects have been visited by 
nn Expert Team and it has ubmitted 
its report giving the rea oos for the 
deJay and making recommendatioos for 
averting such deldYs I sugge t tbat the 
hon. Minister should Jook into these 
rec0mmendations and implement them 
at the earlie t so that the irrigation 
projeds are c0l11pletec.1 within tbe esti .. 
ma ted investment. 

I would rcfer to the delay in the 
rCS(Jhllion of inter-Slate river water 
disputes. This adversely afTects agra ul .. 
tural projllclion. Our late.lamented 
Prim\. Minister. Shrimali 1 ndira Gandhi 
had g ive ~J long ago her award on 
Narmada Wllt~'r dispute. But stiH this 
dispute has not yet bi!e!l settled amicably 
between the two Slates. On account of 
the delay in the settlement of Cauvery 
Water dispute. the Hogeneka I Power 
Project could not be impleroent(.'d. ) f 
thiS power project comes into c](i tencc, 
then the power crisis in Tamil Nadu 
will be a thillg of the pa t. I take this 
opportunity to demand tbat aIr the 
ptrenniaJ rivers of our country should 
be declared as national assets and the 

·The S~e~h wru (lrginaJly deUvcred 
in Tamil. 



Cocstitutio of ndia, if oeeessary~ 
should be amended exclusively (or thi 
piJrp06e. This is the oofy ~ay .for 
r alvin aU pend;o inter-State fiver 
water di putes. 

Coming DOW to power', accordio t9 
Government tatistics, there i a los 
fo 20.8 % in transmission and distribu .. 
tion of oower. You will asree with me 
this is a heavy wa tage aDd it mast be 
minimised. I waut tbe boo. Miuister to 
take appropri te steps for redu~i" uc:h 

stage of power in trao mi SIOO aad 
di tributip .. 

Sir 60% of pOwcr i produCed by 
tb~ "st Horts. 3!% by ydel.powe, 
• fallon and 5" by .fomi power 
.tati~n8. But rc,rettabJy t one"third ot 
thermal 1'>0 er statio ha become 
outdated and their machinery ha a'so 

t worD out. Unles they are renovated 
Dd moderni edt the power aeneration 

will be impoded. I am bappy that the 
00 rnment b ve Uoc ted RI. ~ 
crores for the renovation and moderni. 
sa t;on of tberma I power ta HOD. You 
know, Sir. that the 8Sh. content in our 
coal i very high nd lhi affect the 
m chinery in the thermal power 81 tions. 
So fi r we did not have any work hop 
r r rep iring such machinery. I am 
glad that thi9 year rhe Ministry bas 

lJocated R. , 5 crote for e tablisbin 
work hop at Nagpur for the pllrpo of 
repairing m cbinety of Therm I Power 
ta tions. . 

On acc unt of ~oot quality of oaJ, 
due to delay in the supply of coal aDd 
the soetiD, price of coal, ,he cost of 
scneral of power aoe UP. I need not 
elaborate b{)w frequeot shut .. down 
cootribute more to the elleration co t . 
That is why Tamil N du Government 
had a ked for permi sion to import 
one ·'akh tonne of quality coal, which 
work out cbeaper aJ Ot from Ausfralia. 
The Centre had given permission . to im" 
port this coal Australia and it is ' bein 
imported. The Government of T mii 
Na4u had also a ked for pormis ion to 
import fur,her on e Jakh tonr:e or . coal. 
I take tbi opportunity to demand that 
thi. ,ermilSioD sbould be obtai",d tor 
fa",U adu tbrou tbe ,oed otBtes 

of our Power MiDi ter in the interest of 
more geDeration ofpo er. 

We are faced with persi tent fioan-
cial constraints. The investment in 
major bydeJ projects i qui Ie he vy. 
We ~aDDot afford fUDds for th t. The 
Central Government bould e tablish 
mini.hydeJ projecf, which require 
mod,rate sums. China has ucc~ded in 

eratio& substantia) power throuah 
min;' byde I prcjects. The Government 
of fndia should formulate a scheme- for 
c8IabJishiD8 1Iljnj.hydeJ prCtjeclS in 
differeDt parts of the country. Thi 
will soJ~ the twin objective ot ,enerat. 
inf more pOwcr within a 'bort time 
witbout much of inve tment . 

I would revert to tbe tecuni», power 
paucity in Tamil N du, hich impedes 
a ricultutat produc:tioB Ind a'so 
iDdustrJal deveJopme t of tbe State. I 

ant that the power produced in 
KaJpakkam Atomic Power Pla .. r sbould 
be ellclu iveJy suppJied to Tamil Nadu. 

Tn TuticarlD tbe Centre bas the 
eavy Water Plant. This Heavy water 

is required for producin atomic power. 
A hi h · level Committee had round 

00 ankuJam. a place near Tuticorin. 
suitable for the eHine up of 8n atomic 
power plant. Sinlilatly, place called 
Anj tti in Dbarmapuri district bas arso 
been found uitable for tbe establish-
ment of an atomic power plant. take 
thi opportunity to eck the good office 
of the Minister of Power f or setting up 
an atomic power pJant in one of the e 
two places. Thi will give fillip to in-
du trja I growth of Tamil adu. We 
have about 5.6 Jakb viJlaces in the 
country 500/'0 of the villages bas been 

• , f electrified. If th remaining SO~() of 
vi 11 ges j to be electrified oon~"th n 
bi • a plant bouM be tt up throu.h .. 
out the CQUfltry. Thrfl\ugh bjo-gas p)aDt~ 
we will be able to generate power and 
electrify JJ the village in the country 
aDd .11:0 upp" power for alrieultura J 

per tion . 

We bave public sec.or fin'nci I 
in tHud"". both in (he Centr I Stat 
k~tor for assistiD the ill tf J 
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[Shri S. Thangaraju] 
operations. Even for films, we h ve 

t he Film Finance Corporation. We h ye 
N ABARD a nd Regional ur I B nk to 
8$si t agriculturaJ operations. Un for-
tuna' Iy for the power sector, without , 
which the industrial and ricultural 
operations will come to a grinding h It. 
we have no fjnan ia I in titulion. 

o ugge t that a Power FinaDce Corpora ... 
tion hould be cflllstituted fortbwith. 
This ha been the" long standing demand 
of the power ector. I want tliat tbe 
hon . Minister bould announce in hi. 
repJy to the debate the cOnstitution of 
Power Finance Corporation. 

In outhern District of Tamil Nado 
drought is a perennial feature. In the 
mountain ranges of Tjrunelveli di frict. 
many river!; origjn8te~ and flo tbtcu.b 
the State of KersJs into Arabian. This 
water' is not being utilised by Ketala, 
a }(e-rala j bestClwed with more than 
ent'ugh water. If the perennial droulht 
in ('me parts of TiruneJveJi Dilltriet 
and Ramanathapuram District is to b 
eliminated. then the only oJution is to 
divert fhe wa tere: of we~t·flowing river 
towards ea t. The 1972 Irrigation Com. 
mis ion had aJ~o recommended t),e 
uti1i~a tion of the wa ters of west-flow;n, 
rivc."f presently going wa te into Arabian 
Sea I urge upon the Irrigation Mini ter 
to Jook jnto this ar,d take appropri te 
step in the intere t of the weJfar~ of 
the "eopJe in outhern districts of Tamil 
Nadu . 

With the e word. f re urne my eat. 

HRI E HAORAO PARDn} 
(Bhandara): Mr. D('puty peaker Sir, 
I am heartily grateful to you for givin 
me this opportunity to speak on the 

. Demand for Grant of tbe DeparmeDot 
of Irr; ation. 

Sir, it has b en aid in the report of 
the Irrigation Deparfment tbat a tbe 
end of the Sixth Five Year Plan, We 
have provided Irrigation facilities in 68 
million hectares f Jand jn tbe country 

nd a target ha been fixed to provide 
irrigation faciliti s in 1) 3 million hett· 
ar s of 1and jOn the <;ountry b)' 2000A.D. 

After J980. 0 much wor has b n 
dODe for the provision of irriga tion faci .. 
litie which \va not done even in the 
)a t Five Plan. During th Sixth i e 
Year Plan .Jone. the work done in the 
field of irria8tion exc cds the ;vork done 
durin" the Ja t Fiv Plan. 

o , 1 come to the lTng tion 
cherne of the Mahara htTa ta teo Th r 

are many ucb cbemes in the states which 
re pendin, with the Ccntralwatcr Com· 

mission (or many year e,g. Gobfinburd . 
Bavan pOOi. Tbese scheme have been pen .. 
dina in the Centr I Water C mmis ion 

nd PJaDnioSl Comm; ion for years, I 
reque t the han. MiDi ter to payatten. 
tion to the e cberne 0 that the work 
on them could be commission d oond 
th 0 scbem completed soon . 

Mr. Deputy Speaker. ;r Bavan .. 
Mandi i n inter t te project. An 
a eement was re ched between M dhya 
Pradesh and Mabarashtra on thj project 
Tb work on the canal was to be comp· 
feted by both the State on their own 
and the work: on the da m wa to be 
completed by the Governm~nt of 
M dhya Prade h oth the tates tarted 
tbe work on tbe canals and the Govern-
ment of Madhy Pradesh wa to tart 
the work on the dam in 1974. The 
work on it wa to tart but it did not 
tart. Later on, when the Jants Party 

came to pOwer, the scheme did not 
make any headway. The work on the 
scheme bas restared in J980. The work 
wa. however, stop ped, a 0 t he ores t 
Per ervatioD Act bad come into force. 
I would request the hone Mini. ter 
throu b you. tha t nur proj cts can not 
be completed without ubmergin the 
fore t. As my colleague Sbri Muttern-
war bas ~aid. the, projecf in Vidharba 
cannot be ~ompleted without ubmerg-
ing tbe forests. If we talk or 33 per· 
cent. fore t , Bhandara, Chanderpur and 
Gacbchitoli are the district wher 
more tben SO percent of the area j 
under the forest. I do not understand 

hy tbis hindrance; created for irnga· 
tion project when deforc(' tation i 
resor1ed 10 for other purpo es, aJ'thol.l h 

iuiaatioD Jtad to ' j:ncre se in 
'rC4\)~1 01). \1 fa t ave otic d 
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that the iocrea e in food.rain produc-
tion etween 1980 aD J9 4 i at ribut. 
ed t increa ed jrr; atio facHities ,only. 

arlier, we u ed to eat by importin 
ood rains from 0 ther couotrie but , 

today, due to the completion of irra -
tioo cbemes, a nd that too expendi-
ti u Jy, we do not need to import food · 
ra' n • I thitl , if we rc ble to 

achieve ur ta rael of pro idjoa jrri a .. 
tion I f, diJ itie in 11 3 million h cta e, 
we h II be in a po itioD even to export 
foodgra;n. The wor on aban1b di 

roject was tarted io 1974 but tbe , 
w rk topped when the orest Preserva-
tion Act came in t force in 1980. Tbe 
fore ts on the side of Madhya Prade b 
a t the site of the dam bad been cut and 
the forest which fall io Mab ra btr rlt 
yet to be cJeared, due to wbich, tbe 
work on the project ha been held up. 
The cost of the proj ct WI Re. -J2 
crorc when its survey was conduct d. 
It went up to \ '. 37 c rOTe when tbe 
work actually started. It, co t i risiDS 
aqd today the co t of this projec t has 
ero sed R . 100 crore . . 

MR, EPUTY SP AK R : This j 
very common phenomenon . In m y 
con tituency also , th ame problem h 
arLen. Lot of irr; at ion projects a re 
pending ,to get cJea rance. Therefore , 
the hon. Minister ha to make note 

f thi . 

{Trans/at ;011] 

SHRI KE H RAO PARDHl: I 
hall request tha t the irrig tion project 
hould be exampted by the Porest 

Departm nt. here are · member of 
mall ponds in BbaDd I a dj tricl Jong 

the Bedaganga river, Viyas · river 
Babanthad i r iver and other big river 
which flow through tbe di trier. The 
waters of the B baolbadi project are 
proposed to be given to the farmers of 
the drought peone artas. '. Tberefore. 
thi project should be completed as 
early a .possible. I want to request 
the CentrC11 Government and tb Forest 

epartmen t t through you, to let this 
wark ,completed as 100D a ~o sible. I 
requ t the hOD. Minister aDd the 
PlaOl1i n Commis,ion tbat ' t b\J~' 

. . 
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aUocation made for irrigation ad for 
eJectrific tion in the Sixtb Five Year 
PIa aDd in th,e draft Seventh Five 
Year Plan should be raised. This is very 
necessary from the point of view of 
ioere sin product jon . from the point 
of view o f the far,mer. and from the 
oiot of view of agriculture and industry. 

We can make progress this way only 
and the progress acbi v d by the country 
o far is al 0 attributable to it. There .. 

fore, we shouJd make availabJe and 
more fuods for i rrigation and power 
Thi is my req uest to the Government .. 

Mr. D~puty p aker, Sir, tb re was 
a time when the supply of electricity to 
the farmer was very sbort, it is hort 
even toda y, but, whatever uppJy is 
mad today is very erratic. It results in 
iocoQveonience to th~ farmers. I request 
tbat regula r supply of electricity to the 
farmers be ensured. The hon. Mini ter 
has !laid tha t the State Electricity oard 
are no t ach ieving their targ ts: My 
sugges tion i that the Central Govern-
ment shOUld take over such Boards The 
irri ation p rojects ShOllJd he completed 
expedit iously and more funds should be 
allocated for them. 10 case the requi it 
funds are Dot provided the work can-
not be executed in time and the deJay 
would lead to excalation in the cost, By 
.tbe time the project nears completion, 
the cost . would rise by crore of 
rupee. With this end in view t if we 
are rq ui red to take reCOJ.lfSe to · t h~ 
World Bank Loan, we must take 'uffi-

'. d ent loans and complete these projects 
as ·early a s possible. 

Similarly, I would aJso say a word 
bout , the Forest De partment. Our 

di trict has irrigation projects wj th 
tremendous irrigation protentjal, namely 
Banderchuha, B vcr ToJa, Soatbahni, 

undri; En tr n bagh, Ranidoh •. Son-
kund and Ka la matti etc. AlJ these 
projects . fa ll!n the tri'baJ are~s. AJJ 
these projec ts should ' be cleared at the 
earliest so that the tribals could be 
benefited . With these words. I support 
the Demand for Grant of the Ministry 
of irrigation and Power. ·1 am grest ful 
to you for aiving m an opportunity to 



'sl ,rna 

IEu,lIslI) 
SHRI JAOANN Ttl TINAI 

(KaJa ndi): Ir t t rise to support 
tbe DemaDd for Or ots relatiol to tb 
M ioistry of lUi, tion and Power. To-
day the aim is tbat a ,rOS8 arca of 113 
million hecl res sbouJ(1 be broua t 
uqder 'rriaation by 2000 A.D. IQdi • 
population of (1 4 million i e pee ted to 
r ~ch 1,000 million by tbe end of thi 
~ntury. The fo d product required 

for feeding this lar e population wUI be 
around 230 minion tonne, early 
double the 'pre nt level of production. 
. iDee Imo t the entire cu)turablc area 
of 189 million heet res is bein 
cultivated, tbere i little scope for io .. 
creasing it. Ther fore, the increase io 
gricultural production would have to 

come from improvemeat in ricultural 
tecbnolo y, iDteo ivc: a d eale i~ 

jrri ation practices and efficient water 
uso. So, tb need to dopt appropriate 
t cbno)ogy in thi field i vital and 
c scotia&. 

High r irrigation tecboololY ucb as 
prinkler aod drip irri tiOD should be 

adopted with medium agricultur I 
technology. 

So far a inlprov;ng the living coo-
di&ioos in drought areas is concerned, 
since watcr re ourccs and financial 
re ources are limited, we h ve to make 
a judiciou choice wbile decidina OD the 
area to which irrig tioo benefit to 
c):teo4ed. . 

10 the tate of Orissa, by the end 
of tbe Sixth Plan, ooly 17.34 lakh 
hectares. a against an irrigable area of 
SO lakb acres, will have been irriaated . 
EVf'n with the reduced projection of the 
National Commi ion on A ricuUure. 
1916, 30 Jakh hectare. should b brouabt 
under irriiat;oD by 2000 A. D. This 
would need an iDve tment of about R . 
~ .800 crore which, at current prices. 

ould be bout Rs. 1.263 crore, on an 
averale, in tbe next thrf'e hie-Year 
Plo. Accordingly, the State bas pro .. 
DO .. n. outlay of Rs. 860 crorts under 

e t te laD, and a entral fUDding 
bo t R. 390 crore would be 

required durin the ' Seventh Plan (or 
the three major Project (I) aa. U 

(iii) uberu re 
cpt in VI w 
houJd 

e b ve 0 
Ii spoosored 

» th Ooveromeot 
Government of 

u of delay;n 
in the ewe. the 

e I yed. lJ {fort 
that th te d r 

wouJd I 0 like to draw y u·r 
ucotioo to tb cOYironm DIal imp t 

du to irri tio io drou III area. It 
ould sed f; irly in dv o:e, 

aDd m ioteD Dee of tbe ccolo i' J 
laD buieS be 1& part of tho proj~ct 

• re rt it If. 

f wQUld aJso like to era your 
tteotioo to tbe fact cbar ~D the c of 

oy on-loio8 projects In our St te 
for exampl t Badnal aDd Upl'er Jonk, 
the work is beiDI dela)·ed becau tiU 

o we h vo t received the clearance 
fro the riculturc Dep rtment. 0 
it ill my "" leatioD ch t te m of 
officcr from botb Ib department_ 
sbout visit tb pot nd they shouJd 
fin Jise then and cbere 0 rh tun· 
nece arity the co t e catatioD may Dot 
take plac"-

Re ardiD 
t t tbe prop duper tbcrm I pJant 
bould be oper ted in tbe Seventh 
, 0-2 units of SOO MW e ch od the 

J V lIey th rmal power plaut CODsi liog 
f 4 uDi S 0 llO MW e ch which i 

equiv Jeot to 40 MW and the cost 
e timate j Rs. 840 craTe and the 
amount tba t will be required for th 

evc.oth PJ D will be R • SSO crOf"e • 

Simult Deous}y renovation Dd 
moderDi at ion ..,r the Talcber pi nt 
hould .. al 0 be taken up quic Iy and 
c piDg tho 20 point pr rammc in vie , 

the Be should be tteamlioed to wurk 
tbOfe effectively, especiaUy iD the tribal 
area aDd backward . 'reas and in the ,.J D ba tees 0 tbat the REC can 
achievo i taract aud Itt prOIl"n:= • 



With the e few ~ord . I upport the 
Demands. 

MR. DEPUTY SPEAKER: I want 
to inform the hon M mber. We 
have fb[ed 6.15 for the Mini t r to reply. 
Can you reply? 

A HON. MEMB R: Can he cover 
in 45 minutes? 

MR. OEPUTY SPEAK R : There 
are 6 more speaker . Ther fore r request 
the hon member to take only S minute 
eacb, After 4 minutes 1 will ring the bell 
aDd they hould finish '-It the fifth 
minute. Then only the Mi!lister will b~ 
able to reply. Otherwise, it witl take a 
loog time. 

SOME HON. MEMBERS : Tomorrow 
he cao r ply. 

MR. OEPU Y SPEAK R : 'vVe 
bould ani h this business to-day. 

Other Ministries are coming. We arc . 
supposed to lake up Industry Ministry 
at 0 to-day but we have not taken it 
uP. 10 tbe B C we have decided that 
everYlhing hould be fini hed to - day. 

(interruptions) 

MR. DEPUTY SPEAKER: We ale 
having 0. many other thiog~ tomorrow 
not only this. [wi II extend the t iOl'! 

by one bour. We can go upto 7 0' clock 
and it mu t b: oVer by 7 p. m. J request 
tbe Members to complete their peeches 
witbin S minute. Then the Minister 
caD lake ·half an hour ... 

SHRl E. A YY APU REDD 
(Kuroool) : The Mini ter's reply is not 
mechanical. 

MR. DEPUTY SP AKER : I wiJl 
give him 4S miuutes. 

SH I E. A YYAPU REDDY: If he 
opts out for tomorrow, we will be 
happy. 

MR. OEPUT SPEAKE will 
. discu it with the Minister. 

SHRIMATI JAYANTf PATNA K 
(Cuttack): 1 rise to support the 

. i 
, 

(tieneral), 1 85- 6 01 td. I I 

Demands for Grant of the Irri ation 
and Power f\iinist ry. 

One of the most import nt i gr • 
dient for agriculture is jrrigati n: I i 
gratifying to not~ that ] 1.5 millio~ 
hectar s have been brought un er irriga-
tion duri 1 be '"ixth Plan. Thou h 
are moving toward progr sand t wards 
the growth f irrigation Jotenti. I. t'li 
much rn re i to b done becau m ch 
watt!r i'i oing in ' 0 the t 
being utilised. 

It iii an irony thn t even for' sanc i 
j ng and cornmi sioni ng a proj ct 
maj or or medium irrigltion, we fi 
t t; resourc constraint nd when 
find the reSOllrces, then a Iso th ge 
tion period is too long and t1 
goeg UP. • 0 a nyway the resource c n.· 
traint i there in sanction and at 0 com. 
ptetion of a Project. ] n view (If the 
re<;ourcc con. trainl, J nonty invest· 
ment sbould go for completion of the 
incomplete projects 0 that the 
ment :lI ready made can be put t 
quickly. Then.: are a number of ro-
jects undertaken wh re we find that the 
re ervoir is built but the di tributi n 
system is not progres. ivc for want of 
fund. I can cit two example of 

ris a .One i the RcngaJi pr ject a d 
the other is Upper Kol proje t or 
thi preferential funding hould be" 
made 0 that the e projects cnn be. put 
to u e. 

By pteferonti" I funding I mean a~ j fa-
ne through grant~ and Joa n b use 
Orissa i below the national nverag. ntil 
and unle s th ~ r is prefer ntial ft nding 
by way' of grant: and loan. 'Oris a can-
not progre~s . fn cas of nc''v pr jets 
priority shourd (') to the pro' cf in 
tribal and drought prone are an to 
t hose proj~ets which hav 11009 pr tec-
time potential. Here 1 ;vou:d like to 
m nti n about Suba rnnrekha Proj ct in 
Orissa. This project w'ill ben fit three 

ta Ie • namdy, 'Vv'e t engal. Bihar nd 
Oris a. Th~ hief Minist r . of th se 
thr e States had raised thi i ue in he 

t Zoo council meeting with the ' 
Irri ation Minister th t the flood coin-
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auld be mad by the Central 
in the ca of earl iet 

Domic Uy backward tate , 
Ill' t Q e hich h ve b en found 

\I de cit by tbe 8th Fin nce 
Commi ion hould let e era assistaoce 

r ad above their St.te Plan in 
r er '0 take up or complete irrigation 

proje<;ts. So th t tbe irrigation potential 
~eated caD be at p r with the n tiona' 
vet ce ad advanced St tes of tbe 

. CouDtr~. In irria 'ioo tbe seepage 
r ~Dl i most important. To solve 
be &eep IC problem we mu t have 
ria c, i 0 tal tube-wells and have 

sa tioQ. Much of water i W fcd 
to seepage and this problem s~ouJd 

be attooded to on a priority ba i . 

4) , I come to power problem . 
. e . i 'be key to the Dation ' pros· 

~ l. • ity. If we look t the power Jtua-
i . iQ the country we find tb t the 

i . taIled capacity by the cod of Sixth 
j D W bout 14000 MW. ir t the 

t r t wa &xed at 19500 MW but now 
ear tbe t r,ct is 14500 MW. The 

Miai t r IDlY y tbat capacity of exi t· 
debt up to tbe end of 1979 would be 

i teased by SO per cent but that does 
ot &II aD th t we have out tripped 50 

tel CleO' of tbe demand becau e every -
w ere we find there is power shortage 
aad load sbeddin. 1 do Dot know how 
abe PI DDiD Commis ion ta es into 

ideralioo tbe perspectives or the 
fa OD wbicb the demand and the 

r , . • are fixed. 1 faiJ to understand 
whet er we arc moving to keep p ce 
cit 'r with the target or with the 
eesDa.clKl becau e io aD caalitariao State 

ar bouod to find tbat demand 
f~ power oes on increasin • For want 
of p er tbe in taUed cap city of the 
j '. ussry is Got being utili ed resulting 
i. ~I I D lion I wa ta . So, power 

rcada' has to be jDcr~a cd and that 
. too uickl,. For 'hi purpo e we mu t ,0 io far optimisation of the existing 
.berms) plaot aDd that should be done 
by better mall mcot inDovation and 
.odetniMtiOD. 

• 

o\: ome to u r-ther lower , 
plant. Hyde) Project take long 
time to complete. Where ther i 

v ilability of co I w mu t hav thermal 
power pi nt. Here I would like to 
mention bout up r thermal pI Ilt t 
TaJcber. Ori sa ha been pr iug for 
thi Talcher Super-Thermal Plant tht! 
deci jon for hich w s tak n jn the 

ift Jan. alchec j one of th ix 
i(cs elected for con tru Lion of up r 

thermaJ plant. Unfortuna tely the pro-
jects have come up a t II the .other five 

ite but not at TaJcher. 

I must say that this is a mo, t 
fe ible proposition. Plenty of water i 

vaiJabJe. There j raHway station. 
Tbere is plenty of coal availability. In 
pile of the , I do not know why it 

should receive thi tep-mother!y treat. 
meot. I don't blame the Power Miniter ; 
they re very sincere, But the Plannint 
Commission aod the inance Mini try 
are not a reei ng to provide fund. I 
request the Power Mini ter that h 
should pres upon the Planning Minister 
tbat they should also a~ our demand 
and provide the funds. The taft! 
Government ha been projecting th 
load requirement. They have told the 
Centre clearly that by the end of the 
7th Five y ar Plan the State will (ace a 
shortage of OVer 1,000 MWof power, 
[n view of this, th Power Minisrer 
hould pres on the Planning Minister 

and Finance Minister about the ne d to 
provide more funds. 

In the last Lok Sabha we have been 
a urcd that at least two unit of 500 
MW are coming up. The Power Mini t r 
hould ee to it that at Jeast one unit 

of 500 MW i brought under opera tion 
by the end of the Sev nth Five y ar 
Plan. 

Sic. the Slate Government of Oris~ a 
have also urged for a Therma) Power 
Plant in the State Sector in the Ib 
vaHey coalfields. Tbi is also not being 
given clearance on the arne ground. 
The State Government hav a ked for 
in titutional finance from ID:JlI to be 
c!eared for lhi purpose. Vnles the 
propo al is f vourabJy consjdered, the 
St t"s prosress would be badly 
hamg red, 
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ir, there i need for tbe e pansioo 
of power potential in the Cen raJ Sector. 

tate Sector and Private Sector, for 
aptive generatioo. We must go al1-
ut aDd adopt a Ii bera) policy in the 

anction of and as istance to these 
project. Otherwise the e long term 
pr j ct wi Ih huge capitaJ investment 
required. wi 11 never be able to get off 
the ground. Ther is propo al from 

ris in this re pect and 1 hope similar 
propo al must have com from other 

t (e ' also. The propo I j thed a 
c n ~ ortium of indu tries will put up a 
captiv power plant jointly in lead of 
b in ao individual proje t of each in-
d u try. It j s a very sensi bl proposa I. 
It would be most co t-effective; it will 
supplemeot the . generation of the State 
gnd aod i.t 'wiJi release much of the 
pre sure ' 00 the Electricity Board. I 
would urge upon the hon. Minister 
tba t a policy decisi on should be taken 
to c'ear such project jn our national 
intere l. A bold and forward-looking 
policy j required to encourge power 
pr je 1 10 II ector. 

H ving aid thi, mu t lay emphasis 
n the avin of energy in indu trie . 

Many jndu tries houJd modify their 
plant aDd equipment. . The new indus-
tri s which re coming up should choose 
a technology which would con urne Jess 
quantum of energy. 

Then I would submit that trans-
mL ion and di tribution a peets h ve 
r c ivcd only Jow priority. They hould 
implcm ot the recommend tions of the 
Rajayadyaksha mmittee on Trans-
mi si nand i ' tribution and at 0 00 

a tiona) rid. 

MR. 0 -PUTY SP AK R: Plea e 
wind up. 

SHRIMATI JAYANTI PATNATK: 
nly 0 thing more. I would ay some-

thing ab ut the r comm ndation of the 
Working Group for Power. It is 
r ported: 

. he w rking group for P wer 
ha r commend dR. 67,~ 
crores outlay for th 30.595 

W power progr duriD 
\ ~ Seventh PlaD~ • 

MR. DEPUTY SPEAKE 
Minister bas takeD Dote of it. PI 
dowD. 

o , the hon. MiDister 
make a statement. 

I)ts to 

HRIMATJ JAYA TI PATNAt • 
The Super TberDl I Power PJant i 
Orissa should be taken UP. It j very 
e seotial. 'request the bon, MiDist 
to consider it. 

1 .00 hr 

THE MI ISTBIl OF Sf A TE I 
THE MINISTRY OF ' PA ~I -
MENTARY AFFAIRS (SHRI O,JjULA 
NABI AZAD) : I propose that 
hould extend , the time of siltiD, of th 

House by one bour. The Minister wi 1 
reply tomorrow. There are lar.e bum r 
of membf'rs who are remainiDI to s 
in the list. Therefore, I propose t 
we may exteod the time of sittla 
the House upto 7 O' clock. 

AN. HON MEMB R: ""hen will the 
Minister reply'? 

HRI GHULAM NABl AZAD: 
Tomorrow. 

PROF. .G. RANGA: We have Dot 
heard any speech at all from Member 
belon&in& to some State ... or S people 
are allow\!d to speak from tbe a e 
Stale. Member belon in to other 

ta tes wh(') have Dot spoken sbou) be 
given an opportunity to speak .. 

MR . DEPUTY PEAKE 
tbe 1i t. The lis! is like that. W 
J do? 

I 

SHRI P1YUS TIRAKY : May f 
suggest one thing? What j th. of 
extending the time of tbe Ho e t ' y 
when the Minister j goin to repJ)' 
tomorrow? Those who are yet to 
whose name ar on the Ii t. ca . 
well speak tomorrow it If. 

( I1J'~"upti J 
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[Trall~lalit)n 

R J (ij r): 
Mr. Deputy Sp aker, ir. \ Ihilc speak .. 
ing on the D rnnl ld for G ant for th 
th Mi i try f r i ration and Po vcr 1 
wourd like (0 express my vitws. 

It ould have been much better if 
the entre ha tnk n the full r , pon i-
hility f th inter. tat 
making demand' for 
State. 

tate 
t'n tr' their own 

nrc r que ting f r 
it would 

ri te if Ihe 
where each 

fahara htra has constructed a pro. 
ect aero J rishna river. This j the 

oyna power pr j ct. Even though thi 
L a power project. much of the wa ter 
flpw to the sea . I feci that the Central 

overnment is respon. iblc for this huge 
a te of wa ter. If there \\er pr per 

planing, wata could have he n 
. uppJied to K5rnata a an Andhra 
Pradesh j n au r] i t ion t power project . 
for Mahara~htra. Th rc iii shorta e of 
wafer in all th Stat·,. her·f r • the 

entre" hould tuke imm d ia le ,tcps in 
this regard (lnd provide water to 
Kafoataka and Andhra Pradesh. 

oming to my State, Kri hoa river 
j the' bigg st riv r in .Karnataka. In 
Cndia, after Ganga and Yamuna it il\ 

ri hna river which is very big. Tt i 
very c ear th ut thcfl: vvou'd be no 
drought in S ulh Tndia if Krishll' 
b sin and 'auvery basin arc properly 
utili ed. Th re a Ie some rOll'ct on 
the Kri hna valle ' ba(;in. They are for 
example. M 1. In pra hh( project and 
Gha tapra bhu,' ungha bhad rn a nd Bh~l dra 

he e r important among 
Ol. ut unfortunakly none of them 

cen c mp1 t d. he m ai n rea On 
for thi is lack of fund". The Centre 
hi mes the tat, for not utilis~ng the 

at "t a nd for not complc ting t h n 

*The pc ch was originally de livered 
in Kannada. 

(Genera!). 1985-86-CoMd. lit) 

gO ing works. Our latc Prime Minj ter 
hri La) Bahadur Sha tri bad Jaid the 

founda tion tone for the Upper rishoa 
Project. The e timated co t at tb t time 
wa R. 200 crore. Shri Shastri h d 
'aid n tha t occa ion th t tbe project 
\ ould give a pr fit of • 200 cro~ 
every y ar directly aDd indirectly. But 
n w j t hn b come uch a costly affair 
that th proj ct would not be completed 
even if we spend R . 2000 crore. Wheo 
the ta tes are in a he'p'es po ition. 
na luraJJy they approach the Centre. 
If th project are not completed in 
time tben it would be very costly to 
complete tb mIter and ultim fely it i 
a los to th whole country. nrou ht 
situatI on bas become a reguJar pbCDO. 
m non ev ry ye r in most of the 
districts of my tate. A permanent 
solu tio!! for thi m Dace of drou 1st i 
to give lOp priority to irrilation projects. 
If you. ay that you do not have fonde 
then plea make arrangement to get 
a istanc f rom the World Bank. 

In the North there is the Damodar 
Vall y Corporation. Similarly Krj hoa 
Valley orpor lion can be e tabU bed . 
Through thi Corporatjon. in addition 
t irrig ti n. land JeveUi ng caD al 0 be 
taken up . r urge hone Minister to ~t 
up Kri . hoa Valley orporotion and 
also auvery VaJJ y Corporation. 

In my constituency. Bijapur there 
will be drought three time in fiv~ years. 
Hug~ amount arc being spent roc 
fami ne rcHef programme. Entire BU.· 
pur di tr ict would et w ter from 
Kri hna River jf fund are iove ted in 
Upper Kd noa Project. The ntire 
amou nt iove. ted in this pr j ct cao bo 
fCC vcred with in aperiod of ttn years. 

Our late Smt. Indira Gandhi vi ited 
Bijapnr v.hen the whoJe di tri et wa 
rcelin~ under sC'vere famine . At that 
time hi na had .. 1 ttacked our couDtry. 
The peo ple of Bljapur weighed mt. 
Indira Gandhi in gold and donated the 
gold to the cause of the natiClI). Smt. 

andhi wa very much pained at the 
mi erable condition of peopl of B'ijapur 

. duc to famine. She said th t Bijaput 
hou)d be mad a prosperou d trict 



by providin ater to the e JatHi. I 
ppeaJ to the presto. Gover!2meftt t 

fulfil tbe dream of our lat~ lamented 
leader. Sut6ciern iadustries have' been 
~ tabU bed in arnateka. lodu tri~ 
cOfltioue to te sct up in my State. There 
are veral iudustries in BaogalOfc and 
io the surroundiog are • 1 am bap~ 
aod arateful to the Central Gove'rnmotlt 
for thjs. But bere is the power? bat 
arraDsemeot have made to uppl~ 
power? Raichuf ttierroB. project Unit 
I bas been auctioned. But please allc-
tion Unit II aDd 3rd unit immediatety 
ad olve the power crisi in araala a 

There are 8ve rive io Bij ,,,r 
di trief. BiJ pur should baYe been '· 
southero Punjab. It i our te . t. 
Gaodhi who id tbi aDd not I KiDdly 
make arran emeDt to tuJly utili e tbe 
ftye river. Por aUottiDg sumcieDt fuodt 
to complete all the 00 o;n irri atioD 
pt'Oject9, please take the trouble of 

Uiftg as i (ance from tbe orld Bank 
i f you caenot finance (ully aU these pro. 
jects. Sir. 

I thaI) you fo'( givin me tbjs 
opportunity to 'peale and concJud my 
peech. 

SURI RAMDEO .RAt (Samastipur) : 
~Ir, Deputy Spea cr, ir, wbile uppor-
tin the Demand for Orants of the 
Mini.9try of Irrigation and Power. I 
want to make a few subrb; ions. 10 
thi connectioD, fi t of aU. I would like 
to e.tpre 9 my gratitude 10 our lale 
leader Smt. Indira Gattdhi who gave 
top priority to ire; atioQ and power 
UQdet the 20 Poiot Progr mme t as a 
result of which we bave been able to 
increase our irrigation potentia) to thi 
level frotrt 1980 up to the preseat day 
and have become self sufficient in (ooct. 
gr ins. Out movement with regard to 
foodgrains has been qui te old. A a 
r suit of the bard work of 'our farmer 
nd ~ rm labourer durin the periOd of 

tbe ;xtb Five Year PI 11. we have crea-
ted enough stocks of food rains ~nd II 
tbis ' is attributable to ·Smt. Indira 
Gandbi. 1 want to draw your atten· 
tiOG to the (act t t after fac:iD areal 
d,iftieulties oor farmers bas bee ab 
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to re~h tbi stage but he j~ f cine lot 
I of difficulties even today. , He is be et 

by rains aod floods, If we pay ome 
attention to it, undoubtedly, we 0 
achieve the tar~tSt othcrwi we shall 
00 be ab~ to achieve tbe targets. Th re 
i.s 0 d for further impJ'oY ment tn this 
6eld, Tbi is the maiD rea SODS for not 
achieviDg th tar t in time. Tbi j 
our major problem;o the states where 
tbe ~ rmer is beset by rains and flood • 
Particularly in Bihar, our farmer 
ulfe due to rain and flood. B(ltb of 

them ar tbe eoimt. of tbe farmer t 

times tbere are excessiye t ains aod 
iOQ'Ntimes tbere are , flood. Even hail· 
tOttm trike sometime. We iotroduc 

pf cbomctJ to solve the flood 
.,rObI • bu t t ~bcme are n t 
oomp ted i(l tHrac. due to wb c tb ' 
farmers arc facial difflcuJtie. If w 
oompkte tbe sch in time, it will 
oost Ie J tbe work will be over in tim 
a.od aaH be able to achieve t 
tartet a well o\hcr . e w ¥o dcpriv. 
ed of aU tbe three. 

The officer whether they beJon to 
the Central Water Commi ion or to 
the Ganla Flood Control Project or t 
the Technical Advisory CommitteQ, atc 
unable t compleCe (he scbemes in time . 
Tbi i tbe main r OD why th work 
reI t, 'g to j) od cootrol are 110t e eeut .. 
ed in time. I would like to the tirge bon. 
Irrigation M;g;ster. througb yoo Sir. 10 

. direct the tales to complet the works 
as per cbeduJe. in accordau e with the 
guicJeJioes i ued to them. So far a the 
centr i concerned. tm-y hoilJd take 
initiative to e~ecute the scheme which 
are pending h re for many years. As 
the time is shorf. I haJi not say much 
but would live to draw your ttentiofl 
to l e crux of the: probknl. The flood 
oDtrol work should be · completed, ill 

time. When the Hoods 0 CUt, I you rai j 

emb nkmenf. ~ At that tim ... m ney is 
·spent 1. vi bly, but oothin ~ done in 

ctvance. Only t~e flood ~ur in tbe 
n,'ont of JUfte t work j tarted to con-
trol the flood. Why j it Dot started 
from January itself. When fund • re 
provided for other works. wby is nlOney 
eot provided for this work in time. 

t come to th t 



J6J b,,,,/Ufds lor Grall'3 

\Sbri m Deo R i] . 
control works are topped t tb time 
of floods. The viUa ers suffer dama 
due to the Hoods, and oil ero ion takes 
place, but no instructions are liven to 
undertake flood conlrol work. What 
will be the result? An the village wiU 
be wiped out and the )and as well tbe 
crops will be destroyed. After all that 
what would be tbe use of cllecutia 
these scheme 1 You may be warc of 
the ituation pre\' iliog in Bihar and 
Assam. There the people suffer a .lot 
due to the floods and oU ero in. J 
'Would like to submit tba t schemel to 
check soil ero6ioD should be executed ie 
time. By doi~ 0. the people ell 
as . the Government will be be&e8tcd 

nd we sh II be able to ehieve our 
taraets also in time. Drainl e of water 
is also our br in problem. Wbat 
bappeQ8 today is that jn Bihar 'be river. 
over flow during rains. Tbere are .8 m • 
ny as t D rivers which ftow in ibar. We 
are not able to barness lhe waters of 
these rivers. If we utilise their waters., 
we can have double benefit. Ooe bel»' 
fit is that we shan be, ble to et more 
energy from the river w ter ...... . 
{l"re"uptionsj tbe B hati, the Balan, 
the kareh, tbe Noo, tbe Oanla, Baya, 
the Kosi and tbe Burli., Gandale are tbe 
rivers in Bihar. Out of these tbe Bahati 
tbe Balan and the karc:h go dry earlier. 
If we deeper these rivers. water can be 
accumulated there and a Iso surplus 
water could be drained to these rivers~ 
which wi II benefit the farmers, Tbrougb 
lift irrigation we could utilise tbis 
water. More benefits accrue from tbe 
river waters. What happens to day .is 
tbat the rivers and pond overflow lbi , 
water damages our crops. We cannot 
do anything in this situatioll • . So 
drainage of surplus water IS our main 
problem. t is neer sary to cbeck it. 
The bon. Members and the hOD. Mini9.-
ter might be aware of the condition of 
the Scate tubeweUs . Ours is predominan .. 
tly an agricultural country. Eighty 
perceDt of our popuJa tion depend on 
agriculture. The farmers put in bard 
labour tp grow crops but tbey arc 1n 
dine ne d of irria8tiona l facHitie . 
Today. tubeweJls r I),in out of order. 
Power is Dot supplied to tbem. Tile 
are DO funds for their mafQ'aD~.. Tt\e 

drains are In dilapidated cond.ition. 
When we arc spendin money, wby are 
we Dot ivjns attention to .utili llie . 
w ters? In tbis conn ctiOD , I he sta te 
Governments .sbouJd be giv D dhcclioDS. 
The rImer is the backbone or' ur 
country. Unles this tackbon js stren • 
tbieDed our couotry can not Hn18jn 
afe. Today there is a hug stock of 

food,rains in the country. Our farmers 
bave implemented the progJammes of 
abe late Sbrimati Indira Gandhi. 

. (Interruptions) 
I would like to say somethln raT. 

dina power. You are goin.&: to spend 
Its. 500 crore 00 (be mod rnisa tion of 
the Power Plsat ~ You e the Sixth, 
t Dtb. loth and th · teiltn unit of 
r UBi and Patoa Thermal Po e~ 

t tio.o ...... . 
"(Interrupt 10m ) •• 

lEn,lIsh) 
MR.. DEPUTY SP AKE.R Mr. 

Oy, you ' (an speak on po"er 011 some 
ether occasion. Mr. Krishna Roy, you 
can speak DOW. Mr. Roy, the next hon. 
Member. is already 00 his leg. What ... 
ever you sa) will Dot go 00 record. Mr. 
Rao, you please proceed. Nothing 
else will go on record. (Inle,ruplion)** 

SHR! V. KRISHNA RAO (Chjk-
baUapur): Mr. D eputy Speaker, Sir, I 
tiholebeartedly welcome the Demands 
for iraot perta:oing to the Ministry of 
Irri.ation and Power. I like to give 
some valuable suggestions while peak ... 
ig, 00 this very important Ministry. 

I 

For maDy year in the past our 
country had to imp9rt roodgrains from 
foreign countrie . But today we have· 
achieved selr.sufficiency in footJgrains 
ao(f we re proud to export them. Our 
national bas achieved progress in many 
other fields also It is our la 1c Prime 
Minister Paodit JawaharJal N~hru s 
y~omao ervices, late Shri La) Batladu t 
Sbastris dedicated services and our late 
lamented leader Smt. Indira aodhi's 
abJe administrafion and sacrifj e which 

Qri ia'lll), deli ver 
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help d our country to chieve udl 
. pro re. . I pay my re pectfu! hom~ 

a c to ro f. Jodir Gandhi ' I pray tbal 
ndiraji' soul may rcst in peMce. I 

w nt t ~ congratulate our YOUD, ad 
enthu is t ic Primc Mini t¢r Shr' ajive 

andhi ond inane ,Mini ter Sb.ri V . • 
· ingh for pre otin a prOlr iv 
bud et f I' the ~e r 1985 86t I COOlr .. 
tuJate our Mini ttr Shri B. Shankat· 
nand and Shri Arun Nehru wbo have 
taken keen intere t to achieve prolress 
jn ' th fi Id o f irriga tion and power. 

In our country many important irf;" 
gut jon and power project . have come 
to a halt. Our Government b.. tilo 
intention to ta ke up the work of aU 
tht! e projec r in the Seventh Fivc Y r 
PJan It is gra tifyi ng to notc th t many 
more new projects h ave also been 
clear d in the coming seventh plan . 

Coming to my Sta te of Karnataka, 
irrigation is in bad shape. Before 
inde. ndenc.... our neigbbourio Stalc 
Mahara hlra, TamiJnadu, Andhra 
Prade h an j Kerala bad only IO~ irri-

ted land . Today the perceDtaae is 
o and above. But ironically to Karaa. 

',aka the percen tage ba d eo frOID 12 
to 20 only. I r gre t to mentio tbis 
sorry sta te of affai rs . If the imbalaace 
i to be wiped o ut and an equilibrium i 
to b ' kept, a huge arnouDl h to be 
inve ted in Karnataka . In our country 
th rain fall is between J 5 to 20 inches 
only and in my State )0 to J2 districts 
are dr-ought prone areas. The Govero" 
ment iDtend s ( 0 spend about two thou· 
nad crore of rupees 00 dry Jand farm .. 

inn chemes. Instead of spendiol thou· 
ands of crores of rupees for dr)' Jaad 

farm i ng project sand drou,ht relief 
prolrammes j n the areas where there 
would be a t leas t two droughts jg five 
years, it . is appropriat to invcst in 
irrig tion projects. Many old irri ation 
prQject ar Jying incomplete. If tbe 

ov roment invests more fUDd ' iD 
irrjg}ltjon projects I am . Ul'e that 
Karnataka will be no I tbaD Punjab 
j n the nor th. There i much to be 
d'on in arnataka . Upper Bbadra is 
a'very old project. There ere sever I 

i tation in tlii regard. All .be 
plan aDd estimates of this project ar 

,atberJn, du t in the Government 
otfice. Since the time of our hon . 
Shri NijaJin pp '3 Chief Mini ter bip 

J ia Karo taka, thi project has not come 
to' the Centre and it i ')line in the cold 
slora c. his hould Dot have happened. 
h is a matter of re rct that KarDataka 
i lauia, behind whilc the neiahbourin 
State arc proaressina very fa t. Thi 

reaUy a miserabJe condition. 

. . I would like to bring to the hOD . 
MiDi ter's attention that 10 latb acres 
of land can come under irriaation if the 
Upper Bhadra Project is compJet~d. 
2.75 lakh acres of land can be irrigated 
if tho Upper Tunaa Project j completed 
If lh river ftowiog towards West re o 
diverted toward Ea~t many important 

rojects can be completed. T ese pro-
ject are N~travat Project, Alina hini 
Project. Bedti Project, Bare Pole river 
projeQt, & Mahadayi Project . Totally 
about 30.25 lakb acres of land can come 
under irriaatioo jf aU the above project. 
arc co npleted. Only estimates have 
been prepared and nothiDg else. Tot I 
estimated cost of the abo ve project j 
2640 crores of rupee. Our State can 
achieve ,reen revolution and white revo .. 
lutioD and progress like our neighbour. 
in, State· only when more money is 
iovc$'cd in irrig tion in tead of pendin 
it on drougbt relief programme and on 
implemcntation o f dry land scheme . 
Sir. I e rQO tI) reques t the hon. Mini -
ter Ibrou b you to include all these 
projects io tbe 7 th Fivt: Year Plan , 

1 want to bring to your kind notice 
ooe more vital issue. There js a bi 
cooperative sugar factory iz:l Gowribi· 
daDur of KoJar di trict. Here more 
thaD 800 (amilie are suffering without 

, water facilities. For the Jas t two years 
, tho factory bas been closed, Thus about 

six thousand acre of land j Jyin unu-
tilised. Our Government has spent sev n 
~tOfeS of rupees on this factory but it 

. is of no use. You b vc . to help tbe 
farmers 1brouah Jaon to draw under· 
,round water through bocewell ~ Then it 
will D01 only help the cooperative- sua r 
factory to function but I 0 to ea rn 

. ctore-s of rupees or profit. At pre ent 
t.bc · ~oa41tioQ of thi fa~tor, j vor1 b d 
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and tbe work here b come to 
ina hah. I pie d with the ovorpmcnt 
to take up trus 111 net immediatel)' od 
to see tbat the factor), st rt funetiooio . 

I fee] happy to welcome tbe sa~tiou 
of au atomic power unit to my Stale of 
Karnataka. But litis is Dot at an sum .. 
ciellt for our St teo If you want to 
completeJy wipe out drougbt frOo.l 

srna taka ad t provide more 
power aod if you want my State to 
us her jn a DeW era of pro te lad 
prosperity, pLease sanction two morc 

power units. One of them cao be aet 
up at Mekedat (kanak-apura T;llu ) aDd 
the etber at baravati. support and 
welcome tbe demands for . rant I and 
ccncJude my peech. 

SHR' HA . ISH RAW A (Almor): 
Mr. Deputy Speaker, Sir, we bi e 
achieved the targets fixed for tbi, )'tar jo 
the power 'ctOt aod 00 that basis We 
have fixed the target of 4saO MW. or 
1935.86. 1 would like to oon rani te 
the h(\D, Power Minister aDd the cers 
of hj, Mini, try for showing sllch encou ~ 

ra .ng re ull . 

We bave not been able to achieve 
the utilisation of even 40 percent of .b 
in aUed C8 paci ty of oor Tb:rmaJ Power 
Plant. Improvements in tbe working of 
the Plants have be 0 brou ht about by 
cootinuous limeiy mODitorillB and mak· 
ing eoa I available to them. ' Now we 
are utilisi ng 50 percent of the installed 
caplcity of the Thermal Power PJ.aola. 
The remaining 50 pe r cent of the insta}-
led Capacity could not be utiliStd for 

Derating power due to non av Uabi .. 
lity of spare parts ;n time. There are 
many hurdles in .gettina them. I sbaU 
ursc the hon. Minister to talee up tbe 
matter with the Industry Ministry and 
ask the authorities in S .H . . . to 
$Uppty spare parIs in time. 

The Ce~tra I Ministry is respomibJ.e 
for hrinaiog about improvements io tbe 
Thermal Pawer Sector or in tbe NH 
Sector 'but tbe main work or tbe power 
eeoeration is uDder the Jectdcity 
Boards of tbe St tes. The 6oaoeial 
COQd4t.:on of tho el~tricic~ i 

• I. 

Yery miserable. It Is a matter of great 
conccrD tbat most of the stiles are 
takin in a ca oaJ maonct, the respan , .. 
bHity for tr' IlSlllission df power. T 
hOD Minister should take up the miter 
with tbe ower · Mioister of (he sta(cs 
aDd al)k them to brio, about improve" 
meots in tbeir Electricity Bo rd nd 
sUe mHoe tbeir workJD& io a~OfdaDce 
with time-bound programme. 

A lot of time ill be taken SO bdn 
about improvements iQ the Thermal 
Po er Plants, but the NHPe is atl'ected 
with several problems. They are nor 
executing tbt;r projects in time. I woutd 
like to urge the boo. MiDister tbat the 
work 00 thi project should be ext<:tJted 
i.o time jll the same "'lay a has been 
done in respect of tbe Therm I Power 
PlaDts of Sin rauH ; Ko..ba or Ramaaun .. 
dim, 

. I would like to say o.oe point ubout 
R maguodam Project the "ower genera-

• ted by tbe R ma8undam rojeet in 
Aodbra Pradesh is consumed entirely 
by Andbra Pradesh . As Andbra Pradesh is 
not linked with tbe National arid in the 
event of sbort8se of p')W~r in Karnata a 
power coukt Dot be .upplied to KaJ'cataka 
from tbe RamsguGdam Proje~t, wbich 
should have been supplied to rheru, 

There are Governments of oppo Uion 
parties in botb the State. I would 
request my frietlds from the TaJu u 
De.&am Party to ask them Stale' Govern 
ment not to put any hurdle ... in the way 
of supplyin extra power to Karoatalc.n·. 
Our qU"slioo arises from it namely why 
we are not joinin tbe National Grid. 

(Interruption) 

AU the Thermal Power Plan ts sbould 
·be tinked with ODe aaother so tbat power 
could be supplied to the deficit States in 
time· Powe{ should be upplied iu time 
to areas where it 9boltO~ occurs aU 
t sudden. This ina Uer has been 

t iSC'd in and outside the: Hotlse seve,a) 
time. Tbc PJaoQing COIlJtO.iS.,iOD ha 

180 stressed i Deed. I wou'4 hke to 
reque t tbe hOD. Minister to make effort 
t.. let tbe requ' ite fund8 for thi 

u 



Th N.~.P. • ha speeded, up its 
work. but the provi ion made for this 
sector in the budget i very meagre . By 
thi tbey will be able to tuk up only 
the ongoing project. However investiga-
tions bave already b:eo completed in 
thi respect and the same have been 
forwarded to the Planning Ministry. 

Sir9 harda Valley in Uttar Prade h 
bas inmense potential for power gene .. 
ratioo. It can produce 0 much e Jectri-
city that the req femellts of the whole 
of tbe. Northern India can be met with 
it, b:cause for thermal power projec ts 
11 cenai a minimum qu.:tncity of coaJ i 
n .. eded. Similarly, the .rivl;frs emanati ng 
rom the Hin14laya have also imm:n e 

ptHcntial to generate power. During lh ... 
surum:r sea 00, these rivers get a con .. 
cant flow of water, I would request the 
hon. Minister that construction work 
00 tbe Dhaul i Ganga Project in Uttar 
Pradesh should be started. 

Now I would like to ' say a fl;w 
words on the working of the ewe We 
have to produce 200 million tonn~s of 
food Brains by 20()O AD to feed our 
population aod to achieve this, we 
should at prescnt be able to irrigrHC 
113 willion hectares of land but when 
we look at its working, I do not say it 
has done a bad job. it has se-rved ve:ry 
weU, but still we are not satisfied. It 
ha~ been given the status of an apex 
bc;>dy and w: had expectej that it would 
fied out new technologies which it 
would tran. fer to NHPC and other orga .. 
nisations but that has not been done.' 
Tbe projects which were started during 
tbe Second and the Third Plans ' have 
not yet been completed, with the result 
that tbe cost of the projects is escalting 
constaot}y csnd the intended benefit is 
not accurio,. 

'I would say a few word on inte r-
State water disputes . Many a time, the 
issues have been discussed but have not 
been solved . . You will bave to olve 
them by having mutua I consultations. 
You will bave to find out ome way so 
that any inter 'State dispute may not 
adse. 

. . I • ~: 

(ut,ur"/), 1~ ..I6.ctlnl • 

ranifall and where rivets ftf>W very Jow, 
remain waterless througb tbey provide 
water to ,the whole country for itr;aa" 
gatio n, During the rainy s('a~lOO water 
flow in tbem in abuD~aoce • . Atranae-
ments sbould be made to stor that 
water so Chat the w ter' stored duriq 
the rainy se(J,soo could b~ utilised in 

. winter and summer for irri,ation, parti. 
cularJy for growing vegetable.s. Spe· · 
cial attention should be paid towards 
this. 

I would also like to submit that tbe 
probJem of sieting is sucb that iC i.e 
reducing the Iife·sp·lo of the reservoirs-
be it Bhakra NagaI or other ~eservoir, 
With a view to ch~ck afty siltio~, dt.e 
Flood Control Boards of the Statts 
should be ask..:d to adopt flood cont,&I 
measures at the point of origio itseJf. 
The Forest Department personeJ ate 
dOing something in this direction but 
not with the aim with which they should 
do it. This causes th¢ maximum bllfQl 
to the reservoirs and tbe risk of floods 
also increase'). There is need to pay 
special attention to this problem. 

With these words, I support the 
Demands which have been pr seored 
in the HOLise. . 

SHRI C. JANGA REDDY (Haoam-
konda) : Mr~ Deputy Speaker. Sir. 
in the constitution of every country', 

, there should be a provision for matitaa 
water -and f~rtillser~ available for e\'e~ 
fi" ld. Before (ndependence, tbere were 
nrrengemen ts for irriga tjODg 22.9 per 
cent of th;! land of th ;: country and 
after attaining Independence we have 
been able, through Five Year 1'la05. to 
make atra ngcmeuts for the irrjgation 
of 60 per cent of the land. Tllis sbows 
that after Independence, irrigation 
faci lity for 40 per cerll more lat)d has 
been provided. We have schemes 'or 
irrigating 113 mlllion hectares of JatkJ 
but so far we have bee.D able to IDa 
arrangements for the irri ation (j() pet 
cent only of the land. The reaSOD 'or 
thi is that aft r the First Five Yeat 
Plan, the funds for irrigation io eYery 
subsequent Five Year Plan went OD IQiaa 
down. Consepuently. irrigatioD facUides 
are available only for s.uch I r 
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ent 8 of land. Anqtber rea on for 

thi ba been that the irril rion scheme 
ave not been completed in time, with 

tbe result, that tbe cost of the e scheme 
h ve lone on esc I tiog. III this con-
ne~tloD 1 would like to dr your 
ne tion toward tbe Nagarjun agar 

Project. Its orsinai cost w Rs 91 
crore which ba now re cbed uplo 
R 850 crore. SimiJarly, in the ca e of 
tbe tuoaa bh dra Project , the ioi tial 
e timaled cost w' of R 11.95 crores 
which ba DOW iocrea ed to Rs. 1 U. 70 
crote • Your oswer about tbe different 

fO bows tbat the cost of the e 
'proje l h incre sed manifold because 
you bave not been able to complete 
them in time. Due to manifold incre so 

" ' 0 tbo co t of cement, iron od labour 
you could not complete those projects. 

Ju t now my fritod wa aYlns tbat 
ter di putes were goiog 00 between 

4i erent St les W dter j ift of God . 
e do not fi ht for ir but we fight 

for water. In this connection~ 1 ouJd 
request tbe Central Governmeot that 
a IJ the bie rivers should be declared 

a&tionaJ projects, as you have dec-
'. red Bbakllra Nanga', Nagariuo S gar. 
Pocbampor and TUDgabbadr Project 

9 National Projects. To solve water 
di pUle alUo different State, it i~ 
DCce sary tbat these projects are taken 
(lver and completed by the Cent(31 
Government so that there is DO disltute 

ODe the State!. It is not a question 
of dispute between two or three States. 
I shan ive you one example. Many 
years ago, the Ni~am Government had 
prepared a plan to con truct a multi-
purpose hydro eJectric project on the 
Godavari. This ptan wa prepared many 
ye rs back but ha not b_eo completed 
o far. Wby? Because, witb the coo -

trltctiQO of the: Dam in Andhra Pradesh, 
tbe aand in Oris a and Madbya Prade h 
win be 8ubmer ed. 10 the multi purpose 
projects. power i lenerated and the 
couDtry is bcnefited. But even after 35 
.,e r of independence, if we do Dot act 
fuDd for ucb project. wba t could be 

id tben. It wiU be said that there ~ 
'II tet dispute between ODe State ~nd 

n otber and tbe Ccntral Government 
h VO Dot been able to control tb I ... 

· ll cio , 

Th reCore, my reque t to th ofral 
Oovernment i that II the bi project 
whose co t is more than hUf}dr d cr re. 
of rupees should be taken ver by the 
centre. It i DeCe ary to do '0. Th n 
tbo e projects should b completed as 
N tional Projects like Nag rjun a ar 
Project . 

Pre otly, t lk are going on betw en 
the Andbr Pradesh Governmem and 
the Contr I Goverom ot for project 
ift Kuochi, There re m ny more simila r 
minor project 00 which cror of 
rupees are to be pent but the Central 
Government are Dot iviog aoclion for 
them, We require Government of India's 
sanction for them the upp Iy of wa ter 
from them will benefit the entire coun-
try. But if tbe Central Gov rnment do 
not give clearance to them for J 0 or 
20 or 30 year t then the projects aT 
hampered and their cost al 0 conti .. 
nue to escalate. The State Government 
fiod difficulty ioprovidina: that much 
money. J. therefore, request the Centra I 
Government tbat the) should not delay 
tbe clc ranee of the project . 

J ouJd like to ay omething 
about N.T.P.C. also. Thrrmal Power 
Projects should be set up hear the 
pithcads, of coal mine . For xam-
pJe, win Dot be proper j f you set up a 
thermal power project in Raichur where 
coal is not available, because the coal 
is to be ent from Godavari and Rama-
undam. What I want to say i that 

these project'» houJd be set up at the 
places, where coal is avaiJabl • Similarly, 
the t riff rate of coal should al 0 b 
reduced. My submission is th t the tariff 
rate of coal bein& brou ht from the 
coal produciDI rea to the power sta-
tions should reduced so that the . con-
umer may be benefited. 

I would also rcque t that the pro-
jects in Andbra under the c ntrol of 
tile Centro hould b: completed expe -
ditiously. Andhra Pc de h pr vide food 
t tbo couDtry. 36 per ceht of the total 
rice produced in the country is grown 
io Andhr • I would therefore, reque t 
that the project relatina to Andhr 
bould b approved early. I hope you 
ill C ID, tl0 . 



H 1 R.S. IRHA Sitamarhi): 
M . Deputy Speaker, Sir, 1 support the 

em n pre eoted by Goveroment. 
be e ce welcome dem nds and I up-

port th m. 

I ha v been ejected from Si tamarhi 
in orth Bihar. An irrigation cbeme 
knowll a Bogmati Scheme i, bei I 
executed t!lere. Durinl the la t tcn ye rs 
crore of rupee have been pent on this 

chern ... Hundreds of acr~ of (arrner.;' 
J ad h byeo submer ed in it and 
throu h ' comp~n ation of crore of 
rupee has aJ 0 been made yet in oae 
. nse, como nsa tion ha not beeD paid 
by Gov ,,?ment as iriig tioo t ci(ity bas 
not" be D provided and flood CODtr.oJ 
me ure have not been adopted. 

a t year we aot a news tbat the 
ep 1 Government was conatfuetio8 

:s me unwar 0 tn ro orvoir Project 
there. If an a reement betwe Q our 
Gov roment and the Government of 
Nepal is oot reached io ' tbi relard, 1 
thin water wil1 be blocked and it will 
not flow to the B gwati Project. W tet 
for the Bagmali Project would be 
avaiJable at the di crctioa of the Nepal 
Government and irri alion work would 
be totally slopped. Thus. the entire 
expenditure on thi project would then 
bt!c me fruitle • 

We are spending a huge amount of 
money n thi . La t year a hIgh level 
tea m of the Engineerin Department" 
the FIQod Control Department and other 
Technica l Departments had visited the· 
' ite and had held a meeting. The report 
of the learn ha not beeD pubJi bed and 
it i lying with Governm nt. We do 
not know th recommendations contain-
ed in the report . We want to ~ know jf 
any report has been submitted to Govern 
mcnt and whether ne otiations '.ave 
been h Id with tbe epal overnment 
and they have b _n asked to con truet 
the dam and · after completion of tbe 
n~~ er vior the required di char e may be 
a II wed, ,If the required di charge of 
wa ter is avi lable the project may be 
'ontinu d, otherwi e war' 00 it bould 
b . bandoned. The burden f eypendi. 
true on the Governmeot Qf Ifldla i 
i ~~f~a ~n,. In my vi.W~ uch a project 

should be wound up. Hundreds of acres 
of Jaod of tbe farmers bave beea bloc .. 
ked in this:project his Ja d should 
fr~d and tbe peopl working on tbi 
project reed should be given some alter-
oative employment. 

'ROF N.G. RA GA (Ojuntuf)' : 
Which is tbis project ? 

SHRI k.S. KHIRHAR This is 
aarnati Project which aoes from Sita-

m rhi to Samastipar and DbarbbaDI 
It bas aJso been said curlier tbat eXl'eo. 
dHure is bein incurred on tbe Bagwati 
Project but even after i teo years. it bas 
Dot been utilised. Jf the Nepal Govero .. 
ment do not ,allow discharge of wattr 
after con truction of the dam aDd 
reservoir t the Bagmati P(oJect should be 
wound up. Crares or rupees spent by 
Government have one waste. Govern-
meot sbould have negotiatiODs with the 
Nepal Government and if they ate 
prepared to allow discharge or water. 
lh Baawati Project hoold ~ allowed 
to continue, otherwise it should be' 
wound up. It has been reported tbat 
technicians have also said in their report 
tbat if the Nep I Government a rce to 
aJJow dischar e of waler. j t is aU ri bt, 
otherwise tube wells should be installed 
and water houJd be supplied in the 
drai n through tube wells and thus irri ... 
& tiona' facilities hould be made 
available. 

I fecI to under stand wbether there 
will be any utility of it. The Jand win 
remain occupied there by Irrigation 
chemes can hO\Yl:ver, be executed by 

in tailing lube-wens. In my view it 
will not be proper. The boo. Mjnister 
must pay attehtioD towards the Bagmati 
Project. The Central Government shoud 
bold an enQoiry ioto what J bave said 
within a period of one month aud take 
suitable action. 

Secondly. I would like to say ome-
thing about electrification particularty 
io Bi'ar. When we go to our con titu-
ency. people say that tbey are abt to 
meet us whereas electricity j rHreJy 
upplied 10 tbem. (/nl "N,t;on,) J re .. 

4ue t the «;etltfal GoverDment to t 
ovet the mana emeat Qf out Jecuf 
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Board into tbeir own hands. What 
pPeD i tbat if there arc ten electricity 

poles in , viII ge and even if no lioe i 
provided at is said that particular vilJage 
has beeD electrified. Many such ca es 
have coU')e to notice. These sbould be 
CQquired into. It has happened in Bihar 
patticul rly in Nortb Bihar. It i a bi 
fraud beciag committed on th people. 

I hope the hOD. Minister will pay 
attention towards both the i sues rai ed 
by me nd get n equuiry conducted into 
tbem. With these word , I conclude my 

cb. 

SH [ SARF R 'Z AHMAD 
CGiridib) : Mr. Deputy Speaker. Sir I 
rise to uppo:rt tbe D maud for Grant 
of tbe MiJlistry and would also Hke to 
ay s my Colleagues bave said and the 

pie of Bihar also say. that ODe ca n 
meet tbe Minister . but they arc Dot able 
to act ekctrieity. It is absolutely correct 
tb t it bas beeD my experience also. 

Mr. Deputy Speaker, Sir, power and 
irri,atioo have a very important rof in 
tbe development of any country. Blit I 

am sorty to say that the tate Electricity 
Boards are oot di schar ing their dutie 
and· tbat is why villages have not b~en 
electrified so far and the con umers are 
not able to get the supply of electri-
city. I would like to submit that the 
Centra) Government would have to 
treamline the working of the Stare 

Electricity Boards. The si tU3 tion is 
very serious. I' would like to refer to 
tbe situation in my slate. So far as 
R. .C. is concerned, under t he Block 
Electrification Programme electrification 
worlc bas not been undertaken in any of 
tbe bl~ks Though the scheme ;s for 
a duration of five years, yet it is extell-
d-ed for a period of three year . 
The extension programm! goes on in 
thi way. If you go through the report. 
you would find that certai n villages have 
been ele~lrjfied. but as a matter of fact 
these village have not been elec.trified. 
Tbe same i the situation with regard 
to the ahalQaon Proj ... ct, 1(anti ThC'rmal 
Power Station in Muzzaffarpur and oel 
f(ato Projeet of N.T.P.C. The Bihar 
GQgern . I. t are 'not takin ke~n inter 
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in this work and the Thermal roject 
wh i 'h ,hould h ve been completed by 
n w ha not y t been completed. At 
present, 800 uan formers re required 
for the Bih r fa . Even if tbe tral's .. 
f rmers are available. these a~ t 
in. tulJed. Bargaining j done in tbeft 
in tuU tion. I am very orry to y 
that lectric wire ar stolen. Mile of 

ar tol D. 1 t i not knowo when 
wires would be replaced in tbe 

vi II g and tbe citie. I would Ii e to 
dra your attentioo toward Cbhora 

gpur and 'h aotha). Par n s tb 
peopl are fioding it very difIicuJr to 
have tb ir agricultural oper tioD In t 
ab coce of irrigational ti cilid At 
'ome place, there is no suppl; bf 
electricity t all. There are r i oely 
oocr a year nd tbe agricultural ct 
of t be area are dependent OD tbem only. 
I ha already spoken about R..E.C. 
Th re are ch ndrapllr and Bokaro 
Th~rm I Power Projects of D.V.C. in 
my di trjct Giridih. The facU;t; of 
elect ricity. roads nd cbools. which 
hould b ve b en provid -d ,in tbe f b-

bouring viII ges have not been provided, 
It is very unfortunate. jf power short e 
persi't in a di (riet wh re Tbetmal Power 
Proj ct has b en in tailed. With the e 
word. T support the Demand for 
Grants . 

[ Engljr;hJ 

MR. D PU Y SPEAKER; Defioi .. 
tely they will do omethin becau 
many hon. Members have ·demanded the 
ame thing. 

(Trails/a/ion) 

SHRl SARFARAZ AHMAD: Unlcs 
the Government improve the ituatioD t 

the p .. ople in the vilJjl es would continue 
to ay tlult one can see the Mini r r, but 
can not get e lect ri ity . 

SHRI RItMASHRAY PRASAD 
(NOH (Jahanabad.: Mr. DePUlY 
peaker Sir. ur country is an agricul· 

tural count ry, There are two require. 
menl of griculture-ooe i irrigation & 
th~ ther i power Our agl'icultur is 
facing shortage of both of thenl. Many 
natural calamaties occur in our country. 
whicb cue onime e 10 • Lon term 
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nd short · term schemes bav been for. 
mulated to check them. Despite all 
ucb efforts, we have not been able to 

control tbem. According to the report 
of your Department, a loss to the tune 
of Rs. 400 crores is caused by bo'tb 
these natural calamities in our country. 
If such a huge Joss is caused in terms of 
money, it would lead to further employ-
ment and poverty. Who is responsible 
for a JI , thi ? 

1 would Hke to bring to your notice 
' the xample of China. That country 
had suff red the In ximum in the world 
due to natural calamities and at one 
,time that couotry was very poor. The 
rea:son for their backwllrdness was 
Yangsi Kyang river which was a hind-
ranc's in their progre s. It bad become 
a curse for China and the entire country 
had become v ry poor due to this river. 
But the Government of China formulated 
a plan to control the river and the pJan 
wa compJed in scheduled lime. It has 
brou. hi prosperity to China and today 

billa is more forward in every re pect 
t hr9ugh i t ~ad got freedom I ter than 
we. ou should therefore think seriously 
j 0 th{s regard. There are m any projects 
i the ountry which ace pendini with 

".the centre for the last 20 years. The 
M uhami Dam Project of Bihar is one of 
them, which wouJcl benefit five districts 
Gay.u. Patna, Hajaribagh, Nawada ' and 
Nafaoda on its completion, These area~ 
would get irrigationaJ facjJjtjes, bu~ this 
project is pending wi th 'the centre for 
tbe last 20 years. Secondly" the ' bi gest 
sbortco'ming is ' the non completion of 
the projects in the scheduled time, 
whether the projects are biS or small 
and d e lay only exaJates the cost of the 

,projects every year. When the estimated 
cost of the' project increases a finan. 
cial cri j ari es before us and we are 
Dot able to mobilise resources for the 
~ompJetjon of the projects and we Jay 
behind in all our programmes. Unless 
,tbe p'r~jects i,n a'ny country are comple-
ted in tim , the country cannot achieve 

,suc ... es ' and j t ' cannot make ' progre s 
'an.Ct its econc~r 'cannot be stroDg. ' 

Mr. D eputy Spe ker, Sir, there is 
shortage of .time, I would tb rofore, like 

to ay a few words about electricj 'ty. 
Many MPs have already spoken about it 

,and it is correct aJ 0 that the people 
living in the country ide say about the 
supply of eJectricity that it j a game 
of hide an d seek. The people living in 
big cities like patna and Delhi can ..... not 
appr ciate the difficulty of th 'rural 
people about the suppJy of electricity, 
because they get power round the clock. 
Th ' is one of the reasons due to' which 
the people are rushing to the' cities 
becau e they do not have to face pow r 
shortage in the cities. Due to ' power 
snortage the farmers in the villages have 
to suffer a huge lo~s. 

I would like to make one more 
submision about electricity. ~ wou~d 
request that improvement should be 
brought about in our old p ower unit, 
and new power plants should be insta lled 
for generation of more power , You 
have incurred a huge ' xp!lldltur~ on the 
train :og of engine rs in foreign countrie 
but after their return from aboacl, they 
have been posted in other sectors and 
thu we are not a~Je to ge,t the bcn~fi t 
of their training abroad. I do not want 
to 0 j nlo sta tist ics. ' 

(English) 

SHRI ANANTA PRASAD SETHI 
(Bhadrak) ; Mr. , D~puty-Sp~aker, Sir 
1 support the D~mands rdatlng to the 
the Ministry of-Irrigation and Power'. 

The main strategy for agricultural 
developmen t in the Seventh .PJan is to 
increase food production and ,to achieve 
self-sufficiency at higher levels of 'con-
sumption. T.his can onJy be practj· 
cable with efficient water management 
and optimum utilisation of wat r re-
sources both in irrigated and raiq.fed 
areas. 

The new 20·point pl'ogra~D;1,e has 
laid much emphasi on furth~{ipi irri, 
gation 'potential. I must we)c~,m~ the 
proposal of bringing the gr.oss ~rea of 
113 million hectares und r . ,irrjgation. 
OnJy the creation of irr,jgation po en tial 
i not enough. I would Uk to d ra 
the attention of the Mini ter of Irri-
lation and ~ower to onc thing nd that 
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is to t. e e tr care for tbe dcvelo· 
m nt C?f command area by ay of ) nd 
shapjp , I nd I vellin J con truclion of 
Ijeld channel 0 th t rna imum adv n-
til eDt ke . 

The round water development 
hich form bulk of tbe minor irri: 

lation pro ramme shoJ1ld receive equal 
attention a tbe major and medium 
irri a tion project. The around ter 
cheme provide an in tant and reliable 
ouree of irrigation in the h nd of 

small nd m rginal farmers. Moreover, 
this proar mme c n be undertaken 
tbrou b iodividu Is and eaoperative 
effort with a sistance from financi I 
in titutions becau e this impole Ie s 
burden on the public exchequer. 

Orca ter efforts should be m de for 
i,ncrea ina farmer, involvement nd 
participation in wier management in 
CAD areas by (orminl farmer' associ -
tions and irrigation cooperative. 

Presently, three multi·State River 
Valley Projects re u der construction, 
tbe Upper olalc, Indr vali od Subllr· 
Aareka 10 Oris a State, for the pur 0 e 
of power sener tiOD, irrigation and 
flood control . The comletion or thn-e 
.project is urg~"tJy need d. 

0, I draw the attention of the hone 
Minister ,to allocate more fund for 
th e projects in the Seventh Fi ve Ye r 
PJ,an . 

Ours is a State where floods visit 
m,ore often like regular unw rranted 
visitor. Unendin 10 of human 
.~eing aod o,th,er properties occur due 
to tl)_c floo:Js almo t every year. Hu e 
amo,u ~ .. t 'l're also being spent by way' of 
relief mea ures mo tJy funded by Ceotral 
Goyernment. No integrated water hed 
man~I,ement project feJr the flood-prone 
rive has 80 far been taken up under 
the Centr~1 Sector Schem~ in ~rj8s • 

Our St t~ de erve priority eon id • 
tioo (or implementing the bovemel'l-

tioned c~emes in view o( the frequency 
of 800 In all the major river. The 

tate Government bas Iready ubmitl.ed 
a d tid ch me on the subject. I 

. ou d CO 
iocJud t Ie t four inte r ted t r ... 
bed m na emellt project Centrally 
pon ored ch me duriol the Seven, 

Plan and anction adequ te fund for 
th purpo • 

(Trll III lion) 

9, G 

SHRI KAMLA PRAS D A AT 
r ban i) : Mr. Deputy Spe ker • Sir, 

OD tb one hand heavy floods occur in 
thi country in the bi river Uk th 
Ganga, the Gb ghra, the OaDda, 
tbe Yamuna and the Gomti, and on 
tbe other h nd, the land on their b ok 
ill lying uncultivated . If tube well are 
in tailed by Government t hiaher Ie eJ 
greeoery could be broulht bout even 
in that I~nd . The people re rein 
tarvation in this area nd a lot of 

difficulty i bein ' faced by them. 

After tbe con truction of tb feed r 
canal of the Shard S kay k can I 
U ,P., the old barda Canal h 
abondoned . E rlier t it pur and ai 
bad Commi iooery u ed to h 'Ie irri' • 
tional 'cilities, but after the band D" 
ment of tbi coal. there i. rcat 
problem on the banks of tbe " der 
caDal. People do not have irrig tion I 
fad Ii tie and the eDti re vHlaae is facio 
tarvation, although we want tb t the e 

uncultivated land hould be cuitivated. 
n the entire U .P" irrigation It ciUte 
hould be incre ed in the buren ) ad 

in Faiubad ~ Gonda , B bar icb, Bar -
banki, Rai B reli, Sitapur, ulf npur 
aod all otber area. Only then e 
could have m ~imum 8 ricul,ur I pro-
production. . 

There is yet anotber problem (Jf 
eepa e of w ter. There jeep ae of 

'Yater on the .ban of the can 1 • 
condly, the bi.ge t problem j chat of 

water in the Jowlyin are . The wat r 
hdna in the water Jogged rea h~uld 
be pumped out into tbe rivers. This wor 
w,a entruste~ to tbe Irria lidn Depart ... 
ment , but thi is oot bein ' done and 
the entire fund are O;DI w t. ' 

imil rJy. when am aDa ',oj t. 
udhi a d k Proj ct aDd II 0' 
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projects were formulated, tb d 
included the construction of tho drt. 
at the villaae Jevel allo, but drai 
lot d ~.Ied ju t after t if co • 
truction. 

Mr. Deputy Speaker, Sir~. With 
these words. I support tbese Demands. 

GupCa PriatiDI Wort. OJd • 

Throup ,00 h d given only three 
minut. to apeat. I still express my 
tbaak. to you. 
t.N I. . 
". Loll Sdbltt:l II.,,, tldjournpd till 

,1., •• 01 ,It, clDck 011 Thur,do)', April lit 
It"IClltJllrll 28, 1901 (Saka) 




